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 LOK  SABHA  DEBATES

 LOK  SABHA

 The  Lok  Sabha  met  at  Eleven  of  the

 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  itt  the
 Chair}

 coe eceeltahirenty

 PAPERS  LAID  ON  THE  TABLE

 INTERIM  REPORT  OF  NATIONAL  CoM-
 MISSION  ON  AGRICULTURE

 MR.  SPEAKER:  Papers  to  be  laid
 on  the  Table,  Shri  Jagjivan  Ram.

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI
 J.  B.  PATNAIK):  On  behealf  of  Shri

 Jagjivan  Ram  I  beg  to  lay  on  the

 Table...

 MR,  SPEAKER:  You  shoulq_  be

 careful,  Yesterday  I  gave  the  ruling
 that  those  who  are  not  able  to  come

 should  authorise  their  Deputy  or  the
 Minister  of  Parliamentary  Affairs

 and  also  intimate  to  the  Speaker.

 Anyway  I  accept  this  due  to  Emer-

 gency.

 SHRI  INDRAJIT  GUPTA  (Aii-

 pore):  Somebody  from  that  Ministry

 shoulg  lay  it.  Has  he  authorised  the

 Deputy  Minister  of  Defence  to  do  it?

 MR.  SPEAKER:  I  said  his  Deputy
 or  the  Minister  of  Parliamentary

 Affairs.  But  I  must  be  informed.

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRY  AND

 CIVIL  SUPPLIES  (SHRI  ZIAUK

 RAHMAN  ANSARI):  On  behalf  of

 Shri  Jagjivan  Ram,  I  beg  to  lay  on

 the  Table  .
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 SHRI  INDRAJIT  GUPTA:  So
 what  Mr.  Patnaik  laid  is  invalid.  Now
 you  lay  it  properly,

 MR  SPEAKER:  The  second  also  is
 ruled  out  because  I  have  no  informa-
 tion  from  the  Minister.  Anyway  as
 I  said,  due  to  Emergency,  I  accept  it,
 not  as  arule.  It  is  only  the  first  and
 the  last  time.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-

 MAIAH):  His  Deputy  is  here,
 Mr.  Prabhudas  Patel.  He  may  be

 allowed  to  lay  the  papers.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS

 PATEL):  Sir,  on  behalf  of  Shri

 Jagjivan  Ram,  I  beg  to  Jay  on  the

 Table:—

 qd)  A  statement  (Hindi  and

 English  versions)  on  the  submis-

 sion  of  Interim  Report  of  National
 Commission  on  Agriculture,

 (2)  Interim  Report  of  the  Na-

 tional  Commission  on  Agriculture
 on  some  important  aspectg  of  Live-

 stock  Production  in  the  North

 Eastern  States  together  with  sum-

 mary  of  important  recommendations

 made  therein,

 [Placed  in  Library.  See  No,  LT-

 9825/75].

 ANNUAL  Pian,  1975-76

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PLANNING

 (SHRI  I.  K.  GUJRAL):  I  beg  to  lay

 on  the  Table  a  copy  of  the  “Annual

 Plan,  1975-76”  (Hindi  and  English

 versions).  [Placed  in  Library.  See

 No,  LT-9826/75.]
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 REVIEW  AND  ANNUAL  REPORT  OF  INDIAN
 Rare  Earrus  Ltp.,  BOMBAY  FOR

 1078-74

 1 1  मंत्रालय  में  उप मंत्रो  (भो  सिद्धेश्वर

 प्रसाद)  :  अध्यक्ष  महोदय,  मैं  श्री  कृष्ण  चन्द्र

 पन्त  की  भोर  से  कम्पनी  अधिनियम,  i956

 की  धारा  69  क  की  उपधारा  ()%  झन्तगेत

 निम्नलिखित  पत्तों  (हिन्दी  तथा  प्रंग्रेजी

 संस्करण)  की  एक  एक  प्रति  सभा  पटल  पर

 रखता  हूं  :

 (एक)  इंडियन  रेयर  भ्र्थस  लिमिटेड  बम्बई

 के  वर्ष  1973-74  के
 /कार्यकरण

 की  सरकार  द्वारा  समीक्षा  |

 (दो)  इंडियन  रेयर  भ्रमण  लिमिटेड,  बम्बई

 का  वर्ष  8  1973-74  का  वार्षिक

 प्रतिवेदन,  लेखापरीक्षित  लेखे  तथा

 उन  पर  नियंत्रक.  और  महा-

 लेखा  परीक्षक  की  टिप्पणियां  ।

 {Placed  in  Library.  See  No.

 LT-9827/75).

 R&vIEW  AND  ANNUAL  REPORTs  OF  HIN-
 DUSTAN  MACHINE  TooLs  Lrp.,  Banca-

 LORE,  MACHINE  TOOLS  CORPORATION  OF
 Inpta  Lrp.,  AJMER  AND  SCOOTERs  INDIA

 Lrp,,  LuckNow  aND  ACCOUNTS  AND
 Avuorr  Report  or  NatronaL  Coorrra.

 TIVE  DEVELOPMENT  CORPOTATION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  ZIAUR

 RAHMAN  ANSARI):  Sir,  on  behalf
 of  Shri  A.  C  George  I  beg  to  lay  on

 the  Table-—

 (l)  a  copy  each  of  the  following

 papers  (Hindi  and  English  ver-

 sions)  under  sub-section  (i)  of

 section  69A  of  the  Companies  Act

 1956:  —

 (a)  (i)  Review  by  the  Govern-

 ment  on  the  working  of  the

 Hindustan  Machine  Tools,  Limit-

 JULY  25,  975  Papers  Laid  4
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 ed,  Bangalore,  for  the  year  1973.

 74,

 (ii)  Annual  Report  of  the

 Hindustan  Machine  Tools,  Limit-

 ed,  Bangalore,  for  the  year  1978-

 74  along  with  the  Audited  Ac-

 couits  and  the  comments  of  the

 Comptroller  ang  Auditor  General

 thereon.

 (b)  (i)  Review  by  the  Gov-

 ernment  on  the  working  of  the

 Machine  Tools  Corporation  of

 India  Limited,  Ajmer  for  the  year
 1973-74,

 (ii)  Annual  Report  of  the
 Machine  Tools  Corporation  of

 India  Limited,  Ajmer,  for  the

 year  1973-74,  along  with  the

 Audited  Axcounts  and  the  com-

 ments  of  the  Comptroller  and

 Auditor  General  thereon,

 (c)  (i)  Review  by  the  Govern-

 ment  on  the  working  of  the

 Scooters  India  Limited,  Lucknow

 for  the  year  1978-74

 Qi)  Annual  Report  of  the

 Scooters  India  Limited,  Lucknow,

 for  the  year  1973-74  along  with

 the  Audited  Accounts  and_  the

 comments  of  the  Comptroller  anJl

 Auditor  Genera]  thereon.

 [Placed  in  Library.  See  No.

 LT-9828/75].

 (2)  A  copy  of  the  Certified  Ac-

 counts  (Hindi  and  English  ver-

 sions)  of  the  National  Coopera-
 tive  Development  Corporation,  for

 the  year  1972-73  together  with  the

 Audit  Report  thereon,  under  sub-

 section  (4)  of  section  47  of  the

 National  Cooperative  Development

 Corporation  Act,  1962.  [Placed  in

 Library,  See  No  LT-9829/75.]

 SucaR  (Price  DrreRMINATION  FOR

 1974-75,  PropucTion)  Second  AMEND-

 MENT  ORDER,  975

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  PRABHU-

 DAS  PATEL):  Sir.  on  behalf  of

 Shri  Shah  Nawaz  Khan  I  beg  to  lay
 on  the  Table  a  copy  of  the  Sugar
 (Price  Determination  for  1974-75,
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 Production)  Second  Amendment

 Order,  975  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.  S.  R,  408  (E)  in  Gazette  of  India,
 dated  the  llth  July,  1975,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955.  [Placed
 in  Library,  See  No.

 LT-9830/75}.

 ORDER  UNDER  DELIMITATION  AcT,  972

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  =  (DR.
 SAROJINI  MAHISHI):  I  beg  to  lay
 on  the  Table  a  copy  of  Order  No.  42

 (Hindi  and  English  versions)  of  the

 Delimitation  Commission  in  respect
 of  the  State  of  Jammu  and  Kashmir

 published  in  Notification  No,  8.  0.
 281  (E)  in  Gazette  of  India,  dated  the
 28th  June,  1975,  under  sub-section  (3)
 of  section  0  of  the  Delimitation  Act,
 1972.  [Placed  in  Library.  See  No.  LT-

 9831/75].

 Post  Orrice  Savines  Banks  (SEcONnpD
 AMENDMENT)  Ruues,  Post  OFFICE

 Savincs  CERTIFICATEgs  (AMEND.

 MENT)  RULES,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  I  beg
 to  lay  on  the  Table:  —

 (l)  A  copy  of  the  Post  Office

 Savings  Banks  (Second  Amend-

 ment)  Rules,  975  (Hindi  and  Eng-
 lish  verions)  published  in  Notifica-

 tion  No,  G.  S.  R,  339  (E)  in  Gazette

 of  India,  dateq  the  2lst  June,
 975  under  sub-section  (3)  of  sec-

 tion  5  of  the  Government  Savings
 Banks  Act,  1878,

 (2)  A  copy  of  the  Post  Office  Sav-

 ings  Certificates  (Amendment)

 Rules,  975  (Hindi  and  English  ver-

 sions)  published  in  Notification  No.

 G.  S.  R.  340  (8)  in  Gazette  of  India,
 dated  the  2lsq  June,  3975  under

 sub.section  (3)  of  section  2  of  the

 Government  Savings  Certificates

 Act,  1050,

 [Placed  in  Library.  See  No,  LT-

 9882/75).
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 (8)  A  copy  of  Notification  No.
 (ज  S.  R.  879  (Hindi  and  English
 versions)  published  in  Gazette  of
 India,  dated  the  9th  July,  975
 issued  under  the  Central  Excise
 Rules,  944  togther  with  an  explana.
 tory  memordanum.  {Placed  in

 Library.  See  No,  LT-9833/75].

 (4)  A  copy  of  the  Central  Excise
 (Tenth  Amendment)  Rules,  975
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No,  G.  S.  ४8.
 878  in  Gazette  of  India,  dated  the
 l9th  July,  1975,  under  section  38  of

 the  Central  Excises  and  Salt  Act,
 1944.  [Placed  in  Library.  See  No.

 LT-9834/74].

 (5)  A  copy  of  the  Nationalised
 Banks  (Management  and  Miscella-
 neous  Provisions)  (Amendment)
 Scheme,  975  (Hindi  and  English
 versions)  published  in  Notification

 No.  S.  0.  992  in  Gazette  of  India,
 dated  the  28th  June,  1975  under

 sub-section  (5)  of  section  9  of  the

 Banking  Compaines  (Acquisition
 and  Transfer  of  Undertakings)  Act,
 I970.  [Placed  in  Library,  See  No.

 LT-9835/74).

 InTerIM  REepoRT  OF  NATIONAL  COM-

 MISSION  ON  AGRICULTURE

 SHRI  PRABHUDAS  PATEL:  I  beg
 to  lay  on  the  Table  a  copy  of  the  In-

 terim  Report  (Hindi  version)  of  the
 National  Commission  on  Agriculture
 regarding  ‘Certain  Import  aspects
 of  selected  Export  Oriented  Agricul-
 tural  Commodities’.  [Placed  in  Lib-

 rary.  See  No.  LT-9836/75],

 NOTIFICATIONS  UNDER  MERCHANT

 Surepine  Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  £SHIPPING
 AND  TRANSPORT  (SHRI  H.  M.

 TRIVEDI):  I  beg  to  lay  on  the
 Table:  —

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of

 section  458  of  the  Merchant  Shipp-
 ing  Act,  958:—
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 {Shri  H.  M.  Trivedi]

 (i)  The  Merchant  Shipping
 {Examination  of  Engineers  and

 Engine  Drivers  of  Fishing  Ves-

 sels)  Amendment  Rules,  1975,

 published  in  Notification  No.

 GS.R.  744  in  Gazette  of  India

 dated  the  740)  June,  1975.

 (ii)  The  Merchant  Shipping
 (Prevention  of  Collisions  at  Sea)

 Regulations,  1975,  published  in
 Notification  No.  प्ले  S.  R.  820  in

 Gazette  of  India,  dated  the  5th

 July,  1975,

 [Placed  in  Bibrary.  See  No.

 LT-9887/75].

 (2)  A  copy  of  Notification  No.  S.

 0,  276  (E)  (Hindi  and  English  ver-

 sions)  published  in  Gazette  of  India

 dated  the  28th  June,  1975,  under

 section  0  of  the  National  Highways

 Act,  1956,  extending  the  National

 Highways  Act,  956  to  the  State  of

 Sikkim.  [Placed  in  Library,  See

 No,  LT-9838/75).

 ANNUAL  Report  or  Corr  Boarp  For
 1973-74

 SHRI  ZIAUR  RAHMAN  ANSARI:

 I  beg  to  lay  on  the  Table  a  copy  of

 the  Annual  Report  (Hindi  and  Eng-
 lish  versions)  for  the  year  1973-74  on

 the  activities  of  the  Coir  Board  and

 the  working  of  the  Coir  Industry  Act,
 953  under  sub-section  (३)  of  section
 49  of  the  Coir  Industry  Act,  1953.

 [Placed  in  Library.  See  No.  LT-

 9839/75].

 Papers  UNDER  COMPANTES  ACT,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  (SHRI  BEDA-

 BRATA  BARUA):  I  beg  to  lay  on

 the  Table:  —

 qd)  A  copy  of  Notification  No.

 G.S.R.  343  (E)  (Hindi  ang  English

 versions)  published  in  Gazette  of

 India,  dated  the  24th  June,  1975,
 under  sub-section  (3)  of  section
 637  of  the  Companies  Act,  1956.

 {Placed  in  Library.  See  No.  LT-

 9840/75).
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 (2)  A  copy  of  ‘Corrigendum’
 (Hindi  and  English  versions)  to  the
 Annual  Report  for  the  year  1978-74
 on  the  working  and  administration
 of  the  Companies  Act,  1956,  [Placed
 in  Library,  See  No.  LT-984/75].

 (3)  A  copy  each  of  the  following
 Draft  Notifications  (Hindi  and  En-

 glish  versions)  to  be  issued  under

 sub-section  (l)  of  section  620  of
 the  Companies  Act,  1956,  under

 sub-section  (2)  of  Section  620  of
 the  Said  Act:

 (i)  Notification  No,  15/14/738-
 IGC  regarding  the  applicability
 of  sections  100,  0I,  102,  108,  104,
 39]  and  394  of  the  Companies  Act,
 956  to  Mls.  National  Instruments

 Limited,  Calcutta,  a  Government

 Company.

 (ii)  Notification  No.  15/14/75-

 IGC  regarding  the  applicability
 of  section  87-C  of  the  Compani-
 es  Act,  956  to  Government  Com-

 panies,

 (iii)  Notification  No  15/38/74-
 IGC  regarding  the  aplicability  of
 section  370  of  the  Companies  Act,
 956  to  Government  Companies.

 (iv)  Notification  No.  15/17/75.
 IGC  regarding  the  applicability  of

 sub-section  (l)  of  section  297  of

 the  Companies  Act,  956  to  Go-

 vernment  Companies,

 [Placed  in  Library.  See  No.  LT-

 9842/75}.

 (4)  A  copy  of  the  Draf  Order

 (Hindi  and  English  versions)  No.

 33758/73-CL  III  to  be  issued  un-
 der  sub-section  (4)  of  section  8  of

 the  Companies  Act,  4956  directing

 M|s,  Mysore  Iron  and  Steel  Limited
 to  convert  its  loan  into  equity  capi-

 tal,  under  sub-section  (6)  of  sec-
 tion  8]  of  the  gaid  Act.  [Placed  in

 Library.  See  No,  LT-9842/75].

 (5)  A  copy  of  the  Companies
 (Temporary  Restrictions  en  Divyi-
 dends)  Warrant  Rules,  975  (Hindi
 and  English  versions)  published  in
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 Notification  No,  S.  0,  352  (EB)  in

 Gazette  of  India  dated  the  l5th  July,

 1975,  under  sub-section(2)  of  sec-
 tion  2  of  the  Companies  (Tempor-

 aty  Restriction  an  Dividends)  Act,

 i974,  [Placed  in  Library.  See  No.

 LT-98438/75).

 REVIEW  AND  ANNUAL  REPORT  OF  INDIAN

 PETROCHEMICALS  CORPORATION  Li.,
 NoTvrrcaTIONs  UNDER  EssenTraL  Com-

 moprries  Act  AND  RESOLUTION  CON.

 TAINING  Govt.  DECISIONS  ON  Or.  Pricks,

 COMMITTEE’s  RECOMMENDATIONS

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI
 J  B.  PATNAIK):  On  behalf  of  Shri

 C.  P.  Majhi,  I  beg  to  lay  on  the
 Table:  —

 (l)  A  copy  of  the  following

 papers  (Hindi  ang  English  versions)

 under  sub-section  qd)  of  section
 69  A  of  the  Companies  Act,
 956:—

 (.)  Review  by  the  Government

 On  the  working  of  the  Indian

 Petrochemicals  Corporation  Limi-

 ted,  for  the  year  1973-74.

 (ii)  Annual  Report  of  the  Indian

 Petrochemicals  Corporation  Limi-

 ted,  for  the  year  1973-74  along

 with  the  Audited  Accounts  and

 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 [Placed  in  Library.  See  No.  LT-

 9844/75}.

 (2)  A  copy  each  of  the  followin;
 Notification  (Hindi  and  English
 versions)  under  sub-section  (6)  of

 section  3  of  the  Essentia]  Commodi-

 ties  Act,  955:—

 (i)  The  Kerosene  (Fixation  of

 Ceiling  Prices)  Amendment

 Order,  1978,  published  in  Notifi-

 cation  No.  G.  &  R.  404  (E)  in
 ‘

 Gazette  of  India  dated  the  4th

 duly,  1975,

 (ii)  The  Light  Diesel  Oil  (Fixa-
 tion  of  Ceiling  Prices)  Amend-
 ment  Order,  1975,  published  in
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 Notification  No.  G.  S.  R.  405  (E)
 in  Gazette  of  India  dated  the  l4th
 July,  4975,

 (iii)  The  Furnace  Oil  (Fixation
 of  Ceiling  Prices  and  Distribu-

 tion)  Thrid  Amendment  Order,

 i975,  published  in  Notification  No,

 G.  8.  ह:  406  (E)  in  Gazette  of
 India  dated  the  i4th  July,  1975.

 (3)  A  copy  of  Government  Re-
 solution  (Hindi  and  English  ver-

 sions)  No.  PPD|OPC\|IR|75  dated
 the  l4th  July,  975  containing  de-
 cisions  of  the  Government  on  the
 recommendations  of  the  Oil  Prices
 Committee.  [Placed  in  Library.
 See  No,  LT-9845/75].

 ANNUAL  ASSESSMENT  REPORT  RE.  USE
 OF  HINDI  FoR  OFFICIAL  PURPOSES  OF

 THE  UNION  ror  1972-73

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H.  MOHSIN):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Annual
 Assessment  Report  (Hindi  and  English
 versions)  on  the  programme  for

 accelerating  the  spread  and  develop-
 ment  of  Hindi  and  its  progressive  use
 for  various  official  purposes  of  the
 Union  for  the  year  1972-73.  [Placed
 in  Library.  See  No,  LT-9846/75].

 NOTIFICATIONS  UNDER  INDIAN  TELEGRAPH
 Acr.

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR,  SHANKER  DAYAL

 SHARMA):  I  beg  to  lay  on  the  Table
 a  copy  of  the  following  notifications
 (Hindi  and  English  versions)  under
 sub-section  (5)  of  section  7  of  the
 Indian  Telegraph  Act,  885:—

 (i)  S.  0.  263  (BE)  published  in
 Gazette  of  India  dated  the  l7th
 June,  975  extending  certain  rules
 to  the  State  of  Sikkim.

 (ii)  श.  O.  264  (E)  published  in
 Gazette  of  India  dated  the  7
 June,  975  extending  the  Commer-
 cial  Broadcast  Receiver  Licensing
 (Dealers)  Rules,  965  to  the  State

 of  Sikkim.

 [Placed  in  Library.  See  No.  LT-

 9847/75].
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 Crvinions  iw  Derence  Serviceg  Revi-

 ssp  Pay  Ruuzs,  973  ann  ANNUAL

 Rerorr  erc.  or  Garpen  Reacy

 Worksxors  Lrv.,  Catcurra,  1973-74

 SHRI  J.  K.  PATNAIK:  I  beg  to  lay
 on  the  Table:

 (l)  A  copy  of  Notification  No.  S.

 R.  O.  9  containing  the  Hindi  ver-

 sion  of  the  Civilians  in  Defence
 Services  (Revised  Pay)  Rules,  973

 published  in  Gazette  of  India  dated
 the  2nd  January,  975  issucd  under
 article  309  of  the  Constitution.

 {Placed  in  Library.  See  No.  LT-

 9848/75),

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  Engilish  versions)  of  the

 Garden  Reach  Workshops  Limited,

 Calcutta,  for  the  year  1978-74  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and

 Auditory  General  thereon,  under
 sub-section  ql)  of  section  6]9A  of
 the  Companies  Act,  4958  [Placed
 in  Library.  See  No.  LT-9849/75].

 ANNUAL  Report  erc.  oF  U.P.  Stare

 Acro-InpusTrRiAL  CoRPORATION  L®D.,
 Lucknow,  FOR  973.74

 SHRI  PRABHUDAS  PATEL:  I  beg
 to  lay  on  the  Table  a  copy  of  the  An-

 nual  Report  (Hindi  and  English  ver-

 sions)  of  the  U.P.  State  Agro-Indus-
 trial  Corporation  Limited,  Lucknow,
 for  the  year  1973-74  along  with  the

 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor

 General  thereon,  under  =  sub-section

 (l)  of  section  6!9A  of  the  Com-

 panies  Act,  1956.  [Placed  in  Library.
 See  No,  LT-9850/75}.

 Revrews  AND  ANNUAL  Reports  or  SIN-
 GARENI  COLLIERIEs  COMPANY  LiD.,  FOR

 1978-74,  Narronan  Coa  DErveLOpMENT

 Corporation  Lrp.,  Rancut  anp  Nori-

 FICATION  UNDER  MINES  AND  MINERALS

 (RecuLaTion  AND  DerveLopment)  ACT.

 श्री  सिद्धेश्वर  प्रसाद:  अ्रध्यक्ष  महोदय,

 मैं  सभा  पटल  पर  निम्नलिखित  पत्र  रखता

 ह

 (६)  कम्पनी  पझ्रधिनियसम,  i956  की

 धारा  6i9  क  की  उपधारा  (i)  के  प्रतिशत
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 निम्नलिखित  पत्रों  (हिन्दी  तथा  प्रंग्रेजी

 संस्करण)  की  एक-एक  प्रति  fone

 काएक)  सिंगरेनी  कोयला  खान  लिमिटेड

 के  वर्ष  973—74  के  कार्यकरण

 की  सरकार  द्वारा  समीक्षा  ।

 (दो)  सिंगरेनी  कोयला  खान  लिमिटेड

 का  वर्ष  1973~74  का  विधिक

 प्रतिवेदन  लेखा  परीक्षित  लेखे  तथा

 उन  पर  नियंत्रक  और  महालेखा

 परीक्षक  की  टिप्पणियां  ।

 खिसक)  राष्ट्रीय  कोयला  विकास  निगम

 लिमिटेड  रांची  के  वर्ष  973-

 74  के  कार्यकरण  की  सरकार  द्वारा

 समीक्षा  t

 (दो)  राष्ट्रीय  कोयला  विकास  निगम

 लिमिटेड  रांची  का  वर्ष  1973-74

 का  वार्षिक  प्रतिवेदन,  लेखा  परीक्षित

 लेखे  तथा  उन  पर  नियंत्रक  कौर

 महालेखा  परीक्षक  की  टिप्पणियां  |

 [Placed  in  Library.  See  No.  LT-

 985i/75].

 (दो)  खान  कौर  खनिज  (विनियम  शौर

 विकास  )  भ्र धि नियम,  i957  की

 धारा  28  की  उपधारा  (i)  के

 अन्तर्गत  उक्त  अधिनियम  की

 द्वितीय  प्रसूति  में  और  संशोधन

 करने  वाली  भ्र धि सूचना  संख्या

 सा०  सा  नि०  407  (ड)

 (हिन्दी  तभी  प्रंग्रेजी  संस्करण)

 की  एक  प्रति,  जो  दिनांक  24

 जुलाई,  i975  के  भारत  के

 'राज पत्न  में  प्रकाशित  हुई  थी।

 [Placed  in  Library.  See  No.  LT-

 9852/75).
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 NOvWICaATIONS  UNDER  ESSENTIAL

 ComMopitiys  Act

 इस्पात  पौर  |  संत्रालय  में  उसको

 (श्री  सुखदेव  प्रसाद)  :  अध्यक्ष  महोदय,

 मैं  शझावश्यक  वस्तु  भ्रधनियम  i955  की

 धारा  3  की  उपधारा  (6)  के  प्रश्नगत

 निम्नलिखित  भ्रधिसूचनाश्रों  (हिन्दी  तथा

 अंग्रेजी  संस्करण)  की  एक  एक  प्रति

 सभा  पटल  पर  रखता  हूं  :

 (एक)  अल्यूमिनियम  (नियंत्रण)  दूसरा

 संशोधन  आदेश,  i975  जो  दिनांक

 i5  जुलाई,  975  के  भारत  के

 'राज पत्न  में  अधिसूचना  संख्या  सां०

 सा०  353(ड)  में  प्रकाशित  इश्रा

 था  |

 (दो)  प्रल्यूमिनियम  (नियंत्रण)  तीसरा

 संशोधन  देश,  975  जो  दिनांक

 I5  जुलाई,  975  के  भारत  के

 राजपत्र  में  अधिसूचना  संख्या  सां०

 झबरा  355(ड)  में  प्रकाशित

 झा  था।

 [Placed  in  Library.  Sce  No,  LT-

 9853/75  }

 Corron  TEXTILES  (CONTROL)  AMEND-

 MENT  ORDER  975

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH):  I

 beg  to  lay  on  the  Table  a  copy  of

 the  Cotton  Textiles  (Control)  Amend-

 ment  Order,  975  (Hindi  aad  English

 versions)  published  in  Notification  No

 S.  O.  2074  in  Gazette  of  India  dated

 the  5th  July,  975  under  sub-section

 (6)  of  section  3  of  the  Essential  Com-

 modities  Act,  1955.  [Placed  in  Library

 See  No.  LT-9853  /75,)

 EMPLOYEES  PROVIDENT  FUNps  (SECOND

 AMENDMENT)  SCHEMES,  NOTIFICATIONS

 UNDER  APPRENTICES  80१  AND  NOTIFICA-

 TIONS  UNDER  CoaL  MINES  PROVIDENT

 Funp,  FAMILIY  PENSION  AND  BONUS

 ScHEMEs,  ACT

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  (SHRI

 BALGOVIND  VERMA):  I  beg  to  lay

 on  the  Table:  —

 qd)  A  copy  of  the  Employees’
 Provident  Funds  (Second
 Amendment)  Scheme,  975
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R,  593  in  Gazette  of  India
 dated  the  10th  May,  795
 under  sub-section  (2)  of  sec-
 tion  7  of  the  Employees’  Pro-
 vident  Funds  and  Family

 Pension  Fund  Act,  1952.  [Plac-
 ed  in  Library.  See  No,  LT-

 9854/75.)

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  under  sub-sec-
 tien  (3)  of  section  37  of  the

 Apprentices  Act,  96l:—

 (i)  The  Apprenticeship  (Second
 Amendment)  Rules,  975
 published  in  Notification
 No.  G.S.R.  297  (FE)  in  Gaz-
 ette  of  India  dated  the  27th

 May,  1975.

 (ii)  The  Apprenticeship  (Third
 Amendment)  Rules,  1975,
 published  in  Notification
 No  G.S.R,  780  in  Gazette  of
 India  dated  the  2ist  June,
 1975.

 [Placed  in  Library.  See  No.  LT-

 9855/75.]

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  under  section  7A
 of  the  Coal  Mines  Provident

 Fund,  Family  Pension  and

 Bonus  Schemes  Act,  948:—

 (i)  The  Coal  Mines  Provident
 Fund  (Amendment)  Sche-
 me,  1975,  published  in  Noti-
 fication  No.  G.S.R.  687,  in
 Gazette  of  India  dated  the
 3ist  May,  1975.

 (ii)  The  Andhra  Pradesh  Coal
 Mines  Provident  Fund

 (Secong  Amendment)  Sche-

 me,  1975,  published  in  Noti-
 fication  No.  G.S.R,  688  in
 Gazette  of  India  dated  the
 3ist  May,  1975.

 (iii)  The  Rajasthan  Coal  Mines

 Provident  Fund  (Second

 Amendment)  Scheme,  1975,
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 published  in  Notification  No.
 G.S.R.  669  in”  Gazette  of

 India  dated  the  3ist  May,
 1978.

 (iv)  The  Neyveli  Coal  Mines
 Provident  Fund  (Second
 Amendment)  Scheme,  1975,

 publisheqg  in  Notification

 No.  G.S.R.  680  in  Gazette  of

 India  dateq  the  3lst  May,
 1975,

 [Placed  in  Library.  See  No,  LT-

 9856/75.]

 ANNUAL  Reports  oF  88.58  JUNG  MusE-

 um,  Hyprrapap,  I.].T.,  Mapras,  I.LT.,

 Kanpur,  eft.  AND  ANNUAL  RePorT  oF
 InpDIAN  INSTITUTE  OF  MANAGEMENT,

 AHMEDABAD,  ETC.

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE

 DEPARTMENT  OF  CULTURE  (SHRI

 9  P.  YADAV):  I  beg  to  lay  on  the

 Table:—

 q)  (i)  A  copy  of  the  Annual

 Report  (Hindi  and  English

 versions)  of  the  Salar  Jung
 Museum,  Hyderabad,  for  the

 year  1973-74,

 (ii)  A  statement  (Hindi  ang  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  above

 Report.

 [Placed  in  Library.  See  No.  LT-

 9857/75.)

 (2)  (i)  A  copy  of  the  Annual  Re-

 port  (Hindi  and  English  ver-
 sions)  of  the  Indian  Institute
 of  Technology  Madras,  for  the

 year  1978-74,

 (ii)  A  statement  (Hindi  ang  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  above

 Report,

 {Placed  in  Library,  See  No,  LT-

 9858/75,)

 (3)  (i)  A  copy  of  the  Annual  Re-

 port  (Hindi  version)  of  the

 Indian  Institute  of Technology,

 Kanpur,  for  the  year  97l-72.
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 (ii)  A  copy  of  the  Annual  Report
 (Hindi  version)  of  the  Indian

 Institute  of  Technology,  Kan-

 pur,  for  the  year  1972-73.

 (iii)  Two  statements  (Hindi  and

 English  versions)  showing
 reasons  for  delay  in  laying  the
 above  Reports,

 {Placed  tn  Library.  See  No.  LT-

 9859/75.)

 (4)  (i)  A  copy  of  the  Annual

 Report  (Hindi  version)  of  the
 Indian  Institute  of  Manage-
 ment,  Ahmedabad,  for  the

 year  97l-72.

 (ii)  A  copy  of  the  Annual  Report
 (Hindi  version)  of  the  Indian
 Institute  of  Management,
 Ahmedabad,  for  the  year
 1972-73.

 (iii)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)
 of  the  Indian  Institute  of

 Management,  Ahmedabad,  for
 the  year  1973-74,

 (iv)  Three  gtatementg  (Hindi  and

 English  versions)  showing  rea-
 sons  for  delay  in  laying  the

 above  Reports.

 {Placed  in  Library.  See  No,  LT-

 9860/75.)

 (5)  A  copy  of  the  Annual  Report
 (Hindi  ang  English  versions)

 of  the  National  Institute  of

 Foundry  and  Forge  Techno-

 logy,  Ranchi,  for  the  year
 1972-73,

 (6)  (i)  A  copy  of  the  Annua]  Re-

 port  (Hindi  and  English  ver-

 sions)  of  the  National  Insti-
 tute  of  Foundry  and  Forge
 Technology,  Ranchi,  for  the

 year  1978-74,

 (4i)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  above

 Reporte.

 [Placed  in  Library.  See  No.  LT-

 9861/75.)
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 (7)  A!  6०99  each  of  the  following

 Report,  (Hindi  and  English
 versions)  under  clause  42  of
 the  Memorandum  of  Associa-

 tion  and  Rules  of  the  Raja
 Rammohun  Roy  Library  Foun-

 dation,  Calcutta:  —

 (a)  (i)  Annual  Report  of  the

 Raja  Rammohun  Roy  Li-

 brary  Foundation,  Calcutta.

 for  the  year  1972-73.

 (ii)  Annual  Report  of  the  Raja
 Rammohun  Roy  Library

 Foundation,  Calcutta,  for
 the  year  1973-74,

 (b)  A  statement  (Hindj  and

 English  versions)  showing
 reasons  for  delay  in  laying
 the  above  Reports.

 [Placed  in  Library.  See  No.  LT-

 9862/75.]

 (8)  q@  A  copy  of  the  Annual  Re-

 port  of  the  Indian  Council  of

 Historical  Research  for  the

 year  1972-738,  under  rule  45  of

 the  Memorandum  of  Associa-
 tion  Rules  of  the  Indian

 Council  of  Historical  Re-

 search.

 (ii)  A  statement  (Hindi  and  Eng-
 list  versions)  showing  reasons

 for  delay  in  laying  the  above

 Report.

 {Placed  in  Library,  See  No.  LT-

 9863/75.)

 (9)  (i)  A  copy  of  the  Annual  Re-

 port  (Hindi  and  English  ver-

 sions)  of  the  Khuda  Baksh

 Oriental  Public  Library,
 Patna,  for  the  year  1973-74

 along  with  Auditeq  Accounts,
 under  sub-section  (4)  of  sec-
 tion  21  of  the  Khuda  Baksh
 Oriental  Public  Library  Act,
 969—

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  7९8४०
 sons  for  delay  in  laying  the

 above  Report,

 [Placed  in  Library.  See  No.  LT-

 9864/78.)
 Rotten कम  क-  "काका,
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 FrnancraL  Commiurrezs,  974-75--A

 REview’

 SECRETARY-GENERAL:  I  beg  to

 lay  on  the  Table  a  copy  of  “Financial

 Committees,  1974-75  (A  Review)”,

 (Hindi  and  English  versions).

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I

 have  to  report  the  following  messages
 receiveq  fram  the  Secretary-General
 of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  lll  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Nagaland
 State  Legislature  (Delegation
 of  Powers)  Bill,  1975,  which
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  »n
 the  28rq  July,  1975.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  rule  l!l  of  the
 Rules  of  Procedure  and  Cvcn-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Defence
 of  India  (Amendment)  _  Bill,
 1975,  which  has  been  passed
 by  the  Rajya  Sabha  at  its  sit-
 ting  held  on  the  23rd  July,
 1975.”

 (iii)  “In  accordance  with  the  pro-
 visions  of  rule  111  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Kerala

 Legislative  Assembly  (Exten-
 sion  of  Duration)  Bill,  1975,
 which  hag  been  passed  by  the

 Rajya  Sabha  at  its  sitting  held
 on  the  28rd  July,  1975.”

 (iv)  “In  accordance  with  the  pro-
 visions  of  rule  fl  of  the

 Ruleg  of  Procedure  and  Con-
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 duct  of  Business  jn  the  Rajya
 Sabha,  I  am  directed  to  en-

 close  a  copy  of  the  Employees’
 State  Insurance  (Amendment)

 Bill,  1975,  which  has  been

 passed  by  the  Rajya  Sabha

 at  its  sitting  held  on  the  24th

 July,  1975,”

 (v)  “In  accordance  with  the  pro-

 (vi)

 (vii)

 visions  of  rule  77]  of  the

 Rules  of  Procedure  ang  Con-

 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Sales  Pro-

 motion  Employees  (Conditions
 of  Service)  Bill,  1975,  which

 hag  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on

 the  24th  July,  1975.”

 “In  accordance  with  the  pro-
 visions  of  rule  27  of  the

 Rules  of  Procedure  and  Con-

 duct  of  Business  in  the  Rajya

 Sabha,  I  am  directed  to  inform

 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on

 the  24th  July,  975,  passed,  in

 accordance  with  the  provi-
 sions  of  article  368  of  the

 Constitution  of  India,  without

 any  amendment,  the  Consti-

 tution  (Thirty-ninth  Amend-

 ment)  Bill,  1975,  which  was

 passed  by  the  Lok  Sabha  at

 its  sitting  held  on  the  23rd

 July,  1975.”

 “t  am  directed  to  inform  the

 Lok  Sabha  that  the  Rajya

 Sabha,  at  its  sitting  held  on

 Wednesday,  the  23rd  July,

 1975,  adopted  the  following
 motion  in  regard  to  the  pre-
 sentation  of  the  Report  of  the
 Joint  Committee  of  the

 Houses  on  the  Foreign  Contri-

 bution  (Regulation)  _  Bill,
 978:~—~

 “That  the  time  appointed  for

 the  presentation  of  the  Re-

 port  of  the  Joint  Committee

 JULY  25,  975  J.C,  on  Offices  20
 of  Profit  Report

 of  the  Houses  on  the  For-

 eign  Contribution  (Regula-
 tion)  Bill,  1978,  ओछी  further
 extended  upto  the  last  day
 of  the  first  week  of  the
 Ninety-fourth  Session  of  the

 Rajya  Sabha.”

 BILLS  AS  PASSED  BY  RAJYA
 SABHA

 SECRETARY-GENERAL:  Sir,  I  lay
 on  the  Table  of  the  House  the  follow-
 ing  Bills,  as  passed  by  Rajya  Sabha:—

 (l)  The  Nagalang  State  Legisla-
 ture  (Delegation  of  Powers)
 Bill,  1975.

 (2)  The  Defence  of  India  (Amend-
 ment)  Bill,  1975.

 The  Kerala  Legislative  Assem-

 bly  (Extension  of  Duration)

 Bill,  1975.

 The  Employees’  State  Insur-
 ance  (Amendment)  Bill,  1975,

 (3)

 (4)

 (5)  The  Sales  Promotion  Emplo-
 yees  (Conditions  of  Service,

 Bill,  1975,

 ed

 COMMITTEE  ON  PETITIONS

 TWENTY-THIRD  REPORT

 SHRI  JAGANNATH  RAO  (Chattra.
 pur):  I  beg  to  present  the  Twenty-
 third  Report  of  the  Committee  on
 Petitions.

 JOINT  COMMITTEE  ON  OFFICES  OF
 PROFIT

 FouRTEENTH  REPORT

 SHRI  PATTABHI  RAMA  RAO

 (Rajamundry):  I  beg  to  present  the

 Fourteenth  Report  of  the  Joint  Com-

 mittee  on  Offices  of  Profit.
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 Laws  (Amdt.)  Bill

 Rep.  &  Evidence

 CUSTOMS  TARIFF  BILL

 Gi)  Report  or  Serect  COMMITTEE

 SHRI  B.  R.  BHAGAT  (Shahabad):  I

 beg  to  present  the  Report  of  the  Select

 Committee  on  the  Bill  to  consolidate

 and  amend  the  law  relating  to  customs

 duties.

 (ii)  EvmENcE

 SHRI  8  R,  BHAGAT:  I  beg  to  lay

 on  the  Table  a  copy  of  evidence  ten-

 dered  before  the  Select  Committee  on

 the  Bill  to  consolidate  and  amend  the

 law  relating  to  customs  duties.

 PUBLIC  FINANCIAL  INSTITUTIONS

 LAWS  (AMENDMENT)  BILL

 (i)  Reeorrt  07  Jornr  COMMITTEE

 SHRI  B.  N.  KUREEL  (Ramsanehi-

 ghat):  I  beg  to  present  the  Report  of

 the  Joint  Committee  on  the  Bill  fur-

 ther  to  amend  the  Industria]  Develop-

 ment  Bank  of  India  Act,  1964,  the

 Reserve  Bank  of  India  Act,  1934,  the

 Industrial  Finance  Corporation  Act,

 1948,  the  State  Financial  Corporations

 Act,  1951,  the  Life  Insurance  Corpora-
 tion  Act,  956  and  the  Unit  Trust  of

 India  Act,  1963.

 (ii)  EvimEnce

 SHRI  8.  N.  KUREEL:  I  beg  to  lay

 on  the  Table  a  copy  of  evidence  ten-

 dered  before  the  Joint  Committee  on

 the  Bill  further  to  amend  the  Indus-

 trial  Development  Bank  of  India  Act,

 1964,  the  Reserve  Bank  of  India  Act,

 1934,  the  Industrial  Finance  Corpara-
 tion  Act,  1948,  the  State  Financial

 Corporation,  Act,  95l,  the  Life  Insur-

 ance  Corporation  Act,  956  and  the

 Unit  Trust  of  India  Act,  1963,

 Code  of  Civil  22
 Procedure  (Amdt,)  Bill

 11.09  hrs.

 STATEMENT  RE.  SITTING  OF  THE
 HOUSE

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 IAH):  Sir,  with  your  permission,  I
 would  like  to  announce  that  the  sit-
 tings  of  the  House,  now  scheduled  to
 end  on  the  28th  July  will  be  extended.
 We  shal]  sit  also  on  Tuesday,  the

 29th,  Wednesday,  the  30th  and  Thurs-
 day,  the  3lst  July,  1975.

 43.40  hrs.

 CONSTITUTION  (THIRTY-SECOND

 AMENDMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 OF  REeport  of  JOINT  COMMITTEE

 SHRI  DARBARA  SINGH  (Hoshiar-
 pur):  I  beg  to  move:

 “That  this  House  do  further
 extend  upto  the  last  day  of  the
 next  session,  the  time  for  the
 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  amend  the  Constitution  of
 India.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  further
 extend  upto  the  last  day  of  the
 next  session,  the  time  for  the
 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  amend  the  Constitution  of
 India.”

 The  motion  was  adopted.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 or  Rerorr  or  Jorn,  ComMMmirrre

 SHRI  LILADHAR  KOTOKI

 (Nowgong):  ह  beg  to  move:

 “That  this  House  do  further

 extend  upto  the  last  day  of  the
 next  session,  the  time  for  the
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 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  amend  the  Code  of  Civil

 Procedure,  3908  ang  the  Limitation

 ‘Act,  1983.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  further
 extend  upto  the  last  day  of  the
 next  session,  the  time  for  the

 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  amend  the  Code  of  Civil
 Procedure,  908  ang  the  Limitation
 Act,  1963.”

 The  motion  wag  adopted

 SHRI  INDRAJIT  GUPTA  (Al-

 pore);  Sir,  on  the  first  day  of  this
 session  this  House  in  its  wisdom

 adopted  a  motion  moved  by  the
 Minister  of  Parliamentary  Affairs
 under  which  no  private  member  was
 allowed  to  take  the  initiative  to

 introduce  any  king  of  question  or

 calling  attention  or  any  other  busi-
 ness.  But  that  motion  does  not

 preclude  Ministers  from  taking  any
 initiative.  As  devastating  floods  are

 going  on  and  hundreds  and  thousands
 of  peaple  have  been  rendered

 homeless,  may  I,  through  you,

 humbly  request  the  Minister  of

 Irrigation  to  make  a  detailed  state-

 ment  in  the  House  and  tell  us  about
 the  present  position  and  the  relief

 that  Government  ig  going  to  give.

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  PARLIAMENTARY

 AFFAIRS  (SHRI  K.  RAGHU

 RAMAIAH):  Yesterday,  Mr.  Indrajit
 Gupta  mentioned  this  to  me.  I  have
 to  convey  this  request  to  the  Minister
 of  Irrigation.

 SHRI  INDRAJIT  GUPTA:  TI  want

 the  hon  Speaker  to  direct  the
 Minister  .

 SULY  25,  978  Indian  Cot  24
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 MR.  SPEAKER:  There  is  a  way

 out  for  putting  it  in  a  proper  shape.

 I  will  be  asking  the  Minister  to  make

 an  Official  statement  on  floods,

 damages  done  ang  the  devastation

 that  has  taken  place.  Before  you

 leave  for  your  constituencies  you

 must  have  the  full  knowledge  of  the

 steps  taken  by  Government.

 SHRI  INDRAJIT  GUPTA:  I  take

 it  that  the  statement  will  be  made

 on  Monday.

 MR.  SPEAKER:  I!  leave  it  to  the

 Minister  of  Parliamentary  Affairs  to

 convey  your  views  to  the  Minister.

 ear

 .4  hrs,

 INDIAN  COINAGE  (AMENDMENT)

 BILL*

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRI-

 MATI  SUSHILA  ROHATGI):  _  Sir,

 on  behalf  of  Shri  Pranab  Kumar

 Mukherjee,  I  beg  to  move  for  leave

 to  introduce  a  Bill  further  to  amend

 the  Indian  Coinage  Act,  4906  .

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to

 introduce  a  Bill  further  to  amend

 the  Indian  Coinage  Act,  1906.”

 The  motion  was  adopted.

 SHRIMATI  SUSHILA  ROHATGI:

 I  introducet  the  Bill.
 | neseeeeenemnatimnaeal

 *Published  in  Gazette  of  India  Extraordinary  (Part  1,  Section  %

 dated  28-72-1975,

 +Introduced  with  the  recommendation  of  the  President.
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 MR.  SPEAKER:  We  will  resume

 discussion  on  the  Finance  (Amenu-

 ment)  Bill.  Mr.  Ramaevatar  Shastri.

 लो  रामावतार  ज्वारी  (पटना)  :

 'सम्यक  जी,  यह  विधेयक  जो  इस  समय  सदन  में

 उपस्थित  है,  उस  का  स्वागत  करते  हुए  मैं  कुछ

 बातें  निवेदन  करना  चाहता  हूं  1 इस  विधेयक  के

 जरिये  सरकार  ने  6  हज़ार  प्रामदती  वालों  की

 सीमा  को  बढ़ाकर  8000  कर  दिया  है,  जिस

 से  8000  रुपये  की  प्रा मदनी  वाले  लोग  आय-

 कर  से  मुक्त  हो  जायेंगे।  इस  विधेयक  का  सर्वत्र

 स्वागत  हुआ  है,  सरकार  के  इस  फैसले  को

 सभी  तरह  के  लोगों  ने  समर्थन  दिया  है  भोर  मैं

 भो  झपना  समर्थ  देते  हुए  सरकार  से  यह

 निवेदन  करना  चाहता  हुं---मैंने  इस  सम्बन्ध

 में  संशोधन  भी  प्रस्तुत  किया  है--कि  बढ़ा

 ही  अच्छा  होता  यदि  सरकार  इस  सीमा  को

 8000  के  बजाय  0000  रुपये  तक  बढ़ा

 देती  ।  कहा  जाता  है  कि  इस  समय  8000

 रुपये  तक  बढ़ाने  से  7  लाख  निम्न-कर्म  झोर

 निम्न  मध्यम  वर्ग  के  लोगों  का,  छोटे  छोटे

 व्यवसायों  को  लाभ  होगा  ।  लेकिन  यदि

 इस  सीमा  को  0  हजार  तक  बढ़ा  दिया  जाता

 तो  इस  से  और  ज्यादा  लोग  लाभान्वित  हो

 सकते  थे  ।  यह  बात  सर्व  विदित  है  कि  आज

 जो  नौकरी-पेशा  लोग  हैं,  चाहे  वे  सरकारी

 कर्मचारी  हों  या  गैर-सरकारी  कमेंचारी  हों,

 छोटे  छोटे  व्यवसायी  हों,  शहरों  में  छोटे  छोटे

 रोजगार  करने  वाले  लोग  हों,  उनको  आर्थिक

 स्थिति  इस  कमरतोड़  मंहगाई  की  बजह  से

 अच्छी  नहीं  है।  राज  सन  की  अपने  परिवारों

 का  पालन-पोषण  करने  में  बहुत  मुश्किल  होती

 है।  यह  ठीक  है  कि  सरकार  ने  दो  हज़ार  की

 सीमा  बढ़ा  कर  उन  की  मदद  की  है,  इस  में

 किसी  को  कोई  ऐतराज़  नहीं  है,  लेकिन  यदि

 इस  की  सीसा  को  धौर  बढ़ा  दिया  जाता  शो

 कौर'  ज्यादा  लोगों  को  लाभ  हो  सकता  था  ।.

 हमारे  देश  में  जो  मध्यम  वर्षीय कौर  निम्न-

 मध्यम.  वर्षीय  लोग  हैं'  उठते  के  भ्र सन्तोष  का

 खा

 इस्तेमाल  कर  ये  देश  की  प्रतिगामी बौ  फासिस्ट

 शक्ति!  देश  में  गड़बड़  पैदा  करने  की  कोशिश

 कर  रही  भों  ।  पिछले  दिनों  उन  लोगों  मे

 उसके  असन्तोष  का  इस्तेमाल  कर  के  अपना

 उल्लू  सीधा  करने  की  कोशिश  की  भ्र ौर उस  के
 काले  कारनामों  की  वजह  से  ही  सरकार  को

 विवश  हो  कर  आपातकालीन  स्थिति  की

 घोषणा  करनी  पड़ी  जिस  से  शाण  सम्पूर्ण देश

 को  गुजरना पड़  रहा  है  ।  इस  लिये  उब  तमाम

 निम्न  वर्गीय  शौर  मध्यम  वर्गीय  लोगों  को

 राहत  पहुंचाने  के  लिये  ज़रूरी  था  कि  उन  को

 झायकर  &  छूट  दी  जाये  और  सरकार  ने  दो

 हजार  रुपये  छठ  जरूर  दी  है,  लेकिन

 यह  भ्र भी  भी  कम  है  |  इस  लिये  में  सरकार

 से  बड़ी  गंभीरता  के  साथ  निवेदन-  करना

 चाहता  हूं  कि  यदि  सरकार  इस  में  दा  हजार

 रुपये  की  छूट  कौर  बढ़ा  दे  तो  उन  को  ज्यादा

 फायदा  हो  सकता  है  |

 यह  ठीक  है  कि  इस  छूट'  से  निम्नवर्गीय

 और  मध्यम  वर्गीय  लोगों  को,  छोटे  छोटे

 व्यवसायियों  को,  शहर  में  रहने  वाले  लोगों  को

 फायदा  होगा  लेकिन  उन्हें  और भी  कठिताइर्या

 हैं  ।  इस  विधेयक  के  जरिये  भागने  उन  को  राहत

 पहुंचाने  की  जरूर  कोशिश  की  है,  लेकिन  यह

 काफ़ी  नहीं  है।  इससे  मध्यम  वर्ग  के  लोग  संतुष्ट

 नहीं  होंगे  ।  खासतौर  से  लाखों  जो  केन्द्रीय

 कमेंट्री  हैं  कौर  सिखों  राज्य  सरकारों  के

 कर्मचारी  हैं  उन  के  महंगाई  भले  की  राशि  अभी

 तक  नहीं  दी  जा  रही  है  |  भ्र भी  तक  भाप  उन

 के  नेताओं  से  समझौता  वार्ता  ही  भला  रहे  हैं

 कमी  समझोता  वार्ता  चलती  है,  तो  कभी  टूटती
 है  ।  फिर  जोड़ने  की  कोशिश  की  जाती  है  ।

 तो  इस  तरीके  से  बाप  को  चाहिये  कि  फॉर्म-

 चाहियों  के  नेताओं  फे  साथ  शीघ्र  से  शीघ्र

 वार्ता  कर  के  उन  का  जो  बकाया  महंगाई  भर्ती

 है,  जो  राशि  जमा  है  कई  कीमतों  की  कह  उन्हें

 देने  की  कोशिश  कीजिये  |

 शी  राम  सहाय  ह, #  (राजनांदगांव)  +

 जमा  रहते  दीजिये  ।
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 aft  रामावतार  झाडती  :  जना  रहने

 देने  से  जो  प्रतिगामी  कौर  फासिस्ट  शक्तियां

 हैं  उत  का  श्राप  सामना  नहीं  कर  सकेंगे  q

 सरकारी  कर्मचारियों  का  भी  हमें  सहयोग  लेना

 है।  इस  इमरजेंसी  में  उन  का  सहयोग  चाहिये

 कौर  वे  तभी  दे  सकेंगे  जब  बाप  उन्हें  संतुष्ट

 करेंगे,  उत  की  कठिनाइयों  को  दूर  कर  सकेंगे,

 उन  की  आर्थिक  स्थिति  ठीक  कर  सकेंगे  ।

 इसलिये  सरकार  को  शक्ल  से  काम  लेना

 चाहिये  शौर  कर्मचारियों  के  साथ  समझौता

 करके  बकाया  राशि  को  देना  चाहिये  ।  साथ

 ही  राज्य  सरकारों  के  कर्मचारियों  की  मदद

 सी  होनी  चाहिये  ।  कई  राज्य  स्तर कारों  ने

 केन्द्रीय  सरकार  की  तरह  झपने  कर्मचारियों

 का  महंगाई  भलता  बढ़ाया  है।  लेकिन  फिर  भी

 बहुत  सारी  सरकारें  जैसे  बिहार  जो  ऐसा

 नहीं  कर  पा  रही  है  क्यों  कि  उन  के  पास  भ्रामक

 साधन  उतने  नहीं  हैं  इसलिये  भारत  सरकार

 अगर  जरूरत  पड़े  तो  उनकी  मदद  करे  ताकि

 हँस  उन  को  अपने  साथ  लेकर  के  भारत  में

 जो  गड़बड़ी  करने  बाली  फासिस्ट  शक्तियां

 हैं  उन  का  मुकाबला  कर  सकें  ।  इस  तरफ़

 सरकार  को  फ़ौरन  कदम  उठाना  चाहिये  ।

 एक  बात  और  कहना  चाहता  हूं  श्राप

 ने  कहा  भी  है,  धौर  2:  सूत्री  कार्यक्रम  में  भी

 है  कि  सार्वजनिक  वितरण  व्यवस्था  ठीक

 करनी  है  ।  इस  संदर्भ  में  सरकारी  कर्मचारियों,

 की,  मध्यम,  धौर  निम्न  वर्ग  के  लोगों  की

 ज्यादा  से  ज्यादा  मदद  कर  सकें  इसके  लिये

 जरूरी  है  कि  उन  के  कार्यालयों  में,  कारखानों

 में  भाप  राशन  की  दुकाने  खोलें  ।  जैसे  रेलवे

 के  लोग  दावा  करते  हैं  कि  उन्हों  ने  दुकानें

 खोली  हैं  कई  जजार  की  तादाद  में,  उसी  तरह

 चाप  को  भी  सरकारी  कर्मचारियों

 मध्यम,  निम्न  बर्ग  कौर  गरीब  तबके  के  लोगों,

 के  लिये  इस  तरह  की  व्यवस्था  करती  चाहिये

 ताकि  उन  का  पूरा  समर्थन  हमें  मिले  कौर  वह

 संतुष्ट  हों  ।  यह  ठीक  है  कि  इस  बीच  में  कुछ

 कीमतों  में  कमी  पायी  है,  लेकिन  सब

 जगह  एक  समान  कीमतों  में  कमी  नहीं  यी
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 है।  इस  में  दौर  ज्यादा  कमी  आये  और  दाप

 उस  में  सहयोगी  हों,  उन  के  लिये  व्यवस्था  करें

 इस  बात  की  बहुत  जरूरत  है

 एक  तरफ़  आप  कहते  हैं  कि  कीमतों  में

 कमी  हो  और  दूसरी  तरफ़  सरकार  स्वयं  कीमत

 बढ़ाती  है  ।  प्रभी  रेलवे  जस्टिन  में  बाप  ने

 कीमत  बढ़ा  दी  है  ।  खुद  पार्लियामेंट  हाउस

 में  दुगनी  से  ज्यादा  कीमत  बढ़ा  दी  गई  ।  एक

 तरफ़  भाप  जिलों  की  कीमतें  कम  करने  के

 लिये  मुनाफाखोरों,  गल ला खोरों  भौर  तस्करों

 पर  चोट  कर  रहें  है,  ठोस  है  करना  चाहिये,

 लेकिन  दूसरी  तरफ़  सरकार  खुद  कीमत  बढ़ाने

 की  व्यवस्था  कर  रही  है  |  यह  बात  समझ

 में  नहीं  जाती  ।  सरकार  स्वयं  कीमत  बढ़ावे

 और  दूसरों  को  उपदेश  दे  कि  कीमत  कम  करो,

 यह  बात  ठीक  नहीं  है  ।  सरकार  स्वय  कीमत

 न  बढ़ाये  शौर  कीमतों  को  और  कम  करने

 के  लिये  संबत  कदम  उठाये  तथा  सार्वजनिक

 वितरण  व्यवस्था  को  ठोक  करे,  उस  में  जो

 गड़बड़  चोरी  और  भष्टाचार  होता  है  उस  को

 दूर  करे,  तभी  बाप  भ्रम  जनता  की  कठिनाइयों

 को  दूर  कर  सकेंगे।  पौर  जब  उन  की  कठिताइयां

 दूर  होंगी  तो  मगर  देश  में  जो  गड़बड़ी  पैदा

 करने  वाले  हैं,  जो  विदेशी  ताकतों  की  मदद  से

 देश  में  जनतांत्रिक  प्रणाली  की  समाप्त  कर  के

 फ़ासिस्ट  प्रणाली  लाता  चाहते  हैं  चिली  की  तरह

 ऐसे  लोगों  को  हम  रोक  सकेंगे  ।  और  इसी

 लिये  राज  जरूरत  है  कि  हम  झाम  जनता  का

 सहयोग  प्राप्त  करें।  शौर  यह  तभी  संग्रह

 2  जब  हम  शहर और  देहात  के  लोगों  की

 समस्या त्रों  का  समाधान  करें  ।

 बाप  का  जो  आशिक  प्रोग्राम  है  भारत

 की  जनता  ने  शौर  हमारे  दल  ने  भी  उसका

 समर्थन  किया  हैं  ।  बह  बहुत  बरच्छा  प्रोग्राम

 है,  उस  को  कार्यान्वित  करना  चाहिये  1

 बाप  ने  इजारेदार  पूंजीपतियों  पर  चोट  नहीं

 की  है,  देहात  में  जो  जमींदार  तबका है,  जो

 बड़ी  बड़ी  जमीनों  के  मालिक  हैं  उन  पर  चोट

 होनी  चाहिये  जिस  से  छोटे  किसान  प्रेरित

 हों।  आपको  हदबन्दी  कान  त  को  सही  तरीके  से

 कार्यान्वित  करना  चाहिये  ।  बाप  से  मजदूरों
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 की  मजूरी  बढ़ाने  की  बात  की  है,  बॉडी  लेकर  relief  is  Rs.  209  and  for  Rs.  10,000  the

 को  खत्म  करने  की  बात  कही  है  उन  की  कार्य-
 relief  is  Rs.  154.  This  shows  that  the

 बीत  करने  के  लिये  जनता  का  सहयोग

 झ्रावश्यकफ  है  आप  स्वयं  कहते  हैं,  लेकिन

 सहयोग  लेने  की  तरफ़  श्राप  ठीक  से  नहीं  बढ़ते  ।

 तमाम  जगह  झप  को  जनता  का  सहयोग  चाहिये

 तभी  यह  कार्यक्रम  आपका  पुरा  हो  सकेगा

 शोर  तभी  देश  के  भ्रन्दर  जो  फिरकापरस्त,

 फ़ासिस्ट  और  प्रतिक्रियावादी  शक्तियां  है

 उन  को  हम  हरा  सकेंगे  और  सही  माने  में  देश

 को  हम  जनतांत्रिक  प्रणाली  की  तरफ  ले  चल

 सकेंगे  कौर  आगे  चल  कर  देश  की  जनता

 झपने  संगठित  ग्रान्दोलन  के  जरिये  सही  माने

 में  समाजवाद  की  स्वायत्ता  कर  सकेगी  ।

 प्रीत  में  मेरा  पुन.  निवेदन  है  कि  श्राप  ने

 6,00  रु०  से  बढ़ाकर  जो  8,000  र०  प्राय-कर

 कर  की  सीमा  की  है  इस  को  अगर  10,000

 उठ  कर  देते  तो  ठीक  रहता  ।  सरकारी  कर्म-

 चोरियों  का  महंगाई  भत्ता  दे  दीजिये  और

 सार्वजनिक  वितरण  सिस्टम  को  ठीक  कीजिये

 शोर  श्राप  ने  जो  कार्यक्रम  रखा  है  उसको  ठीक

 से  कार्यान्वित  कीजिए,  श्राम  जनता  श्राप  का

 समर्थन  के  रेगी  और  इसमें  उन  का  फ़ायदा

 होगा  ।  इन  शब्दों  के  साथ  मैं  इस  विधेयक

 का  स्वागत  करता  हूं  कि  अपने  सड़ा  दिशा।  में

 कदम  बढ़ाया  है  |  लेकन  इस  से  भी  ज्यादा

 शाप  का  कदम  बढ़  इस  जात॑  की  हमारी  भांग

 है।  आशा  है।  बाप  इस  पर  विचार  करेंगे  ।

 SHRI  NIMBALKAR
 Mr.  Speaker,  I  will  first  begin  by
 answering  that  part  of  the  spcech
 made  by  my  hon.  friend,  Shastriji,
 from  the  other  side  wherein  he  suid
 that  we  should  give  relief  to  peuple

 #arning  income  upto  Rs.  10,000  and
 unless  we  give  relief  of  that  nature  tu

 the  people  in  this  emergency,  the

 people  will  not  be  with  us.  I  would

 like  to  point  out  to  him  that  under

 the  present  Bill  relief  is  given  to  a

 person  earning  on  income  of

 Rs.  7,000  only  to  the  extent  of  Rs.  82

 whereas  the  relief  for  an  income  of

 Rs.  8,000  is  Rs.  264,  for  Rs.  9,000  the

 (Kolhapur):

 higher  income  of  Rs.  10,000  is  getting
 much  greater  relief  than  an  income
 of  Rs.  7,000.  So,  the  relief  which
 Shastriji  wants  for  people  having  an
 income  of  Rs.  10,000  is  given  in  a
 much  greater  measyre  than  he

 imagines.  Another  thing  which  |
 would  like  to  point  out  is  this.  The

 manner  in  which  the  Finance  Min-
 ister  has  clubbed  together  the  two
 slabs—the  previous  slab  and  the  one
 made  it  now  from  Rs.  8,000  to
 Rs.  5,000—that  has  enabled  him  to
 save  a  lot  of  money  for  the  ex-~

 chequer  which  is  a  right  thing  at  this
 time.  If  he  had  not  done  that,  it

 would  have  cost  the  exchequer  about
 Rs.  40  crores,  and  in  this  way,  he  has

 been  able  to  manage  the  whole  matter
 within  Rs.  21  crores.  This  is  actually

 the  basic  goodness  in  this  Bill.  Iu

 this  way,  the  State  is  also  not  hurt

 too  much  and  at  the  same  time,
 those  people  who  should  get  relief

 have  been  given  relief,

 Actually  speaking,  there  would  not

 be  much  to  say  about  this  Bull.  lt  is

 one  of  these  20  pointg  economic

 programme  of  the  Congress  which

 the  Prime  Minister  had  announced

 ang  that  point  has  just  been  imple-

 mented,  one  can  say,  I  want  to  80
 one  step  further  and  say  that  the

 Finance  Minister  hag  been  even  more

 generous  than  one  expected  at  the

 time  when  the  Prime  Minister

 announced  this  figure  of  limit  of

 Rs.  8000|-.

 I  would  like  to  make  it  clear  that

 this  was  not  the  Prime  Minister  alone,

 all  sections  in  this  House,  al]  parties
 had  asked  during  the  Budget  that  the

 Finance  Minister  should  raise  this

 limit  to  Rs.  8,000|-  although  some

 members  had  asked  for  the  raising  of

 the  limit  to  Rs.  10,000  and  Rs.  12,000.

 But,  of  course,  you  have  fo  come  to

 some  sort  of  a  tangible  point.  But,  at

 present,  I  don’t  think  that  it  is  possi-

 ble  or  the  Government  to  get  over

 that  difficulty  or  take  such  an  amount

 of  money  88  would  lead  to  inflaticn
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 because  that  would  mean  that  the

 Government  would  have  to  resort  to

 deficit  financing.

 Now,  what  I  like  about  this  is  some-

 thing  quite  different.  When  we  say
 that  we  are  going  to  aim  at  an  egali-
 tarian  society  and  socialism  must

 reglise  that  ultimately  when  we  do
 achieve  that  goal,  then  there  has  to

 be  no  income  tax  at  all.  If  you  look
 at  it  from  that  point  of  view,  you
 wil]  see  that  this  is  one  step  forwards

 socialism,  and  that  part  of  the  Bull

 appeals  to  me  much  more  than  the
 relief  which  should  be  given  to  some
 of  the  people  in  the  lower  bracket

 What  I  did  not  understand  was  why
 it  Was  necessary  to  give  Rs.  40'.  as

 rebate,  so  to  speak,  for  all  taxable
 incomes  over  Rs.  15,000|-  to  people
 who  are  earning  lakhs  of  rupees.
 This  amount  is  going  to  be  a  drop  in
 the  ocean  for  these  people.  If  that
 could  have  been  reduced,  if  that  could
 have  been  made  available  to  the  lower
 income  group,  then  that  would  yjnot
 have  been  such  a  bad  idea.  I  do  nv}
 know  technicality  which  to  be  over-
 eome  in  achieving  this  sort  of  thing
 It  is  possible  that  the  Finance  Min-

 ister  who  went  a  little  further  into

 thig  matter  than  the  Prime  Minister
 had  promised  in  this  ‘way,
 wanted  to  do  exactly  that  what  Mr.

 Shastri  wants  us  to  do  and  appealed
 to  all  sections  of  taxable  society  to

 least  all  taxable  sections  of  society,  I

 am  gure  that  this  Bill  will  achieve

 that.

 Sir,  an  argument  has  been  put  for-

 ward  the  Government  will  lose  Rs.  21

 crores,  But,  Sir,  this  would  be  more

 than  compensated  because  there  will

 be  a  lot  of  time  for  administration

 to  cateh  those  people  who  are  evad-

 ing  taxeg  and  80  on.

 Now,  the  point  is  that  the  real
 reason  why  you  are  supposed  to  re-

 reduce  the  taxes  is  through  a  better

 performance  of  the  public  sector.  If

 the  public  sector  performs  better,  to

 that  extent,  that  money  should  be

 made  available  at  least  in  some  part
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 of  the  public  in  the  form  of  reduc-

 tion  in  income  tax.  This  is  how  you
 are  stipposed—in  the  long  run,  if

 you  are  going  in  for  public  sector

 undertakings—to  work  it  in  a  phased
 manner  in  which  the  public  sector  is

 the  income  giving  factor  where  the

 personal  income  is  made  more  equal
 and  taxes  are  reduced  til]  they  ulti-

 mately  become  a  thing  of  the  past.

 Therefore,  when  the  Finance  Minis-
 ter  says  that  this  is  administratively
 more  than  compensated,  I  would  like
 him  to  take  it  the  other  way.  I  would
 like  him  to  see  that  the  administrators

 af  the  public  sector  undertakings
 which  perform  better  should  be  given
 an  incentive.  The  better  the  public
 sector  undertaking  performs  the

 more  the  Finance  Minister  will  be

 prepared  to  come  forward  with  re-

 ducion  of  taxes  which  ultimately

 would  help  the  wage  earnerg  and  the

 salary  earners  more  than  the  private

 entrepreneure.  This  g0ing  to  help
 much  more  the  Government  servants
 themselves.  A  large  part  of  the  wage
 earners  are  the  Government  servants

 themselves.  This  wil]  be  an  incen-

 tive  fo  them  to  make  the  public  sector

 undertakings  work  better  so  that  we

 know  that  the  profits  that  accrue  to

 the  public  sector  undertaking,  will,

 ultimately,  be  passed  on  to  them.

 With  these  words,  I  recommend
 this  Bill  to  the  House.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash);  Mr.  Speaker,  Sir,  income-tax
 which  is  of  an  elastic  character  is  an
 important  source  of  revenue  of  the
 Government.  Last  year,  1974-75,
 income-tax  alone  fetched  Rs,  १४०7
 crores  compared  to  Rs,  304  crores  in
 1973-74,  Not  only  that.  The  number
 of  agsessees  has  also  gone  up  con-

 siderably  from  34.36  lakhs  in  1978-74
 to  38.74  lakhs  in  1974-78.

 In  the  last  six  months,  there  have

 been  a  number  of  income-tax  raids

 on  various  business  houses,  palaces
 and  so  many  other  places  of  incOme
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 where  it  was  concealed.  For  the  first

 time,  the  Income-tax  authorities
 raided  one  of  the  palaces  of  the  ex-
 rulers  of  Jaipur  also.  I  want  to
 know  from  the  hdn,  Minister  what
 are  the  results  of  these  raids  all  over
 the  country  and  what  is  the  effect.

 In  the  intensive  raids,  |  find  from
 the  newspapers  that  so  many  crores
 worth  of  precious  metals,  various
 documents  and  other  things  have  been
 recovered.  I  want  to  know  from  the
 hon.  Minister  how  much  income  js
 going  to  come  to  the  State  Exchequer
 from  these  raids.

 Another  thing  ig  that  during  the
 raids,  certain  documents  have  been
 seized  by  the  Income-tax  authorities
 which  will  indicate  that  some  persons
 are  having  bank  accounts  in  foreign
 countries,  particularly,  in  Switzer-

 Jand.  I  want  to  know  from  the  hon.
 Minister  how  many  such  cases  have
 been  detected  and  what  are  the  steps
 which  the  Government  is  going  o
 take  against  these  persons  who  are
 having  foreign  hank  accounts  without
 the  knowledge  of  the  Government  of
 India.

 We  have  been  demanding  for  a
 jong  time  that  exemption  limit
 should  be  raised  from  Rs.  6000.  For-
 tunately,  the  Prime  Minister  has  now
 included  in  the  20-point  programme
 that  the  exemption  limit  will  bc  in-
 creased  from  Rs.  6,000  to  Rs.  8,000.  It
 was  the  Bhoothalingam  Committee
 which  recommended  that  the  exemp-
 tion  limii  should  be  increased  to
 Rs.  12,000.  But  now  the  Finance
 Minister  has  come  to  raise  the  exemp-
 lion  limit  to  Rs.  8,000.  Some  of  the
 Members  have  given  an  amendment
 that  the  exemption  limit  should  be

 increased  to  Rs.  10,000,  I  think,  it  is

 a  good  compromise  and  the  Govern-

 ment  should  consider  it  favourably.

 Now,  because  the  exemption  limit

 has  been  raised  from  Rs.  6000  to

 Rs,  8000,  at  least  about  7  lakns  of

 assessees  are  going  to  be  benefited.

 But  the  Government  is  sore  that  they

 are  going  to  lose  about  Rs.  25  crores.
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 I  think,  the  Govevrnment  stands  tc

 gain  that  way  because  the  administ-

 rative  cost,  the  cost  of  collection,  is

 R¢ing  to  be  reduced.  Not  only  that.

 The  administrative  burden  of  the

 Income-tax  Department  is  going  to

 be  reduced  considerably.  This  bene-

 fit  which  is  going  to  about  7  lakhs  of

 assessees  muUSt  necessarily  increase

 the  demand  of  industrial  products  of

 these  sections  and  from  these  ggles,

 the  Government  will  compensate
 some  amount  from  an  increase  in

 excise  duties.

 I  would  like  to  remind  the  hon.
 Minister  about  the  Report  of  the

 Comptroller  &  Auditor  General

 where  he  has  urged  the  Income-tax

 Department  to  devise  effective

 machinery  to  ensure  that  the  tax  de-

 ducted  at  source  has  actually  been

 remitted  to  Government  account.  I

 think  the  Comptroller  and  Auditor-

 General  is  not  satisfied  with  this

 deduction  at  source  and  that  is  why

 he  has  pointed  out  to  the  Government

 that  they  should  take  some  effective

 measures  to  immediately  remit  these

 amount,  to  the  Government  account.

 Sir,  the  cost  of  collection  ig  going  up

 every  year  and  naturally  so,  because

 the  number  of  assessees  ig  also  going

 up.  But  I  would  like  to  request  the

 Minister  that  since  this  is  a  Depart-

 ment  where  they  are  going  to  take

 action  against  all  the  tax-evading

 elements  in  the  country,  the  officials

 of  the  Department  itself  should  be

 very  strict  and  honest  also.  Sir,  I

 will  ask  the  Minister  to  give  the

 Income-tax  authorities  all  the  facili-

 tics,  they  want,  but  once  somebody  is

 found  to  have  property  or  weaith  dis~

 proportionate  ta  his  income,  such  an

 officer  must  be  severely  dealt  with

 and  the  Government  should  take  very

 severe  action  against  such  corrupt

 officials  because  these  are  the  officials

 who  are  going  io  administer  the  tax-

 collection  throughout  the  country.

 With  these  words  I  welcome  this

 Bill  because  it  is  going  to  benefit  at

 least  seven  lakhs  of  assesseeg  in  this

 country.
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 SHRI  X.  SURYANARAYANA
 (Elury):  While  welcoming  this  Bill  7
 would  like  to  make  a  few  obscrva-
 tions  in  regard  to  its  benetits  to
 other  classe,  also.  Sir,  we  very
 often  argue  for  the  rural  popula-
 tion—as  to  how  we  can  give  minimum

 help  to  the  rural  population.  There-
 fore,  when  we  are  sympathasing  with
 the  small  tax-payers,  the  same  bene-
 fits  should  be  given  to  the  people
 living  in  rural  areas.  who  are  living
 only  on  agricultural  income.  The
 same  benefits  should  be  given  to  the
 agriculturtl  community  also,  because

 they  are  the  backbone  of  the  country.
 In  my  opinion,  there  is  no  organisa-
 tion  for  them  and  that  ig  why  the
 Finance  Department  and  the  Indus-
 tries  Department  and,  if  I  may  say  gv,
 the  Government  as  a  whole,  is  nct
 taking  enough  interest.  We  do
 realise  that  it  ig  difficult  for  the  Gov-

 ernment  to  make  a  recommendation
 to  the  States  in  this  matter  as  asri-
 cultural  income  or  agricultural  tax  is
 a  State  subject.  But  still,  they  can

 advise  the  State  Governments.  to

 give  these  benefits  to  the  small  far-

 merg  also.  They  are  not  tax  evaders.
 Where  is  the  possibility  that  they  will
 show  their  income  as  Rs.  8,000  if

 they  got  Rs.  10,000  or  Rs.  15,000?  This

 is  the  monopoly  of  some  other  cate-

 gories.  Various  measureg  are  being
 taken  to  unearth  black-money  but  in

 spite  of  all  these,  there  are  still  some

 loop-holes  in  the  income-tax  collec-

 tion  system;  there  is  always  a  way  to

 evade  tax.  But  these  are  only  two

 classes  who  cannot  evade  tax  and

 these  are  the  agricultural  community

 and  the  small  employees,  both  in  ihe

 public  and  private  sectors.  These  twu

 classes  cannot  evade  tax.  80,  I

 woul@  request  ihe  Governmenit—

 and  particularly  our  Finanes  Min-

 ister—to  find  out  a  way  whereby  even

 the  agriculturists  who  are  getting  an

 income  of  less  than  Rs.  8,000|-  will

 be  free  from  tax.  What  is  the  diffi-

 culty  about  this?  I  don’t  want  to  go

 into  the  question  of  subsidy  ctc.;  a

 way  should  be  found  for  giving

 income-tax  relief  to  this  category  also.

 ‘Whereas  &  smali  farmer  or  a  small
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 industry  generally  gets  an  income  of
 four  or  five  thousand  a  year,  even  a
 bank  peon  gets  more  than  the  income
 which  an  owner  of  ten  acres  gets
 from  his  land.  There  must  be  cono-
 mic  equality  in  all  the  sectors.

 Therefore,  I  would  recommend  to
 the  Government  and  I  would  request
 all  the  Parties,  including  our  CPI
 friends,  to  consider  all  these  things.

 In  this  connection  I  would  like  to

 quote  from  a  booklet  on  Gandhiji,
 compiled  by  Shri  H.  D.  Malivaya  and

 published  by  the  All-India  Congress
 Committee  Gandhijj  said:

 “Economic  equality  of  my  con-~

 ception  does  not  mean  that  every
 one  would  literally  have  the  same
 amount.

 “It  simply  means  that  everybody
 should  have  enough  for  his  or  her

 needs.  The  elephant  needs  a

 thousand  times  more  food  than  the

 ant.  But  that  is  not  an  indication

 of  inequality.  So,  the  real

 meaning  of  economic  equality
 is:  to  each  according  to  his  need.

 That  was  the  defimtion  of  Marx.

 If  a  single  man  demanded  as  much

 as  a  man  with  wife  and  four

 children,  that  would  be  a  vidiation

 of  economic  equality.

 “Let  uo  one  try  to  justify  the

 glaring  difference  between  the

 classes  and  the  masses,  the  prince
 and  the  pauper,  by  saying  that  the

 former  necds  more.  That  wili  be

 idle  sophistry  and  a  traversty  of

 my  argument.  The  contrast  bet-

 ween  the  rich  and  the  poor  today

 is  a  painful  sight.  The  poor  vi
 |

 lagers  are  exploited  by  the  i-reign

 Government  and  also  by  their

 countrymen,  the  city-dwelleds.  They

 produce  the  food  and  go  hungry.
 They  produce  milk  and  their

 children  have  to  go  without  it,  It

 is  disgraceful.  Everyone  mvust

 have  a  balanced  diet,  a  decent
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 house  to  live,  facilities  for  the  edu-
 cation  of  one’s  children  and  ade-

 quate  medical  relief.  This  consti-
 tutes  my  picture  of  economic

 equality.  I  do  not  want  to  taboo
 everything  above  ang  beyond  the

 bare  necessaries,  but  they  must

 come  after  the  essential  needs  of
 the  poor  are  satisfied.  First  things

 must  come  first.”

 Due  consideration  should  be  given
 without  any  delay  to  the  rural  pspu-
 lation  which  is  greatly  dissatisfied.
 Government  has  recently  announced

 the  levy  price  for  Sugar,  which  is

 very  uneconomical.  Where  is  equality

 of  this  category  with  the  other

 groups?  They  would  reduce  produc-
 tion  if  they  do  not  get  proper  price.
 All  departments  in  the  Central  Gov-

 ernment  should  consult  each  Other

 and  take  steps  to  eliminate  this  in-

 equality  with  the  other  income-groups.

 There  are  three  classes  now,  the

 Government  employees  or  thc  ‘Sa-

 laried  group.  the  industrial  group  and

 the  agricultural  community  which
 is  constituted  by  small  farmers  agri-

 cultural  labourers.  As  I  have  said

 several  times,  the  real  producer  is  the

 agricultural  labourer,  and  for  what  he

 has  produced,  he  is  not  getting  the

 price  which  he  should  get.  Once  it

 goes  to  the  Food  Corporation,  they

 charge  Rs.  30  per  bag  and  are  selling

 it  to  the  same  agricultural  labourer  at

 a  higher  price,  which  is  not  reasona-

 ble.  I  woulg  request  the  hon.  Finance

 Minister  to  recommend  to  the  State

 Governments  to  do  away  with  this

 sort  of  economic  inequality  and  also

 abolish  lang  revenue  and  other  taxes,
 if  possible.

 SHRI  S.  M.  BANERJEE  (Kanpur):

 Sir,  I  rise  to  support  the  Bill.  I  must

 congratulate  the  hon,  Finance  Minis-

 ter  for  keeping  his  promise  which  he

 had  made  when  the  Finance  Bill  was

 discussed.  ‘You  will  recall,  Sir,  seve-
 ral  amendments  were  moved  by  this
 side  and  also  the  other  side;  practi-

 cally  every  one  of  us,  whether  belong-

 ing  to  the  ruling  Party  or  to  the  Oppo-

 Sition,  demanded  that  the  exemption’,
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 limit  should  be  rafsed  from  Rs.  6,000
 to  either  Rs,  8,000  or  Rs.  10,000,  You
 will  remember,  an  amendment  was
 moved  by  Shri  Piloo  Mody,  who  is
 now  unfortunately  in  jail,  to  raise  it
 to  Rs.  12,000,  I  do  realise  the  Gov-
 ernment’s  position  when  they  refuse
 to  concede  our  demand  for  raising  it
 to  Rs.  10,000.  But  our  idea  was  that
 the  limit  of  Rs.  10,000  would  cover  the
 middle-class  salaried  group;  when  I
 talk  of  middle-class  employees,  I  have
 in  mind  employees  upto  Section  Offi-
 cers;  some  of  them  are  Class  II  offi-
 cers,  The  revenue  which  the  Govern-
 ment  is  likely  to  lose  by  raising  this
 from  Rs.  6,000  to  Rs.  10,000  or  from
 Rs.  8,000  to  Rs.  10,000  after  the  pas.
 sage  of  this  Bill,  will  be  negligible  as
 compared  to  the  other  categories,
 which  I  would  place  before  the  hon.
 Minister,

 I  must  congratulate  also  the  Income-
 tax  Department  who  have,  during  the
 last  14  years,  conducted  so  many
 raids;  whether  it  is  Jaipur  Palace  or
 the  bungalows  of  big  businessmen,
 they  have  done  a  wonderful  job  with

 their  limited  resources,  with  limited

 powers  and  also  with  limited  man-

 power.  I  know  the  difficulties  of  this
 particular  Department  because  those
 officers  who  go  on  raids  risk  their
 lives,

 I  appreciate  their  courage  and  con.

 viction;  they  did  a  wonderful]  job  re-

 cently  in  two  or  three  cases,  especial.

 ly  in  Jaipur.  I  know,  attempts  were
 made  to  bribe  those  people;  they  were
 tempted  with  jewellery  and  so  on.

 Though  ill-paid  and  ill-clad,  the  Cen-
 tral  Government  employees,  the  In-
 come-tax  employees  were  not  tempted
 hy  the  palace  and  they  went  on  doing
 their  job  and  were  successful  I  do  not

 know,  why  no  raiq  has  been  conduct.
 ed  in  the  other  houses  like  Scindis
 and  others  where  similar  jewellery
 must  be  there.  It  is  not  that  the  en-
 tire  jewellery  of  this  country  which
 was  brought  from  Kabul  was  only
 stationed  in  Jaipur  palaces,  whether

 Doongergarh  palace,  Nahargarh  palace
 or  any  other  palace.  The  fact  is  that
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 other  Maharajag  had  these  jewelleries

 aiso.  Once  these  raids  have  taken

 place,  once  the  smuggling  activities

 are  checked  and  once  the  tax-dodgers
 ang  tax  evaders  are  brought  to  book

 and  the  income-tax  realised  properly

 ang  effectively,  the  loss  that  the  Gov-

 ernment  is  likely  to  sustain  as  a  result

 of  raising  the  limit  from  six  thousand

 to  eight  thousand  will  be  properly

 compensated,

 After  having  rough  calculations  on

 the  basis  of  information  available  to

 us,  the  amount  which  we  are  going
 to  lose  every  year  as  a  result  of  tax

 evasion  and  the  income-tax  arrears

 amount  to  the  tune  of  Rs,  600  crores.

 It  is  being  realised,  but  litigations  are

 going  on.  Now  the  time  has  come,
 when  there  should  be  a  law  passed—
 during  this  emergency,  we  can  take

 advantage  of  it—and  we  can  do  away
 with  certain  fundamental  rights

 whereby  such  people  are  barreq  from

 approaching  the  court.  We  have

 passed  the  Constitution  Amendment

 Bill  the  other  day  knowing  that  this

 may  affect  the  fundamental  rights  of

 severa]  persons,  but  when  we  are

 after  something,  we  want  to  achieve
 certain  end,  and  we  want  to  move
 towards  progressive  direction,  there
 are  certain  difficulties  which  are  hke-

 ly  to  be  faced  by  some  people.  Sir,
 we  should  take  advantage  of  this

 emergency  and  I  woulg  request  the

 hon,  Minister  to  bring  a  legislation  by
 which  the  tax-dodgers  and  tax-eva-~
 ders,  who  every  time  they  are  caught,
 approach  the  High  Court  or  the  Sup.
 reme  Court  and  get  a  stay  order,  are
 barred.  I  know  of  certain  cases  in
 Kanpur  and  other  places,  where  the
 arrears  were  to  the  tune  of  one  crore.
 When  the  Income-tax  authorities
 wanted  to  auction  their  properties,
 immediately  they  knew  it,  they  went
 to  the  High  Court  and  got  +  stay
 order,  There  should  be  a  law  now,
 It  is  high  time,  that  a  legislation  is
 brought  in  this  House,  whereby  they
 shoulg  not  be  allowed@  to  approach  the
 court,  whether  High  Court  or  Sup-
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 reme  Court,  You  can  realise  the  en-
 tire  amount;  let  it  remain  effective
 for  three  months,  but  I  am  sure,  every
 pie  of  six  hundred  crores—at  least
 four  hundred  crores—we  would  ‘be

 able  to  realise.  We  should  be  very
 hard  on  them;  we  should  have  no  soft

 corner  for  them.  In  Kanpur,
 I  know  of  cases;  |  have  got
 their  names,—but  I  am  _  not

 mentioning  them,  wherg  non-pay-
 ment  of  Government  revenue  is  their

 capital.  They  do  not  pay  sales-tax,

 they  do  not  pay  income  tax.  J  have
 information  that  some  people  are  in

 league  with  the  income  tax  authorities
 and  they  are  trying  to  corrupt  the  in-

 come-tax  authorities  also.

 I  would  like  the  hon.  Minister  to

 kindly  consider  this—I  do  not  want

 any  reply  from  him—whether  the

 time  has  not  come  when  these  tax.

 dodgers  and  tax-evaders  should  be

 percluded  and  barred  from  approach-

 ing  the  court  of  law  Many  people
 will  say  that  we  are  moving  towards

 fascism  and  dictatorship.  You  cannot

 stop  them  saying  it;  you  cannot  shut

 them  out.  Even  if  you  do  not  move,

 they  will  immediately  say  that  this
 is  being  done  to  benefit  a  particular
 individual  or  Shrimati  Indira  Gandhi.
 But  let  us  go  the  whole  hog  and  not
 be  content  with  some  half  hearted
 measures.  If  we  could  pass  a  legisia-
 tion  that  smugglers  cannot  go  to  courts
 of  law,  if  we  could  pass  a_legis-
 lation  amending  the  Constitution,  let
 us  amend  it  once  again  and,  if  neces-

 sary,  I  will  say,  let  us  amend  it  thirty
 times,  so  that  these  tax-dodgers  are

 brought  to  book.  I  hope  if  this  is
 done,  then  all  these  people  who  think
 that  they  can  possibly  hold  this  gov-
 ernment  to  ransom,  they  can  hold  the

 people  to  ransom  by  going  to  the  court
 and  getting  a  stay,  cannot  play  this
 mischief.  I  am  not  imputing  any  mo-
 tive  to  the  courts  of  law  but  general-
 ly  stay  is  granted  knowing  full-well
 that  they  are  anti-social  elements.

 They  have  to  pay  enormous  amounts
 to  government.  They  get  a  stay  from
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 the  High  Court  or  the  Supreme  Court

 and  they  go  on  liquidating  and  dispos-

 ing  pf  their  property  and  in  the  end

 when  the  government  take  over  the

 factory,  they  get  only  a  junk  while

 the  cream  has  been  taken  away  by
 the  previous  owners.

 Then,  another  thing  I  want  to  bring

 ta,  the  notice  of  the  hon.  Minister—

 whether,  as  a  temporary  measure  this

 income-tax  limit  which  was  reduced

 from  97  to  75  per  cent  should  not  be

 restoreg  to  the  original  97  per  cent.  It

 looks  odd  that  when  the  exemption
 limit  hag  .been  raised  from  Rs.  6000

 to  Rs,  8000,  I  am  asking  again  to  go

 back  to  the  old  97  per  cent.  I  am

 only  doing  this  because  the  Govern-

 ment  is  in  need  of  money.  I  would

 only  plead  that  if  it  can  be  raised  as

 a  temporary  measure,  government

 may  get  some  more  money.

 With  these  words  I  support  this

 Bill.  I  would  request  the  hon.  Minis.

 ter  to  kindly  consider  the  handicap
 of  the  income-tax  authorities  and
 sanetion  more  posts  for  the  various

 income-tax  charges.  I  come  from

 Kanpur.  Kanpur  charge  I  know.  I
 have  brought  their  difficulties  to  the
 notice  of  the  Minister  of  State  and

 the  Chairman.  There  is  stagnation

 going  on  in  the  Income-tax  Depart-
 ment  and  the  stagnation  takes  away
 some  of  the  incentives  for  these  peo.
 ple.

 With  these  words  I  support  the  Bill
 and  congratulate  the  Minister  once

 again  for  raising  the  exemption  limit
 from  Rs.  6000  to  Re,  8000.

 SHRI  8.  ह: म  DAMANI  (Sholapur):
 At-the  very  outset  I  congratulate  the

 hon,  Finance  Minister  for  giving  relief
 to  a  large  number  of  salaried  people
 by  increasing  the  exemption  limit
 from  Rs.  6000  to  Rs.  8000.  There  was
 a  persistent  demand  from  all  sections

 of  the  House  in  the  last  budget  and

 algo  the  year  before  to  increase  the

 exgpention  limit  ang  also  there  igs  the

 recwamendation  of  the  Wanchoo
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 Committee.  By  increasing  the  exemp-
 tion  limit  the  Government  have  satis-

 fied  the  demands  of  many  members

 of  this  House  and  also  the  recommen-

 dation  of  the  Wanchoo  Committee.

 Thig  relief  ig  going  to  cost  the  govern-
 ment  only  Rs,  2.  crores,  only  a  token

 antount  which  is  4%  of  the  total  re-

 venues  from  direct  taxes.  Also  peo-

 ple  having  an  income  of  Rs.  10000

 will  get  some  relief.  This  relief  will

 affect  about  7  lakhs  assesSees  and  now

 by  reducing  this  number  of  assessees,
 our  officers  wil]  have  more  time  to

 look  after  the  returns  of  big  income

 group  assesseez.  They  can  devote

 more  time.  They  can  speed  up  the
 work  and  they  can  realise  more

 money.  In  this  way  the  relief  is  not

 going  to  have  any  effect  on  the  reve-

 nue  earnings  of  the  government,  Here
 I  would  like  to  say  that  last  year  we
 had  a  recession  in  many  industries,
 but  on  account  of  forceful  drive  for

 collection,  the  amount  exceeded  the

 budget  targets.  There  was  a  scheme
 of  giving  bonus  to  the  staff,  to  the
 income-tax  officers,  etc.  They  were

 able  to  correct  more  than  the  targets.
 It  is  for  the  first  time  that  such  a
 scheme  is  being  introduced  to  give
 bonus  for  the  efficient  work  of  the
 officers.  This  has  worked  very  nicely,
 On  account  of  that  collection,  hag  in.
 creased.  In  spite  of  recession  in  many
 industries  this  sort  of  achievement  is
 there.  My  suggestion  is  that  this  k'nd
 of  incentive  should  be  continued  8०
 that  officers  can  take  more  interest  in
 their  work.  This  incentive  should  be
 there  for  collection  of  more  revenue»
 and  also  to  complete  more  _  assess-
 ments.

 IZ  hrs.

 Then  I  wish  to  say  about  the  need
 for  providing  residential  accommoda-
 tion  to  income.tax  officers  and  other
 staff  who  are  working  in  big  cities  or
 who  have  been  transferred  to  big
 cities.  They  are  not  getting  the  faci.
 lities  of  residential  accommodation
 and  they  are  facing  great  difficulties,
 The  Governinent  is  not  constructing
 buildings  for  them  and  as  such  it  is
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 very  difficult  in  big  cities  for  Income-
 tax  officers  and  otherg  to  get  residen-
 tial  accommodation.  Therefore,  it  is
 very  essential  that  the  Department
 should  themselves  construct  these
 buildings  in  big  cities  for  these  offi-
 cers.  They  can  save  money  paig  by
 way  of  house-rent  allowance  to  there
 officers  by  constructing  houses  them-
 selves.  This  is  my.  request  to  the  hon.
 Finance  Minister  and  I  request  that
 this  may:  be  considered.  Y  hope  that
 the  Finance  Minister  will  seriously
 consider  providing  sufficient  funds  for
 construction  of  buildings  in  big  cities.

 Sir  about  tax  arrears,  questions  are
 asked  about  the  arrears,  and  figures
 are  being  given,  But  these  figures
 ale  not  complete.  They  should  be  more
 specific.  It  should  be  mentioneq  as
 te  how  much  amount  is  outstanding
 for  more  than  one  year,  how  much
 amount  is  outstanding  on  account  of
 litigation  cases  in  High  Covrts  and
 other  courts  and  how  much  amount
 is  outstanding  in  respect  of  assess-
 ments  completed  but  where  payments
 have  not  yet  become  due.  30  days
 limit  is  there  for  making  payments.
 In  certain  cases  assessments  are  com-
 pleted,  but  payments  may  70  have
 become  due.  Therefore,  the  break-
 up  of  figures  also  should  be  given  in
 reply  while  mentioning  total  amou:it
 outstanding  so  that  Members  may
 have  some  idea  of  the  improvements
 that  have  been  effecteg  in  respect  of
 collection  of  taxes.  Merely.  giving
 information  saying  that  there  are
 arrears  of  Rs.  700  or  Rs.  800  crores
 will  not  help,  I  hope  that  this  sug-
 gestion  could  be  acted  upon.

 Therefore,  I  would  suggest  that,
 in  future,  the  Hon.  Finance  Minister
 may  take  the  trouble  of  giving  the
 figures  in  such  a  way  that  the  hon.
 Members  mav  ‘know  the  improve-
 ments  made  in  the  matter  of  coliec-
 tion  of  arrears.

 Now,  I  would  like  to  draw  the  at.
 tention  of  the  hon.  Finance  Minister
 about  the  working  of  the  Revenue
 Audit  and  the  Income-tax  Depart-
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 ment.  It  seems  to  me  that  there  is
 not  proper  coordination  between  the
 Revenue  Audit  Department  and  the
 Income-tax  Department  ie.  Revenue
 Board  with  the  result  that  there  are  a
 number  of  objections  from  the  Reve-
 nue  audit  which  go  on_  increasing
 As  a  result  the  assessees  are  put  to
 great  difficulties,  Besides,  the  officers
 of  the  Audit  interpret  the  sections
 according  to  their  own  ideas  whereas
 the  I.T.O.  interpret  them  in  a  different
 way.  When  there  is  a  revenue  eudit
 objection,  in  such  a  case,  the  entire
 file  consisting  of  assessments  for  three,
 four  or  five  years  is  reopened  and
 the  assessee  igs  harassed  thereby.  This.
 results  in  the  litigation.  So,  Sir,  I
 say  that  there,  should  be  a  proper
 coordination  between  the  Revenue
 Audit  and  the  Income-tax  Department
 and  they  shoulg  see  what  should  be
 the  proper  interpretation  of  different
 sections  of  the  Act  so  that  the  Income-
 tax  Officers  can  implement  them  ac-
 cordingly.  This  will  result  in  the
 number  of  objections  being  reduced
 considerably,  Also  the  assessees  will
 not  be  put  to  difficulties  with  which
 they  are  now  faced.  These  are  my
 suggestions  which,  I  think,  the  hon.
 Finance  Minister  wit)  consider  and
 do  something  about.

 Also  I  would  draw  the  attention
 of  the  hon.  Finance  Minister  to  one
 more  thing.  In  order  to  attract  more
 Funds  to  the  Government,  the  exe-
 mption  limit  of  Rs.  3,000  should  be
 increased  to  Rs.  5,000  for  all  depvsits
 made  by  the  public.  When  the  limit
 was  fixed  at  Rs,  3,000  in  1970,  at  that
 time,  the  rate  of  interest  was  only
 7  per  cent.  Now  the  rate  of  interest
 by  the  banks  on  such  deposit  is
 increased  to  0  to  42  per  cent,  I  ieel
 that  the  exemption  limit  should  also
 be  increased  from  Rs.  3,000  to  5,000.
 This  will  also  attract  more  depeaits
 from  the  public  in  banks,  in
 post  offices  and  other  government
 investments  which  will  result:in  the
 reduction  of  the  money  supply  in
 the  hands  of  the  public  ta  a  great
 extent  which  will,  in  turn,  bring
 down  the  price  level  also,  Recently,
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 the  hon.  Finance  Minister  has  given
 this  concession  to  investments  in  Unit
 Trust.  Similar  concession  is  required
 to  be  introduced  for  the  bank  depo-
 sits,  deposits  in  post  offices  and  in

 government  securities  so  that  these

 mey  attract  more  deposits  from  the

 public.

 I  would  like  to  congratulate  the

 Finance  Minister  for  hig  achieve.
 ment.  Last  year  the  rate  of  intlation

 ‘was  more  than  20  per  cent,  this  year
 it  has  come  to  ‘nil’;  the  price  !evel
 has  also  remained  static,  while  in  the

 U.K,  and  other  countries,  it  is  rising.
 It  was  because  of  the  hard  work  put
 in  by  the  Finance  Minister  that  it

 was  possible  for  him  to  reduce  the
 inflation  and  also  bring  down’  the

 price  level.  It  is  no  small  achieve-
 ment—it  ig  a  very  big  achievement—

 and  it  was  possible  becavse  of  the
 constant  care  the  hon.  Finance  Minis-
 ter  and  the  Ministry  took  in  control-

 ling  the  loans  and  advances.  This  is

 the  great  achievement;  when,  in  other

 countries,  the  inflation  is  stil]  high,
 in  a  developing  country  like  ours,
 we  have  been  able  to  stop  this  infla-
 tion.  This  is  a  great  achievement.  I

 must  congratulate  the  hon,  Finance
 Minister  for  this  achievement.

 With  these  words,  Sir,  I  support
 this  Bill.

 SHRI  KARTIK  ORAON  (Lohar-

 daga):  Sir,  I  welcome  the  Finance

 (Amendment)  Bill,  975  which  seeks
 to  raise  the  Income-tax  limit  for

 exemption  from  Rs,  6,000  to  Rs

 8,000.  I  congratulate  the  Finance

 Minister  for  it  and  I  support  :t.

 I  am  rather  surprised  that  the  hon.

 Minister  has  not  thought  it  fit  to  re-

 move  the  long-drawn  discrimination
 in  the  exemption  of  Income-tax  n

 the  case  of  scheduleg  tribes.  I  would
 like  to  invite  his  kind  attention  to  a

 representation  dated  25th  August,
 i972  signed  by  42  M.Ps.  belonging  to

 scheduleg  tribes—regardless  of  whe-

 ther  they  were  beneficiaries  or  not-—

 Submitted  to  Shri  Y.  B,  Chavan,  the
 then  Finance  Minister,  I  had  pressed

 Bilt

 for  it  in  the  Budget  Session  at  the

 height  of  my  veice  so  that  the  hon.
 Minister  could  hear  it  ang  do  well  to

 bring  necessary  amendments.  The

 Deputy  Speaker,  Mr.  Swell,  whe  was
 in  the  Chair  at  that  time  had  said:
 “Mr.  Kartik  Oraon,  you  have  made
 your  point.  Please  sit  down,  The
 Government  ought  to  have  noted  it.”
 I  am  again  seeking  your  tadulgence,
 Mr.  Speaker,  for  the  removal  of  this
 discrimination  which  is  contained  ia
 Section  0  clause  26  of  the  Income
 Tax  Act,  96]  which  reads  as  under:

 ‘In  the  case  of  a  scheduleg  tribe
 as  defined  in  Clause  25  of  Article
 366  residing  in  any  area  specified
 in  Part  A  or  Part  B  of  the  Table

 appended  to  paragraph  20  of  the
 Sixth  schedule  of  the  Constitution
 or  in  the  State  of  Nagaland)  or  in
 the  Union  Territories  of  Manipur
 and  Tripura  any  income  which  ac-
 crues  or  arises  to  him:

 (a)  From  any  source  in  the  area
 of  union  territories  aforesaid,
 or

 (b)  By  way  of  dividend  ur  inte-
 rest  on  the  securities.”

 Sir,  this  means  that  even  from  the
 scheduled  tribeg  as  defined  in  Clause
 25  of  Article  366  of  the  Constitution

 only  the  residenfs  of  Assam,  Megha-
 laya,  Nagaland,  Mizoram,  Manipur,
 Tripura  and  Arunachal  can  enjoy
 compiete  exemption  from  Income-tax.
 It  woulg  appear  that  initially  there
 had  been  discrimination  against  the
 officers  belonging  to  scheduled  tribes
 in  that  even  in  the  exempted  areas
 tribal  officers  were  not  exempted
 from  Jncome-tax  when  in  fact  other
 tribals  residing  in  that  area  were  so

 exempted.

 In  this  context,  a  reference  may

 be  made  to  the  judgment  of  a  Divi-
 sion  Bench  of  the  Supreme  Court  in

 Civil  Appeal  No.  809  of  966  report-
 ed  in  AIR  4968  “S,  K.  Dutta,  I.T.0.

 Vs.  Lawrence  Singh  Ingty”  in  which

 Supreme  Court  upheld  the  decision
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 of  the  Assam  High  Court  made  in

 favour  of  Mr,  L.  S.  Ingty.  Supreme
 Court  held  that  the  exclusion  of  8

 Government  servant  from  the  exe-

 maption  granted  by  the  said  Section

 10 (26)  of  the  Income-tex  was  discri-

 minatory  and  violative  of  Article  4

 of  the  Constitution.

 372.45  hrs.

 {Sarr  0,  M,  Sreewen  in  the  Chair]

 It  was  further  contended  that  in

 clause  25  of  Article  366  of  the  Con-

 stitution,  the  term  ‘scheduled  tribes’

 has  been  defined  and  is  applicable
 as  much  to  the  tribal  officers  as  it

 did  to  the  tribals  in  general.  It  was

 only  as  a  result  of  this  judgment  that

 the  words  ‘who  were  not  in  the

 service  of  Government’  were  comjt-
 ted  by  Section  3  of  Taxation  Laws

 (Amendment)  Act  of  4970  retrosnec-

 tively.  It  is  abundantly  clear  now

 and  there  is  not  an  iota  of  doubt

 that  in  the  same  breadth,  it  is  equal-

 ly  violative  of  the  Constitution  that

 the  ,aid  Section  10(26)  of  the  Income-

 tax  Act  should  operate  to  the  ex-

 clusion  of  other  members  of  sche-

 duled  tribes  in  the  country.

 A  very  glaring  and  fragrant  viola-

 tion  of  the  provisions  embodied  in

 Articles  4  and  5  of  the  Constitu-

 tion  would  be  in  the  case  of  officers

 of  All  India  Services,  in  which  only

 Officers  from  the  exempted  area  and

 serving  within  the  exempted  area

 would  be  exempted  from  levy  of

 Income-tax.  You  will  appreciate,

 therefore,  that  the  fact  that  this  Sec-

 tion  of  the  Income-tax  Act  provides

 a  tax  relief  to  certain  scheduled

 tribes  and  not  to  others,  to  scheduled

 tribes  of  certain  regions  and  not  to

 those  of  others,  is  ultra  vires  of  Arti-

 cles  74  and  5  of  the  Constitution

 Clause  25  of  Article  366  of  the  Con-

 stitution  brings  within  its  ambit  all

 scheduled  tribes  in  India  and  by

 JULY  25,  975  Finance  (Amdat.)
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 granting  exemption  to  certain  sche-
 duled  tribes  only  merely  on  the

 ground
 of  residence  in  certain  re-

 Blons,  the  law  indeeg  operates  un»

 equally
 and  the  inequality  in  ques-

 tion  cannot  be  justified  on  the  basis
 of  valid  classification.

 It  is,  therefore,  requested—it  is
 about  time—that  necessary  amend-
 ment  may  be  made  in  Section  10(26)
 of  the  Income-tax  Act  so  that  the
 tax  exemption  is  made  uniformly
 applicable  to  all  the  scheduled  tribes
 in  India  without  any  prejudice  to
 scheduled  tribes  living  in  certain
 regions.  I  am  sure,  it  will  go  a  long
 Way  towards  the  implementation  of
 the  twenty  point  economic  pro-
 gramme  evolved  by  the  Prime  Minis-
 ter,  calculated  to  bring  about  a  7९०

 volutionary  social]  change  in  our

 country.

 I  would,  therefore,  request  that  the
 hon.  Minister  and  for  that  matter,
 the  Government  should  definitely
 come  forward  with  the  necessary
 amendment  so  that  tax  exemption  is
 available  to  all  the  scheduled  tribes
 in  the  country  regardless  of  where

 they  live.

 श्री  पन्‍नालाल  बारूपाल  (गंगानगर)  :

 सभापति  महोदय,  श्राप  को  माध्यम  से  में

 सभा  को  यह  जानकारी  देता  चाहता  हूं  कि

 4सक्षम  गायिका,  रथे।  ने  50  हजार  रुपये  ले

 कर  के  60  लाख  का  माल  हरे  जवाहुरात

 वर्म रह  छोड़  दिए।  अपर  इसकी  1-1  तरी

 कराएं  तो  में  करोड़ों  रुपये  गर्ग  कमेंट  क।  दिला

 सता  हूं  और  में  यह  सभा  पटल  पर  रखता

 हूं।  आप  इसक,  आवश्यक  जांच  कराएं  ।,

 MR.  CHAIRMAN:  As  for  laying  st

 on  the  Table,  it:  will  be  governeg  by

 the  usual  rules.  '

 V——"
 *The  Socaker  not  having  subse  quently  accorded  the  necessary  per-

 mission  the  document  was  not  treated  as  land  on  the  Table.



 49  Finance  (Amdt.)  SRAVANA  3,  897  (SAKA)  Finance  (Amdt.)
 Bill

 SHRI  P.
 K  GHOSH  (Ranchi):

 Mr.  Chairman,  Sir,  I  weleome  the

 raising  of  the  exemption  limit  from

 Rs.  6,000  to  Rs.  8,000.  This  should

 have  been  raised  to  Rs,  10,000,  In

 this  connection,  I  would  like  to  point
 out  that  in  1960,  the  minimum  exem-
 ption  limit  was  Rs.  4,200.  Today,  the

 money  value  has  gone  down,  by  about
 300.  Therefore,  Sir,  in  all  fairness,  the

 exemption  limit  shoulg  have  been
 raised  to  more  than  Rs.  12,000;
 at  least  it  should  have  been  raised  to

 Rs.  12,000.  If  that  was  not  possible,
 at  least,  this  should  have  been  raised
 to  Rs.  40.000

 Now,  it  has  been  stated  that  Gov-

 ernment  is  going  to  lose  Rs.  2l  crores
 because  of  this  raising  of  the  tax  ex-

 emption  limit.  I  would  say  that  Gov-
 ernment  wll  not  lose,  but  will  collect

 more  as  a  result  of  this.  This  is

 because,  as  ha,  been  said,  several

 lakhs  of  assessees  will  get  relief.
 That  mean,  several  lakhs  of  files  will

 not  be  there  and  the  work  load  on
 the  Income-tax  Department  will  be
 much  less  The  officers  will  have  more
 time  to  devote  to  other  aspects  like

 proper  tax  collection,  checking  tax
 evasion,  and  the  volume  of  tax  collec-
 tion  will  go  up.

 I  have  been  advocating  that  this

 tax  exemption  limit  should  be  raised

 ang  also  that  the  maximum  rate  of

 taxation  which  was  97  per  cent  should
 be  brought  down.  Fortunately,  the

 Government  in  their  wisdom  have

 brought  down  the  maximum  limit  to
 75  per  cent  year  before  last.  I  do  not

 agree  with  Shri  Banerjee  who  =  said
 that  it  should  again  be  raised  to  97

 Per  cent  because  higher  taxation  gives
 an  incentive  for  tax  evasion.  So  the

 rate  of  taxat.on  should  be  brought
 down  to  reasonable  limits  so  that
 there  is  less  incentive  for  tax  evasion.

 I  would  rather  suggest  that  in

 order  to  curh  monopoly  and  concen-

 tration  of  wealth  in  a  few  hands,  in-

 stead  of  trying  to  collect  more  Income-

 छ
 Bill

 .

 tax  where  there  is  ample  scope  for

 evasion  and  it  is  very  difficult  for  the

 government  officers  to  go  in  detail
 into  the  accounts  of  the  business

 houses,  it  is  easier  to  assess  the  pro-
 perties,  moveable  and  immoveable,  of

 individuals.  Therefore  instead  of

 trying  to  raise  the  Income-tax,  we

 should  try  to  raise  the  taxation  on

 individua]  holdings,  that  is,  wealth
 tax.  Also  we  can  collect  more  reve-
 nue  if  we  have  a  very  much  higher
 rate  of  taxation  on  gifts.

 Now  that  there  ig  emergency,
 Government  should  utilise  its  emer-

 gency  powers  to  unearth  black  money
 and  also  stop  tax  evasion.  Black

 money  is  mostly  utilised  in  acquiring
 properties  like  urban  holdings,  agricul-
 tura]  land,  stock  in  trade  and  jewel-
 lery.  Now  that  Government  are  ask-

 ing  the  wholesalers  to  disclose  their

 stocks,  a  proper  check  should  be  kept
 on  undisclosed  or  unaccounteg  stocks.
 We  find  that  Government  are  actually
 unearthing  a  lot  of  unaccounted
 stocks,  These  unaccounted  stocks
 are  all  acquired  through  black  money.
 Therefore,  whenever  there  igs  some

 unaccounted  stock  unearthed  by  the
 Enforcement  Branch,  the  Income-tax
 Officers  should  also  step  in  to  find
 out  as  to  from  where  this  stock  came
 and  they  should  levy  proper  income
 tax  on  it  as  well  as  enforce  the  pen-
 alty  and  other  provisions  of  the  law.

 Now,  the  urban  property  ceiling  is
 coming  and  this  will  help....

 MR.  CHAIRMAN:  What  has  that  to
 do  with  this  Bill?

 SHRI  P.  छू,  GHOSH:  It  is  all  con-

 cerning  Income-tax.  This  yrban  pro-
 perty  ceiling  will  curb  investment  of
 black  money.  Now  that  unaccounted
 stock-in-trade  is  going  to  be  curbed,
 people  will  try  to  invest  black  money
 in  jewellery.  I  had  suggested  year
 before  last  while  speaking  on  the
 Finance  Bill  that  there  should  be  a
 ceiling  on  the  total  holdings  of  an
 individua]  that  is  urban  property,



 SI  Finance  (Amdt.)
 ह... [2

 [Shri  ह  K.  Ghosh]

 landed  property,  stock  in  trade,  jewel-

 lery  and  go  on.  Everything  will  come

 undey  that  individual  holding  and

 every  person  should  he  asked  fo  dis-

 close  his  total  holding.  Wien  there

 ia  a  Hmit  fixed,  it  would  be  easier  for

 Government  to  find  out  if  there  is

 amy  black  money  hidden  anywhere.

 With  these  words,  I  welcome  this
 Bill  and  support  it  and  would  suggest
 that,  if  possible,  the  minimum  tax

 exemption  limit  may  at  least  be  raised
 from  Rs.  8,000  to  Rs.  10,000.

 छह  ह ५... द  सिंह  भाई  (इन्दौर)  :  सभापति

 महोदय,  बह  बिल  तो  बड़ा  महत्वपूर्ण  है  लेकिन

 “इसपर  बोलने  के  लिए  सिवाय  मिनिस्टर  साहब

 को  भ्राता  मानने  के  कौर  ज्यादा  कुछ  कहने

 को  नहीं  है  ।  फिर  भी  मुझे  अपने  कुछ  विचार

 इस  सात  में  रखने  हैं।  भ्र भी  मेरे  कुछ  मित्र  इस

 “चिंत्य  को  छोड़  कर  बोले  हैं  लेकिन  मैं  निवेदन

 करना  चाहता  हूं  कि  इसक,  सम्बन्ध  ऐसे  लोगों

 'से  है  जिनकी  प्रा मदनी  कम  से  कम  है  ।  कम  से

 कम  ह्रामदनी  वालों  पर  जो  इनकम  टैक्स

 लगता  है  उसके  सम्बन्ध  से  जब  यहां  पर  बजट

 प्रस्तुत  किया  गया  था  तब  श्राम  तौर  से  यही

 आवाज  थी  कि  इस  लिमिट  को  6  हजार  से

 बनाकर  8  हजार  की  रखना  चाहिए  ।  श्रबन  जन्

 इसकी  बढ़ाकर  8  हार  कर  दिया  गया  है  तो

 LO  हजार  की  बात  कही  जा  रही  है  {  मैं  तो  ऐसा

 मानता  हूं  प्रखर  हस  इनकम  टैक्स  को  सभी  लोगो

 पर  से  हटा  भी  दिया  जाये  तो  भी  यही  कहा

 जायेगा  कि  कौन  सी  बड़ी  बात  की  जो  टैक्स

 लगता  था  वह  सब  बन्द  कर  दिया  गया  ?  यह

 एक  प्रकार  की  भूख  हूँ  जो  कभी  पूरी  नहीं  हो

 सकती  है  ।

 मैं  यह  निवेदन  करना  चाहता  हूं  यह  जो

 8  हजार  तक  की  थोड़ी  ब्लामदनी  वालों  को

 इनकम  टैक्स  की  छूट  दी  गई  है  पहले  इन

 लोगों  की  परेशानियां  भी  बहुत  ज्यादा  थीं  ।

 इस  मंहगाई  के  जमाने  में  कास्ट  शाम  लिविंग

 इन्डेक्स  बढ़ते  के  हिसाब  से  उनका  डोयरनेंस

 आला उनस  बढ़ता  था,  इस  प्रकार  उनकी  आय
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 भी  बढ़ती  जाती  थी  लेकिन  इनकम  टैक्स  की

 बजह  से  डीमबेंस  एला उन्स  का  फ़तवा  उन

 श्रमिकों  भ्र ौर  मध्यम  थानीय  पलकों  को  जित 4

 मिलना  चाहिए  था  वह  नहीं  मिल  पाता  था।.

 लेकिन  इन  पिछले  वर्षों  से  मैं  देख  रहा  हूं  कि

 महंगाई  बढ़ी  तो  इसके  साथ  साथ  फाइनेंस

 मिनिस्टर  भी  बहुत  उद्वार  हुए  ।  पहले  तो  उन्होंने

 पिछले  बजट  में  एक  काम  यह  किया  कि  भ्रैख्युटी

 की  जो  रकम  मिलती  थी  उसको  टैक्स  मुक्त  कर

 दिया  |  30  हजार  रुपये  तक  को  कर  मुक्त

 कर  दिया  t  यह  एक  बड़ी  बात  हुई  थी  ।  फ़िर

 पीछे  ने  बजट  के  समय  उन्होंने  रिट्रेन्चमेंट  कैम्प-

 सेशन  की  रकम  पर  भी  टैक्‍स  माफ़  कर  दिया  ।

 तीसरे  उन्होंने  यह  जो  छूट  दी  ईं  इसके  लिए  वे

 बधाई  के  पात्र  हैं।  26  जूम  को  क्राइम  मिनिस्टर

 का  भा इह कास्ट  सुनने  के  बाद  मैं  जिन  लोगों  से

 मिला  तो  शहरी  लोग  इसलिए  खुशी  मना  रहे

 थे  कि  प्राइम  मिनिस्टर  ने  शहरी  लोगों  को

 इनकम  टैक्स  में  एक  बड़ी  छूट  दे  दी  है  ।  26

 तारीख  के  एनाउंसमेंट  में  देहाती,  पिछड़े

 हुए  लोग,  सभी  के  लिए  लाभदायक  कार्यक्रम

 थे  लेकिन  शहरी  लोग  जो  क्लर्की  का  काम  करते

 हैं  या  कारखाना  से  काम  करते  है उनके  लिए

 जो  बड़ी  बात  थी  बह  यह  थी  कि  8  हजार  की

 ध्रामदनी  पर  इनकम  टैक्स  माफ़  कर  दिया

 जायेगा  i  इसको  कम  नहीं  समझना  चाहिए,

 एक  बड़ी  बात  समझना  चाहिए  ।  कम  से  कम

 इमरजेंसी  मे  लोगो  को  इतना  फ़ायदा  तो  मिला  ।

 यह  जो  8  हजार  की  झामदनी  तक  इनकम

 टैक्स  माफ़  कर  दिया  है,  इसके  हिसाब  से  जिनकी

 मासिक  भ्रामरी  666  रूपये  होती  है  उसको

 हर  होने  22  रुपये  की  बचत  नीति  है  ।  यह

 22  रुपये  प्रति  माह  की  बचत  एक  प्रकार  से

 उसके  वेतन  में  प्रति  माह  22  रुपये  #  बढ़ौतरी

 हो  गई  है  -  एक  गरीब  के  लिए  22  रुपये  प्रति

 माह  की  छूट  स्वागत  योग्य  है  |  इसी  प्रकार  से

 750  रुपया  महीना  पाने  बाले  को  प्रति  महीना

 7  रुपए  40  पैसे  की  बचत  होती  है  ।  इसी  तरह

 से  5  हजार  की  प्रा सद नी  वाले  को  3  रूपया

 66  पैसे  की  हर  महीने  बचत  होती  है  इसके
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 लिए  में  मंत्रो  महोदय  को  बधाई  देता  हूं  ।

 लेकिन  मैं  मंत्री  जो  से  इसे  प्रसंग  में  एक

 बात  कहना  चाहता  हूं>-भाप  के  हाथ  में

 फाइनेंस  डिपार्टमेंट  है  कौर  श्राप  को  उसे  की

 प्रति  सं वश्य कता  हूँ  ।  राज  में  स्वयं  श्राप  के

 पास  पैसे  का  प्रभा।  देख  रहा  हूं।  इस

 के  प्रभाव  में  बहुत  थे  बाबा  बद  हो

 रहे  हैं।  i03  कपड़े  की  मिलें  जो

 आपने  झपने  हाथ  में  ली हैं उन  को  पैसेके

 अभाव  में  क/टन  नहीं  मिल  रहा  है  श्र  दूसरी

 तरफ  का ठग  बिक  नहीं  रहा  है  |  तोमर  बान

 परेशानी  यह  चा  रही  है  कि  कारखानों  के  अन्दर

 जो  श्रमिक  बढ़ें  हो  गये  हैं,  बे घर  जाना  चाहते

 हैं,  आप  से  ग्रेजुएट  को  मांग  करते  है  लेकिन

 पैसे  के  प्रभाव  में  उन्हें  ग्रुप टी  नहीं  दी  जा  रहो

 है  ।  पिछले  बजट  के  समय  आपने  छुपते  बजट

 में  यह  भी  डाल  दिया  था  कि  जो  मिल  ग्रैच्युटी

 की  रकम  को  श्रमिक  कैविटल  के  तौर  पर  दस्ते-

 माल  करेगी,  उस  पर  टैक्स  भी  लगेगा  1  .  मैं

 चाहता  हुं  कि  झप  का  फाइनेन्म  डिपार्टमेंट

 कारखानेदारों  से  इस  प्रैचुइटी  को  रकम  को

 पद  जमा  कर  ले  कौर  कप  एक  ग्रेवेटी  ट्रस्ट

 बनाये  उस  में  इस  रुपये  को  जमा  करें  राज

 मिलों  के  पास  ग्रैचुइटी  का  करोड़ों  रूपया  जमा

 है,  एक  एक  मिल  के  पास  तीन-तीन  करोड़

 रुपये  तक  जमा  है,  जो  उन्होंने  खर्चे  कर  (दिये  हैं

 शौर देने देने  क ेलिए  उन  के  प  स  पैसा  नहीं  है।  इस  लिए

 मेरा  निवेदन  है  कि  प्राविडेन्ट  खण्ड  ट्रस्ट  को

 तरह  ग्रैच्युटी  ट्रस्ट  बताइये  झोर  जितना

 रकम  ग्रेविटी  में  जम।  होतो  है,  इस  ट्रस्ट  के

 झन्तगंत  रखिये  |  इस  से  यह  रकम  श्राप  के

 पास  ा  जाएगी  और  शाव  इस  का  इसदे  माल

 विकास  कार्यों  में  कर  सकेंगे  ।

 प्रभी  हमारे  कुछ  मिन  कह  रहे  थे  कि  यह

 8  हजार  को  जो  छूट  दो  है  यह  तो  शहसवारों

 कै  लिए  है,  इस  से  शक  पद  कीमत  झोर  बैड-

 मूड  [-11+ 5 ह  को  पा  बाद  हुआ,  देहात वा नों

 को  क्या  लास  मिला,  जो  भी  फ़ायदा  झपा  है

 मजदूरों  या  सरकारी  क  4  रियों  को  हुआ  है  ।

 मैं  ऋषि  से  निवेदन  करना  चाहता  हूं  कि  वास्तव
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 में  जिनका  सर्वस्व  उससे  बहीं  उन  को  कोई

 फ़ायदा  नहीं  हुमा  है,  मैं  आपके  सामने  कुछ  भरा  कड़े

 रखना  चाहता  हूं  ;  i960  में  बम्बई,  भर हम दा-  ,

 बाद,  कोएम्बटर,  मद्रास,  इंदौर

 कौर  दिल्ली  में  अभिक ों  का  चो  कास्ट  आप

 लिविंग  इन्डेक्स  के  हिसाब  से  डीआर नेस  एलाउन्स

 मिलत।  था  वह  L960  में  अहमदाबाद  में  25

 रुपये  3i  पैसे  डो धर नस  एलाउन्स  मिलता  था,

 96]  74  24  रुपये  हुआ,  962  में

 26  रुपये  हा  ।  963  में  23  रुपये  हुआ,

 लेकिन  9778  यह  225  रुपये  है|  गया  t  कहने

 का  मतलब  यह  है  कि  t960  में  जो  मिलता

 था,  2  वर्ष  बाद  उस  में  बाजार  भाव  के  हिसाब

 से  00  रुपये  को  बढ़ोतरी  हुई  ।  लेकिन  दब

 उस  के  बाद  tfea—i97:  में  225  रुपये

 80  पैसे  थे,  974  में  426  रुपये  4  पैसे  हो.

 गये--कहने  का  मतलब  यह  है  कि  .2  वर्ष

 में  00  रुपये  बढ़े,  लेकिन  इधर  3  वर्षों  में

 20  रुपये  बढ़  गये  ।  पह  तो  ठीक  है  कि  कास्ट

 श्राफ  लिविंग  इन्डेक्स  के  ग्रनुसार  डीघअरनस

 एलाउन्स  बढ़  गया,  लेकिन  दूसरी  तरफ़  उन  पर

 इनकमटैक्स  भी  लग  गया  ।  जिन  लोगों  पर  पहले

 इन्कम टैक्स  नहीं  लगता  था,  डी क्र नेस  एलाउन्स

 बढ़ने  से  उन  पर  इनकम  टैक्स  लगने  लगा  I

 मंहगाई  भत्ता  इस  लिए  बढ़ा  कि  बाजार  में  चीजों

 के  दाम  बढ़े,  कास्ट  च्याऊ  लिविंग  इंडेक्स  के

 प्रसार  बढ़ा,  लेकिन  जो  बढ़ा  वह  इन् कन टैक्स

 लाग  हो  जाने  से  हाथ  से  निकल  गया--बात

 वहीं  की  वही  रहो  ।  महंगाई  भत्ता  भी  ह  कच्

 श्राफ  लिविंग  के  हिसाब  से  सब  जगहों  पर  सेंट

 पर-सेंट  नहीं  मिलता  है,  बम्बई  भ्रहमदाबाद  में

 सेन्ट-पर-सेन्ट  मिलता  है,  लेकिन  दूसरी  जगहों

 पर  कहीं  80  परसेन्ट,  कहीं  75  परसेन्ट

 शौर  कहीं  90  परसेन्ट  मिलता  है  ड्राप  इस

 हिसाब  से  भो  देखें  तो  श्राप  पायेंगे  की  श्राप

 का  जो  इन्कम  टैक्स  इस  वर्ग  के  ऊपर  था,

 वह  एक  भारी  बोहरा  था  ।  इस  लिए  मेरा  कहना

 है  कि  ‘a@tts,000  ही  लिमिट  को  बहा  कर

 श्रमिक  एवं  मध्यम  वर्ग  के  लोगों  को  एक  बहुत

 बड़ी  राहुल  दी  है  शौर  इस  के  लिए  में  धाप  का

 ध्रभ्यवाद  देता  हूं  ।
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 SHRI  M  RAM  GOPAL  REDDY

 (Nizamabad):  Siz,  this  raising  of

 exemption  limit  for  income-tax  js  one

 of  the  points  announced  by  the

 Prime  Minister  for  the  welfare  of  the

 weaker  sections.  About  7  lakhs  of

 persons  are  benefited  and  the  ex-

 chequer  ig  losirig  Rs.  2  crores.  I  have

 no  grudge  against  it,  but  I  want  to

 know  whether  the  people  who  are

 going  to  be  benefited  by  this  will  work

 honestly  ang  efficiently  and  imple-

 ment  the  other  programmes  announ-

 ed  by  the  Prime  Minister  or  whether

 they  are  just  going  to  enhance  their

 demands  further.  “A  congress  Member
 just  now  said,  the  exemption  limit

 should  go  up  to  Rs,  12,000.  Somebody

 may  889  it  should'go  up  to  Rs.  4  lakh.

 I  feel  the  exemption  limit  should  not

 be  raised  by  a  rupee  beyond  Rs.  8,000

 The  per  capita  income  in  India  is

 only  Rs.  68l  and  nobody  would  get

 more  than  that  if  all  the  wealth  is

 equally  distributed.  But  people  getting

 more  than  Rs.  800  per  month  want

 more  relief.  Nobody  wants  to  work  or
 produce.  After  getting  so  many  faci-

 lities,  these  people  working  in  the

 offices  never  care  and  they  have  no

 sympathy  for  the  poor  people.  If  a

 big  man  comes,  they  will  do  his  work

 promptly.  That  is  their  mentality.

 We  in  this  Parliament  have  at  our

 disposal  Rs.  10,000  crores  which  is

 the  poor  tax-payers’  moncy.  Are  we

 doing  justice  in  distributing  this

 amount?  Only  the  more  vocal  popu-

 lation  are  getting  the  benefits.  If  you

 add  the  States’  budgets,  it  comes  to

 Rs.  20,000  crores,  out  of  which  the

 salary  bill  is  not  less  than  Rs.  16,000
 crores.  Hardly  Rs.  4,000  crores  are

 available  for  planned  development

 and  other  things.  The  Finance  Minis-

 ter  should  see  that  all  unproductive

 expenditure  is  stopped  once  and

 for  all,  Lots  of  money  are  being  paid
 as  overtime.  This  must  be  comple-

 tely  stopped.  If  the  work  could  not

 be  completed  Jet  more  people  be  ap-

 peinted,  so  that  more  people  get  em-

 ployment.  Now  when  the  Goverment

 has  got  a  lot  of  authority.  why  not
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 bring  an  ordinance  putting  a  stop  to
 over-time?  Does  the

 wetbee

 who
 works  for  8  hours  in  the  field,  get
 any  overtime?  He  is  not  getting
 even  the  real  wage.

 Regarding  production,  what  is.
 happening.  In  one  year  we  have  got
 bumper  crop,  In  1971-72  we  got

 plenty  of  foodgrains.  Still,  we  have
 not  given  good  rates  to  the  farmers.

 The  same  is  the  case  with  sugar
 industry.  In  Andhra  Pradesh,  we
 have  to  give  sugar  at  the  rate  of
 Rs.  I7/.  per  quintal  wheres  the
 cost  of  production  ig  Rs.  150}.  per
 quintal.  The  same  is  the  case  with
 other  8  States.  Sir,  the  tax  on  levy
 sugar  is  37  paise  per  kg.  and  on  free
 sale  sugar  Rs,  .4  per  kg,  This  tax
 ig  very  heavy.  Everybody  says  that
 sugar  is  costly.  Sugar  ig  not  costly
 but  the  tax  on  sugar  is  very  heavy
 and  that  makes  the  sugar  cost  more.
 that  ig  why  I  say  that  the
 tax  on  sugar  should  be  re-
 duced.  I  want  to  know  from  the
 Minister  of  Finance  who  is  also

 having  the  knowledge  of  agriculture,
 whether  the  price  which  the  Govern-
 ment  has  fixed  on  sugar  is  reasonable.
 Some  foolish  fellow  who  is  sitting
 there  in  the  Ministry  of  Agriculture
 is  doing  all  these  things.  J  request
 the  Minister  that  there  should  be  a

 rational  basis  in  fixing  the  price  of

 sugar.  I  want  to  warn  the  Minister
 that  if  the  present  price  in  sugar  is

 prevalent  throughout,  then  we  are
 not  going  to  get  more  than  30  lakh
 tennes  of  sugar  next  year.  Govern-
 ment  is  earning  a  lot  of  foreign  ex-
 change  from  sugar.  If  such  is  the

 case,  I  request  the  Minister  of  Finance

 to  use  his  good  offices  and  see  that

 these  price,  which  are  prevailing

 now,  are  revised  So  that  these  are

 remunerative  both  to  the  industry  as

 well  as  to  the  cane-growers.  Also  be

 may  kindly  see  that  the  foolish  per-

 sons  sitting  in  the  Agriculture  Min-

 istry  are  punished.
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 श्री  मूल  | .. उ  डागा  (पाल)  :  सभापति

 जी,  राजनीतिक  आजादी  के  बाद  अगर  भ्रामक

 आजादी  नहीं  मिलेगी,  झा थिक  विषमता  नहीं

 घटेगी  तब  तक  देश  में  असंतोष  फैलेगा  i  और

 इसका  सब  से  बडा  एक  कारण  यह  है  कि

 /एक  आदमी  मीनार  में  बैठ  है  और  एक  जमीन  पर

 रेंग  रहा  है।  सारी  श्राप  की  पालिसीज़  फेल

 हैं  जब  तक  आर्थिक  विषमता  नहीं  मिटती  ।

 आपने  सिद्धांत  बना  दिये  कि  इन  सिद्धातों  के

 झाधार  पर  राज्य  चलेगा  जैसा  कि  भ्राटिकिल

 39  कौर  43  में  लिखा  गया  है  :

 Article  39  (ce):  “That  the  opera-
 tion  of  the  economic  system  does
 not  result  in  the  concentration  of
 wealth  and  means  of  production  to
 the  common  detriment.”

 Article  43.  The  State  shall  en-

 deavour  to  secure  by  suitable

 legislation  or  economic  organisation
 or  in  any  other  way,  to  all  workers,

 agricultural,  industrial  or  other-

 wise,  work,  a  living  wage,  condi-

 tions  of  work  ensuring  &  decent

 standard  of  life  and  full  enjoyment
 leisure  and  social  and_  cultural

 opportunities  and,  in  particular,  the

 State  shall  endeavour  to  promote

 cottage  industries  on  an  individual

 or  cooperative  basis  jn  rudal  areas.

 तो  मेरा  कहना  है  कि  कुछ  न  होने  से
 तो  कुछ

 होना  बरच्छा  है  कुछ  आप  ने  किया  ।  लेकिन

 सवाल  यह  है  कि  मैं  समझता  हूं  कि  आप  अपनी

 मशीनरी  को  ठीक  कीजिये  आप  के,  काफी

 रुपया  मिल  सकता  है  |  राज  भी  आग  के

 इनकम  टैक्स  डिपार्टमेंट  मैं  करीब  3,655  इन्कम-

 टैक्स  अधिकारी  है,  3,181  इंस्पेक्टर  हैं

 28,606  कलक  हैं  ग्रोवर  10,000  अन्य  कम  चारी

 हैं  ।  जो  आदमी  बी०एस  इसी  ०  या  बी०  ए०

 पास  होता  है  कौर  पब्लिक  सर्विस  कम शत  का

 इम्तहान  पास  कर  लेता  है  उसको  इनकम

 टैक्स  अफसर  बना  देते  हैं  जिनको

 अकाउंट्स  का  कुछ  ज्ञान  नहीं  होता  |  मैं

 Nandi  titled  “Wanchoo
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 नन्दी  कौ  किताब  से  एक  कोटेशन  आपको  पढ़

 कर  सुनाऊंगा  |  मैंने  देखा  है  कि  भाष  के  ब्रिज का  री
 कितने  भ्र योग्य  होते  हैं,  उनमें  1. छ  भ्रीग्यता  है

 कौर  न  काम  करने  की  क्षमता  है  वह  हिसाब

 किताब  की  किताबों  को  पढ़  भी  नहीं  सकते  ।

 वह  न  चार  अकाउंटेंट  हैं,  न  बकील  हैं,

 कोस्ट  भ्रकाउन्टेंसी  जानते  हैं  धौर  न न ही  हिसाब

 करना  जानते  है  ।  ऐसे  लोगों  को  इनकम  टैक्स

 प्राधिकारी  बना  दिया  जाता  है।  जब  ऐसे

 लोग  क्या  काम  कर  सकेंगे  यह  सोचने  की  बात

 है।  बड़े  दुख  की  बात  है  कि  कभी  भी  हमने  यह

 नही  सोचा  कि  हमने  अधिकारी  होने  के  बाद  भी

 राज  इनकम  टैक्स  क्यो  वेड  हो  रहा  है  |

 मैं  नन्दी  की  किताब  से  श्राप  को  पढ़  कर

 सुनाना  चाहता  हू

 I  am  reading  from  a  book  by  N.
 Committee's

 Judicial  Suicide  and  the  doom  of  the

 Income-Tax”,  page  14:

 “The  versatility  and  all-round-
 ness  required  of  an  Income-tax
 Officer”  is,  as  I  have  said  at  page
 367-68  of  my  book  ‘The  Ill;  That

 Beset  the  Income-tax’,  “peculiar  to

 him  alone,  combining  in  himself  the

 ‘qualities  of  a  policeman,  and  ac-

 countant,  a  lawyer  and  a  judge’,  to

 quote  the  language  of  the  Income.

 tax  Investigation  Commission  Re-

 port.”  This  peculiarity  has  been

 wholly  igrored  in  building  up  the

 training  scheme  that  has  been  built

 up.  All  my  remonstrances,  as  re-

 vealed  in  the  extracts  quoted  above.

 and  a  host  of  others  lying  seattered

 all  over  my  heavy  literature  have

 totally  failed  to  bring  about  the

 least  realisation  in  the  minds  of  the

 men  in  power  the  runious  effect  of

 their  stupid  policy  of  perpetually

 (a)  allowing  Income-tax  Officers

 who  cannot  read  the  book  of  ac-

 counts  (owing  to  language  diffi-

 culty)  to  “examine”  those  books  of

 accounts,  and  (b)  investing  (un-

 formed  novices  of  one  year’s

 nominal  training  with  unlimited
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 [sit  ser  चरण  डागा]  कि  इन्कम  टैक्स  के  अन्दर  हजारों  फर्से

 power  of  assessment,  against  the

 practice  in  the  remote  past  of  at

 least  8  years’  experience  necessary
 for  such  investment,  following  a

 like  practite  in  the  U.K.”

 मैं  जानता  हूं  कि  श्राप  के  भ्रमणकारी  कितने

 अयोग्य  होते  हैं  ; एक  दफा  ड्राप  मेहरबानी

 करके  अपने  अधिकारियों  की  प्रोपर्टी  का  सर्वे

 करा  लीजिये  ।  इस  इमरजेंसी  में  माप  यह्‌  कदम

 उठा  कर  इनकम  टैक्स  अफसरों  और  कमि एनर्स

 की  प्रोपर्टी  का  सर्वे  करा  लीजिये  कौर  जांच

 'कीजिये  कि  कितने  मालदार  हो  गये  हैं  और

 कितनी  पूंजी जमा  है  (  मैं  एक  केस
 में  भ्र पीयर

 हुआ  था  मुझे  मालूम  है  कि  जो  अकाउंट्स  बुक

 हम  लोग  मारवाड़ी  भाषा  में  लिखते  हैं  उसको

 इनकम  टैक्स  अधिकारी  पढ़  नहीं  सकते  ।,

 बह  हिसाब  नहीं  जानते  क्योकि  उन  को

 झकाउन्ट्स  का  कोई  ज्ञान  नही  होता  ।  लेकिन

 फिर  भी  बहु  इन्कम  टैक्स  अधिकारी  बने  हुए

 हैं  ।  मुझे  अगर  कोई  कहे  कि  तुम  इंजीनियर

 हो  सकते  हो,  तो  मैं  कहूंगा  कि  नहीं  श्राप

 बताइये  कि  कितने  इनकम  टैक्स  अ्रधिकारी

 आपके  हाथ  से  सर पेड  हुए
 ?

 कभी  भाप  ने  इनक्वायरी  की  कि  पार्टनरशिप

 में  कितनी  इनकम  टैक्स  क,  चोरी  होती  है  ?

 क्या  आपने  जाच  की  कि  हिन्द  जोल्ट  फैमिली

 में  किस  प्रकार  टैग्स  वेड  होता  |  मेरा  एक

 नतीजा  है  जो  पाच  साल  का  हे  कौर  दर्जा  एक

 में  पढ़ता,  वह  भी  पार्टनर  हमे ंरी  सिस्टर-इन-

 ला  है  वह  भी  पार्टनर  हे  उसमें ।

 हिन्दू  ज्वाइंट  फैमिली  के  सारे  पार्टनर्स

 बन  जाते  है  और  अगर  फर्म  को  दो  लाख

 प्रॉफिट  हुआ  तो  पात्र  घार्टेनर्स  में  उसको

 डिवाइड  कर  नेते  हैं।  श्राप  कहेगे  कि  हिन्दू

 ज्वाइन  फैमिली  अलग  है  और  पार्टनरशिप

 फर्म  भ्र लग  है।  यह  पार्टनरशिप  फर्म  कैसे

 बनती  है।  वे  लोग  जो  मुनीम  होते  हैं,  गुमाश्ता

 होते  है  कौर  उस  फर्म  मे  काम  करते  हैं,  उन

 का  लड़का  पार्टनर  हो  जाता  हैं  केवल  नाम

 का  दौर  इंकम  टैक्स  बेड  करने  की  लिए  ब।५स

 फर्न बत  जाती  है।  इस  तरह  से  भाव  ग

 जो  हैं  वे
 बोगस  फर्म  हैं।  उठ  में  एकाध  पार्ट-

 नर  हो  जैनुअल  होते  हैं।  बाकी  बोगस  होते

 हैं  धौर  जो  प्रोपर्टी  होती  है  बहू  गिफ्ट  कर.

 दी  जाती  है।  मुनीम  का  लड़का  है  या  कोई

 दूसरा  भ्र पने  कांफ़िडेंस  का  नौकर  है,  उस

 को  फर्म  में  पार्टनर  बना  लिया  जाता  है  कौर

 इस  तरह  से  बोगस  फर्मे  बन  जाती  है।
 प्यार  बाप  इस  चीज  को  एग्जिट  करेंगे

 तो  शाप  को  बहुत  सी  बोगस  पार्टनरशिप

 मिलेंगे  जिनके  द्वारा  लाखों  रुपये  का  टैक्स

 इवा  होता  है  हर  दिन।  इस  तरह  से  यह

 हिन्दू  ज्वाइंट  फैमिली  क्या  है  कौर  यह  पार्ट--

 नर शिप  फर्म  क्‍या  है,  इस  के  झल्लो  गए  को

 श्राप  देखें।  इस  में  लाखों  रुपये  का  टैक्स

 वेड  किया  जाता  है।  यह  जो  किताब  है,

 जिसका  हवाला  मैं  ने  पहले  दिया  है  इस

 को  कोई  इंकम टैक्स  अाफिसर  पढ़ेगा,  तो

 उप  को  बहुत  सी  बातें  पता  चलेंगी।  आप

 घंटी  बजा  रहे  हैं।  मैं  अभी  समाप्त  कर  देता

 हैँ  3  यह  जरूरतों  है  कि  श्रमिक  विषमता  को

 कम  करना  चाहिए  कौर  यह  जो  आप  ने

 8,000  रुगग्रे  की  लिमिट  की  है,  इसमे  क्‍या

 होगा।  जो  आदमी  एक  सोनार  पर  बैठा

 हुआ  है,  उस  को  आप  को  नोचे  लाना  चाहिए

 कौर  नीचे  वाले  ग्रामीण  का  स्टैण्ड

 ग्राफ  लिविंग  बत्रा  उठाना  चाहिए  ।  जिन

 लागा  क॑  पूजी  बढ़  रही  हे,  उस  को  रोकता

 चाहिए।  मैं  इस  किताब  के  पेज  33  से  कुछ

 पाकतिया  कोट  कर  रहा  ह

 “I  said  that  the  chief  obstacle  to

 fighting  tax-evasion  is  a  weak  ad-
 muustration  rotten  to  the  core,
 and  the  chief  obstacle  to  the  toning

 up  of  the  administration  is  g  weak

 Board  equally  rotten  to  the  core,

 and  what  is  worse,  is  a  renegade
 Board  that  does  not  believe  in  play-

 ing  a  full  role  and  has  perpetually
 been  content  with  playing  a  partial

 role,  and  faithless  to  the  wun-

 restricted  tulfilment  the  objectives  for

 which  the  Department  stands,  and

 always  prone  to  escaping  from
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 reality  and  dodging.”

 भ्रामक  जो  पब्लिक  एकाउन्ट्स  कमेटी  है,

 उस  ने  भी  इस  सम्बन्ध  में  अपनी  कुछ  रिका में डे-

 शख़्स  दी  हैं  लेकिन  हू  केस  फ़ार  चीज़  रिकामेंडे-

 शम्स?  इस  की  जो  रिकमेडेशन्स  होती  है

 उनको  इनकम  टैक्स  डिपार्टमेंट  इग्नोर  करता

 है  t  मैं  इस  को  पढ़ना  चाहता  हूं  कौर  ड्राप  इस

 को  सुभ  कर  झाश्चय  करेंगे  -  आप  घंटी  बजा

 देंगे  लेकिन  मैं  कहता  हुं  कि  इनकम  टैक्स  को

 लाखों  करोड़ो  रुपयों  की  चोरी  न  होती  तो

 यह  5  करोड़  रुपये  का  काला  धन  न  होता  |

 यह  काला  धन  क्‍यों  हो  गया  ?  यह  इसलिये

 हो  गया  क्योंकि  इनकम  टैक्स  आफ़िसर  ऐसे

 लोगों  से  हाथ  मिलाते  हैं  1  यहां  पर  भ्र भी  एक

 साहब  उनकी  वकालत  कर  रहे  थे  कि  उनको

 अच्छे  मकान  देने  चाहियें  i  वे  दौलत  कमाने

 में  मसगूल  है  और  धन  का  प्रदर्शन  करते  है।

 झगर  किसी  आदमी  का  बेटा!  इनकम  टैक्स

 अाफिसर  हो  जाता  है  या  सैल्स  टैक्स  आफिसर

 हो  जाता  है,  तो  बढ़  मालामाल  हो  जाता  है  |

 में  महकमे  2: ह  है  जहा  धन  लुभाया  जाता  है

 यह  एक  तरफ़  धन  लूटते  है  और  दूसरी  तरफ़

 देश  को  ग्रसित  बनाते  हैं  तो  मैं  पब्लिक

 एकाउन्ट्स  कमेटी  की  रिपोर्ट  के  पेज  i26

 पर  जो  लिखा  है,  उस  को  पढ़  कर  सुनाना

 चाहता  ह  :

 ‘It  is  most  deplorable  that  even
 after  six  months  of  the  target  date

 fixed,  the  results  of  the  review

 have  not  been  made  available  to

 the  Committee.  The  Committce
 take  a  serious  view  of  the  delay

 that  has  taken  place  and  for  which

 there  would  appear  to  be  no  valid

 reasons.”

 इन्होंने  कहा  है  कि  50,000  रुपये  की  दोलत

 ही,  तो  उस  पर  रिमार्क  होना  चाहिए  कि  यह

 कहां  से  शाई  और  इसके  क्या  डिटेल्स  हैं  |

 इसका  एक  काला  हीना  चाहिए  लेकिन

 इनकम  टैक्स  आ्रोफ़िसर  कुछ  नहीं  करते  हैं

 ‘Bill

 arc  वे  सोचते  हैं  कि  हमारा  कुछ  नहीं  होने

 बाला  है।  सारी  मशीनरी  और  सारी  ब्योरा-

 क्रिटिक  मशीनरी  की  झगर  यह  जांच  करें,

 तो  हम  जानें  कि  हमने  कुछ  काम  किया  है  नहीं

 तो  ये  लोग  हमारे  सर  पर  बैठे  रहेंगे  भौर  हम

 पर  राज्य  करेंगे  उस  के  बाद  वह  कहते  हैं  ;

 “The  Committee,  however,  regret
 to  note  that  the  Ministry  has
 neither  accepted  their  suggestion
 for  an  additional  column  being  pro-
 vided  in  the  Income-tax  Return,
 for  keeping  a  watch  over  the  re-

 ceipt  of  outstanding  professional
 income  nor  has  it  offered  any
 reason  for  turning  it  down.”

 डाक्टर  वकील  कितने  मालामाल  हैं  ।  भाप

 ने  जो  यह  लिमिट  8  हजार  तक  की  है,  उस

 के  लिए  मैं  धन्यवाद  देता  हूं  कि  कुछ  रिलीफ़

 तो  छोटे  लोगों  को  मिला  है  i]  भ्रच्छी  बरसात

 शाह  है  ।  कुछ  बरसात  यह  है  कौर  कुछ  वैसे

 भो  इस  बार  अ्रच्छी  बरसात  हो  रही  है।

 लेकिन  इस  से  ही  हमें  तोप  नहीं  कर  लेना

 चाहिए  संतोष  तो  हमें  तब  होगा  जब  मीनार

 पर  बैठने  वालों  को  नीचे  जाए  और  गरीबों

 को  ऊचा  उठाए।  उस  समय  हमारे  फाइनेन्स

 मिनिस्टर  साहब  बधाई  के  पात्र  होंगे  ।

 श्री  राम  हेड़ाऊ  (राम  टे:)  :  सभापति

 जी,  यह  जो  बिगड  कराया  है,  मैं  इसका  समर्थन

 करने  के  लिए  पड़ा  हुआ  हु।  इस  में  यह  अच्छी

 बात  कही  गई  है  कि  6,000  पप  की  जगह

 8,000  रुपये  की  राशि  इनकम  टैक्स  के  लिए

 बढ़ा  दी  गई  है  |  इस  से  यह  स्पष्ट  है  कि  जो

 सरकारी  कर्मचारी  है,  जिनकी  इनकम  कागज

 पर  लिखी  जाती  है,  उससे  तो  बराबर  टैक्स

 वसूल  होता  है  लेकिन  जिन  की  आदत  से  2

 का  रिकार्ड  मेनटेन  कराने  की  है  और  जो

 टैक्स  की  ज्यादा  चोरी  करते  हैं,  उनके  बारे

 में  इस  बिल  में  प्रावधान  नहीं  है  और  उनसे

 कर  वसूल  नहीं  कराया  जा  सकता  |
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 दाज  ड्राप  देखें  कि  देश  में  जो  वकील

 हैं  शौर  जो  वकालत  का  धंधा  करते  हैं,  वे

 कानून  के  न  पालन  करने  के  ऐसे  रास्ते

 बताते  हैं  जिनसे  टैक्स  कम  वसूल  होता  है  भौर

 उसी  के  लिए  बे  बहुत  ज्यादा  फ़ीस  लेते  हैं  ।

 मैंने  महू  देखा  है  कि  जो  इन्कम  टैक्स  के

 अफ़सरान  होते  हैं,  बड़े-बड़े  झफ़मरान  है,  उन

 की  पूंजीपतियों,  कारखानेदारों  या  जिन

 की  आमदनी  बहुत  ज्यादा  है,  उन  लोगों  से

 बहुत  ज्यादा  दोस्ती  हो  जाती  जैसा  फि  मराठी

 में  शब्द  है  कि  ससुर  जवाई  जैसे  सम्बन्ध  मेनटेन

 हो  जाते  हैं  मौर  फिर  वे  अफसरान  कर
 अपर  चने

 के  अनेक  तरीके  सिखाते  हैं  कि  न०  2  का  रिकार्ड

 कैसे  मेनटेन  करें  इतना  ही  नहीं  जो  टैक्स

 उन  पर  लगाया  जाता  है,  वह  भी  वसूल  नहीं

 'होता  हैं  |  श्राप  किसी  शहर  में  चले  जाइए  |

 श्राप  पाएंगे  कि  इन  के  हफ़ते  बंध  होते  हैं.  जैसे

 कि  पुलिस  डिपार्टमेंट  में  गुनाहगारों  से  हफ़ते

 बंधे  होते  है  ।  इस  तरह  से  यह  अफ़सरान  कर

 चंचला  में  बड़े  बडे  लोगों  की  मदद  करते  है  ।

 मैं  ने  पिछली  दफ़ा  भी  बताया  था  कि  बड़ा रा

 जिले  में  जिला  कांग्रेस  कमेटी  के  जो  प्रेसीडेंट

 हैं  श्री  राम  नारायण  मोर  और  परिवार  पर

 काफ़ी  इस् क्रम  है  टैक  16  साला  बाशा या  है  कौर

 मंत्री  महोदय  ने  खुद  बताया  था  कि  40  लाख

 रुपये  इनकम  टैक्स  के  बकाया  है  i  75  साल

 से  उन  पर  इन् क्रम  टैक्स  का  बका था है  ये

 जो  आंकड़े  उन्होंने  दिये  यह  भी  गलन  है  t

 उनके  ऊपर  करीब  4  करोड  इस्लाम  टैक्स  का

 बकाया  है  लेकिन  हर  साल  उसने  कर्म  के  नाम

 बदल  कर  करशे विंचन  की  है  मैं  सरकार

 से  यह  पूछा  चाहता  हूं  नि  इतना  टैक्स

 बकायों  होने  के  बाद  भी  क्यों  उन  से  यह  वसूल

 नहीं  होता  है  -  इसका  साइट  मारण  यह  है  कि

 कर  अधिकारी  उन  से  मिले  हुए  हैं,  अफ़सरान

 मिले  हुए  हैं  शौर  नेता  मिले  हुए  है  ।  पार्टी-

 इन नया बर  के  नेता  भी  उन  के  पीछे  हैं  शौर

 इसलिए  यह  कर  वसूल  नहीं  होता  है  ।  वें

 कांग्रेस  (आर)  की  जिला  कांग्रेस  कमेटी

 के  प्रेसीडेंट  हैं।  ये  जो  बड़े  लोग  कांग्रेस  के
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 बैठे  हुए  हैं,  कया  ये  जनता  की  लवा  करेंगे?

 नहीं  इनकम  टैक्स  बचाते  रहना  हैं,  इसको

 झपती  प्रोपर्टी  बढ़ाना  है  कौर  हमेशा  सरकार

 को  लूटना  है  t  प्पा  जो  माल  मत्त  है,

 सम्पत्ति  हैं  उसको  बढ़ाते  रहना  है।  इसकी

 झोर  मंत्री  महोदय  और  सरकार  को  देखना

 चाहिये  t  भ्रापफो  चाहिये  कि  आप  नीचे

 के  आदमी  का  उत्थान  करें  नीचे  का  प्राप्ति

 तीन  रुपये  रोज़  से  अपने  परिवार  फा  निर्वाह

 करता  है  |  बह  भूखा  रहता  है  |  जबकि  दूसरी

 ओर  इस  प्रकार  से  सरकार  को  लूट  कर,  कर

 झ्रपवंचन  करने  वाले  जो  लोग  है  वे  बड़े  बड़े

 होटलों  में  पांच  सौ  रुपये  की  थाली  श्रफसशन

 शौर  नेतायों  के  साथ  खाते  हैं  इतनी  भारी

 जो  विषमता  है  इसको  श्राप  कब  बन्द  करेंगे  ।

 करारी-बेचन  के  जिसने  प्रकार  है  ये  सत्र  बन्द

 होने  चाहियें।  किन  किन  रास्तों  से  कर  अप-

 वचन  होता  है  इसको  श्राप  देखें  शौर  उन  रास्तों

 को  आप  बन्द  करें।  मैं  आपको  अपना  अनु भव
 बताता  हुं।  मैं

 भी  इनकम  टैक्स  देने  बाला  हूं  ।

 मैं  इंश्योरेंस  का  धंधा  करता  रहा  हूं  ।  मैन

 इनकम  टैक्स  गिरने  समय  पर  नहीं  भरा  किन्तु

 टैक्स  भरा  था  ।  मै नवा  आदमी  था  ।  मिले

 इसके  बारे  में  मालूम  नही  थी  ।  मेरा  केस  प्राण

 साल  तक  चलाता  रहा  है  ।  मुझे  वकील  की

 मार्फत  संदेश  भेजा  गया  कि  मैं  “सच  हजार

 किये  दे  द  छन्करा  टैक्स  अफसर  को  तो  फैसला

 ही  सकता  है  ।  मेरे  खुद  के  साथ  यर  घटना

 घटी  है  t  मैंने  कहा  कि  पांच  हजार  तो  क्‍या

 मैं  पात्र  पैसे  भी  नहीं  सभा,  में  देखूंगा

 क्या  होता  है।  मैने  कुछ  नहीं

 दिया  ।  यह  राज  स्थिति  है।  जो

 इनकम  टैक्स  आहिस्ता  है  उतकों  जब  श्राप

 नौकरी  पर  लगाते  हैं  तो  उसकी  तथा  उसके

 रिश्तेदारों  की  प्रापर्टी  का  डेक्लामेशन  लेना

 चाहिए  और  ह्म  डिकक्‍्लेरेशन  को  हर  दो  साल

 के  बाद  कौर  फ्रेश  डिक्लेरेशन  करवाना  चाहिये  ।

 इससे  आपको  पता  चल  सकेगा  कि  प्रापर्टी  कहीं

 बढ़  तो  नहीं  रही  है  i

 3  hrs.

 आपको  देश  के  उत्थान  के  लिए  पैसे  की
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 war  fier  की  जी  ब्र कां मा

 उनको  आया  न्व्सु्  करना  आडियो  ॥

 किसी  भी  पक्ष  का  आदमी  हो,  कोई  भी  धंधा

 करना  हो  किसी  पंर  भ्राषको  रहम  महीं  दिखाना

 टोहिये  ।  थी  देता  नही ंहै  उसकी  प्रयासों  को

 श्राप  नीं कम  करें  शौर  इनकम  टैक्स-की  राशि

 तुरंत  आप  बसूल  करें  किसी  पर  मेहरबानी

 नहीं  होनी  चाहिये  ।  राज  देखने  में  आता  है

 कि  गरीबों  की  कोई  चुनता  नहीं  है,  छोटे

 छोटे  लॉग  जो  इनकम  टैक्स  देने  वाले  हैं  उनको

 बहुत  सताया  जाता  है  ,उनके  बेसिस  #रांची

 पांच  छ:  छः:  साल  तक  फा इमला इज़  नहीं  होते

 हैं.  उन  से  पैसे  लिए  बगैर  उनके  केसिस  फाइन-

 लाइन  नहीं  किये  जाते  हैं  कौर  बडे  लोगों को

 हर  जगह  सहूलियत  दी  जा  रही  है  इनको

 प्रोटेक्शन  दिया  जाता  है।  यह  सब  बन्द  होना

 चाहिये  i

 इन  शब्दों  के  साथ  में  इस  बिल  का

 समर्थन  करता  हूं  ।

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  Mr,  Chairman,

 Sir,  it  is  heartening  that  the  country
 is  passing  through  an  emergency
 today.  There  are  promises  which  had
 not  been  fulfilled  yet.  The  process
 can  be  accelerated  during  this  emer-

 gency.

 Mr.  Chairman,  I  want  to  em-

 phasige  one  particular  aspect  of  our

 planning,  that  is,  unless  the  people
 are  asked  to  participate  in  the  imple-
 mentation  of  projects,  our  socialist

 Planning  will  never  be  a  success,  It
 is  a  poor  country  in  the  sense  that  it

 is  not  possible  for  the  Government  or

 other  agencies  to  employ  millions  of

 people  for  implementation  of  projects.

 In  all  socialist  countries,  we  have

 found,  Mr.  Chairman,  that  people  con-

 tribute  voluntary  labour  for  the

 completion  of  projects.  In  China  or  in

 Russia  or  in  Yugoslavia  or  in  Ger-

 many  or  in  Hung  also  people  fave

 contributed  iargely  नि  r  the  completion
 of  projects  duting  the  planning

 periods.  A,  dam  which  would  fave

 ll62  LS—4
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 taken  normally  eight  years
 फरमा,

 com-~-
 pleted  within  eight  months  ‘in  ‘China
 and  that‘was  admitted’  by  Mr“K.  L.
 Rao,  dur  former  Irtigation  ‘ee  Pawer
 Minister.  Well,  judging  from  ‘that
 standard,  if  we  eall  upon  peuple  in  ‘this

 emergency,  during  this  period  of  tran-
 sition,  and  they  céme  forward  volun-

 tarily,  I  think,  we  can  complete  our
 dams,  reservoirs  and  roatis  which  con-
 nect  every  village.  There  are  so  many
 things  which  can  be  completed  guc-
 cessfully  during  thig  period.

 Every  State,  whether  it  is  in  the
 north  or  in  the  sauth  or  in  the  centre
 or  in  the  frontiers,  suffer  from

 floods  and  drought.  Unless  we  take
 water  to  the  villages,  we  cannot  cer-
 tainly  improve  uPon  our  Agricultural

 system  and  we  cannot  have  enough
 production  to  feed  all  the  mouthg  in

 our  country.  But  i¢  is  true,  as  .our

 Prime  Minister  once  said,  it  ४879  very

 costly  enterprise  to  have  lift  imiga-
 tion  gystem.  But  whatever  i  is,  |

 think,  we  must  fix  a  target.  A  tanget
 should  be  fixed  by  which  peried  all

 our  river  valley  projects  should  9९

 completed  and,  at  least,  lift  irrigation
 can  be  given,  if  not  to  every  village,

 to  a  few  villages  which  can  be

 brought  under  a  cooperative  system.

 Unless  it  is  done,  our  productivity  of

 land  will  never  increase.

 Health  is  a  hazard  in  our  country

 It  is  impossible  to  give  the  banafi,  of

 health  to  all  our  villages.  About
 0

 per  cent  of  our  population  lives  in

 villages.  It  ig  the  urban  peaple  who

 have  the  benefit  of  health  system  In

 our  country,  we  have  Ayurveda  sy3-

 tem,  Unani  system  and  Homoegnathy

 system.  Why  not  take  some  doctor

 of  some  system,  of  some  branch  of

 medicine,  to  the  villages  so  that  the

 villagers  can  have  the  benefit  of

 health  system?

 The  people  want  clothes  to  wear.  it

 is  an  unfortunate  thing  that  our

 viflage  people  do  not  get  standard

 Cloth.  ‘Standerd  cloth  that  we  give  फि

 the  cooperatives  is  taken  out  to  +e
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 market  where  it  is  sold  at  a  higher
 price.  Ali  the  textile  mill,  were
 ésked  to  produce  standard  cloth  of  a
 definite  quantity.  What  happened?
 They  did  not  fulfil  the  target.  The
 preferred  to  pay  the  penalt  yof  6p.

 per  metre.  They  gave  the  penalty
 and  got  the  cloth  produced  by  other

 mills  and  got  the  incentive  by  which

 they  were  benefited  four  times.  Our

 Government,  our  Textile  Commis-

 sioner,  closed  their  eyes.  I  would
 urge  upon  you  to  sav,  let  us  not  pro-
 duce  costly  cloth,  terylene,  terycot
 and  so  many  other  kinds  of  cloth—)

 do  not  know  the  names.  Why  not

 produee  standard  cloth,  coarse  cloth,
 80  that  we  can  give  this  cloth  to

 poor  people?  We  can  ask  the  mulls  to

 produce  this  type  of  cloth  and  give  it

 to  our  people.  If  we  can  give  food  to

 our  poople,  if  we  can  provide  cheap

 clothing  to  our  people,  if  we  can  give
 the  benefit  of  health  scheme  to  our

 people  and  education  to  our  people,  I

 think,  we  would  have  sufficiently
 done  our  job  during  this  period  of

 Emergency.

 DR.  KAILAS  (Bombay  South):  Mr.

 Chairman,  Sir,  I  support  the  Finance

 (Amendment)  Bill  moved  by  the

 Finance  Minister  But  while  support-

 ing  it,  7  would  like  to  make  a  few

 comment,  and  ask  some  queries.

 I  was  just  reading  one  of  the  papers

 in  which  it  has  been  shown  that  the

 ‘ex-factory  levy  on  sugar  has  been

 ‘either  increased  to  a  very  high  level

 or  reduced  io  a  very  low  level.  ३3

 would  jike  to  auote  the  figures  here.

 ‘In  Andhra  Pradesh,  the  levy  on  sugar

 factories  has  been  revised  to  Rs.

 i7.48;  in  East  U.P.  it  has  been  revis-

 to  Rs.  200  25;  in  South  Bihar,  it  has

 been  revised  to  Rs.  4473]  and  in

 Maharashtra,  it  has  been  revised  to

 Rs.  3403]  while  existing  levy  was

 Rs.  49.55  in  Andhra  Pradesh,  Rs

 67.95  in  East  U.P.,  Rs.  83.07  in  south

 Bihar  and  Rs.  56.99  in  Maharashtra.

 I’  just  want  to  understand  why  the

 revised  levy  rates  has  been  increased,
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 highest  by  Re.  258.24  in  south  Bihar
 and  in  some  cases  reduced  by  Ra.

 .  32,07—lowest—in  Andhra  Pradesh,

 We  must  see  that  the  price  of  sugar
 should  not  go  down  so  low  ag  to
 affect  the  manufacture  of  gur  and
 khandsari.  If  we  reduce  the  price  of
 sugar,  the  fear  is  that,  next  year,  the
 manufacture  of  sugar  will  be  leas  and
 that  whatever  little  we  are  earning
 in  foreign  exchange,  perhaps,  may  be
 further  reduced.  I  can  understand
 that.  But  it  should  not  be  revised
 below  cost  price  of  Rs.  4  per  kg.  so
 that  the  people  are  not  much  hurt,
 We  earn  our  foreign  exchange  and  the

 quantity  manufactured  by  the  fac-
 tories  should  not  be  less  than  45
 lakhs  tonnes  per  year.  But  if  gur  and
 khandsari,  due  to  the  lowering  of

 sugar  price,  go  down,  it  directly
 affects  the  farmer  and  the  intention
 of  this  Government  has  always  been
 to  support  the  farmer,  who  jis  the
 weakest  link  in  the  nation.  Hence,
 you  have  to  be  very,  very  cautious.
 Government  is  very  anxious  to  com-
 plete  all  the  Plans  they  have  planned
 for  1974-75  and  1975-76,  Money  must
 be  got  for  them  and  I  must  congratu-
 late  Government  for  the  fact  that
 Rs.  285.75  crores  have  been  demanded
 as  a  Supplementary  Demand.  This

 is  only  to  show  to  the  country,  and
 to  all  those  who  are  shouting  from
 the  house-tops  that  our  Plans  are  not
 being  fulfilled,  what  exactly  the

 Government’  wishe,  to  do,  that  our

 developmental  work  does  not  come  to

 a  standstill  but  goes  on  progressing.

 As  rightly  stated  by  Shri  Shyam
 Sunder  Mohapatra,  we  must  see  not

 to  take  up  only  the  big  plang  of  Irri-

 gation  cum  generation  of  electricity.
 Of  course,  J  am  happy  that  there  are

 J6  big  projects  which  are  completed
 over  50  per  cent  to  60  per  cont  and

 are  going  to  be  completed  within

 one,  two  or  at  the  most  three

 years,  for  multi-purpose  work—for

 generation  of  electricity,  irrigation
 etc.  But  most  of  the  money  should

 be  utilised  for  quick  results  or  the

 benefit  of  the  nation.  That  means
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 that  minor  and  medium  irrigation
 projects  should  be  taken  in  hand  all

 over  the  country.

 About  this  sum  of  Rs.  85.75  crores,
 which  have  been  asked  for,  I  would
 like  to  have  some  more  dctails,  They
 have  been  given,  but  it  is  better  that,
 while  replying,  the  Minister  shows  to
 the  country  and  to  the  world  that

 we  have  promulgated  emergency  not

 ito  put  somebody  behind  the  bars  but
 to  bring  discipiine  in  tnig  country,

 that  we  want  to  work  in  this  country,
 that  we  want  production  to  go  up,
 that  we  don’t  want  prices  to  go  up  and

 that  we  want  to  gee  that  nobody  is

 deprived  of  what  is  due  to  him.

 My  hon.  friends  Shrj  Nimbalkar

 and  Ramjibhai  were  rightly  quoting
 some  figures  as  to  what  we  achieved

 from  World  War  II  up  to  962  and
 how  much  after  4962  in  paying  DA  to

 the  workers.  If  this  78  due  to  labour

 class,  then  thev  are  all  working  and

 ‘doing  their  job  not  only  for  their  own

 familes  but  for  the  nation  and  we

 should  not  grudge.  So,  we  should  not

 grudge  them  paying  anything  more.

 After  all,  the  minimum  they  get  is  still

 not  even  the  bare  minimum.  Rather,  I

 should  say  that  even  the  necessities

 of  life  are  not  yet  given  to  them.  So,
 ‘we  should  not  grudge  giving  them

 anything  more  so  that  the  money  gets
 back  in  the  form  of  labuor  from  our

 “workers.

 Secondly,  the  distribution  system  has

 got  to  be  very  much  |  strengthened,

 ‘and  more  so  in  rural  India.  With  tne

 very  dynamic  and  intellectual  effort

 of  Shri  Subramaniam,  I  am  sure  the

 country  will  go  forward.

 I  must  congratulate  the  Prime  Min-

 ister  for  raising  the  exemption  limit

 from  6,000  to  8,000.  But  still,  as

 tightly  pointed  out  by  the  first  speaker

 from  the  Congress  side,  we  must  try

 to  see  that  in  the  future,  say  after

 ‘ten  or  fifteen  years,  the  income-tax

 is  reduced  to  the  minimum  and  the

 ‘lowest  man  is  brought  to  such  a  level

 that  the  gap  between  the  richest  and

 “the  lowest  is  110  at  the  maximum  by

 ‘getting  more  profits  from  public  sector

 undertakings.

 b

 (Amét,)
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 I  thank  you,  Sir,  for  giving  me  this

 opportunity  to  express  my  views.
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 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  Mr.  Chair-

 man,  this  is  Finance  (Amendment)
 Bill,  and  we  have  to  judge  the  prob-
 lem  of  tax  relief,  which  we  all  wel-

 come,  in  the  larger  context  of  the
 economic  background  and  the  func-

 tioning  of  our  economy  itself.  We
 welcome  this  announcement  by  our
 Prime  Minister.  It  is  a  very  wel-
 come  relief,  and  we  also  welcome  the
 successful  efforts  to  control  the  rate
 of  inflation  in  our  economy.  As  a
 matter  of  fact,  in  July  1975,  the  rate
 of  inflation  is  nine  per  cent  less  than

 what  it  was  in  July  1974.  We  have
 taken  this  upward  revision  in  the

 prices  of  coal  and  steel  in  our  strides
 without  much  significant  increase  in

 the  price  level.  This  is  good  so  far
 as  it  goes.  The  increase  in  the  cov-
 erage  of  irrigation,  the  productive
 effort  in  crop  calendar,  and  the  in-
 crease  in  productivity  in  agriculture,
 are  the  keys  which  will  further  ac-
 celrate  the  process  of  our  economic

 expansion  in  the  coming  years.  The

 money  supply  has  been  curtailed,  has
 been  kept  down;  it  hag  declined  by
 Rs.  29  crores  in  the  week  ending  4th

 July  1975.  The  power  position  is

 being  urgently  looked  into.  I  under-
 stand  that  an  additional  Rs,  1,008
 crores  for  irrigation  ang  an  additional
 Rs,  50  crores  for  power  are  being
 granted.  At  the  same  time,  there  has
 been  a  decrease  in  the  price  of  ferti-
 liser.  The  overall  deficit  is  going
 up.  In  this  broad  context,  we  wel-
 come  this  increase  in  the  tax  exemp-
 tion  limit  from  Rs.  6,000  to  Rs.  8,000.
 It  is  good  as  far  as  it  goes,  but  not

 far  enough.  This  particular  sector

 should  get  more  relief.  Tf  refer  to
 the  survey  conducted  by  the  Reserve
 Bank  of  India  on  the  extent  of  indeb-
 tedness  of  the  middle  class  people.
 Their  indebtedness  has  grown,  and

 the  cast  of  living  index  has  also  gone
 up.  Naturally,  the  indebtednesg  of

 those  families  earning  income  upto
 Rs,  10,000  has  grown  and  some  relief

 is  due  to  them,
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 duty.  Sir,  the  machinery  that,  ,we {Shri  Chepalendu  Bhattacharyya]
 oP

 the  m

 ह  4m  gothg  to  auggest  to  the  Finance
 ve  on  ground  ig  what  for?  Ty  it

 Minister,  through  you,  Sir,  that,  if  he

 {ésnnot  diractly  increase  the  tax  ६४४०

 emption  limit  to  Bs.  10,900,  the  least

 he  could  do  is  to  increase  it  from

 Rs,  £000  to  Be.  10,000  in
 this

 way:

 Rs.  2,000  could  be  linked  with  small
 savings;  that  means,  those  families
 who  deposit  Rs.  2,000  in  small  savings

 could  be  given  exemption,  to  that  ex-

 tent,  from  income-tax,

 The  entire  issue  has  to  be  seen  in

 the  context  of  the  position  in  recent

 years  of  unrealised  income-tax,  the

 quantum  of  evaded  imcome-tax  and

 also  non-implementation  of  the  ex-

 penditure  tax  proposed  by  Professor

 Kaidor.  still  maintain  that  Prof.

 dor’s  expenditure  tax  was  never

 en  the  trial  it  deserved.
 The

 number  of  5-star  hotels  is  going  up;

 the  black-mun-yed  poole,  the  neo-

 rich,  are  spending  their  money  on  5-

 star  hotels;  three  out  of  every  five
 rooms  are  occupied  by  the  neo-rich,

 the  Indian  neo-rich;  A  large  number

 ‘af  them  are  evading  taxes;  they  are

 Spending  their  wealth  in  this
 li

 way

 How  can  you  take  away  a  slice  of

 this  expenditure  unless  you  impose
 tax  on  heavy  expenditure?  We

 should  give  relief  to  the  small  people

 and  ‘come  down  heavily  on  the  black-

 moneyed  people  with  a  trial  of  ex-

 penditure  tax.  Through  expendi-
 ture,  the  black  money  is  really  addins,

 to  the  inflationary  pressure  on  our

 economy.

 The  question  was  how  to  make

 good  the  shortfall.  If  we  streamline

 the  working  of  the  tax-gathering

 machinery—not  only  income-tax

 but  also  customs  and  excise—then

 certainly  the  shortfall  will  be  made

 goad.  Unfortunately,  our  strategy
 has  been  this:  in  order  to  make  good
 the  shortfall,  we  have  been  increas-

 ing  the  coverage,  as  it  were,  If  ex-
 eise  duty  on  29  goods  does  not  make

 good  the  shortfall,  vou  increase  it  to

 $20.  If  the  customs  duty  does  not
 eome  up  ta,your  articipated  receipts,
 you  increase  the  rate  of  customs

 for  large  leakage  ang  lot  of  mal-
 practices  which  have  been  brought
 out  by  the  previous  speakers.

 |
 Sir,

 it  is  possible  to  curtafl  our  budgetary
 deficit  and  give  relief  to  the  smal?
 man  by  sti  ening  tip  the  ‘tax  collect-

 ‘ing  machinery.  That
 would  give  @

 great  fillip  to  our  “economy.  We
 would  request  that  the  suggestion  of
 ten  thousand  tax  threshold  should
 be  given  the  attention  it  deserves.

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  Mr.
 Chairman,  Sir,  this  is  a  very  simple
 Bill,  but  since  it  is  an  amendment  of
 the  Finance  Act,  a  wide  range  has
 been  covered  in  the  debate  on  this
 Bill.

 As  far  as  the  working  of  the  In-
 come-tax  Act  38  concerned,  ag  far  as
 improving  the  admunistrative  struc-
 ture  of  the  Income-tax  Department
 is  concerned,  I  am  sure,  the  hon.
 Members  are  aware  that  we  had  a
 Committee,  known  as  the  Wanchoo
 Committee,  which  went  into  the
 whole  system  of  income-tax  and  the
 functioning  of  the  Income-tax.

 Department.  And  on  that  basis,  a
 draft  Bill  was  submitted  to  thiy  House
 and  it  had  been  referred  to  a  Select
 Committee.  The  Select  Committee
 has  submitted  its  report  and  that  Bil)
 is  going  to  be  taken  up  for  considera-
 tion  in  this  House  in  the  next  few
 days.  As  a  matter  of  fact,  it  is  al-
 ready  on  the  Order  paper  There-
 fore,  I  would  rather  reserve  my  com-
 ments  with  regard  to  the  functioning
 of  the  Income-tax  Department  and
 the  various  other  matters  that  were
 raised  to  be  discussed  and  to  be  dealt
 with  when  we  consider  that  Bill.

 Therefore,  it  is  not  as  if  I  do  mot
 attach  any  importance  to:the  very
 many  points  raised,  I  attach  a  very
 great  importance  to  them,  but  since
 we  ate  going  to  have  that  Bill  with-
 in  a  very  few  days,  I  think,  that
 would  he  the  appropriate  stage  to  go
 in  detail  with  regard  to  these  various
 matters.
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 Naturaliy,  various  other  matters

 relating  to  the  economy  of  the  coun~-

 try  were  touched  and  particularly

 some  Members  got  excited  about  the

 fixation  of  the  levy  sugar.  I  am

 afraid,  I  do  not  have  all  the  facts  and

 figures  with  regard  to  that,  but  I  am

 sura  that  if  proper  representations
 have  already  been  made  to  the  Food

 Ministry,  it  is  bound  to  be  looked

 into.  If  there  are  any  points  which

 require  rectification  and  if  it  is  found,
 it  is  necessary  to  do  that,  I  do  not

 think  there  would  be  any  hesitation

 on  the  part  of  the  Government  to
 have  those  defects  rectified.  But  I

 ‘am  afraid.  I  do  not  have  the  fact

 before  me  to  give  any  categorical
 reply  with  regard  to  that.

 Before  I  go  into  the  details  of  the

 Bill  and  the  suggestions  made  by
 Shr,  Shastri  and  various  other  hon.
 Members  with  regard  to  the  raising
 of  the  exemption  limit,  I  would  like
 to  mention  one  point.  Some  points
 were  raised  with  regard  to  the  raids
 which  are  going  on  and  what  had
 ‘been  the  results  of  these  raids.  Sir,

 during  the  last  year,  we  had  more
 than  2,000  raids  and  about  twenty
 crores  worth  of  assets  have  been
 seized.  But  this  is  only  the  tip  of  the

 iceberg.  During  searches,  many
 incriminating  documents  have  been

 seized  ang  many  incriminating  ac-

 ‘counts  books  have  been  seized  and  if

 only  we  scrutinize  these  documents

 properly,  I  am  sure,  this  wouid  Jead
 to  much  larger  disclosures  of  undis-
 closed  income  and  on  that  basis,  it
 would  be  possible  to  catch  the  tax-

 evaders.  Not  only  the  tax  evaded
 wduld  be  collected  from  them,  but

 further  actions  which  are  called  for
 would  certainly  be  initiateq  against
 them.

 A  point  was  made  with  regard  to
 the  stay  orders  which  are  generally
 obtained  with  regard  to  some  of  the

 investigations  we  have  taken  up,  T
 do  agree  the  orders  of  the  court  do
 come  in  the  way  of  the  investigatian.
 But.  certainly  for  that,  we  have  to

 take  necessary  amendments  in  ‘the
 various  stetutes  for  the  purpose  of
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 avoiding  it,  This  is  under  the  con-
 sideration  of  Governinent  and  per-

 haphs  Wwe  may  mské  suitable  amend-
 ments  and,  if  it  is  necessary,  even  in
 the  Constitution.  J  amY'sure  particu-

 larly  ixy  the  investigation  of  economic

 offences,  stay  should  be  avoided.  That
 is  my  considereq  view.  That  is  why  I

 have  been  emphasizing  this  aspect
 that  if  it  is  a  question  of  personal  li.

 berty,  naturally,  the  judiciary
 should  come  forward  and  give  the

 necessary  protection,  but,  wita  regard
 to  economic  offences  and  particular-

 ly,  when  investigations  are  going  on,

 peop'e  rush  to  the  court  and  get  stay
 and  stop  the  entire  investigation  and

 thereby  the  whole  matter  gets  frus-

 .rated  in  that  process,  For  example,
 we  had  the  Sarkar  Commission  in-

 quiring  into  the  affairs  of  some  of  the

 big  business  houses.  Writ  petitions
 were  filed  and  the  whole  proceed-
 ings  were  stopped.  Fortunately,  we
 have  won  ane  case  out  of  70  to  80  odd
 casos  filed  and  I  hope  the  other  cases
 also  we  will  be  able  to  win.  But

 the  time  is  lost  and  when  time  is  Jost,

 perhaps  some  evidence  is  also  lost.
 This  is  the  real  difficulty.  Therefore,
 in  these  cases,  we  have  to  take  care
 to  see  that  the  judicial  process  does
 not  come  in  the  way  of  even  inves-

 tigations  going  into  matters  with  re-

 gard  to  the  submission  of  returns
 whether  they  were  true  returns,  the

 re-opening  of  some  of  the  proceedings
 in  the  income-tax  or  the  wealth-tax,
 etc.  these  matters  naturally  should  go
 through  that  process  and  in  the  sta-

 tute  itself  we  have  provided  for  ap-
 peals  and  then  appeal  to  the  High
 Court  and  then  appeal  to  the  Supre-

 me  Court  also.  Therefore,  to  get  the

 investigations  stopped  in  between

 certainly  hampers  the  administration
 or  functioning  of  the  administration.
 This  will  have  to  be  looked  into.  ए
 want  to  assure  the  House  that  this

 matter  is  being  looked  into  and  we
 shall  try  ta  see  that  the  judicial  pro-
 cess  is  not  abused  and  taken  advan.

 tage  of  by  vested  interests  to  get  the

 investigations  stayed,

 With  regard  to  the  Bill  itself,  the
 main

 point
 made  was  that  this  Res,
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 [Shri  C.  Subramaniam]
 8000  should  be  raised  to  Rs.  10,000.  I
 am  glad  to  find  that  there  is  unani-
 mity  as  far  as  this  Bill  is  concerned
 that  it  is  welcome.  I  am  not  surprised.
 It  may  not  be  welcomed  by  all  class-
 es  of  people  but  at  least  those  who
 get  relief,  I  am  sure,  will  welcome  it
 and  it  is  in  that  sense  we  allywelcome
 this  Bill  because  generally  we  re-
 present  that  class  who  will  get
 some  relief  or  the  other  by  this  Bill.
 But  we  should  not  be  carrieq  away  by
 our  enthusiasm  that  this  should  be
 further  increased  to  Rs.  10,000  bhe-
 cause  we  should  also’  realise  what
 status  these  people  occupy  in  the
 whole  of  the  society.  As  it  was  point-
 ed  out  by  somebody,  if  our  per
 capita  income  jis  only  round  about
 Rs.  700  or  so,  then  people  who  are
 getting  Rs.  8000  and  more  are  certain-
 ly  getting  70  to  2  times  the’  per
 capita  income.  But  still  taking  into
 account  the  inflationary  situation  ete.
 we  have  come  forward  to  _  give
 some  relief  and,  therefore,  we  have
 to  scrutinise  this  very  carefully  as
 to  who  all  would  be  the  beneficiaries
 out  of  it  and  upto  what  level.  Rs.  8000
 would  mean  Rs.  8000  taxable  incdme
 It  igs  not  gross  income.

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Tt  would  actually  mean  Rs.  10,500.

 SHRI  C.  SUBRAMANIAM:  Rs
 8990  is  the  taxable  income.  I  am  sure
 the  hon.  Members  are  aware  and  any-
 how  I  would  like  to  bring  to  their
 notice  that  as  far  as  salaried  incomes
 are  concerned,  a  standard  reduction
 of  20  per  cent  of  the  salary  upto  Rs.
 10,000  and  40  per  cent  of  the  salary
 in  excess  of  Rs,  10,000,  subject  to
 a  maximum  of  Rs.  3,500,
 the  assessee  is  entitled  to  get
 deducted.  If  a  person  is  getting  Rs.
 30,000  he  can  get  Rs.  2,000  deduction,
 he  comes  to  the  level  of  Rs.  8,000,  on
 which  he  need  not  pay  any  tax.  Even
 take  a  person  receiving  Rs.  i,000  as
 gross  salary.  He  would  get  deduction
 of  Rs,  2,100  and  if  he  has  an  insurance
 volicy  and  paying  Rs.  900  to  the  ex-
 tent  of  Rs.  3,000  he  can  deduct  from
 his  income.  Therefore,  at  the  level
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 of  Rs,  11,000  he  need  not  pay  any  tax.
 Therefore,  as  far  as  gross  income  is
 concerned,  upto  the  level  of  Rs.  11,000
 no  tax  need  be  paid.  Unless  the  tax-
 able  income  comes  to  the  level  of
 Rs.  ii,000  nobody  need  pay
 any  tax.  With  regard  to  the
 taxable  income,  in  the  scheme  which
 we  have  formulated  in  this  Bill,
 at  Rs,  8000,  no  doubt  there  is  no  tax
 to  be  paid,  he  gets  relief  of  Rs.  264
 por  annum.  If  you  go  to  the  man
 earning  Rs.  9,000  taxable  income,
 leaving  alone  deduction,  he  gets  relief
 of  Rs.  209.  If  taxable  income  is  Rs.
 10,000  he  gets  relief  of  Rs.  154,  om
 Rs,  i,000  reiief  is  Rs.  132,  on  Rs.
 12,009  relief  is  Rs.  110,  on  Rs.  £3,000
 relief  ig  Rs.  88,  on  Rs.  14,000.  relief  is:
 Rs.  66;  on  Rs.  15,000  and  above’  Rs.
 44  is  for  all  of  them.  In  addition  to:
 what  they  are  entitled  to  get.  as  relief
 on  account  of  certain  deductions  from
 their  gross  incomes,  even  where  the
 taxable  income  comes  to  more  than
 Rs,  8,000  these  are  the  reliefs.  The
 higher  the  income,  the  lesser  is  the
 relief,  I  am  sure  Shastri  will  agree
 with  this  philosophy—the  higher
 the  inceme,  the  relief  should  be  smal~
 ler  and  the  burden  shoulg  be  greater.
 As  a  matter  of  fact  if  you  go  to  Rs.
 10,000  man,  Rs.  528  wilt  be  the  relief.
 I  respectfully  submit  there  is  no  case
 for  pleading  that  this  Rs-  8,000  should
 be  increased  to  Rs.  10,000.  On  the
 other  hand  it  is  taxable  income  which
 is  Rs.  8,000  which  is  given  the  relief
 At  the  level  of.  gross  income  of  Rs
 10.000  there  is  relief  already.  He  need
 not  pay  any  tax.  Buteven  with  regard
 to  taxable  income  there  are  reliefs
 provided  in  the  scheme  of  _  the
 Bill  even  from  Rs.  8,000  upwards:
 Therefere,  from  this.  point  of  view  I
 am:  sure  hon,  members  would  agree
 there  is  absolutely  no  case  for
 increasing  it  to  Rs.  10,000.

 Hon’ble  members  coming  from  the
 rural  areas  plead  if  urbanised  people
 getting  salaried  income  get  tax  exemp-
 tion,  then  what  about  the  poor  far-
 mers  from  whom  we  collect  all  sorts

 ~

 @f  taxes,  Therefore,  unfortunately  we
 Should  ‘net  Become:  adVoeatés  of
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 ‘own  ‘clients.  We  should  have  a

 broader  look  into  the  national
 situation  and  particularly  the  large
 masseg  of  people  who  are  living  in

 the  rural  areas,  who  are  agricultu.
 rists,  What  are  their  conditions  and

 under  those  conditions  what  are

 they  called  upon  to  pey.  I  am  _  not

 pleading  in  respect  of  large  farmers

 in  my  view  who  have  got  to  pay  high
 levels  of  taxes.  I  am  talking  about

 poor  farmers,  marginal  farmers,  small

 farmers  who  have  five  to  ten  acres  of

 land.  You  have  to  take  into  account
 their  income  and  the  tax  they  are
 called  upon  to  pay.  If  you  take  that

 into  account,  we  are  ‘more  than  gene-
 rous  tu  this  class  of  people  whom  we

 represent  and  whom  we  want  to  give
 relief.  Even  Shastri  would  agree  that
 what  we  have  come  forward  with  is
 u  generous  gesture  with  regard  to

 the  middie  class,

 lh  has  been  said  if  we  give  more  re-

 lief,  people  would  come  forward  to

 support  Us  ang  particularly  for  imple-
 mentation  of  these  programmes.  I
 do  nol  agree  with  it,  I  do  not  think

 people  are  mercenary  that  their

 support  should  be  bought  for  imple-
 mentation  of  various  radical  pro-
 grammes,  I  thought  there  was  much
 more  commitment  than  mercenary
 commitment.  I  am  afraid  it  will  be

 casting  reflection  on  those  who  are

 supporting  the  Pr.ne  Minis  er’s  radi-
 cal  programme.  Secondly,  they  are

 coming  forward  for  getting  monetary
 return  as  such.  ‘lney  have  faith  in

 the  programme.  Thai  is  why  they  are

 coming  forward.  They  have  faith  in  the

 programme  of  providing  relief  to  the

 gramme  of  providing  relief  to  the

 poor  masses,  millions  of  people,  who

 are  today  living  under  substandard

 conditions,  below  the  subsistence

 Jevel.  As  a  natter  of  fact,  our  con-
 cern  has  got  to  be  how  to  improve  the

 situation  with  regard  to  the  last

 three  or  tour  tiers  in  the  population,
 but  we  always  look  at  things  as  to
 with  whom  we  come  into  contact,  in
 whom  we  are  interested,  ang  natur-

 ally,  we  plead  for  their  cause  a  littie
 more—not  that  people  could  not  plead
 for  them,  but  we  should  at  the  same
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 time  view  the  other  side  of  the  pic.
 ture  also,  If  things  are  viewed  fram
 this  perspective,  I  think,  the  hon.
 Member  would  welcome  this  gesture
 of  increasing  it  to  rupees  8,000.
 With  great  respect  to  hon.  Members,  I

 wish  again  to  emphasise  that  there  is

 absolutely  no  case  to  think  in  terms

 of  increasing  this  further  beyond  this

 limit  of  Ks.  8,000.  This  is  one  of  the

 programmes  in  the  Prime  Minister's
 20-Point  Programme.  I  am  happy  to

 say  thal  perhaps  this  House  will  be

 getting  an  opportunity  to  discuss  the
 entire  economic  programme;  we  may

 perhaps  have  a  day  to  discuss  this.

 Therefore,  these  programmes  _  also

 will  have  to  be  implemented  as  ex.

 peditiously  as  this  programme  of

 giving  retief  to  middle-class  people.
 As  a  matter  of  fact,  those  program.
 mes  relating  .o  much  poorer  sections

 should  get  speedier  implementation.
 I  hope  that  with  the  full  cooperation
 of  the  House  this  will  be  done.  Just
 like  there  is  this  cooperation  from

 members  and  unanimous  support  to

 this  Bill,  I  hope,  this  support  will  be
 further  intens.fied  in  greater  measure
 in  regard  to  these  various  other

 measures  which  are  brought  for

 helping  the  poorer  sections  of  our

 peorle.

 Sir,  I  commend  this  Bill  for  the

 acceptance  of  the  House.

 MR,  CHAIRMAN:  The  question  is;

 “That  the  Bill  to  amend  the
 Finance  Act,  1975,  be  taken  into
 consideration”  .

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Regarding  Clau-

 ses,  for  Clause  No.  2  there  is  70

 amer.dment.

 I  will  put  it  to  vote.  The  question
 is:

 “That  Clause  2  stand  part  of
 the  Bill."

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
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 Clause  3-न  of  the  First

 Schedule)

 MR.  CHAIRMAN:  For  Clause  3,
 theré  are  amendments  Nos,  l  ang  2  by

 pate
 Ramavatar  Shastri,  Ig  he  mov-

 ing?  -

 SHB]  RAMAVATAR  SHASTRI
 (Patna):  Yes,  Sir,  J  am  moving  my
 amendments  Nos.  l  and  2.  I  beg  to
 move:

 Page  2,  line  5,—

 for  “8,000"  substitute  “10,000”
 63)

 Page  2,  lane  39,—

 for  “8,000”  substitute  “10,000”  (2)

 MR.  CHAIRMAN:  I  will  now  put
 these  emendments  to  the  vote  of  the
 House,

 Amendments  Nos.  ]  and  2  were  put
 and  negatived,

 MR.  CHAIRMAN:  I  will  now  put
 Clause  3  to  the  vote  of  the  House.  The
 questicn  is:

 “That  Clause  3  stand  part  of  the
 Bill”.

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill,

 Clause  4  was  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill

 THE  MINISTER  OF  FINANCE
 (SHR]  0.  SUBRAMANIAM):  I  beg
 to  move:

 ‘That  the  Bill  be  passed.’

 MR.  CHAIRMAN:  The  question  is:

 ‘That  the  Bill  be  passed,
 ’

 The  motion  was  adopted

 MR,  CHAIRMAN:  Item  No.  34,  Dr.
 Layminarayan  Pandeya-not  here.
 Item  No.  35—Shri  K.  Brahmananda
 Reddy,
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 THE  MINISTER  OF  HOME  AF.
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Maintenance  of  Internal  Secu-

 rity  Act,  1971,  be  taken  into  consi-

 deration.”,

 Government  have  already  explained

 adequately  in  the  House  the  circum-

 stances  leading  to  the  proclamation  of

 the  present  emergency.  The  activities
 of  certain  political  parties  over  the
 last  few  years  have  deliberately  n-

 jJecteq  hatred  and  violence  into  the

 public  life  of  the  country  and  attempt-

 eq  to  create  conditions  of  chaos  and

 anarchy.

 Here  was  a  situation  created  not

 merely  by  the  activities  of  a  few
 individuals  but  by  the  sinster  machi-

 nations  and  manoeuvres  by  organised
 groups  which  wanted  to  seize  power
 by  extra-constitutional  means.  This

 was  an  extraordinary  situation  and

 the  entire  country  was  being  fouled

 by  an  atmosphere  of  violence,  hatred
 and  calumny.  Thig  extraordinary
 situation  called  for  extraordinary

 steps.  Immediate  preventive  measutes
 had  to  be  taken  under  the  provisions
 of  the  MISA,

 When  a  proclamation  of  emergency

 ig  in  operation,  the  State  gets  powers
 under  Article  358  to  make  any  law  or

 to  take  any  executive  action  within

 its  competence,  notwithstanding  the

 constitutional  provisions  relating  to

 fundamental  rights.  In  an  extraordi-

 nary  situation  where  the  entire  admi-

 nistrative  machinery  throughout  the

 country  was  cgntinuously  engaged  in

 maintaining  extreme  vigil  ty  guard

 against  the  activities  of  subversive

 elements  in  the  present  situation,  en-

 forcing  appropriate  preventive  mea-

 sure,  against  all  anti-sociel  elemente
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 including  black-marketedrs,  hoarders,

 atc,  ta,  prevent  their,  exploiting  the

 current,  situation  and  maintaining  law

 apd,  arder  effectively  to  ensure  conti-

 nuance  of  essential  services  and  sup-

 plies,  it  became  urgently  necessary  to

 prevent  the  diversion  of  law  enforce-

 ment  agencies  to  other  work  that

 might  arise  from  litigation  started  by

 the  persong  dealt  with  in  the  course

 of  the  above  action.  A  Presidential

 Order  was,  therefore,  issued  under

 Article  359  on  the  27th  June,  1975,

 suspending  the  right  of  any  person  to

 move  a  court  for  the  enforcement  of
 certain  specified  fundamental  rights
 mentioned  in  Part  ITI  of  the  Constitu-

 tion  which  are  relevant  to  the  pre-
 ventive  action  which  the  Government
 had  been  compelled  to  take  in  the

 larger  interests  of  the  country  as  a

 whole.

 A  Presidential]  Order  under  Article

 359  can  only  bar  a  person  from  going
 to  court  for  enforcement  of  fudamen-

 tal  rights  as  mentioned  in  the  Con-

 stitution.  There  is  a  view  that  it

 would  not  apply  to  court  proceedings

 arising  from  other  statutory  rights
 that  might  independently  emanate

 from  a  gtatute  like  MISA.  The  normal

 provisions  of  MISA  specify  certain

 procedures  which  include,  as  you

 know,  the  furnishing  of  grounds  to  the

 detenu,  hig  being  given  an  opportunity

 to  make  a  representation  and  refe-

 rence  to  Advisory  Board  for  opinion.

 These  procedures  by  themselves  create

 certain  rights  for  the  detenu  which

 cannot  be  covered  by  the  Presidential

 Order  under  Article  359  which  there-

 fore  became  ineffective  in  practice.

 The  amendments  proposed  in  this  Bill

 are  essentially  meant  to  make  it  effec-

 tive.

 it  is  for  the  same  reason  that  a  new

 section  (Section  8)  ig  proposed  that  a

 @eteny  cannot  claim  any  right  tc  per-
 sonal  liberty  by  virtue  of  natural  law

 Or  common  law.

 Thig  ig  not  the  first  occasion  when

 puch  extraordinary  provisions  regard-

 ing  preventive  detention  are  sought

 Internal,  Segurity
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 to  be  availed:in  an  emergency.  In  the
 Defence  of  India  Act,  1962,  there  were
 similar  provisons  for  preventive  de-
 tention  without  having  to  furnish

 grounds  to  the  detenu  and  witheut

 having  to  refer  his  case  to  an  Advisory
 Board.  Those  provisons  included  a

 procedure  for  periodic  review  of  de-
 tention  cases  by  the  Government,  A

 -Similar  procedure  for  review  is  includ-
 ed  in  the  amendments  now  prop
 to  MISA,

 There  is  also  an  analogy  in  the
 COFEPOSA  enacted  in  December,
 I975,  which  contains  8  provison  for

 eliminating  Advisory  Boards  in  the
 case  of  preventive  detention  of  smug~

 giers  and  foreign  exchange  racketeers
 in  certain  circumstances  depending  on
 the  nature  of  their  activities  and  area
 of  operation.  The  COFEPOSA  has
 been  further  amended  by  a  Bill  passed
 In  this  House  on  the  28rd  July,  1975,
 to  provide  for  preventive  detention  of

 smugglers  without  having  to  furnish
 grounds  to  the  detenu  or  refer  his
 case  to  Advisory  Board  if  the  appro-
 priate  Government  considers  the  de-
 tention  of  the  person  necessary  for

 effectively  dealing  with  the  emergency
 and  makes  g  declaration  to  that  efféct.

 To  ensure  that  the  detentions  orders

 €d  in  the  wake  of  emergency  are  not
 continued  longer  than  necessary  for

 effectively  dealing  with  the  emergency,
 it  is  provided  that,  firstly,  when  the
 detention  order  ig  made  by  a  compe-
 tent  authority  subordinate  to  the  State
 Government,  the  State  Government
 shall  review  the  order  within  5  days
 and  confirm  whether  or  not  guch  de-
 tention  is  necessary  for  effectively
 dealing  with  the  emergency,  and,
 secondly,  that  even  after  such  confir-
 mation,  the  State  Government  or  the
 Central  Government  as  the  case  may
 be,  ghall  reconsider  the  matter  again
 within  four  months.

 The  existing  section  4  of  the  MISA
 prohibits  the  re-detention  of  guch  a
 Person  unless  he  comeg  to  adverse

 é



 85  Maintenance  of
 Internal  Security
 (2nd  Amdt.)  Bill

 (Shri  K.  Brahmananda  Reddy]

 notice  again  after  release.  In  the  con-
 text  of  the  present  emergency,  the

 possible  release  of  detenus  on  techni-
 cal  grounds  will  cause  a  serious  set-

 back  ta  the  preventive  measures

 latinched  by  the  administration  in  the

 larger  interests  of  the  country.  It  has

 therefore  become  necessary  to  amend

 section  14,  to  remove  this  handicap.

 '
 Detention  under  MISA  is  a  preven-

 tive  measure  and,  therefore  the  provi-

 siong  of  MISA  do  not  envisage  the

 release  Of  a  person  on  bail.  Yet  we

 have  had  a  few  instances  of  persons

 scuring  their  release  on  bail.  It  has,

 therefore,  become  necessary  to  include

 a  specific  provision  in  MISA  prohibit-

 ing  such  release  on  bail.  These  are

 the  important  amendments,  Sir,  that

 have  been  proposed  jn  this  Bill.

 With  these  words,  Sir,  I  would

 request  the  House  to  consider  it  and

 give  its  assent.

 MR,  CHAIRMAN:  Motion  moved.

 “That  the  Bill  further  to  amend

 the  Maintenance  of  Internal  Secu-

 rity  Act,  1971,  be  taken  into  consi-

 deration.”

 SHRI  INDRAJIT  GUPTA  (Aliporc):
 Mr.  Chairman,  Sir,  we  are  all  consci-

 ous  of  the  fact  that  this  amending
 Bill  has  been  brought  forward  in

 extraordinary  circumstances—circum-

 stances  which,  if  I  may  say  so,  are

 unprecedenteg  in  the  history  of  this

 country  since  the  dawn  of  Indepen-
 dence,  And  all  those  who  have  unde-

 stood—I  do  not  know  how  many  they
 are  in  the  country  taken  ag  a  whole—

 or  who  have  been  given  an  opportu-

 nity  to  understand  the  seriousness  and

 gravity  of  the  conspiracy  which  was

 afoot  just  prior  to  26th  June  will  no

 doubt  support  ip  general  this  mea-

 sure—though  it  is  undoubtedly  a

 draconian  measure—as  a  measure

 which  is  necessary  in  order  to  put
 down  and  scotch  this  danger  which
 was  rearing  its  head  and  qa  danger
 which  hag  not  been  done  away  with

 even  now.  It  is  a  danger  which  may
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 rear  its  head  again  unless  certain  steps
 are  taken  to  see  that  the  fundamental
 base  of  these  reactionary  and  rightist
 forces  is  destroyed.

 Therefore,  in  general,  Sir,  as  an

 extraordinary  measure,  meant  to  deak
 with  an  extraordinary  situation,  we
 support  thig  Bill.  At  the  same  time,
 as  One  who  hag  on  past  occasions  been.

 a  victim  of  preventive  detention,  more
 than  once,  I  consider  it  &  mattec  of
 conscience  also  to  make  certain  obser-
 vations  because  what  we  are  really
 worried  about  here  is  not  so  much
 the  powers,  the  extraordinary  powers.
 which  are  being  taken  by  the  Gov-
 ernment  in  order  to  see  that  the  peo-
 Ple  who  were  out,  as  the  Minister  has
 said,  to  seize  power  by  unconstitu-

 tiona]  means,  by  violent  means  are

 kept  in  detention  so  Jong  it  is  neces

 sary;  it  js  not  those  powers  which  we
 are  so  much  worried  about,  but,  the

 possible  mis-use  of  these  powers
 because  of  the  enormous  concentra-
 tion  of  power  which  is  now  being
 handed  over  to  the  bureaucracy,

 I  think  it  would  have  been  more

 appropriate  for  the  hon.  Minister,
 when  he  moved  this  Bill,  if  he  had

 made  available  a  factual  statement—
 I  do  not  say  a  white  paper—but  at
 least  a  factual  statement  shoulg  have
 been  circulated  to  all  the  Members
 of  this  House  giving  details,  I  incan
 in  terms  of  figures—obviously,  they
 are  not  going  to  reveal  the  names  and

 identity  of  persons,  but  in  terms  of
 figures  at  least  a  detailed  and  exhaus-
 tive  statement  should  have  been  made
 available  to  this  House  regarding  the
 action  which  has  actually  been  carried
 out  under  this  MISA  since  the  procla-
 mation  of  emergency.  Since  the  26th
 of  June,  we  are  entitled  to  know.
 what  is  the  latest  position,  how  many
 people  have  been  detained  on  grounds
 of  political  activity,  how  many  have
 been  detained  on  grounds  of  economic
 offences  and  so  on.  Well,  we  have  got
 no  exhaustive  or  reliable  information
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 before  us  except  to  depend  upon  cer-
 tain  statements  which  are  appearing
 now  and  then  in  the  Press  and  in  the
 speeches  of  varioug  Ministers.  I  think
 the  Minister  here  owed  it  to  the
 House.  When  taking  us  into  confi-
 dence  and  when  asking  us  to  support
 this  measure,  he  should  at  least  have
 supplieqd  us  with  the  factual  data  re-

 garding  the  action  taken  under  MISA
 between  the  26th  of  June  and  now,
 up-to-date.  However,  he  has  not  dene
 that.  But,  may  be,  during  his  repiy,
 he  may  be  able  to  give  us  some  in-
 formation.

 Now,  the  point  I  wish  to  make  out,
 Sir,  is  this  that  Government  ig  taking
 upon  jiself  a  very  great  and  serious
 Yesponsibility  and  that  is  the  respon-
 sibility  of  seeing  to  it  that  these
 powers  are  not  mis-used  and  that  the
 liberty  of  an  individual  is  not  taken
 away  without  sufficient  cause,  because
 the  amendments  which  are  beivg
 sought  to  be  made  in  the  Act,  mean
 that  the  detenu  actually  has  no  rights
 whatsoever.  Absolutely,  he  is  depriv-
 ed  of  all  rights  without  any  kind  of
 restriction  or  condition  upon  them  at

 all,  Now,  that  is  quite  a  drastic  thing,
 which  is  inviting  a  lot  of  unfavourable
 comiments.  I  may  say,  particularly
 abroad.  I  am  sure  the  hon,  Minister
 has  been  studying  the  reports  and  the
 comments  appearing  in  the  various
 séctiong  of  the  foreign  Press.  I  do
 hot  Mean  only  those  sections  of  the
 foreign  Press  which  are  traditionally
 hostile  ang  unfriendly  to  India.  it  is
 obvious  that  they  will  write  all  these
 things.  Of  course,  this  is  also  giving
 them  an  opportunity  to  distort  the
 actual  state  of  affairs  and  to  carry  on
 quite  a  vituperative  campaign  against
 the  so  called  total  suppression
 of  ‘personal  and  civil  liberties  in
 India  ‘at  the  present  moment
 But  even  papers  which  are  accepted
 Benerally  to  be  sort  of  liberal  news.
 pipers,  even  a  paper—unfortunately,

 I  forgot  to  bring  those  issues  with  me
 today—like  The  New  ‘Statesman  of
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 England—The  New  Statesman,  I
 think,  if  I  remember  aright,  from
 Jawaharial  Nehru’s  Autobiography
 was  quite  a  favourite  reading  matter
 ‘of  the  Nehru  family  at  one  time,  and
 it  is  considered  to  be  a  very  liberal
 and  a  very  progressive  type  of  paper—
 even  that  New  Statesman,  I  find  on
 this  particular  point  about  the  sup-
 pression  of  personal  liberties,  is  writ-
 ing  so  much  that  it  is  really  painful
 to  read.  And  in  their  paper  on  the.
 back  page  they  are  now  running  4
 campaign,  not  the  paper  itself  but  an
 advertisement  which  has  appeared
 from  some  other  organisation  which.
 is  running  a  campaign  for  the  release-
 of  Jayaprakash  Narayan,  complete
 with  his  photograph  and  everything.
 The  addresg  igs  given  in  London  some-.
 where  of  a  Committee  which  is  ask-
 ing  for  funds,  donations,  being  col..
 lected  to  carry  on  a  campaign  for  the
 release  of  Jayaprakash  Narayan  who.
 is  described  therg  ag  ‘one  of  the  origi+
 nal  ang  true  followers  of  Gandhiji,
 founder  of  the  Socialist  Party,  votary
 of  non-violence  etc.  etc.  now  unjustly
 imprisoned  by  the  Indian  Government.
 Please  send  your  contributions  to
 such  and  such  address,  London’,  Pho-
 tegraph  and  everything  is  given.

 What  I  am  irying  to  Say  is  that,  on
 the  face  of  it,  there  is  no  doubt  that
 this  is  a  very  very  drastic  measure,
 because  once  the  detenu  ig  locked  up,
 he  can  absolutely  do  nothing.  He
 can  neither  go  to  court,  nor  is  he
 given  the  grounds  of  his  detention,
 nor  can  his  case  be  sent  to  the  advi-
 sory  board  for  review,  nor  can  he  be.
 released  on  bail  or  bail  bond  even  if
 his  wife  is  dying  outside  or  his  child
 is  dying  Gutside.  It  means  that  under
 no  -circumstanggs  can  he  be  released:
 to  go  and  see  -his  dying  wife  or  dying
 child  or  whatever  it  is.

 Therefore,  I  wish  to  point  ‘out  that.
 a  very  great  responsibility  arid  a  very
 grave  ‘responsibility,  devolves  upon
 the  Government,  -responsibility  ‘the
 Government  is  taking  upon  itself,  to
 enstire  that  there  -will  ‘be  ‘no  misuse.
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 of  these  powers,  Ofcourse,  we  hope

 that  thest  provisions  will  be  with-

 drawn  as  soon  ag‘  the
 emergency

 is

 over.  I  do  not  know  if  that  is  his  in-

 terpretation  of  this  Bill.  What  is  the

 interpretation  of  cl.  6  of  this  amend-

 ing  Bill?  I  would  like  him  to  clarify.

 I  understood  it  to  mean  that  this  is

 only  for  the  duration  of  the  emer-

 gency.  If  I  am  wrong  and  if  this  is

 something  which  has  come  to  be  put

 permanently  on  the  statute-book,  he

 will  kindly  clarify  it.

 SHRI  M.  C.  DAGA:  With  certain

 amendments.

 SHRI  INDRAJIT  GUPTA:  With

 certain  amendments!

 33.68  hrs,

 {Sart  IsHaque  SAMBHALI  in  the  Charr]

 First  of  all,  this  provision  for  re-

 view  by  an  advisory  board  has  been
 removed.  Why  it  has  been  removed.

 Why  it  has  been  removed  I  do  not

 know.  He  should  tell  us.  The  advi-

 sory  board  was  a_  well-thought-out

 and,  well-conceived-of  procedure
 ‘which  has  been  there  on  the  statute-

 book  for  sq  many  years,  that  the

 review  should  be  done  by  an  advisory
 board,  that  is  to  say,  a  board  which  is
 not,  completely  ap  official  body,  which

 hag  sOMe  judicial  people  on  it.  Gene-

 rally  they  are  all  people  who  are  of  a

 judicial]  standing,  who  have  the

 qualifications  to  be  judges  of  the

 High  Court  and  sO  on  of  ex-judges,
 former  judges,  retired  judges,  so  that

 they  have  some  judicia}  training,
 some  judicial  bent  of  mind  and  some

 capacity  to  judge  something  indepen-
 dently  and  impartially.  Now  that  re.

 viewing  provision  is  also  being  done

 away  with  and  this  review  only  with-
 in  38  days  is  to  be  apparently  by  some
 officials,  Naturally  it  will  not  be  done
 by  Shri  Brahmananda  Reddy.  This

 responsibility  at  various  levels  in  the

 States,  at  the  Centre  and  everywhere
 will  devolve  upon  certain  officials,  cer-
 tain  bureaycrats.  Anyway  this  means

 that  for  the  first  fifteen  days,  I  have
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 no  remedy  at  all.  If  at  the  end  of  39

 days  the  review  authority  comes  to

 the  conclusion  that  I  have  been

 wrongly  detained  or  detained  on

 grounds  which  were  not  adequate,  I

 may  even  be  released.  But  for  the

 first  fifteen  days  even  without  any

 substantia]  or  justifiable  grounds,  I

 could  be  kept  in  prison  ang  J  have  no

 kind  of  remedy  against  that.  That
 is  why  I  am  saying  that  this  is  a  vety
 serious  matter.  We  understand  that
 such  powers  are  necessary  just  at  this

 moment  to  meet  with  the  extra-ordi-

 nary  situation  of  the  Emergency  and

 all  that.  But  Government  cannot  es-

 cape  its  responsibility  of  ensuring  that

 these  tremendous  powers  which  it  is

 taking  are  not  going  to  be  ‘misused  or

 abused  in  any  way.  I  was  glad  to

 read  in  the  papers  yesterday  a  state-

 ment  made  in  Bombay  by  the  Chief

 Minister  of  Maharashtra,  Shri  s.  8.

 Chavan,  this  is  what  he  is  reported  to
 have  said:

 “The  Chief  Minister,  Mr.  S.  B.

 Chavan,  said  here  today  that  there

 had  been  cases  the  State  of  people
 being  detained  under  the  Mainte-

 nance  of  Interna]  Security  Act  on

 inadequate  grounds.  ‘In  all  such

 instances,  the  detenus  have  been  set

 free’,  he  added.  The  Chief  Minister
 said  that  a  Government  committee
 met  every  fortnight  to  review  the
 case  of  detenus.  Mr.  Chavan  said
 the  Government  had  issued  instruc-
 tions  to  the  police  to  exercise  care

 while  detaining  people  under
 MISA  ”

 i4  brs,

 A  report  in  another  paper  says:

 “Chief  Minister  S.  B.  Chavan  told
 newsmen  today  that  if  any  misuse
 of  MISA  or  DIR  was  being  made

 by  any  official  because  of  local  bias
 or  by  way  of  vendetta,  strict  action
 would  be  taken  against  such  official.”

 I  welcome  such  an  assurance  by  the
 Chief  Minister  of  Maharashtra.  But
 I  do  not  find  the  same  kind  af  thing
 being  said  here  by  the  Home  Minister
 of  the  Government  of  India  in  a  forth-

 Maintenance  of  ,  BBY.
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 right  manner  warning  the  officials

 ,fhat  if  any  kind  of  abuse  or  vendetta

 ,or  attempt  to  settle  old  acores  or  come-

 thing  like  that  was  done  and  if  it  is

 found  out,  the  official]  would  be  seve-

 ly  punished.  If  the  Chief  Minister  of

 A  State  can  make  such  a  categorical

 assurance,  the  Union  Home  Minister

 can  certainly  do  better  than  him  and

 should  do  better  than  him.

 I  am  not  talking  in  the  air  because

 —no  doubt  he  is  aware  of  the  fact—

 already  reports  have  begtin  to  come

 in  for  example  of  the  fairly  large
 number  of  workers  and  members  of

 my  party  who  have  also  begun  to  be

 arrested  ang  detained  under  MISA.
 We  have  received  this  report  yester-

 day  from  Bihar;  on  28th  June  in

 Aurangabad  two  members  of  the  West

 Champaran  district  executive  com-
 mittee.  Sheo  Kumar  Tiwary  and

 Akhileshwar  Singh  of  Nabinagar  have
 been  arrested  and  held  under  MISA.
 I  can  quite  understand  what  may  be

 going  on.  It  is  something  we  had  al-

 ways  apprehendeg  in  the  past  also.
 Scme  local  landlord  oy  some  ७८४)

 landed  gentry  want  to  settle  old  scores

 with  people  who  might  have  been

 leading  some  struggle  there  on  behalf
 of  landless  labourers  or  Harijans  or

 something  they  take  this  opportunity
 and  they  have  such  relationship  with

 the  local  police  and  so  on.  The  whole

 thing  is  cooked  up  and  people  are

 locked  up  and  removed  and  put  out

 of  the  way.  On  29th  June  again  in

 Sitamarhi,  two  dozens  of  persons  were

 arrested  under  section  69  of  the  DIR;
 it  might  as  well  have  been  MISA.

 They  are  from  police  stations  of  Riga,
 Bajipatti  Sonebarsa,  Belsand,  Patnaha

 and  Sitamarh!  town.  Among  them
 are  five  members  of  the  district  coun.
 eil  of  our  party,  one  of  the  members
 of  the  district  executive  committee
 and  one  member  of  the  district  secre-
 tariat  They  are  all  leading  people  of

 our  party.  In  Saran  district  on  5th
 of  July  three  of  our  party  members,

 Chandreswar  Singh,  Lalbabu  Singh

 and  Chandrajyoti  Singh  have  been
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 arrested  again  under  section  69  of  the

 Defence  of  India  Rules.  The  Secte-

 tary  of  our  All  India  Trade  Union  Con-

 gress  Committee  in  Jammu  has  been

 arrested.  Two  members  of  our  Party’s
 State’  Executive  Committee  in  Hima-

 chal  Pradesh  have  been  arrested.  What

 was  going  on  earlier?  I  know  on  the

 day  when  the  emergency  Was  declar-

 ed,  in  Sahdol  District  of  Madhya  Pra-

 desh,  ten  of  our  trade  union  workers

 from  the  eoal  mines  there  and  two

 office  ‘bearers  of  the  Union  of  Amlai

 Paper  Mills  were  arrested  and  locked

 up  under  MISA.  I  think  most  of

 them  have  been  released  subsequerttly.
 But  it  was  done  because  the  Home
 Minister  of  Madhya  Pradesh-—I  do

 not  mind  saying  it  here,  Mr.  Krishna
 Pa]  Singh—..whose  constituency  that

 happeng  to  be,  hag  been  itching  for  a

 long  time  somehow  or  other  to  get
 the  better  of  our  A.I.T.U.C,  there,  Phe
 moment  the  emergency  was  declared

 the  first  thing  he  did  was  that  he  got
 all  our  union  members  locked  up
 under  M.LS.A.,  in  the  name  of  emer-

 wency  and  this  is  what  is  going  on
 now.  And  such  strange  réports  have
 also  come  frcm  Bihar.  For  example,
 in  Patnaha,  that  is  in  Sitamarhi,  the

 Sangharsh  Samiti  boys  had  cut  tele-

 phole  wires.  None  of  them  wes
 arrested  but  9  harijans  of  Kisanpur
 village  were  arrested  and  severaly
 beaten  of  by  police.  In  Begusarai,
 the  District  Magistrate  has  refused  to
 give  permissior  for  indoor  meeting,
 inside  the  Hall,  fixed  for  the  30th  of

 July  to  constitute  1 च  local  ‘Reception
 Committee  for  an  anti-facist  congress.
 Even  invitation  cards  for  this  congress
 were  not  allowed  to  be  prihteg  under
 censor  rules.  I  am  bringing  all  this
 to  the  attention  of  the  Home  Minister.
 Later  on  we  will  see  what  specific
 action  is  to  be  taken  in  these  cases.
 I  am  not  making  a  big  song  and  darice
 about  it  because  I  know  that  down
 helow  such  things  will  happen.  There
 has  never  been  an  instance  When  these
 orders  have  not  been  misuseg  because
 of  the  outlook  and  character  of  aur

 bureaucracy  in  this  countfy,  The
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 ame  bureaucracy  ig  going  to  be  one

 of  the  biggest  hurdles  in  the  way  of

 your  iraplementing  even  the  economic

 ‘programme  and  therefore  we  will

 ‘have  to  think  of  some  other  way,
 some  other  machinery,  some  other
 inatitutional  changes  which  make  it

 .  possible  for  the  people  toemselves  to

 We  directly  involved  in  carrying  out
 these  things.  But  here  in  the  case  of

 arrests,  if  you  do  not  take  a  strong
 altitude  from  the  beginning  that  this

 type  of  misuse  and  abuse  wil]  not  be

 permitieg  and  officials  who  are  res-

 ponsible  for  it  will  be  punished  just
 as  Mr,  Chavan,  Chief  Minister  of

 Maharashtra,  has  had  the  courage  to

 say,  then  I  am  afraid  as  days  go  by,
 many  such  things  will  happen.  I  re-
 member  during  the  war  with  Pakistan
 in  1963,  so  many  innocent  muslims
 were  locked  up  just  because  there

 happened  to  be  Jan  Sanghi-minded
 police  officials  there  who  wanted  to

 get  at  them  and  they  gave  a  false  re-

 port  that  they  were  listening  to  Pakis-
 tan  radio  or  something  or  other  and

 locked  them  ang  those  Muslims  had
 to  be  released  later  on  when  it  was
 found  groundless.  I  know  because  I

 was  involved  in  87४0६  some  of  these

 people  released  “ich  thing.  happen-
 ed.  Sp,  without  any  advisory  Board
 without  any  access  to  the  Courts  and
 80  On,  these  dangers  are  magnified
 many  time.  Therefore,  on  behalf  of
 various  members  of  our  party,  we
 have  tabled  some  amendments  which

 only  seek  to  reduce  the  period  within
 which  these  reviews  are  to  be  carried
 out.  This  l5-day  period  of  initia]  re.
 view,  we  have  suggested,  should  be
 reduced  to  0  days  and  periodical  re-
 view  thereafter  should  be  reduced
 from  four  months  to  at  Teast  three
 months,  Every  three  months;  a  re-
 view  should  be  made.

 Sir,  one  thing  7  would  like  to  com-
 ment  sbout,  You'are  locking  up  the
 people.—quite  rightly  in  my  opinion—
 wo  are  actively  engaged  in  this  cam-
 ह  ign  of  spreading  violence  and  diss
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 order  with  a  view  to  seizing  power,
 But  what  about  the  people  who  insti-

 gated  them?  What  about  the  news-

 papers,  péople  owning  and  running

 newspapers,  who  till  the  25th  June

 were  writing  editorials  under  banner

 headlines  and  all  sorts  of  things  ins-

 tigating  this  campaign,  and  aemand-

 ing  that  the  Prime  Minister  must
 vacate  immediately  and  has  no  right
 to  stay  for  a  sitigle  day  despite  what

 the  High  Court  and  the  Supreme
 Court  right  have  said?  Were  they  not

 adding  fuel  to  the  fire?

 Just  now  I  have  checked  from  the

 library  what  the  Hindustan  ‘Times

 said  on  June  25  in  its  editoria:.  Mr.

 Brahmananda  Reddy,  please  read  it

 and  see  whether  that  was  not  an  inte-

 gral  part  of  the  whole  campaign  which

 was  going  on.  Mr.  Jagjivan  Ram,  in

 his  reply  the  other  day,  had  referred

 to  the  fact  that  certain  newspapers,  to

 use  his  own  words,  had  exceeded  the

 bounds  of  decency  ang  decorum  and

 i¢  was  therefore  necessary  to  impose

 pre-censorship  on  them.  But  what

 about  those  organs  which  mould  pub-
 lic  opinion?  I  am_  surprised.  the

 Chairman  of  the  Board  of  Directors

 of  the  Hindustan  Times,  Mr.  ह  K.

 Birla,  after  this  paper  had  written  in

 this  way  editorially  on  June  25,  over-

 night  within  two  days  becomes  a  great

 patriot  and  goes  in  a  deputation  to  the

 Prime  Minister  and  says,  “We  assure

 you  full  support.  We  are  all  for

 emergency”  and  50  On  and  so  forth,
 and  there  the  matter  ends!  Now  Mr.

 Birla  hag  become  a  respected  citizen
 of  this  eountry,  because  he  is  a  man

 of  means,  owing  a  lot  of  industries

 ang  so  on.  Therefore,  everything  that

 hag  been  done  in  the  past  under  his

 guidance  and  direction  is  wiped  »>ut!
 Is  this  how  you  are  going  to  fight  this

 danger?

 If  you  turn  over  the  pages  of

 Motherland,  please  see  how  much

 advertisement  revenue  they  get  from

 certain  big  business  houses  here,  who
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 were  consistently  giving  big  size

 advertisement  to  it.  One  of  them  is
 the  Bharat  Ram  and  Charat  Ram
 combine.  Did  they  not  know  what
 Motherland  stood  for?  I  know  it  for
 a  fact  that  in  the  concerns  run  by
 Bharat  Ram  and  Charat  Ram  not  a

 single  Muslim  will  ever  be  given  a
 job.  I  am  prepared  to  stake  every-

 thing  on  this.  J  know  that  applica-
 tiong  were  invited  for  some  posts  in
 those  concerns  and  it  so  happened
 that  there  were  two  Muslim  appli-
 cants.  The  members  of  the  selection
 committee  were  of  the  opinion  that
 these  two  Muslim  boys  were  head  and
 shoulders  above  all  the  others,  but
 the  high-ups  of  the  concern  said,
 “Nothing  doing;  no  muslims  here.

 They  cannot  be  trusted.”  That  is  to

 say  are  disciples  of  Mr.  Balraj
 Madhok’s  theory  about  Muslims.  Now

 you  have  closed  down  Motherland
 and  locked  up  its  editor.  That  is  good
 I  say  so  because  it  was  omitting  noth-

 ing  but  poison.  But  what  about  those

 people  who  went  in  a_  deputation,
 Members  of  the  Federation  of  Indian
 Chambers  of  Commerce  and  Indus-

 try,  to  the  Prime  Minister  and  assured
 her  of  their  loyalty  and  support?  Are

 we  fools?  Can  8  leopard  change  its

 spots  so  easily?  Tf  you  want  to  use

 these  powers  which  we  are  giving  you
 in  a  really  effective  way,  in  a  really

 politically  directed  way,  so  that  this
 fascist  danger  is  properly  scotched,
 don't  play  about  it  in  this  kind  of

 superficial  manner.  On  the  one  hand

 you  have  to  guarantee  that  there  will

 not  be  any  misuse  or  abuse  of  powers
 against  innocent  people  On  the  other

 hand,  you  have  to  see  that  all  these

 dangerous  forces  which  today  are

 trying  to  masquerade  as  _  patriotic

 forces,  trying  to  change  their  posture

 _  and  pretending  to  be  innocent,  are

 properly  watched.  I  am  not  saying

 they  should  bo  arrested  tomorrow,

 but  at  least  a  proper  watch  should

 96  kept  on  them.

 I  do  not  know  what  the  position
 now  is  regarding  the  usual  type  of

 facilities  which  were  always  given  to
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 detenus  under  MISA  in  the  past.  I
 am  told  that  at  present  the  detenus,
 particularly  those  who  were  detained
 after  26th  June,  are  not  permitted  to
 have  interviews  with  their  wives,
 children  and  other  relatives.  I  do
 not  know  whether  it  is  fact  or  not.
 Ig  it  is  a  fact,  I  do  not  support  it  for
 a  single  moment.  I  do  not  understand
 why  we  should  go  to  this  length,  I
 know  of  some  cases  where  I  am  be-
 ing  approached  by  parents  in  this  be-
 half.  I  am  told  that  even  Shri  Charan

 Singh  was  not  allowed  to  meet  his
 wife.  These  thing  are  talked  ahout
 all  over.  You  can’t  censor  all  these

 things.  I  want  to  know  whether  those

 elementary  facilities  which  were  given
 to  a  detenu  like  writing  letters,  meet-

 ing  relatives  etc.  have  been  curtailed

 or  ate  still  continuing.  I  would  submit

 that  certainly  in  these  matters  the

 Governmnt  can  afford  to  be  humane

 and  liberal  because  this  is  in  no  way

 prejudicial  to  safety.  Generally,  of

 course,  we  support  the  Bill,  In  the

 present  situation,  there  is  no  other  go.

 We  do  not  want  these  people  to  be  re-

 leased  either  by  courts,  through  some

 subterfuge  or  through  s0Me  _  other

 technical  loophole  which  may  be  there.

 It  is  necessary  that  for  some  time  at

 least,  these  people  who  had  lost  all

 sense  of  propriety,  have  to  be  cont»in~

 ed.  Subject  to  that,  while  we  support
 the  Bill,  I  would  like  the  Home  M'nis-

 ter  to  give  us  an  assurance  on  ५४४४९  .0५8

 points  which  I  have  raised.

 SHRI  K.  LAKKAPPA  (Tumkur):

 Mr.  Chairman,  Sir,  after  the  promul-
 gation  of  emergency,  certain  =  steps
 have  been  taken  by  Government.  The

 leadership  of  this  country  have  intro-

 duced  a  new  era  of  discipline  in  the

 country  and  it  is  very  necessaty  and

 justifiable  because  of  the  threat  pused

 by  the  interna]  forces  to  the  security
 of  the  country.  The  security  of  this

 country  has  been  disturbed  not  now

 but  time  and  again  and  now  thev  have

 created  such  an  atmosphere  of  terror,

 arson  and  looting  which  amounts  to

 sabotage.  To  meet  those  activities  of
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 [Shri  K.  Lakkappe]

 the  internal  forces  this  legislation  is y
 very  necessary  at  this  hour,

 The  other  day,  Shri  Mavalankar
 mescribed  this  as  a  draconian  law.
 (  do  not  know  what  prompted  him

 ito  call  this  law  in  that  manner.  He

 has  stated  that  the  liberty  of  every
 individual  has  been  questioned  by
 ringing  forward  this  kind  of  a  legis-
 dation.  Is  it  not  necessary  that  the

 liberty  of  every  citizen  of  this  country
 should  be  protected  by  the  system  that
 we  have  got,  viz.  the  democracy?  The
 very  system  of  democracy  has  been

 whindered  by  such  people,  Is  it  not

 envisaged  in  the  Canstitution  that  we

 have  ta  take  action  in  such  an  atmos-

 phere  of  terror  to  ensure  the  function-

 ing  of  democracy?  We  have  already
 stated—and  the  leadership  has  also

 stated  in  a  way—as  to  what  are  the

 reasons  which  have  prompted  the
 Government  of  India  to  undertake
 such  legislations  and  other  _  steps,
 while  operating  the  Constitution.

 Even  the  courts  have  not  fully  exer-
 cised  their  functions  in  relation  to

 the  programmes  and  policies  which
 have  been  assigned  by  the  people  of

 this  country.  Therefore,  it  is  necess-

 ary  to  endow  the  Government  of  India
 with  these  powers  ‘to  enable  them
 to  put  down  activities  which  are  sub-

 versive  in  nature  and  which  prevent
 the  economic  development  of  the

 country,  especially  after  the  introduc-
 tion  of  an  economic  programme  by
 Shrimati  Indira  Gandhi.  There  is  an-

 other  aspect  My  friend  was  very  much

 agitated  over  a  point,  viz.  whether

 this  legislation  would  completely
 put  down  the  activities  of  reactionary
 forces  or  the  vested  interests  which
 are  designed  ultimately  to  unscttle

 the  entire  functioning  of  parliamen-
 tary  democracy,  How  is  this  measure

 to  be  implemented;  and  how  can  it

 become  an  effective  instrument?  He

 is  agitateq  because  of  the  nature  of

 the  bureaucracy  which  we  have.  The

 eater

 into  the  bureaucracy  of

 rces  of  rightist  conspiracy—in  var-

 'dous  States  and  in  various  ofganiza-
 tions—-hag  to  be  taken  care  of  by  the
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 Home  Ministry.  “Miny  of  the  spedk-
 ers  have  said  that  there  is  a  6  of

 infiltration  by  them  into  the  exectitive

 authority,  i.e.  the  bureaucracy.  For  a

 long  time  now,  we  have  seen  the
 infiltration  by  Jana  Sangh  and  the

 para-military  organizations  into

 various  public  undertakings,  as  also
 into  schools,  colleges  and  universities.
 In  order  to  put  down  the  conspiracy
 by  the  right  reactionaries  ang  vested

 interests,  a  thorough  scrutiny  of  the

 bureaucracy  is  very  necesary,  We

 should  bring  about  a  structural  change
 in  Article  3l!  and  see  that  the  execu-
 tive  authority,  i.e.  the  bureaucraty  is

 trimmed  and  tuned  properly,  in  order
 to  see  that  te  anti-national  activities
 and  conspiracies  of  vested  interests  are

 suppresed,  since  they  create  an  atmos-

 phere  which  prevents  the  implemen-
 tation  of  the  economic  measures

 which  are  very  near  and  dear  to  the

 hearts  of  the  people  of  this  country.
 This  aspect  has  to  be  considered.

 So  many  friends  have  been  taking
 about  freedom,  but  freedom  should

 not  be  mis-construed  according  to

 their  own  convenience.  <A_  certain

 section  of  the  people  says  that  every

 article  of  this  Constitution  ig  very
 sacred  and  sacrosanct,  but  it  is  the

 Prime  Minister  Shrimati  Indira
 Gandhi  who  for  the  first  time  made
 the  Constitution  a  living  instrument
 to  transform  our  society  and  make  it

 dynamic.  Naturally  the  undesirable
 forces  are  affected,

 It  is  very  shocking  to  know  that  on

 the  80  July,  495  24  smugglers  were

 held  in  Tamil  Nadu,  of  whom  9  are

 RSS,  0  are  Marxists  and  5  belong  to

 the  Jamat-e-Islami.  This  is  a
 recent  example  to  show  how  these
 communal  organisations  are  exploit-

 ing  civil  liberties  ang  Constitutional

 guarantees  and  carrying  on  their
 activities  on  a  lange  scale.  No  ac-
 tion  had  been  taken  against  them  for
 a  long  time.  Why  did  the  Home

 Ministry  not  take  the  sérious  step  of

 acrutinising  the  infiltration  of  these

 people  in  the  guise  of  political  onga-
 nisations?  This  is  very  serious.



 37  Maintenance  of
 internal:  Security
 (2nd:  Amat.)  | Bilt

 7

 Thig.  is  how  these  political:  organisa-
 I.  have. fiong  have  been  built  प्र.

 been  in  Karnataka.  Most  of  the
 weilversities  and  ediational  institu-
 .fiong  there  are  run  by  RSS  and  Jana

 “Sangh.  They  are  brain-washing  our
 younger  generation  and  creating  an
 @tmospher  of  sabotage  and  internal
 disturbance.  It  is  the  same  in  every
 part  of  the  country.  Why  has  not

 ‘that  angle  been  looked  into  so  far
 and  no  action  taken?

 Tt  is  very  necessary  that  the

 bureaucracy  has  to  be  put  in  its  pro-
 per  place.  Unless  bureaucracy  ir
 put  in  its  proper  place,  it  would  be
 very  difficult  to  implement  the  legis-
 lation  that  we  are  going  to  pass

 There  are  international  agents  be-

 hind  the  smuggling  activities  in  this

 country  and  they  are  taking  away

 the  resources  of  this  country  and  re-

 tarding  our  economic  growth.  Ac-

 cording  to  the  Kaul  Committee,  the

 estimated  outgo  of  foreign  exchange

 for  various  purposes  including  smug-

 gling  is  about  Rs.  240  crores  How

 can  any  Government  implement  its

 economic  programme  and  _  introduce

 an  atmosphere  of  economic  freedom

 in  such  a  situation?  When  our  Gov-

 ernment  takes  certain  measures  and

 introduces  economic  freedom  in  this

 country  for  the  first  time,  all  these
 vested  interests  and  smugglers  under

 the  leadership  of  Jaya  Prakash

 Narayan  create  an  atmosphere  of  a

 whispering  campaign  against  the  pro-
 clamation  of  emergency.  In  Madras
 certain  ‘yellow  journals  are  publish-
 ing  material  against  the  proclama-
 tion  of  emergency.  They  feel  that

 _they  are  more  independent  than
 Other  States  and  they  feel.  that  they
 have  got  more  freedom,  but  the  Gov-
 erhment  of  India  has  not  taken  any
 action  against  them  ‘for  making  pro-
 ‘Paganda  agninst  our.  .  Government,
 against  our  leaders  and  against  our
 edonomic  measires,  <A  ‘leaflet’  has

 ‘been.  cireulated.:  even  in’  Karnataka

 ‘Everyone  knows  from  where  it  start-
 शर्ते,  but  still  no  action  hag  been  taken
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 Therefore,  this  legislation:  would  ‘be

 very  handy  to  take  action  against  —

 such  whispering  campaigns  and  infil.

 They:  have  to  ‘be:  combed trators,

 and  scrutinised  very  properly  ..and
 drastic  steps  have  to  be  taken

 We  are  passing  this  legislation  in

 order  to  give  effect  to  the  20  point

 programme  enunciatéd  by  our  leader

 Shrimati  Indira  Gandhi,  -  More  steps
 are  necessary.  An  agency  should  -be

 created  and  an  atmosphere  has  to  ‘be

 created  for  taking  drastic  steps  to  see.
 that  thé  transformation  of.  the  eco-

 nomy  of  this  country  is  achieved  and

 that  all  anti-social  elements,  reac-

 tionaries  and  vested  interests  are  put

 down.

 श्वेता  मुकुल  बनर्जी  (नई  दिल्‍ली)  :

 सभापति  महोदय,  मीसा  में  जो  संशोधन

 लाया  जा  रहा  है,  उस  पर  विचार.  करते

 समय  हम  देखते  हैं  कि  देश  में  कभी  जो  कानून

 है  वह  देश  को  कौर  देश  की  जनता  को  पूरी

 तरह  से  खतरे  से  नहीं  बचा  सकता  है,  इसीलिये

 मीसा  में  संशोधन  करते  की  जरूरत.  हो

 रही  है।  कुछ  लोगों  ने  देश  में  संकटकालीन

 स्थिति  पैदा  की  हुई  थी  और  लोग
 भी  करते

 जा  रहे  थे  ।  उन्होंने  राजनीतिक  जीवन  में

 कौर  झाधथिक  जीवन  में  सब  तरफ  से  देश

 में  भ्रराजकता,  उच् छु खलता  कौर  भ्रष् यवस्था

 फैल।  चखी  थी  ।  उस  स्थिति  से  निपटने

 के  लिये  मीसा  एक्ट  पर्याप्त  नहीं  था  इसलिये

 प्राडिनेन्स  निकालने  को  जरूरत  हुई  और

 उसमें  संशोधन  की  भी  जरूरत  हुई  ।

 श्री  जयप्रकाश  नारायण  के  कोई  भी

 बच्चा  नहीं  है,  महिलाओं  की  बात  अलग  है,

 पुरुष  होने  के  नाते  उन्होंने  कभी  बच्चों
 के

 लिये  नहीं  सोचा  श्री  अटल  बिहारी  वाजपेयी,

 जो  जनसंघ  के  लीडर  हैं  उनक  भी  शादी

 ज्यॉतिमेंय
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 साथ  हाथ  मिलाया,  उनके  भी  एक  इकलौता

 लड़का  लन्दन  में  पड़ता  है  कौर  वह  छुट्टियों  में

 लन्दन  से  वायरस  आता  है  ऐसी  हालत  में

 वे  हमारे  देश  के  बच्चों  का  क्‍या  ध्यान  रखेंगे  ?

 मैं  जब  पटना  गई  थो,  तो  व  |  एक  घर

 में  गई  ।  वहां  एक  बोबी  मे  कहा  कि  हमा  व

 लड़का  पढ़ाई  में  तो  अच्छा'  था  लेकिन  मोर्चे

 के  लोगों  ने  उसको  कहा  कि  इम्तहान  न  दो

 लेकिन  वह  इम्तहान  देने  जग  रहा  था  ।  इन

 लोगों  ने  उसको  रास्ते  में  पकड़  लिया  और

 इतना  मार,  कि  उतकों  सार  कर  खत्म  कर

 देना  चाहते  थे  ।  लेकिन  दत्त  क्त  ,कसी

 तरह  से  बहु  बच  गया  मगर  बेहोश  हो  गया  |

 जब  होश  में  भ्र  ॥  तो  हर  वक्‍त  वह  बोलने

 लगा  कि  मैं  इम्तहान  नहीं  दूंगा,  मुझे  मार;

 नहीं,  जिसे  न  मारो  ।  क्‍या  हम  अपने  बच्चों

 को  ऐसे  फ्यूचर  श्र  ऐसी  जिन्दगी  को  तरफ

 ले  जायेंगे  ?  हमारा  देश  ऐसे  खत्म  हो

 जायेगा।  महिला  के  नाते  मैं  कह  सकता

 हूं  कि  जिस  हालत  में  यह  हमको  ले  झा  रहे

 थे,  उसको  देखते  हुए  यह  बहुत  बरच्छा  सुग्रा

 कि  वे  मीसा  में  पकड़े  गये  ।

 जब  हन  गुजरात  में  चुनाव  में  गये  तो

 इन  लोगों  ने  च  रो  तरफ  लोगों  के  दिलों  में

 इसन  डर  पैदा  कर  दिया  था  कि  कोई  बज

 लगाने  से  भो  डरता  था  ।  हम  महिला  होने

 के  नाते  घर  घर  जाते  थ  उनको  कहा  जाता

 था  कि  बहिन,  आप  लोग  हमारे  घर  में  मत

 आइये,  हम  झपको  ही  चोट  देंगे,  आपको

 यहां  कोई  देख  लेगा  तो  हमारा  घर  नहीं

 बचेगा,  हमारे  बच्चों  को  ये  मारेंगे  ।  क्‍या

 ऐसी  हालत  को  भा;  लोकतंत्र  बोलते  हैं  ?

 लोकतंत्र  को  तो  ये  लोग  खत्म  करने  के  लिये

 तैयार  थे,  ऐसी  हालत  कर  रखी  थी  t

 ग्राफिक  क्षेत्र  में  हमने  देखा कि  मग  गस

 क्या  हालत  पैदा  कर  रहे  थे।  इत  लोगों  को

 कार्यवाहियों  फो  बजह  से  हमारी  सरकार  को
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 arrears  में  400  करोड़  शय  का

 नुवान  होता  हैं।  बे  लोग  बढ़ो  मात्र,  में

 स्मगलिंग  कर  के  हमारे  देश  की  रिम्थेटिक

 फाइबर  को  इंडस्ट्री  को  एकदम  खत्म  कर  रहें

 थे  i}  इस  तरह  से  वे  लोग  एक  पैरेलल  इक नामी

 कौर  प्रेमी  सरकार  चला  रहे  थे  |  हमारी

 सरकार  ने  देश  को  उन्नति  और  डेवलपमेंट

 के  लिये  जो  भी  न  लागू  करने  की  कोशिश

 को,  उत  सब  को  उन्होंने  विफल  कर  दिया  T

 पैरेलल  इस्लामी  चलाकर  उनको  फर स्ट्रेट

 कर  दिया  ।  इतनों  बुरी  हालत  इन्होने  पैदा

 कर  रखी  थी  ।  वे  लोग  स्मगलिंग  के  पैसे  से

 इकनामकि  पावर  को  पेज  करते  थे  और

 सोलन  रैस्पैक्टेब्लिटी  प्राप्त  करते  थे  ।  जो

 बड़े  बड़े  स्मगलर  पकड़े  गये  थे,  बाद  में-

 उनको  छोड़  देना  पड़ा  ।  उसके  बाद  वे  लेटेस्ट

 इलेक्ट्रॉनिक  डिवाइसेस  के  द्वारा  प्रगति  आग

 निर्देशन  को  ठीक  ठाक  करने  लगे  ।  उनकी

 छोड़ता  नही  चाहये  था  ।  अरब  अच्छा  हा

 कि  सरकार  मीसा  एक्ट  में  सशोधन  कर  रही

 है  कौर  7ह  जस्टिसेबल  होगा  और  इससे  देश

 में  भ्रच्छे  हालात  होंग  ।

 ऐसी  स्थिति  बा  रही  थी  कि  देश  में

 इन्सुलेशन  बढ़  रहा  था  और  आशिक  क्षेत्र

 में  बह  कठिनाइयों  का  सामना  करना  पड़

 रहा  था  ।  प्रोक्‍्योरमैट  में  कितनी  मुश्किल

 हुई  ?  जब  यह  तय  हुआ  कि  र कार  की  तरफ

 से  प्रोक्योरमंट  होगा  तो  मत  अपने  वर्कर्स

 को  कहा  पक  वें  सरकार  की  मदद  करें।:

 पंजाब  से  हमारे  पास  लेडीज  आई,  उन

 पता  चला  कि  कुछ  लोग  गांव  में  ज  ते  थे  और'

 कहते  थे  कि  तुमने  कितना  भ्र नाज  पैदा  किया

 है  i  5  हज़ार  का  पैदा  या  है,  तो  हम  to

 हजार  दे  रहे  हैं,  अपनी  ण््य्त  के  लिये  तो.

 रख  लो  और  बाकी  को  जला  दो,  उसमान  में”

 गाड़  दो,  मगर  सरकार  को  मत  दो  ।  क्या  यह:

 एन्टी-मेहनत  एक्टिविटी  नहीं  है?  क्या  ये

 लोग  ऐसा  कर  के  देश  को  खतरे  में  नहीं  डाल:

 रहें  थे  ?
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 मैं  यह  नहीं  कहते।  कि  सभी  सरकारी

 पैकर  बुरे  हैं  ।  लेकिन  मैं  एक  चोट  कहना

 चाहती  हूं  कि  जो  बुरे  सरकारी  नौकर  हैं,

 उसको  लाली  डिसमिस  करने  से  काम  नहीं

 चलेगा  ।  जब  किसी  को  गलती  पकड़ी  जाती  है

 कौर  जिसने  देश  का  नुक्सान  किया  है,  उसको

 डिसमिस  करना  ही  काफी  नहीं  है,  क्‍योंकि

 उसने  जिन्दगी  के  लिए  काफी  सारा  इंतजाम

 कर  लिया  होता  है।  उसको  बडी  सजा  देनी

 चहेते  ताकि  दूसरे  सरकारी  नौकर  ऐसा

 कम  ने  करें  ।

 जो  लोग  मीसा  के  संशोधन  की  भ्रालोचना

 दस्ते  हैं,  वे  नहीं  जानते  है  कि  गणतंत्र  को

 बचाने  के  /लये  कामन  को  मजबूत  करना

 बहुत  जरूरी  है  ।  इस  संशोधन  से  लोकतंत्र

 को  कोई  खतरा  नही  है  ।  जो  अच्छे  लोग  है,

 उनको  इससे  कोई  डर  नहीं  होना

 चाहिये  ।  अग्रेज़ी  की  एक  कहावत  है---

 Hundred  offenders  may  go  scotfree  but
 not  one  innocent  person  should  be

 punished.

 मगर  यह  कहावत  सामान्य  स्थिति  में

 चल  सकती  हैप् राज  जो  असामान्य  स्थिति  है,

 जो  प्र राज कता  पदा  कर  रहे  थे,  उसमें  यह

 बात  नहीं  चल  सकती  है  ।

 मैं  श्री  इन्द्रजीत  गुप्ता  से  सहमत  नहीं

 हैं  ।  मेरा  कहना  है  कि  हमारी  पार्टी  हो  या

 सी.पी:  भ्रामक  हो  या  किसी  अरन्य  पार्टी

 का  कोई  ब्यक्ति  हो,  मगर  कोई  गलत  काम

 करता  है,  जिससे  देश  को  खतरा  पैदा

 होता  हो  तो  उसको  जरूर  पकड़ना  चाहिये

 शौर  मीसा  में  बन्द  करना  चाहिये  t  कभी  जो

 मीसा  का  इस्तेमाल  किया  गया  है,  उससे  जो

 अब  हालात  पैदा  हुए  हैं  वह  अच्छे  हैं।  किसी

 को  छोड़ना  नहीं  चाहिये  ।

 मैं  यह  दावे  से  बोल  सकती  हूं,  हम  दिल्ली

 के  एम०  To  दूसरों  के  मुकाबले  में  बल  ज्यादा
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 बे  लोगों  के  साथ  रहते  हैं  और  बारहों

 महने  अपने  लोगों  के  साथ  रहते  हैं,  जनता

 से  मिलते  हैं  ।  दिल्‍ली  को  जनता  बहुत  खुश

 है  }  लोग  कहते  हैं  कि  श्रोमती  इन्दिरा  गांधी

 ने  यह  2,  5  साल  पहले  क्‍यों  नहीं  कदम

 उठाया  |  न  इसको  उठाया  गया  है  तो  इसको

 कड़ाई  से  लागू  किया  जाये,  इसको  खत्म

 न  करें  ।

 राज  लोगों  की  भलाई  के  लिये,  देश  को

 बचाने  के  लिये  और  च।र  बजारी  व  काला

 बजारी  को  खत्म  करने  के  लिये,  स्मगल रस

 भोर  बुरे  राजनीतिक  लोगों  को  रोकने  के

 लिये  मीसा  में  संशोधन  बहुत  जरूरी  है

 देश  को  और  देश  की  जनता  को  बचाने  के

 लिये  इसकी  बहुत  आवश्यकता  है  ।

 इन  शब्दों  के  साथ  मैं  इसका  समर्थन

 करती  हूं  ।

 SHRI  8,  A.  SHAMIM  (Srinagar):
 Mr.  Chairman,  Sir,  the  darkness
 which  started  at  the  noon  of  26th

 June  is  becoming  deeper  and  deeper

 and,  if  any  proof  ig  needed,  the  proot
 can  be  found  in  this  August  House,
 Indian  Parliament,  having  heard  a

 few  speeches  in  support  of  the

 amendment  to  the  MISA.  I  am  con-

 vinced  that  certainly  this  is  going  to

 be  the  last  free  session  of  Parliament

 of  course,  free  within,  not  free  with-

 out,  Whatever  is  happering  will  be

 known  to  a  few  Members  of  Parlia-

 ment.  The  Opposition  hag  been  got
 rid  of.  There  is  no  question  of

 dialogue  now.  We  will  be  used  now

 to  a  monologue,  Ministers  proposing,
 Members  agreeing  and  pieces  of

 legislation  getting  passed.

 Sir,  when  this  House  passed  MISA,

 at  that  particular  point  of  time,  iv

 was  for  smugglers.  In  this  very

 house,  the  hon.  Member  who  has

 now  chosen  to  support  Mrs.  Indira

 Gandhi  ang  her  Government  due  to

 domestic  compulsions  asked  Mr.  K.  C.
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 Pant  who  was  piloting  the  Bill  then,

 “Please  give  us  an  essurance  that  this

 MISA  which  has  become  the  Messiah

 for  thig  Government  will  not  be  used

 against  political  leaders.”  I  remember,

 Mr,  Pant  saying,  “I  assure  you,  this

 is  a  positive  assurance  that  this  MISA

 will  never  be  used  against  political

 parties  or  political  leaders.”  He  did

 not  qualify  it  at  that  time.  Normalcy

 was  not  to  be  defined  by  the  Minister

 of  Home  Affairs  or  the  Minister  of

 State  for  Home  Affairs  or,  for  that

 matter,  the  Prime  Minister.  I  am

 referring  to  an  historical  event  and

 the  record  of  the  House  bears  witness

 to  that.  Once  we  conceded  that  in

 the  case  of  smugglers,  then  it  was

 left  to  the  caprices  of  the  Govern-

 ment  that  it  would  be  useq  against

 political  parties  and  political  persons.

 The  other  day,  Mrs,  Indira  Gandhi

 said,  “We  have  made  very  selective

 arrests.  The  total  number  of  arrests

 may  be  one  thousand  but  there  are

 only  one  hundreg  political  persons
 under  arrest.”  The  Opposition  parties
 also  wanted  a  selective  head.  They
 wanted  the  head  of  Mrs.  Indira
 Gandhi.  They  did  not  want  the
 heads  of  all  party  leaders,  Some-

 times,  by  being  selective,  you  destroy
 the  basis,  You  have  arrested  all
 those  who  opposed  you.  I  did  not

 Oppose  you.  Therefore,  I  am  free.
 I  do  not  know  what  will  happen  now.
 For  the  last  three  days,  according  to
 you  and  according  to  Mrs,  Mukul
 Banerjee,  I  have  violated  all  laws.
 Therefore,  I  do  not  know  what  ig  go-
 ing  to  be  my  fate  now.  In  the  name
 of  selective  arrests,  all  those  articu-
 late  Members  of  Parliament,  all  those
 who  opposed—-Mrs,  Indira  Gandhi  and
 her  Government,  have  been  इराक:
 ed.  She  says,  “I  have  made  very
 selective  arrests,”

 Now,  the  Mamsbers  or  the  other
 side  and;  unfortunately,  some  Mem-
 bers  om  this:  sid’  algo  star  up  and
 say,  “Well  dime;  Madam:  of

 .  अथाह,  25,  1995.
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 an  end,  you  never  know.  what  will  be

 the  next  step.

 The  first  casualty  was  a  free  preva.
 I  was  hearing  Mr.  iIndrajit  Gupta

 saying,  “Punish  the  Hindustan  Times

 with  retrospective  effect.”  Why?
 Because  the  Editor  of  the  Hindustan
 Times  wrote  a  particular  editorial  on

 25th  June.  Not  that  he  violated  any

 Emergency  law.  It  ig  because  he

 wrote  a  particular  article  saying  that

 Mrs.  Indira  Gandhi  should  resign.

 Therefore,  he  said,  the  Editor  should
 be  punished  retrospectively.  The

 Editor  of  the  Hindustan  Times  does

 not  have  the  right  to  reply  to  Mr.

 Indrajit  Gupta,  within  or  without
 You  would  like  to  hear  only  one

 voice,  and  that  is  your  own  voice;

 and  this  is  where  the  end  of  demo-

 cracy  starts.

 Sir,  about  freedom  of  the  press,  a

 letter  has  been  written  to  Prime
 Minister  Indira  Gandhi—the  Prime

 Minister  of  the  greatest  democracy  of

 the  world.  This  letter  has  been

 written  by  some  of  those  who  have

 fought  in  the  freedom  struggle  and,

 the  letter  being  addressed  to  Madam

 Gandhi,  I  hope  there  is  no  ban  on  my

 reading  it  out.  This  quotes
 Jawaharla]  Nehru.  There  is  still,  no
 ban  on  quoting  Jawaharlal  Nehru  in
 this  House  but  you  cannot  quote
 Jawaharlal  Nehru  outside.  You  can

 quote  Jawaharlal  Nehru’s  daughter  but

 you  cannot  quote  Jawaharlal  Nehru.

 AN  HON’BLE  MEMBER:  Who  said

 In

 80

 SHRI  8.  A.  SHAMIM;  Shri  ए.  0.
 Shukla:  (Interruptions)  After

 your  theatrical  performance,  madam,
 I  way  in  tears.  Let  me  recover  now
 and  say  what  I  have  to  say.

 Shri  Jawaharlal  Nehru,  the  father  of

 Shrimati  Indira  Gandhi  says:

 “To  my  mind,  the  freedom  of  the
 press  ig  not  just  a  slogan  from  the

 larger  point  of  view  but  it  is  an-
 essentiay’  atttibufe  off  the  democra-
 te  proves:  I,  have:no:  dowbt  that
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 even  if’  the  Government  dislikes
 Pts liberties  taken  by  ‘the  Press  and

 considers  them  dangerous,  it  is

 wrong  to  interfere  with  the  freedom
 of  the  Press,  ‘By  imposing  restvic-
 tion  you  do  riot  change  anything;  you
 merely  suppress  the  public  manifes-
 tation  of  certain,  things,  thereby

 causing  the  idea  and  thought  under-

 lying  them  to  spread  further.”

 Instead  of  taking  this  advice  of  the

 father,  by  violating  that  advice,  Mrs.
 Gandhi  is  becoming  the  instrument  of

 spreading  these  very  ideag  she  wants
 to  suppress.

 Shri  Jawaharlal  continues:

 “Therefore,  I  would  rather  have
 a  completely  free  Press  with  all  the

 dangers  involved  in  the  wrong  use
 of  that  freedom  than  a  suppressed
 or  regulated  Press’’,

 But,  here,  the  Hindustan  Times  is

 to  be  punished  because,  on  the  25th
 June,  not  knowing  that  emergency
 was  coming,  the  editorial  demanded
 the  resignation  of  Mrs.  Gandhi.  Sir,

 I  also  should  be  punished  accordingly
 because,  on  the  l5th  June,  I  had
 also  requested  Mrs,  Gandhi  to  de-
 clare  her  intention  of  resigning,  I
 don’t  know  under  which  law  I  can  be
 hauled  up,

 Then,  Sir,  Mr.  Borooah  and  I  met
 on  the  l4th  June.  Mr.  Borooah  the

 Congress  President,  came  to  me  with
 Sheikh  Mohammeg  Abdullah,  the
 Chief  Minister  of  Kashmir.  He  had  a

 copy  of  the  Times.  London  in  his  hand
 He  said  “I  don’t  read  any  other  papet;
 they  are  trash”,  The  Times,  London,
 carried  an  editorial  saying  that  the
 offences  with  which  Mrs,  Gandhi  was

 charged  were  petty  and  under  the

 English  law  they,  are  no  offences.  On
 that  date,  Mr,  Baroosh  read  the  times,
 London  but  from  the  25th  Jume  these

 ‘imperialist’?  papens  are  not  being
 read.  Suddenly  ‘theyshave  become  ‘im-

 Perialist’  newspapers.  7  den’t  know

 internal.  Security
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 whether  Mr,  ‘Bardoah  reads  The

 Times,  London  now  oer  not;  I  am  saure

 he  eannot.

 (Mrs.  Gandhi  says  that  those  papers
 are  opposing  her  now,  and  describing
 what  has  happened  in  India  ag  the

 start  of  dictatorship.  Madam

 Gandhi,  you  are  wrong.  It  was  the

 Nixon  Government  which  supported
 Pakistan,  but  the  peopie  of  America,
 the  New  York  Times  and  Washington

 Post  supported  Bangladesh.  It  was

 the  New  York  Times,  the  Washington
 Post  sad  the  people  of  America  who

 supported  India.  And,  today,  the

 American  Government  is  silent  again,

 supporting  what  you  are  doing.  It

 is  the  New  York  Times,  the

 Washington  Post  and  the  Times,

 London,  which  are  opposing  you.
 Don’t  count  them  when  they  criticise

 you.  It  is  a  free  press;  they  can

 afford  it.  But  don’t  try  to  put

 perverted  logic  before  the  nation

 because  only  your  voice  is  heard.

 Sir,  the  need  for  emergency  now

 is  not  a  justiciable  question.  Probably
 the  President,  in  his  wisdom,  thought
 that  an  emergency  arose.  But  where

 are  you  taking  this  emergency  to?

 To  which  extent,  to  which  limit  are

 you  taking  it?  You  are  taking  it

 even  to  the  limit  that  an  ex-M.P,
 cannot  enter  the  Central  Hall,  that

 Journalists  cannot  enter  the  Central

 Halil.  This  is  the  fear  to  which,

 again,  Mahatma  Gandhi  referred  to~—

 Mahatma  Gandhi’s  quotations  are

 allowed  in  Parliament  but  they  have

 heen  banned  in  the  Press.

 May  I  again  remind  this  House  of
 what  Pandit  Jawaharlal  Nehru  said

 about  fear  which  Mrs.  Indira  Gandhi,
 Mr.  Brahmananda  Reddy  and  others

 are  inculcating  in  the  minds  of  the

 people?

 “The  greatest  gift  for  an

 individual  or  a  nation,  so  we  had
 been  told  in  our  ancient  books,
 wag  abhaya  (fearlessness),  not
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 merely  bodily  courage  but  the
 absence  of  fear  from  the  mind.
 Janaka  and  Yajnavalka  had  said,
 at  the  down  of  our  history,  that
 it  was  the  function  of  the  leaders
 of  a  people  to  make  them  fearless.
 But  the  dominant  impulse  in  India
 under  British  rule  was  that  of

 fear-—pervasive,  oppressing,  strang-
 ling  fear;  fear  of  the  army,  the

 police,  the  widespread  secret

 service;  fear  of  law  meant  to

 suppress.  Tt  was  against  this

 all-pervading  fear  that  Gandhi's

 quiet  and  determined  voice  was
 raised:  ‘Be  not  afraid’.”

 Without  saying  that  this  was  said

 by  Pandit  Jawaharlal  Nehru,  anybody
 can  apply  this  to  the  present  state  of

 situation,  to  the  present  state  of  affairs,
 in  this  country.  ‘You  have  the  fear
 of  the  people,  the  fear  of  ex-MPs,
 the  fear  of  the  Pressmen,  and  yet,
 you  say,  ‘People  are  with  us’.  I]

 cannot  understand  this  melodrama,

 your  saying  that  the  whole  country
 is  with  you  except  a  handful  of

 people  like  Mr  Jayaprakash  Narayan,
 Mr.  Morarji  Desai,  Mr.  Madhu

 Limaye  and  others  oe  (Interruptions)
 I  do  not  know  what  that  lady  is

 saying.  One  lady  has  clamped

 Emergency  and  another  lady  does  not

 allow  us  to  speak.  There  must  be

 an  end  to  ladies’  caprices.

 We  are  talking  of  the  Hindustan

 Tvmes  being  punished.  The  Hindus-

 tan  Times  may  or  may  not  be

 punished.  But  one  criminal  at  large,

 Mr.  Baburao  Patel,  who  has  been

 spreading  poison  in  this  country  for

 the  last  20  years,  was  arrested  under

 the  MISA  and  was  then  released

 because  the  authorities  concerned

 thought  after  putting  him  in  jail  for

 7  or  4  days  that  he  was  purified

 By  this  standard,  Shri  Jayaprakash

 Narayan,  Shri  Morarji  Desai  and  the

 others  also  should  have  been  released

 because  if  Shri  Baburao  Patel,  a

 poisonoug  snake  (  would  call  him,

 can  be  purified  by  being  put  in  jail
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 for  about  ten  days  only,  it  is  time
 that  Shri  Jayaprakash  Narayan  and
 all  other  Jeaders  also  were  released.

 Mrs.  Indira  Gandhi  says  that  the
 fact  that  Parliament  meets  shows  that
 there  is  democracy  in  this  country.
 Mrs.  Gandhj  has  the  right  to  say  so

 because  there  is  no  other  voice  to
 tell  her  that  this  is  not  the  real
 Parliament  this  is  a  mock  Parlia-
 ment  which  we  used  to  arrange  and

 stage  in  our  schools  and  colleges.
 Excepting  the  Chairman,  everybody
 here  is  a  mock-piece.  If  you  were
 not  in  the  Chair,  Mr.  Chairman,  I

 would  have  said  that  the  Chairman

 was  also  a  mock-piece.  Having
 arrested  all  those  and  not  allowing
 them  to  come  here—members  of  the

 Opposition—she  says  that  Parliament
 meets.

 Nothing  can  go  outside  except  the

 Prime  Miunister’s  speech  and  Mr.

 Brahmananda  Reddy’s  speech,  and

 yet,  she  says  that  Parliament  meets

 and,  therefore,  democracy  i;  function-

 ing.  Why  is  Mrs.  Gandni  keen  to

 maintain  this  facade  of  democracy?
 She  used  to  be  a  very  brave  women;
 she  used  to  be  a  great  fighter  But

 this  ‘fear’  seems  to  have  gripped  her
 now.  Why  is  she  keen  to  show  to
 the  world,  particularly  to  the

 imperialist  world,  that  democracy  is

 functioning  here.  Why  does  she  not

 say,  ‘Democracy  cannot  function  in
 this  country;  in  this  country  we

 experimented  democracy  but  we
 found  Slugglishness,  we  found

 laziness,  we  found  people  coming  tv
 office  late,  and  therefore,  we

 dispensed  with  democracy’?  Why  is
 she  keen  to  show  that  there  i;

 democracy  functioning  here!

 I  was  telling  you  that  the  shadow
 of  darkness  had  deepened.  I  want
 to  prove  this  to  you.  With  this

 Amendment  Bill,  what  jig  Mr.

 Brahmananda  Beddy  trying  to  do?  I

 will  only  refer  to  one  Clause,

 Clause  7,  where  it  ig  said  that  the
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 following  section  shall  be  inserted,

 namely:—

 “No  person  (including  a

 foreigner)  detained  under  this  Act

 Shall,  have  any  right  to  personal

 liberty  by  virtue  of  natural  law  or

 common  law,  if  any.”

 I  am  sure  that  Mr.  Brahmananda

 Reddy  does  not  know  what  he  is

 saying  in  this.  He  does  not  know

 what  is  a  natural  law  or  a  common

 law.  I  do  not  know  about  his

 educational  qualifications,  but,

 Obviously,  he  is  not  a  lawyer,  and

 if  he  is  one,  he  must  have  passed
 through  backdoor  method;  if  he  is  a

 lawyer,  this  will  be  the  saddest  day
 for  the  country  that  a  Law  College
 had  given  him  the  Degree.  (Interrup-
 tions).  He  does  not  know  what  is
 a  natural  law  and  what  is  a  common
 Jaw.  Natural  law  is  a  law  inherent
 in  nature.  This  is  the  result  of
 thousands  of  vears  of  the  struggle  of
 man  that,  irrespective  of  what  is
 written  in  a  Constitution  or  in  the
 Penal  Code,  men  have  certain  natural
 laws.  The  Common  law  is  not

 peculiar  only  to  Britain.  We  have
 our  own  common  law  based  on

 customs  and  traditions.  Mr.
 Brahmananda  Reddy  does  not  seem
 to  be  satisfied  with  changin;  the
 Penal  Code.  He  wants  to  destroy  the
 natural  law  and  the  common  law.
 I  am  sure  he  does  not  know  what  is
 natural  law  and  what  is  common  law.
 Tf  he  were  a  law  graduate  or  a

 barrister,  then  he  would  have  tried
 to  camouflage  it  as  he  has  done  a
 number  of  times,  and  he  would  not
 have  so  expressly  put  this  idea,
 depriving  the  human  beings  of  their
 natural  law.

 On  26th  June,  apparently  nothing

 happened,  but  a  system  was  destroyed.
 The  system  was  a  very  sluggi-h
 System,  a  weak  system,  a  defective

 system,  but  all  the  same  it  was  a
 system.  We  knew  that  after  five
 years  there  are  going  to  be  elections;

 Py
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 people  will  reject  one  party  and:

 accept  another.  On  25th  June,  we

 did  not  know,  what  would  happen
 on  26th  June.

 We  do  not  know,  Mrs.  Gandhi  may
 be  an  honest  lady,  she  may  be  the

 greatest  of  ladies  the  worid  has

 produced,  but  she  has  destroyed  the

 guarantee  and  continuity  of  a  system.
 Now  onwards,  it  will  be  one  man’s

 word,  one  person’s  word,  and  that

 person  can  tomorrow  decide  and  put
 Shri  Brahmananda  Reddy  under
 arrest  under  MISA  and  Shri  Brahma-
 nanda  Reddy  would  have  no  appeal.
 Then  Shri  Brahmananda  Reddy  will
 like  to  speak  from  these  benches,  but

 these  benches  must  have  been  cloj;ed.
 We  may  be  the  last  of  the  Parlia-

 ment;  everybody  must  see  us

 curiously  and  attentively.  We  are

 the  last  specimens;  we  will  be

 preserved  in  a  museum.  Future

 genera.ions  will  come  and  pav  heavy
 tickets;  to  see,  who  were  the  last
 Parliamentarians  of  the  Parliament  of
 India.  I  am  not  sure,  if  Shrimati
 Gandhi  will  find  a  place  or  not,  but

 she  will  find  a  mention  as  one  person
 who  converted  a  living  organism  into

 a  museum  of  historical  importance
 and  had  this  piece  of  legislation.
 When  Shri  Brahmananda  Reddy  dies

 —and  J  am  sure  he  will  die  very

 soon.  not  a  physical  death,  Y  am

 talking  of  spiritual  death—then  I  will

 get  these  words  engraved  in  the

 shamshan,  “No  person  including  an

 Andhrite  or  a  foreigner  detaiierd

 under  this  Section  will  have  any  right
 to  personal  liberty  by  virtue  of

 natural  law  or  common  law.”

 I  am  exonerating  Shrimati  Indira

 Gandhi,  because  she  told  us.  “I  do  not

 know  the  implications  of  law.”  She,

 therefore,  stands  exonerated,  She  does

 not  know,  what  she  is  made  to  sign.

 Shri  Brahmananda  Reddy,  I  undvr-

 stand,  knows  law.  By  destroying  the
 natural  law,  he  has  destroyed  the  dig.

 nity  of  the  human  being,  he  has
 des-

 troyed  the  greut  culture  of  India,  he

 has  destroyed  the  spirit  of  Mahatr.a
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 Gandti  and  he  has  destroyed  the  phi-

 losophy  of  Jawaharlal  Nehru.  I  con-

 sider  this  blackest  day  in  Indian  his-

 tory.  The  blackest  day  started  on  25th

 June,  but  gtill  blackest  day  had  to

 come  and  this  js  the  day.

 Sir,  the  other  day,  one  Congress

 MLP,  in  the  Central  Hall  was  teiling

 me,  “Please  put  up  with  thig  for  a  few

 months.  How  does  it  matter  if  your

 speech  does  not  go  out  and  how  does

 it  matter  if  the  press  does  not  repurt

 it?”  I  told  him  that  if  it  were  for  ouly

 a  tew  months,  I  would  have  put  up

 with  it.  The  question  is,  once  jou

 get  used  to  it  for  a  week,  you  will  like

 to  extend  it  to  two  weeks,  and  when  it

 is  two  weeks,  you  will  like  to  extend  it

 further  to  two  years  and  ultimately

 you  find  it  go  convenient  that  you

 will  like  to  keep  it  permanently.

 All  the  arguments  that  were  given,

 strangely  enough,  find  a  strange  simi-

 larity  with  the  diction  and  dialogue

 of  all  the  dictators.  I  have  never

 lived  under  a  dictatorship  except  for

 forty  days  when  I  was  in  Pakistan.

 Therefore,  I  had  no  experience;  I  had

 read  about  it  only.  I  find  the  same

 arguments,  the  same  Jogic,  being  given

 by  dictators  everytime  they  usurped

 power;  every  time  they  imposed  dic-

 tatorship.  And  then  they  get  used

 to  it.  They  do  find  people—ladies  like

 Mrs,  Ray  and  lords  like  Mr  Parashar—

 who  support  this  without  knowing

 that  one  day  this  axe  wil)  fall  on

 them.  So,  presently.  the  Congress

 Members,  the  Ministers  and  their

 wives  and  the  Chief  Ministers  and

 their  wives  extend  full  support  not

 knowing  for  whom  the  bell  tolls.

 Mr.  Brahmananda  Reddy  and  all

 others—this  piece  of  legislation
 which  is  being  passed  agains:  smug-

 giere,  I  make  a  forecast  that  all  of

 you  one  day  will  be  arrested  and  the

 common  man  Wil]  know  only  that  you
 are  also  smugglers.

 Mai
 ngehanicg
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 a5  hrs,

 So,  Sir,  I  oppose  thig  Bill  with  aur
 the

 ——
 and  force  at  my  com-

 man

 SHRI  SYED  AHMED  AGHA  (Bara-
 mulla):  About  the  hon.  Méinber,
 Shri  Shamim  who  has  just  spoken,  I
 would  only  say:

 वहर  रग  ि  खा हां  जामा  नी  पोश

 मन  अ्रन्दाज  १  दत  रामी  शासन  ॥

 (४३  30  Kole  tly
 ४  [अ  न्स्पे

 [-  pres  ath  was  slasf  us”

 He  has  given  me  three  impressions.
 First  he  thinks  that  he  is  wise:  than
 the  wisest.  The  other  impression
 that  he  gave  was  that  he  is  here  to

 support  the  US  imperialism  and  the
 US  Journalists.  The  third  impression
 he  gave  me  was  that  he  was  very  sad
 that  the  Journalists  who  used  to  come
 to  the  Central  Hall  are  not  there
 now  oe  (Interruptions)  I  did  not
 disturb  him  when  he  spoke.  Why
 should  he  disturb  me  now?

 SHRI  S.  A.  SHAMIM:  Why  did  you
 not  do  it?  That  was  your  natural
 law.

 MR.  CHAIRMAN:  It  is  very  diffi-
 cult  Mr.  Shamim,  please  don't  inter-

 rupt.

 SHRI  S.  A.  SHAMIM:  Let  him  not
 sPeak  about  me.  Let  him  speak  about
 the  Bill.

 MR,  CHAIRMAN:  He  has  a  right
 to  reply  to  you.

 SHRI  SYED  AHMED  AGHA:  He
 must  understand  that  as  our  Presi-

 dent  sid,  Indira  is  India  end  India

 is  Indira.  Their  congpiracy  was
 directed  against  India  and  the  Indian

 democracy.  Why  and  by  whom  ‘was
 it

 directed?  He  should  know  that
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 SHRI  8.  A,  SHAMIM!  fh  sriy  ०४४४
 this  is  your  Jest  term.  No  chance  for

 your  coming  back.

 MR.  CHAIRMAN:  You  are  a  goud
 actor  also—I  think,

 SHRI  SYED  AHMED  AGHA:  The

 object  of  the  conspiracy  was  that
 there  should  be  a  dictatorship  of  the

 propertied  classes.  That  was  No.  I.
 The  other  thing  was  that  there  shculd

 he  a  reversal  of  the  antj-imperialist

 policy.  This  was  the  object  of  the

 conspiracy.  What  was  the  method

 employed?  The  method  was  that

 there  should  be  gubversion,  and  cliaos

 and  confusion.  How  can  we  do  it?

 We  must  have  strikes,  bandhs  and
 communal  strifes.  We  must  kill

 people.  Then,  they  were  not  content-
 ed  with  that-—-Why  not  kill  even  Mr.

 L,  N.  Mishra?  They  killed  Mr.  L.  N.

 Mishra  who  was  one  of  our  great  lea-

 dears.  They  say  that  this  is  not

 enough  to  shake  the  confidence  of  the

 Indian  people.  Then,  Jet  us  attempt
 to  kill  the  Chief  Justice  of  India.

 What  was  their  aim?  Their  aim  was

 fascism.  Then  they  adopted  anti-
 democratic  moves.  Let  ug  gherao
 the  M.L.As.  Let  us  force  them
 to  resign.  Let  the  assemblies
 be  closed.  Thig  was  the  way
 they  wanted  to  behave  80

 far  ag  anti-democratic  moves  were

 concerned.  What  more  fascist  steps
 could  they  take?  ‘They  said  let  us

 have  janta  sarkar,  let  us  have  janta

 adalat,  parallel  administration  and  the
 Government  must  be  paralysed  and

 bring  about  a  fascist  dictatorship?

 They  are  talking  of  liberty.  They
 wanted  liberty  to  kill  the  Chief
 Justice.  They  wanted  liberty  to  para-

 lyse  everything—a  licence  to  do  all
 this.

 Gandhiji  used  to  fast  for  the  ‘free-

 dom  of  the  country.  Morar’ji  Desai  is

 fasting  for  the  dissolution  of  the  assem-

 blies—an  anti-democratic  step.  We

 thought  that  he  was  a  revéred  and  old
 man  and  we  should  save  Hig  life.

 He  misunderetood  it.
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 Let  me  give  a  few  instances  of:
 what  they  were  doing.  On  9th  De-

 eeinber,  in  a  letter  from  Shri  Jaya-
 prakash  Narayan  it  wag  written  ‘elec«
 tions  have  been  growing  more  and
 more  irrelevant  to  the  people.’  He

 approvingly  talked  of  Mao  in  Patna  and

 he  said  power  came  out  of  the  barrel
 of  a  gun,  Is  it  not  going  towards  fas-
 cism?

 In  Motherland  on  6th  March  he

 said—if  R.S.S.  jis  fascist,  then  I  am  a

 fascist.  He  justified  R.S.S.  and  fas-

 cist  move.  This  is  what  they  aré

 doing.  But  they  say  that  they  were

 doing  nothing,

 On  §-6-1974  he  again  said—‘deci-
 sions  will  be  mine  and  you  will  have
 to  accept  them’.  He  wag  almost  going
 to  become  the  Hitler  of  India.  I  am
 reminded  of  a  verse—  .

 में  फटकता  हूं  तो  छलनी  को  बुरा

 लगता  है  क्यूं

 हैं  सभी  तहजीब  के  औजार  त्‌  छलनी  में  छाज  '

 #  cstlee  93  wr  ०८५३  ya]
 -

 ord  22  ७४  जिद

 5g)  &  crude’  seme  (30%  ५

 [chee  ie  shee  डर

 He  wanted  to  be  have  like  British

 Imperialists  or  Hitler.

 On  8th  January  in  the  Statesman,
 they  said—revolution  will  not  come
 from  Parliament  or  Assembly.  Army
 and  Police  must  revolt.

 On  24th  October,  974  he  stated,
 violent  revolution  can  be  successful
 if  Armny  and  police  revolt,

 On  6-6-1974  a  call  was  given  to  the
 policemen  to  revolt.

 On  5-9-1974  at  Samastipur  he
 said,  day  was  not  far  when  they  would
 turn  their  gung  on  their  superiors

 This  is  how  he  was  going’  towards,

 dictatorship,

 gO
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 On  3i-3-975  ‘he  said  he  would  not

 ‘hesitate  to  give  a  call  to  the  Army
 arid  the  Police  to  rise  in  revolt  at  an

 appropriate  time.

 On  4th  April  at  Bhavneshwer  he
 said  that  he  would  ask  the  Army  and

 the  Police  to  rise  in  revolt  at  an  ap-
 propriate  time.  On  25-6~1975  he  said,
 the  time  to  which  I  have  been  re-

 peatedly  referring  is  now  coming.

 Therefore,  I  say  the  time  for  pro-
 clamation  of  emergency  had  also

 come,  I  wish  to  say  in  clear  terms

 why  all  these  things  were  done.  They
 Wanted  to  oppress  the  people,  to  pro-
 tect  the  vested  interests  of  the  coun-

 try.  Therefore,  the  right  reactionary
 elements  started  this  movement.  It

 was  Started  right  from  the  time  v  nen

 we  embarked  on  ‘bank  nationaiisa-
 tion’  and  ‘abolition  of  the  privy  pur-
 ses’.  We  helped  Banglg  Desh  to  get
 liberated.  We  concludea@  the  indo-
 Soviet  Treaty  of  Friendship  and  Co-

 operation.  The  Seventh  Fleet  had  to

 go  back  from  the  Bay  of  Bengal  It
 was  proved  to  the  world  that  a  friend
 in  neeq  ig  a  friend  indeed.  When  all

 these  events  took  place,  what  hap-
 pened?  The  imperialist  forces  were

 trying  to  become  more  and  more

 active  within  the  country,  may  be

 through  CIA.  I  wish  to  quote  from

 the  New  York  Times  and  this  news

 item  is  dated  July  24th,  that  is  yes-
 terday.  It  says.

 ‘The  United  States  Central  Intel-

 ९४०९  Agency  was  authorised  in

 September  1970,  to  mdke  a  _  last

 effort  to  prevent  Salvador  Allende

 from  gaining  power  in  Chile,  by
 former  US  President  Richard
 Nixon.’

 The  CIA  was  also  active  here  as  they
 were  active  elsewhere.  The  impe-
 rialists  did  not  like  us;  ‘they  did  not
 want  us  to  be  independent  and  to

 have  a  non-aligned  policy.  They  didi

 no  want  that  we  should  stand  on

 ‘our  legs.  Just  after  independence  the
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 Britishers  and  the  United  Stateg  were
 saying:  You  are  an  agricultural  coun-
 try,  use  more  of  fertilisers;  produce
 more  of  grains.  But  our  public  sec-
 tor  built  the  gtrength  of  the  na‘twu
 That  was  proved  during  the  days  ctf
 the  Bangla  Desh  war.  We  proved  that
 we  could  gtand  on  our  legs,  The
 imperialists  do  not  like  us  because
 we  had  nuclear  explosion  and  we  put
 Aryabhatta  into  space.  These  achie-
 vements  unnerved  them.  Since
 Shrimati  Indira  Gandhi  is  responsible
 for  qa  strong  India  and  since  she  Las
 built  up  a  strong  India,  since  she  has

 raised  the  stature  of  India  in  the  inier-.
 national  world,  in  the  non-alig.ed
 groups,  Indira  Gandhi  has  become  in-
 covenient  for  them.  Through  the
 Eallot  boxes  the  reactionarie;  could
 not  come.  Therefore,  violence!  First

 they  tried  by  forming  a  syndicate  but

 they  could  not  come;  they  cou'd  yt
 succeed.  Therefore,  they  siaried  crea-

 ting  conditions  and  circumstances  by
 which  they  could  hope  to  ००  ne  Why?
 Because  they  wanted  the  p'opertind
 class  here.

 I  am  just  concluding  It  would

 have  been  very  unfortunate  30  this
 hour  of  crisis  when  the  imperialist
 forces  and  the  vested  interests  had

 joined  together  ,f  we  had  not  atec

 quickly  and  proclaimed  e.nergency

 as  we  have  done  now  and  the  conse.

 quential  amendments  in  the  MISA.  So

 this  gtep  was  unavoidable  and  it  had

 to  be  taken.

 I  want  to  tell  the  hon.  Member  tha:

 he  had  been  giving  the  impress:on
 ever  since  he  came  here  that  he  was

 very  close  to  my  Chief  Minister  ef

 Kashmir,  Shri  Sheikh  Abdullah,

 SHRI  s.  A.  SHAMIM:  Unlike  him

 I  am  not  a  chumcha,

 SHRI  SYED  AHMED  AGHA:  Whil2

 Sheikh  Abdullah  has  justified  the
 Proclamation  of  Emergency,  he  8
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 oppoding  the  Proclamation  of  Emer.

 gency  as  well  as  the  MISA  which  js

 &  consequential  measure.

 With  these  words.  J  thank  you  for

 having  given  me  an  opportunity  to

 speak.

 DR.  HENRY  AUSTIN  (Ernakulam):

 Sir,  this  kind  of  not  showing  adequate

 respect  to  the  Chair  or  dignity  to  the

 proceedings  of  Parliament  is  not  pro-

 per.  Let  ug  all  speak  here  in  a  dig-

 nifieg  manner.

 SHRI  8.  A.  SHAMIM:(*)

 SHRI  BHAGWAT  JHA  AZAD

 (Bhagalpur):  (*)

 SHRI  S.  A.  SHAMIM:  (*)

 SHRI  BHAGWAT  JHA  AZAD:  (*)

 SHRI  H.  K.  L.  BHAGAT  (East

 Delhi):  Sir.  the  word  ‘chumcha’  is

 not  dignified.

 श्र  ए',  &  वापस:'

 चपा  भागवत  |. ह  आजाद  :

 किए  ए  मस:*

 त्न  पति  सह  दय  :  जगत  जी,  झ्रास्टिन

 साहब  कौर  भागवत  झा  आजाद  साहब  ने  जो

 कुछ  कहा  है,  मैं  उस  से  इनका  करता  हूं  ।

 यह  बात  सिर्फ  शमीम  साहब  के  लिए  ही  नही

 है,  मैं  पहले  भी  कह  चुका  हूं--कोई  साहब  भी

 जो  चेयर  की  परमिशन  के  बगैर  बोलेगे

 यह  रेज़ाई  पर  नहीं  जायेगा  ।

 श्रीमती  पावित्री  पाल  (आंवला)

 सभापति  महोदय,  यह  पहला  अवसर  नही  है

 जब  हमारे  शमीम  साहब  ने  इस  मीसा  को  मृदा-

 लिप्त  की  हैं  -  जिस  समय  वह  इस  सदन  में

 जाये  थे,  तो  हम  समझने  थे  कि  थे  बहुत  साफ-

 शुक्रे,  पढ़ें-लिखे  व्यक्ति  हैं,  इस  सदन  में  कुछ

 इस  तरह  का  असर  छोड़ेंगे  जिस  से  जाहिर  होग।
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 कि  थे  वाकई  कुछ  करना  चाहते  हैं।  लेकिन

 इस  सदन  में  एक  भी  ऐसी  मिसाल  नहीं  है  जब

 कि  उन्होंने  किसी  भी  प्रोग्रेसिव  कदम  को

 सपोर्ट  किया  हो  ।

 जिस  समय  श्री  गणेश  ने  मीसा  के  प्रन्तर्गत

 बहुत  से  तस्करों,  व्यापारियों,  चोर बाजा रियों

 क.  पकड़ा,  उस  समय  भी  उन्होंने  इसी  सदन  के

 प्रकार  दूसरे  वीर  धी  दलों  के  नेतायों  के  साथ

 मिल  कर  यह  दुहाई  दी  थी  कि  यह  उन  का  फंडा-

 मेटल  राइट  है,  परसनल  लिबर्टी  है,  कानूनी

 लिबर्टी  है।  मैं  उन  से  पूछता  चाहती  हूं--हिन्दु-

 स्तान  कोई  छोटा-मोटा  देश  नही  है,  इस  देश

 में  55  करोड़  व्यक्ति  रहते  हैं,  इस  देश  में  कुछ

 थोड़े  से  ढ  ने-चुने  व्यक्ति  अपनी  पर्सनल

 लिबर्टी  के  नाम  पर,  नैचुरल  जस्टिस  के?  नाम  पर,

 सारे  हिन्दुस्तान  की  जिन्दगी  को  तबाह-ब-

 बरबाद  नहीं  कर  सकते  ।  राज  नही,  कब  से

 दो  वर्ष  पहले  श्रीमती  इंदिरा  गांधी  ने  टम

 बात  की  चेतावनी  दी  थी  कि  इस  देश  के  इन्दर

 कौर  इस  देश  के  बाहर  बे  ऐसी  प्रवृत्ति  के  लोग

 है,  इस  तरह  की  गलत  ताकतें  हैं  जो  हिन्दुस्तान

 को  बरबाद  कौर  खं/खला  करने  में  लगी  हुई

 हैं।  *ब  भी  इस  सदन  के  इन्दर  यह  कह  कर

 मजाक  उड़ाया  गया  था  कि  देश  को  किधर

 से  खतरा  है?  कौर  देश  के  जिस  कोने  में  एमरजे  पी

 लगी  हुई  थी  कहा  गया  कि  इस  को  खत्म  करो,

 थ्री  से  भी  कोई  खतरा  नही  हैं  -  चीन  और

 पाकिस्तान  शांत  हैं  भौर  देश  के  अन्दर  भी

 शांति  है  t  लेकिन  कुछ  दिनों  के  बाद  जो  हालात

 सामने  जाये  उन  से  प्रकट  हुआ  कि  देश  को

 बरबाद  करने  की  साजिश  की  जा  रहो  थी  ।

 कौन  सा  ऐसा  समाज  का  हिस्सा  है,  चाहे

 राजनीति  हो,  व्यापार  हो,  तस्कर  हों,  सरकारी

 कर्मचारो  हों,  स्कूल  के  भ्र ध्या पक  हों,  सब  ने

 इस  बात  की  कोशिश  की  कि  जिस  इमारत  को

 इस  देश  ने  नेताओं  जरा हुर  लाल  नेहरु  और

 इंदिरा  जो  ने  25  साल  की  मेहनत  और  जनता

 (*)  Not,  recorded.
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 [श्री  मती  सविता  इमाम]  कसा  परेशानी है  कगर  बाप  बह  कह  दें  कि  जय
 के  त्याग  सन्ना  बलिदान  के  ख्राघार  पर  बनाया  तक  एमरजेंसी  रहेगी  जब  तक  कई  रिव्यू  नहीं
 है  उसी  को  खोसला  कर  दो  ।  वास्तव  में  यह

 उत  का  कसूर  नहीं  है  जो  इस  को  खोखला

 करने  में  लगे  हुए  थे,  बल्कि  इस  के  पीछे  देशी

 भभोर  विदेशी  तकते  हैं  ।  दूसरे  विश्व  युद्ध  के

 बाद  से  पूंजीवाद  यहां  से  खत्म  हुआ  लेकिन

 उस  के  कीड़े  यहां  रह  गये  और  समाज  च्े  हर

 क्षेत्र  में  उन्होंने  घूंसना  शुरु  किया  जो  राज

 भी  दिखाई  देते  हैं  ।  पूंजीवाद  ने  जब  देखा  कि

 कम्ब |  डीबी,  वियतनाम  आर  कोरिया  में  वह

 सफल  नहीं  हुमा  तो  उन्होंने  यह  साजिश  की

 कि  पाकिस्तान  को  हथियार  दे  कर  भारत  को

 कमजोर  करो  तथा  अन्य  जो  डेवलपिंग  देश

 हैं  उन  को  भी  कमजोर  करो  ।  इसलिए  उन्होंने

 दूसरे  तरीके  अपनाये  |  राज  उन्हों  ने  मिलिटरी

 फोर्स  का  सहारा  न  ले  कर  ऐसी  स्ट्रैटिजी

 झ्रपनायी  है  जिस  से  वह  काम  कर  सकें,  ज़ोर

 जो  देश  के  इन्दर  गद्दार  थे  उन्हों  ने  भ्र पने  निजी

 स्वाथेवश  देश  को  बरबाद  करने  का  काम  शुरु

 कर  दिया।  आखिर  प्रधान  मंत्री  इस  तमाशे  को

 कितने  दिन  तक  देखती  रहती  |  कोई  भी  सरकार,

 जो  नाम  फे  लिए  भी  सरकार  है,  वह  इस  को

 अधिक  नहीं  देख  सकती  थी  ।  कांग्रेस  के  ऊपर

 जो  जिम्मेदारी  जनता  ने  सौपी  उस  को  निभ,ने

 के  लिए  सरकार  को  सब  कुछ  करना  चाहिए

 था।  इस  कदम को  प्रधान  मंत्री  को  बहुत  पहले

 ही  उठाना  चाहिए  था  ।

 एमआई  एस०  ए०  कोई  नया  कानून

 नही  है  बल्कि  i957,  97  का  ऐक्ट  है।

 उस  में  समय  समय  पर  संशोधन  किये  गये  हैं  ।

 मैं  गृह  मंत्री  स ेकहना  चाहती  हूं  कि  जो  संशोधन

 वह  लाये  हैं  वह  बहुत  लचकदार  है।  झगर  आप

 चाहते  हैं  कि  इमरजेंसी  में  o2i  सूत्री  कार्य  क्रम

 पूरा  किया  जा  सके  तो  जो  संशोधन  श्राप  लाये

 हैं  उस  से  वह  पूरा  होने  बाला  नहीं  है  क्‍यों  कि

 श्राप  ने  कहा  है  कि  जो  इस  कानून  के  भ्र धीन

 पकड़ा  जायेगा  उस  की  बेल  नहीं  होगी  ,  वह

 कोर्ट  में  नहीं  जा  सकेगा  ।  यह  ठीक  है,  लेकिन

 मैं  पूछना  चाहती  हूं  कि  इस  के  भ्रन्दर  आप  को

 होगा  ।  शौर  जिस  के  ऊपर  भव  खोज  गहे
 उसकी  जमीन,  जायदाद,  शौर  अतिथि  'का

 कनफिरकेशन  होगा  ?  जिन्हों  थे  इन  देश  की

 दौलत
 के  ऊपर  भोज  उड़ायी  है  :  क्‍या  वह  यही

 सजा a  भुगतें  ?  उन  महिला भों  को  देखें  जिन

 के  पास  तन  ढकने  के  लिए  दूसरा  कपड़ा  नहीं

 है  क्या  हमवर्दी  उन  लोगों  साथ  हो  सकती

 है  जो  तस्करी,  मिलावट  या  घस  लेते  पकड़े

 जायें।  मैं  मांग  करती  हुं  कि  इस  विधेयक  के

 क्लास  5  में  आप  एक  प्रौवीजी  लगायें  कि  जिन

 के  ऊपर  ग्रे  चार्जेज  हैं  उन  की  जमीन,  जायदाद

 कौर  असेट  को  जब्त  कर  लिया  जाएगा  ।

 चार  महीने  बाद  रिव्यू  की  बात  कही  गई

 है  जिस  के  बारे  में  माननीय  इन्द्रजीत  गुप्त  का

 कहना  था  कि  इस  समय  को  घटा  कर  3  मह  ने

 कर  दिया  जाये  t  मैं  चाहती  हूं  कि  सरकारी

 अधिकारियों  की  सख्त  हिदायत  होनी  चाहिए
 कि  जिस  को  पकड़े  सही  पकड़ें  कौर  जब  तक

 एमरजेंसी  है  तब  तक  कोई  रिव्यू  नहीं  होना

 चाहिए  ।  जो  डेफीनीशन  है  उस  के  स्क  को

 बढ़ाया  जाये।  कहां  कहां  शाखाये  लगती  थी  t

 बनारस  कौर  रुड़की  विश्वविद्यालयों  मे  ।  श्राप

 ने  उन  के  लिए  क्या  तरीका  अपनाया  ।

 क्या  श्याम  भी  वहां  वही  प्रोफेसर  कौर  बाइस-

 चांसलर  नही  हैं  जिन  की  भ्रामक  सिर  में  अवसर

 एस०  ए०  की  शाखाये  पनपती  रही।  राज  भी

 वह  ऐसे  ही  कार्यो  में  दिलचस्पी  लेते  हैं  -  आप

 ने  कहा  कि  जनसंघ  के  स्कूलों  को  सरकार  अपने

 प्रधान  ले  लेगी  ।  मेरा  कहना  है  कि  इस  से  काम

 नही  चलेगा  जब  तक  श्राप  उन  के  पूरे  काडर

 को  भर  स्कूल  के  ऐडमिनिस्ट्रेशन  को  न  बदलें  ।

 झगर  भाप  चाहते  हैं  कि  देश  के  अन्दर  समाजवाद

 हो,  गरीब  आदमी  जो  पावर्टी  लाइन  के  नीचे

 बढ़ते  चले  जाते  हैं,  भ्रमर  श्राप  चाहते  हैं  कि उन

 को  राहत  मिले  तो  आप  को  अपने  एडमिनिस्ट्रेशन

 के  कंसेप्ट  को  बदलना  पड़ेगा  ।  यह  डस्टबिन

 में  संशोधन  जाने  से  काल  नहीं  ण्क्क्गा  ।
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 अलटजएबिलिटी  के  करके  में  मेरा  निवेदन

 है  कि  एम पाई एसए  के  बाद  मैं  ने  देखा

 कि  एक  औरत  किसी  सवर्ण  हिन्दू  से  पानी  मांग

 रही  थी  उस  को  i0  गाली  देने  के  बाद  दो  डोल

 पासी  दिया  गया  4  क्‍या  यही  इमरजेंसी  है?

 मैं  चाहती  हूँ  कि  उन
 की  सुनवाई  होनी  चाहिए।

 अगर  इस  इमरजेंसी  के  भ्रमर  लोगों  को  राहत

 नहीं  मित्री  तो  फिर  श्राप  फे  पास  कोई  कदम

 नहीं  है  जिस  से  श्राप  गरीब  लोगों  को  राहुल  दे

 सकें  ।  इसलिए  सावधानी  से  सोच  समझ  कर

 इस  संशोधन  विधेयक  में  जो  कमियां  हैं  उन

 को  श्राप  दूर  करें  |  श्राप  को  इस  इमरजेंसी  के

 दौरान  देश  की  शक्ल  बदलती  है  इसलिए  बाप

 एम०भ्राई०एस०ए०  की  परिभाषा  और  इस

 के  स्कोप  को  बढाइये  जिस  में  प्रोफेसर,  सरकारी

 'नौकर  और  एम०  पी०  भी  शामिल  हों  ।  कहा

 गया  कि  किसी  एम०पी०  को,  जनेलिस्ट  को

 नहीं  1.11:  दया  जाता  है  ं  कहती  हूं  कि

 अगर  मुझ  से  भी  खतरा  हो  तो  मुझको  भी  नहीं

 आने  दिया  जाये  ।  एक  आदमी  की  लिबर्टी

 जाने  से  देश  को  कोई  खतरा  नहीं  है  ।

 इन  शब्दों  के  साथ  मैं  चाहती  हूं  कि  मंत्री

 महोदय  मेरे  सुझावों  पर  विचार  करेंगे  ।

 PROF.  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  the  Main-
 tenance  of  Internal  Security  (Amend-

 ment)  Bill  is  before  the  House  and

 being  a  serioug  measure,  it  should  be
 given  the  importance  it  degerves,  But,
 Tam  very  .umhappy  to  see  that
 Mr.  Shamim  tried  to  ridicule  it  and
 in  hig  mock  performance,  he  went
 eo  far  as  ta  say  that  everybod  sitting
 in  this  House,  excepting  you,  Mz.

 Chairman,  was  just  a  mock  show.  I
 @m  happy.  that.  by  eeplication  he  in-
 ehnied  himself  aleo—he  Himself  de-

 “catee  8  vaeck  piece.
 |

 But  he  should
 Oy  be  ad-much  proud’ of  himself  be.
 ‘causa  the  people,  without  hig  dolig
 =,  take!  hiss  like  that..
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 Sir,  wher  his-own  people  the  people
 of  his  own  State  the  Chief  Minister

 of  his  own  State,  the  people  who  have

 electeg  him  and  the  Members  of  the

 Legislative  Assembly  who  cover  his

 Parliamentary  constituency,  are  ditto.

 ing,  when  they  ate  supporting,  when

 they  are  approving  the  measures  the

 steps  taken  by  the  Government  of

 India,  Mr.  Shamim  should  think  twice

 before  becoming  an  object  af  ridicule

 and  before  making  others  also  objects
 of  ridicule.

 Sir,  on  the  one  hand,  he  poses  him-

 self  to  be  a  symbol  of  secularism  and

 progress  and  on  the  other,  he  opposes
 such  measures  ag  are  going  to  safe-

 guarg  the  very  secularism  which  is

 one  of  the  cherished  objectives  of

 thig  land.

 Shri  Shamim  used  to  rise  to  great

 heights  of  oratory  whenever  there  was

 a  communal  disturbance.  Why  is  he

 not  happy  now  that  there  ig  no  com-

 munal  disturbance  in  thig  country  be.

 cause  the  emergency,  MISA  and  such

 other  measures  have  made  it  virtually

 impossible  for  the  communal]  forces

 to  raise  their  heads.  Shri  Shami'm’s

 heart  used  to  bleed  then,  but  he

 does  not  approve  these  measures.  He

 thinks  that  we  are  one  of  the  last

 museum  pieces,  May  be  if  he  wants

 to  be  a  museum  piece,  we  have  no

 objection.  All  that  I  want  to  say  in

 aly  seriousness  is  to  remind  him—had

 he  been  present,  he  would  have  listen-

 ed  to  me  that—al]  his  past  perfor-
 mancées  have  just  given  an  impression

 that  he  hag  not  taken  anything  seri-

 ously.  Whatever  has  been  done  for

 safeguarding  the  lives  and  properties
 of  pedple  outside  is  also  to  be  safe-

 guarded  by.  measures  like  this.  It

 is  not  a  measure  which  we  are  going
 to  implement  only  for  the  sake  of  a

 few;  it  ig  for  the  safety  and  security
 of  the  country.

 Qne  thing  the  House  must  remem-

 ber,  amd  Shri  would  algo  do
 well  ta  zemember,  is  that  preventive
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 detention  is  provided  for  in  the  Con-
 stitution.  Articles  22,  246  and  254
 provide  for  preventive  detention.  If
 you  go  into  the  history  of  preventive
 detention,  you  would  find  that  first
 of  all  it  was  in  950  that  the  Preven-
 tive  Detention  Act  was  passed.  The
 counry  was  threatened  by  some  dis.
 turbance  in  Andhra  Pradesh,  in  the
 Telengana  area.  Thereafter,  it  was
 supposed  to  lapse  on  Ist  Apri]  95l.
 But  this  very  Parliament  approved  of
 the  extension  of  this  measure  for  as

 many  ag  78  years.  That  Act  lapsed
 on  3l  December  1969.  That  the

 country,  the  Parliament  and  society,
 the  Government  and  the  politica]  be-
 haviour  of  this  country,  of  which  Shri

 Shamim  is  proud  to  such  an  extent,
 shoulq  have  approved  of  that  measure
 for  8  long  years  is  proof  of  the  fact
 that  the  measure  was  one  ip  the  right
 direction,  that  it  was  a  step  in  the

 righ  diretcion.  In  49]  just  after
 a  lapse  of  two  yearg  when  the  coun-

 try’s  borders  were  threatened  and

 ihere  was  also  a  threat  to  internal

 security,  thig  wag  promulgated  as  an

 ordinance  by  the  President  on  7  May
 97i  and  within  a  month  Parliament
 met  here  and  it  became  an  Act,
 On  2nd  July  1971,  this  was  passeq  in

 the  form  of  an  Act  with  certain

 amendments  which  have  to  be  carried

 out  later  on.

 The  State  Governments  were  con-

 sulted  in  1950,  95  and  1952.  All  the

 State  Governments  at  that  time  ap-

 proved  of  the  continuance  of  this  mea-

 sure  and  even  as  late  as  966  and

 968  when  there  were  many  Opposi-
 tion  Governments  in  many  _  States,

 they  also  thought  that  this  measure

 should  coninue  in  the  best  iv:terests  of

 the  country.

 So  there  ig  no  opinion  which  can  go

 against  it.  Shri  Shamim  said  that

 before  25th  June  Parliament  was  a

 free  Parliament.  To  us  this  Parlia-

 ment  is  the  same  ag  it  wags  before

 because  it  ig  the  custodian  of  the

 country’s  rights,  it  is  the  custodian  of

 ,  3
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 the  country’s  interests.  Also  when
 State  Assemblies  and  State  Govern-
 mentg  have  approved  of  it,  there  is
 no  reason  why  we  shoulq  doubt  it.

 Shri  Indrajit  Gupta  hag  expressed
 certain  doubts.  I  am  also  of  the  view
 that  care  should  be  taken  to  see  that
 MISA  is  not  abused  or  misused.  But
 more  importang  than  this  ig  the  need
 to  see  that  people  who  are  trying  to
 sabotage  the  security  of  the  country,
 who  are  trying  to  create  secret  cells,
 are  not  left  untouched.  Today  in
 Delhi  there  is  a  secret  circular  issued

 by  the  Vidyarthi  Parishad  saying
 that  the  students  should  not  go  to  the

 colleges.  This  circular  was  distribut-
 ed  freely  yesterday  and  € हा  today.
 So  I  woulg  remind  the  Heuse  that

 attempts  are  still  being  made  to  close
 down  universities,  to  close  down  nor-
 ma]  working.  In  the  name  of  nor-

 malcy,  they  are  strikirg  at  the  roots
 of  normalcy.  What  are  the  aims  and

 Objects  of  these  people  who  are  crying
 for  normalcy  now?  One  student  from

 my  State  wanted  to  go  to  Muzaffarpur
 to  take  an  examination  ip  1974.  Then
 he  found  that  three  times  the  hooli-

 gans  prevented  holding  of  the  exami-
 nation.  So  he  had  to  go  back  to  and

 then  come  from  Himachal  Pradesh.
 Thus  he  had  to  speng  Ks.  1,000.  He

 wrote  a  letter  to  me  saying  that  he

 could  not  take  the  examinution.  Sec-

 ret  letters  and  pamphlets  were  dis-

 tributed  in  the  Universities  of  Bihar

 to  students  from  Thailand,  Burma,

 Ceylon,  etc.  not  to  atteng  classes  as

 nobody  would  guarantee  the  safety  of

 their  lives  ang  property.  This  kind

 of  campaign  culminated  in  the  traffic

 death  of  Shri  L.  N.  Mishra,  Union

 Minister  of  Railways  Having  failed  in

 their  attempt  to  paralyse  the  Gov-

 ernment  and  destroy  the  securiy  of

 the  country  through  the  railway

 strike,  they  struck  at  the  Railway

 Minister.  If  the  railway  strike  fails,

 the  Railway  Minister  is  attacked.  If

 the  Railway  Minister  is  dead  the  Prime

 Minister  ig  their  target.  We  took  very

 seriously  the  warning  given  te  us  that
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 the  demand  way  for  Prime  Minister

 Indira  Gandhi’s  head.  They  tried  to

 paralyse  the  Government.  This  is
 what  Mr.  George  Fernandeg  said:

 “The  railwaymen  should  not  be

 a  sleeping  giant  now  but  should

 organise  themselves  into  one  indivi-
 sible  unit  ang  if  they  succeed  in  this,
 they  can  change  the  whole  history
 of  Indig  and  bring  down  Indira
 Gandhi  Government  at  any  time

 by  paralysing  the  railway  transport
 to  a  dead  «etop.”

 They  wanted  to  para'yse  the  Gov-
 ernment.  What  was  wis  feeling  for
 the  country?  At  Madras  or  March  29,
 1974,  he  reiterated  this  concept  and
 told  the  railwaymen:

 “A  ten  days’  strike  of  the  Indian

 Railways—every  stee]  mill  in  India
 would  close  down  and  the  industries
 in  whe  country  will  some  to  a_  halt
 for  Jie  next  2  months.  If  once  the

 steel]  mall  furnace  is  switched  off.

 it  takes  nine  months  to  re-fire.  A

 45  days’  strike  in  the  Indian  Rail-

 ways—the  country  will  starve.”

 Whom  did  they  want  to  starve?
 Millions  of  this  countrv.  LL.  N.
 Mishra  died  for  the  sake  of  opening
 a  broadgauge  line  from  Samastipur  to

 Muzzafarpur  so  that  it  may  be  a  direct

 railway  Line  on  our  Northern  border

 right  up  to  Delhi.  But  these  people
 want  the  railways  to  come  tn  g  grind-

 ing  halt  so  that  the  millions  in  this

 country  are  made  to.  starve.  The

 country  has  to  choose  between  the

 two,  whether  it  has  to  come  to  a  grin-

 ding  halt  and  starve  or  it  should  deve-

 lop  further  and  rise  to  new  heights.
 People  like  L.  N.  Mishza  and  those

 who  follow  him  wil]  not  be  let  down

 by  the  millions  in  this  country.  MISA

 and  other  enactments  are  necessary
 in  that  context.  Millieng  in  the  coun-

 try  approve  of  that  On  the  6th  of

 March  this  year,  Jayaprakash  Narayan
 ,  Said:

 ‘Tf  you  (Jan  Sangh)  are  a  fae-

 tist,  then,  I  too  am  a_  fascist.”
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 In  those  eleven  words  he  reverses
 the  entire  career  of  his  and  he  became
 the  greatest  fascist  of  thig  country,  let.
 me  go  on  record.  J  happened  to  dis-
 ten  to  his  Convocation  Address  at  the

 University  of  Delhi  six  years  ago  and
 referring  to  RSS  he  said  that  it  is  like
 an  empty  shell  cover  for  its  bad

 designs.  These  words  are  still  ringing
 in  my  ears.  Six  years  luter,  I  hear
 hum  saying:  ‘if  you  are  a  fascist,  I
 am  a  fascist  too.’  It  shows  that  he  is
 not  only  a  fascist;  he  iy  the  source  of

 inspiration  for  al]  fascists.  This
 Hitlerite  ‘march  of  the  fascist  brigades.
 can  be  carried  onlv  over  the  dead
 bodies  of  people  of  India,  India  shall
 res:st  it  and  India  shall  rise  at  the
 call  of  Prime  Minister  Indira  Gandhi.
 In  the  words  of  Jawahorlal  Nehru  and
 Rabindranath  Tagore,  if  we  have  to

 act,  we  must  act  firmly.  Cowardice
 is  one  thing;  non-viz'-nce  is  an-
 other.  The  greatest  cowardice  of  all
 is  fear  against  violence.  If  we  do  not
 rise  against  violence,  aga.ns;  chaos,
 what  are  we  for  and  what  is  the  Gov-

 ernment  for?  I  welcome  this  measure
 I  say  that  there  shoulg  be  safeguards;
 MISA  should  not  be  abused  or  mis-
 used.  Government  should  5९९४  that
 the  dark  and  sinister  designs  and  the

 centres  of  conspiracy  are  eliminated
 once  for  all.  Let  not  the  Bharatiya
 Vidarthi  Parishad  ang  the  RSS  cen-

 tres  be  allowed  to  continue  their

 operations  in  the  university  corridors

 of  Delhi  or  in  the  streets  of  Deli.

 Similarly  with  the  Jamaat-e-Jslami-e

 Hind  and  all  other  forces  which  want

 to  disintegrate  this  cvuntry.  They

 must  be  condemned  ond  dealt  with

 firmly.

 I  want  to  soung  one  note  of  caution.

 People  think  that  2*h  June  reverset

 the  history.  Prime  Minister  Indira

 Gandhi  acted  in  the  bes:  interes‘s  of”

 the  country  and  democracy.  yf  shail

 quote  from  a  memorandum  submitted

 to  the  Prime  Minister  on  7th  January,

 1075,  just  after  the  murderous  attack:

 on  Shri  L.  N.  Mishra  it  is  signed

 by  not  less  than  200  members  of  Par-.
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 Yiamen;  of  the  Congress  Party  and

 ‘othere  also.  I  quote  its  Hindi  ver-

 zion.  shall  quote  it.

 महोदया,  हमारा  बाप  से  प्रबल  भ्रनुरोध

 हैं  कि  तोड़फोड़  एवं  धांधली  समर्थक  शक्तियों

 को  सख्ती  से  दबाया  जाए  और  राष्ट्र  के  प्रजा-

 तांत्रिक  ढांचे  को  नष्ठ  करने  की  इच्छा  रखते

 वाले  बड़े  से  बड़े  व्यक्तियों  को  भी  क्षमा  न  किया

 जाए  ।  यदि  श्रराजयता  कौर  प्रजातंत्र  ,  के

 मूल्यों  के  ह्वास  के  बढ़ते  हुए  ज्वारभाटे  को  कठोर

 पग  उठा  कर  न  रोका  गया  तो  तोड़फोड़

 की  शक्तियां  समस्त  राष्ट्र  में  अराजकता

 फैलाएं गी  और  भारत  की  पवित्र  भूमि  पर  स्व-
 सिब्ते  एवं  प्रजा तंत्न  के  प्रभात  के  उदय  के  लिए

 अपना  जीवन  बलिदान  करने  वाले  [असंख्य

 शहीदों  एवं  देश  भक्तों  के  स्वप्न  भंग  कर  देगी  ”

 So,  tuis  is  the  spirit  surcharging
 the  entire  memorandum.  It  wag  ap-
 proved  in  the  form  of  a  resolution  by
 the  general  body  of  the  Congress
 Party  in  Parliament  which  mez  on
 380  February  975  at  New  Delhi.  It
 is  in  thig  spirit  that  we  were  always

 trying  to  impress  upon  the  Prime

 Minister  and  the  other  leaders  to  safe-

 guard  the  interests  cf  the  country  so
 that  he  weaker  sections  of  society  may
 get  justice  ang  uphcld  the  parliamen-
 tary  traditions.  If  we  have  to  act,  let

 ug  act  firmly  and  bravely.  Say  to  the
 world  that  India  can  be  strong  and

 we  can  protect  its-democratic  institu-

 -tions,  no  matter  whatever  the  threats
 -or  conspiracies  from  inside  or  outside.

 People  like  Shri  Ata!  Bihari  Vajpayee,
 Shri  George  Fernandes  and  Shri

 Jayaprakash  Narayan  cannct  be  allow.
 ed  to  barter  awdy  the  freedom  and
 the  parliamentaty  democracy  in  this

 country  at  any  cost.  The  freedom  of

 the  country,  the  unity  of  the  country

 ang  the  parliamentary  democracy
 sanctified  by  the  blovd  of  martyr,  lil

 Bhagat  Singh,  Mahatma  Gendpi  and

 i.  N.  Mishra  shall  be  protetted  at  all
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 costs.  I  suppport  the  smendmen;  to

 the  M.I.9.A.  with  this  eng  in  view.

 MR.  CHAIRMAN:  The  time  is  very

 short.  Ag  8  O'clock  the  Minister  will

 reply.  Now,  two  Opposition  Members

 will  speak  for  five  minutes  each.  I

 have  been  advised  by  the  Congress

 Chief  Whip  of  the  House  that  spesches

 by  the  hon,  Members  should  be

 restricted  to  five  minutes  each.

 SHRI  S.  M.  BANERJEE:  Sir,  the

 Business  Advisory  Committee  has

 allotted  4  hours  ang  one  more  hour

 can  always  be  given  at  the  discre-

 tion  of  the  Chair.

 MR.  CHAIRMAN:  That  will  be  de-

 cided  by  the  next  Chairman.

 SHRI  K.  MAYATHEVAR  §  (Dindi-

 gul):  Mr.  Chairman,  I  welcome  6९

 Emergency  declared  by  the  Presi-

 dent  of  India  which  was  purely  in

 the  interests  of  the  people  of  India

 and  to  safeguard  the  safety  and  the

 security  of  the  nation.  I  appreciate

 the  Prime  Minister  of  India,  Shri-
 mati  Indira  Gandhi,  for  evolving  a

 2l-point  economic  pragramme  which

 is  sought  to  be  implemented  =  as

 speedily  as  possible.  Then,  Sir,  I

 welcome  the  amendments  introduced
 in  D.LR.  in  the  M.I.S.A.  ang  in  the

 Constitution  of  India  and  the  various

 changes  and  provisions  of  law  made

 in  the  Act  and  also  various  amend-
 ments  to  suit  the  disturbed  situation
 in  this  country.

 My  respectful  submission  to  the

 Chair  and  my  respectfu;  submission

 to  the  Government  of  India  is  that

 you  should  take  necessary  steps  to

 prevent  offences  being  committed  in
 future  by  taking  so  much  of  powers
 under  M.I.S.A.  D.ILR.  and  making
 other  provisions  of  law.  But  one

 thing  I  woulg  like  to  submit  for  the

 kind  consideration  of  the  Govern-
 ment  of  India  is  that  these  economic
 offenders  are  worst  possible  offen.
 dees  than  of  real  murderers  who  are

 +
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 punished  under  Section  302  IPC  with

 death  or  life  imprisonment.  A  person
 who  murders  somebody  is  given

 capital  punishment  under  LP.C.  But

 these  economie  offenders  like  smug-

 glers,  counterfiet  currency  ‘makers,

 blackmarketeers,  hoarders,  anti-social

 ang  anti-national  people  are  sitting
 on  the  top  of  56  crores  of  people  of

 India,

 They  are  responsible  for  the

 price  rise,  inflation  and  slaughtering

 the  day-to-day  life  of  the  55  crores

 ot  ovr  people.  This  is  the  best  op-

 portunity  to  amend  the  various  pro-
 visions  of  the  IPC,  Customs  Act,  Pre-

 vention  of  Foog  Adulteration  Act,
 etc.  to  provide  for  maximum  punish-
 ment.  As  a  lawyer,  |  am  _  pleading
 that  we  must  give  life  imprisonment
 or  a  minimum  of  0  years’  imprison-
 ment  to  economic  offenders.  They  are

 the  worst  offenders  taking  away  the

 bread  of  the  poor’  people.  We  need
 not  even  give  this  punishment:  if  you
 just  provide  for  this  deterrent  puni-
 shment,  automatically  the  prices  will
 come  down  due  to  fear.

 The  leader  of  the  CPI  and  some
 other  hon.  members  have  spoken
 about  the  misuse  and  abuse  of  the

 powers  under  MISA.  Government

 Should  take  maximum  care  to  १९९
 that  it  is  not  misused  against  inno-

 cent  people,  whether  politicians  or
 Others,  The  Central  Government

 should  also  see  that  the  State  Gov-

 ernments  are  not  misusing  these

 powers  to  liquidgte  their  political
 enemies  at  various  levels.  I  am  happy
 the  Home  Minister  is  present.  He  is
 well  known  to  the  people  of  Tamil
 Nadu  and  he  knows  the  Tamil  Nadu
 politicg  very  well.  The  Anna  DMK,
 CPI  and  other  opposition  parties  are

 functioning  under  peeuliar  circums-
 tanees  there.  The  State  Government
 is  daring  enough  to  fout  the  direc-
 tions  of  the  Central  Government.
 For  instance,  immediately  after  the
 proclattation  of  éthergency,  the  Prime
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 Minister  announced  a  47  point  econo-

 mic  programme  to  be  implemented

 expeditiously.  The  Tamil  Nadu  Chief

 Minister,  Shri  Karunanidhi  told  the

 press  and  the  public,  “The  Tamil

 Nadu  Government  has  already  im-

 plemented  6  of  the  21  point.”  But

 we  are  suffering  at  the  atrocious

 hands  of  the  Chief  Minister.  We  do

 not  even  have  drinking  water  ‘n

 Madras  City.  It  is  supplied  only  on

 alternate  days.  That  is  the  saddest

 position  of  the  Tamil  Nadu  adminis-

 tration.  Immediately  after  the  dec-

 laration  of  the  emergency,  the  work-

 ing  vwammittee  of  the  DMK  met  sec-

 retly  and  decideq  to  oppose  the

 emergency  and  refute  the  orders  of

 the  Central  Government.  They  have

 violated  the  provisions  of  article  353.
 It  is  the  duty  of  the  Chief  Minister

 to  implement  the  directions  of  the
 Central  Government,  but  Shrj  Karu-

 nanidhi  is  speaking  day  in  and  day
 out  against  the  emergency.  Apart
 from  the  resolution  adopted  by  the

 working  committee  of  the  DMK,
 Mr.  Karunanidhi,  Mr,  Nedunsezhiyrr
 who  is  Education  Minister  ang  Mr.

 Anbazhagan  who  is  Health  Minister.
 who  are  responsible  office-bearers  in
 the  party  made  a  statement  on  6th

 July,  1975.  The  Chief  Minister  told
 the  public  meeting  that  they  had  al-

 ready  implemented  this  programme.
 He  said  that  there  was  no  necessity
 for  emergency  in  India  and  there  was
 no  danger  to  the  people  of  India
 either  internally  or  externally.  Mr.
 Karunanidhj  is  the  Chief  Minister  of
 Tamil  Nadu  and  he  is  bound  to  im-
 plement  al]  the  policies  and  pro-
 grammes  of  the  Central  Government,
 And  if  he  does  not  implement  all  the
 directives  of  the  Central  Govern-
 ment,  he  must  resign  and  go.  Cons-

 titutionally,  he  ig  the  custodian  and
 guardian  of  the  State  but  he  talks  all
 non-sense.  The  Education  Minister  of

 Tari]  Nadi  also  said  in  the  public
 méeting  that  there  was  no  danger  to
 the  people  of  the  country.  The  danger

 Was  only  to  Smt.  Indira  Gandhi

 Prime  Minister  of  Indig  after  the
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 judgment  of  the  Allahabad  High
 Court.  Therefore,  it  amounts  to  vio-

 lation  of  the  Central  Government

 directives.  I  request  the  Central
 Government  to  dismiss  the  Karunani-

 dhi  Ministry  and  MISA  must  be  used

 against  the  Chief  Minister  ang  other

 Ministers  of  Tami]  Nadu.

 Regarding  censorship  on  newspa-

 pers.  there  are  two  kinds  of  papers
 in  Tamil  Nadu.  One  kind  is  of  those

 papers  which  are  neutra}  and  sup-
 port  the  poor  classes,  I  want  to  men-

 tion  that  the  price  of  rice  has  gone
 down  in  almost  all  the  States  of

 India  except  Tamil  Nadu.  The  price
 of  rice  ig  rising  day  by  day  in  Tamil

 Nadu.  This  I  am  saying  from  my  own

 experience,  Day  before  yesterday,  I

 purchased  some  rice  in  the  open  mar-
 ket.  Before  emergency,  the  rice  was

 selling  at  Rs,  4  or  Rs.  5|-  per  measure

 but  now,  the  same  rice  is  selling  at
 Rs.  9.50  per  measure.  There  is  a  very
 popular  paper  in  Tamil  Nadu  ‘Mak-

 kal  Kural’  which  is  called  the  ‘voice
 of  the  people’,  this  paper  in  its  pub-
 lications  on  20th,  2lst  and  23rd  men-
 tioned  about  the  rise  in  price  of  rice
 in  Tamil  Nadu.

 35.55  hrs,

 {Smarr  IsHaque  SAMBHALI  in  the

 Chair]

 But  the  Chief  Minister  who  is  also
 in  charge  of  police,  directed  the
 confiscation  of  all  these  papers,  viz.

 ‘Tennagam’  belonging  to  Anna  DMK

 as  also  ‘Makkal  Kural’  and  ‘Annai

 Nadu’  Accordingly  these  papers  were
 seized.  Their  agents  were  arrested,
 taken  to  the  police  station  and  put  in

 jai)  without  making  any  entry  in  the

 police  diary.  The  Home  Minister

 should  look  into  this;  you  have  given
 powers  to  the  Government  of  Tamil

 Nadu,  which  have  been  misused  by
 Karunanidhi  and  abused  to  the  maxi-
 mum  Again,  Sir.  the  State  Govern-
 ment  have  appdinted  Mr.  Venkatara-
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 man  who  has  to  represent  the  Cen-~
 tral  Government.  I  am  tolg*yester-

 day  that  he  is  dancing  to  the  tunes

 of  the  police  commissioner  of  Madras

 city.  The  police  commissioner  of

 Madras  city  is  calling  for  the  expla-
 nation  of  Mr.  Venkataraman.  Mr.

 Venkataraman  is  dancing  to  the  tunes
 of  the  Chief  Minister.  You  should

 appoint  another  daring,  bold  and
 honest  person  to  represent  this  cause,
 in  order  to  save  democracy  in  Tamil
 Nadu,

 Now,  a  few  words  about  Mr,  K.  K

 Shah,  Governor.  Mr.  Shah  oes  on

 praising  the  DMK.  Even  day  before

 yesterday,  he  and  Mr.  Karunanidhi

 addressed  some  public  meetings
 (Interruption)  Mr.  Shah  was  praising
 Karunanidhi  and  said:  “I  am  hound
 to  praise  Mr.  Karunanidhi.”  It  was

 published  in  Tam3]  newspapers  also,
 Without  any  reason  or  justification,
 Mr  Shah  was  praising  him.  There-

 fore,  I  request  the  Government  of
 India  to  look  into  the  Governor’s
 activities  and  examine  whether  he  is

 acting  as  the  Central  Government’s

 representative  or  asthe  representative
 of  the  State  Government.  Therefore,
 I  request  you  to  take  back  Mr.  K,  K.

 Shah,  transfer  him  somewhere  _  else

 and  appoint  some  other  very  power-
 ful,  straightforward  governor  to  safe-

 guard  the  interests  of  the  people  of
 Tamil  Nadu.

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  K.  MAYATHEVAR:  Yes,  Sir.

 Finally,  in  Tamil  Nadu,  the  MISA

 has  been  used  against  the  Prohibition

 offenders.  We  appreciate  and  wel-

 come  it.  But  why  should  not  the

 same  Karunanidhi  government  apply
 MISA  against  black  marketeers  in

 order  to  bring  down  the  price  level

 of  essential  commodities?  Not  even  a

 single  black  maketeer  has  been  ar-

 rested  under  MISA  by  the  Govern-

 ment  of  Tamil  Nadu;  not  even  a

 single  hoarder,  anti-social  element  or
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 anti-nationa]  element  has  been  ar-

 rested.  ‘You  should  not  allow  the

 Tamil  Nadu  Government  to  abuse  the

 power  you  have  granted  to  them.

 Finally,  we  ary  4..  &  very  grave
 difficulties  in  Madras.  hecause  we  ore

 fighting  against  that  corrupt  govern-

 ment;  but  you  have  allowed  that

 government  to  go  on  functioning.  We

 are  supporting  your  policies,  Many

 newspapers  are  doing  it;  but  we  are

 punished  for  giving  this  support  I,
 therefore,  earnestly  request  that  the

 Central  Government  should  dismiss

 the  Chief  Minister;  and  arrest  the

 Chief  Minister,  Education  Minister

 and  Health  Minister  and  put  them

 inside  anq  rendev  justice  to  news-

 papers  and  innocent  people  of  Tamil

 Nadu,

 16.01  hrs.

 पी सारुाय  (फिल्लौर)  :  सभापति

 महोदय,  मीसा  के  लगने  के  वाद  देश  का  रुपाल

 था  कि  स्मगलर,  होकर,  ब्लैक  मार्केटिंग  करने

 वाले  जो  करेन्सी  डक्टर  कर  रहे  थे,  वह  बाहर

 आयेगी  शोर  गरीबों  का  कुछ  फायदा  होगा

 और  मुल्क  का  डेवेलपमेंट  होगा  ।  लेकिन  अभी

 तक  यह  उम्मीद  परी  होती  नजर  नहीं  शाई

 है,  क्योंकि  इमरजेंसी  की  प्रोक्लेमेशन  होने  के

 बाद  भ्र भी  तक  काम  ढीला  नजर  न  रहा  है

 मैं  समझता  हूं  कि  देश  के  लोगों  ने  कमर-

 जेंसी  की  प्रोक्लोमेशन  और  मीसा  का  बहुत

 स्वागत  किया  है  |  लोग  बहुत  खुश  हैं  भोर

 उन  का  ख्याल  कि  श्रीमती  इंदिरा  गांधी  की

 गवर्नमेंट  ने  यह  कदम  उठा  कर  जो  काम

 '  किया  है,  वह  बहुत  बढ़िया  है,  इस  से  गरीबों

 का  फायदा  होगा,  एफिशेंसी  भी  बढ़ेगी  शौर

 देश  का  कुछ  डेवेलपमेंट  भी  होगा  |

 16.01  hrs.

 [Serr  H.  K,  L.  Bacar  in  the

 chair].

 लेकिन  हम  देखते  हैं  कि  ब्यूरोक्रेसी  भौर

 अफसरशाही  इस  काम  को  पीछे  खींच  रही  है  |

 सेंट्रल  गवर्नमेंट  ने  जो  कार्यक्रम  बनाया  है,  उस
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 को  इम्प्लीमेंट  करवाने  के  लिए  उस  ने  स्टेट

 गवर्नमेंट्स  को  कोई  सख्त  आर्डर  नहीं  दिये  हैं।

 हम  गांवों  कौर  शहरों  में  जाते  हैं,  तो  लोग

 कहते  हैं  कि  इस  गवर्नमेंट  ने  यह  जो  काम

 किया  है,  वह  दस  ताल  पहले  करना  चाहिए  था।

 इस  में  देर  क ैलिए  है:  लोगों  से  माफी  मानते  हैं

 और  उन  से  कहते  हैं  कि  अरब  जो  कदम  उठाया

 गया  है,  वे  इस  को  सपोर्ट  करें  ।  लोग  सरकार  के

 इस  कदम  की  बहुत  सराहना  करते  हैं  और  हर

 तरह  से  मदद  करने  के  लिए  तैयार  हैं।  लेकिन

 मुझे  *  भी  तक  उस  के  इम्प्लीमेंटेशन  में  कमी

 महसूस  होती  है  ।

 अपोजिशन  के  मैम्बर  सरक्रार  के  हर  एक

 कदम  को  प्रोपोज  करते  हैं  ।

 MR.  CHAIRMAN:  I  would  request
 the  Congress  members  to  take  only
 five  minutes  each,  He  has  already
 taken  four  minutes.  So,  I  would  re-
 quest  him  to  conclude  within  one
 minute,

 at  सारा  :  आपोजीशन  पारियों  के  लोग

 देश  के  हित  के  कामों  की  भी  हमेशा  मुखाफिलत

 करते  हैं।  सवाल  यह  है  कि  क्या  उन  को  देश  का

 कुछ  ख्याल  है  या  नहीं  ।  ऐसा  मालूम  होता  है

 कि  वे  लोग  पार्लियामेंट  में  जाकर  देश  के  भले

 को  भूल  जाते  हैं।  बच्चों  का  लौहे  के  घोड़े  का

 एक  खिलौना  होता  है।  असली  घोड़े  की  लगाम

 होती  है,  लेकिन  वह  खिलौने  का  घोड़ा  बगैर

 लगाम  के  होता  है।  जब  उस  घोड़े  को  चाबी  दी

 जाती  है,  तो  वह  दौड़ता  है।  लेकिन  उस  की

 कोई  खास  डायरेक्शन  नहीं  होती  है  ।  जिस

 तरफ  उस  का  रुख  हो  गया,  उस  तरफ  बह

 दोड़ना  शुरु  कर  देता  है।  यही  हालत  इन  प्रा पो-

 जीवन  पार्टियों  की  है।  देश  के  गरीबों  की  भलाई

 के  लिए  भी  जो  काम  किये  जाते  हैं,  वे  उन  की

 भी  मुख़ालिफ़त  करती  हैं  ।  यह  कितनी  झ्रजीब

 बात  है  कि  कुछ  लोग  पार्लियामेंट  के  मैम्बर  बनने

 के  बाद  देश  की  भलाई  के  कार्यो  की  मुख़ालिफ़त

 करने  लगते  हैं  ।



 535  Muinkoaange  of
 internal  Security
 {2nd  Amdt)  Bill

 [श्री  साधुराम]

 सरकार  ने  जो  स्टेप  लिया  है,  सारे  देश

 ने  उस  की  सराहना  की  है।  इस  से  गरीबों  में

 बहुत  उत्साहा  पैदा  हुआ  है।  लेकिन  इस  से  वाकई

 ग़रीबों  का  भला  होगा  या  नहीं,  यह  में  नहीं

 जानता  हूं।  मैं  होम  मिनिस्टर  से  कहूंगा  कि

 इमरजेंसी  में  वह  कुछ  ठोस  कार्यक्रम  तय  करें

 कौर  स्टेट  गवरमेंट  को  यह  हिदायत  दे  कि  दें

 जल्दी  से  जलनी  उस  को  कम्पलीट  करने  की

 कोशिश  करें  ।

 MR.  CHAIRMAN:  Kindly  _  sit

 down,  I  have  with  me  the  names  of

 30  Congress  members.  Well,  I  have  to

 eall  the  Minister  at  5  O'Clock.  Of

 course,  it  will  not  be  possible  to  give
 time  to  all  of  them.  But  if  you  take

 more  than  five  minutes,  it  will  be  at

 the  expense  of  other  Congress  mem-

 bers,  Therefore,  kindly  conclude

 your  speech,

 श्री  सारा  :  मेरे  पास  बढत  सी  शिकायतें

 थाती  हैं  कि  करीब  हरिजनों  के  साथ  बड़ी

 बेइमानी  हो  रही  है  मेरी  कांस्टीट्यूएन्सी

 में,  जिला  जालंधर,  नवांशहर  तहसील।  चक-

 दाता  गांव  में,  गांव  के  लोगों  ने  वहां  के  बीस

 हरिजन  फैमिली  का  पनाह  रोज  से  लोकल

 बायकाट  कर  रखा  है--उनका  ह  ट्ट  -पेश  व

 आर  बाहर  आनी-जाता  बंद  7६ 4  रखे।

 है  i  इस  बारे  में  पंजाब  के  चीफ

 मिनिस्टर  कौर  दूसरे  मिनिस्टरों  को

 लेटर  लिखे  गये  हैं  ।  मैंने  वहां  के  आईजी

 पुलिस  और  एस०  एस०  पी०  को  पर्सनल  लैटर

 लिखे  हैं  कि  वे  इस  मामले  का  इनवेस्टिगेशन

 करें  और  जरुरी  एक्शन  ले  ।  राज  मेरे  पास

 फिर  उन  लोगों  का  लेटर  शाया  है,  जिस  में

 कहा  गया  है  कि  आज  तक  इस  बारे  में  कोई

 कार्यवाही  नहीं  की  गई  है

 इसी  तरह  हरियाणा  के  ढको ली  गांव,

 पुलिस  स्टेशन  इन्दर  जिला  करनाल  में  भट्

 वालों  ने  37  हरिजन  फैमिली  को  गैरकानूनी,
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 तौर  पर  जबर्दस्ती  रोक  रखा  है  |  मैं  भ्र भी

 तक  हरियाणा  के  चीफ  मिनिस्ट्री  को  नहीं

 लिख  पाया  हुं,  लेकिन  वहां  के  आईजी

 पुलिस  और  एस०  एस०  पी०  को  लैटर  लिखें

 हैं  1

 मैं  बताता  चाहता  हू  कि  इस  देश  में

 इमरजंसी  लागू  होने  के  बाद  भी  गरीबों  की

 बया  हालत  हे  ।  उन  का  डेअपलमेट  होना  तो

 दरकिनार,  उन  का  सोशल  बायकाट  कर  के

 उन  का  7ग  किया  जा  रहा  है  ।  होम  मिनिस्टर

 को  इन  वाला  की  तरफ  ध्यान  देना  चाहिए  ।

 मै  दोनों  एप्लिक्रेगन्‍्ज  कल  उन्हें  सबंधित  कर

 दूगा  |  वह  स्टेट  गनमैन  से  जवाब  तलब  करे

 और  देश  #  समी  चीफ  मिभसिरणरों  को  हिदायत

 करे  ि  ते  हमरफेगी  का  फायदा  ण  शर

 ब्यूरोक्रेसी  के  हाथ  गे  ने  जेने  आर  देश  यी  मलाई

 के  लिए  फोन  कामो  को  जगदी  शुरु  करे  ,  ताकि

 गरीबो  को  कुछ  राहत  मिल  सके  ।

 गा  रामप्षेखर  प्रसाद  सिह  (छपरा)  -

 सेनापति  महोदय,  मै  आन्तरिक  सुरक्षा  (शो-

 धन)  विधेयक  का  स्वागत  करता  हू  और  साथ

 ही  मंत्री  महोदय  को  बधाई  देता  न  कि  उन्होंने

 एक  ऐसा  बिल  प्रस्तुत  किया  है,  जिस  को  इस

 समय  देश  में  श्रावश्यकता  भी  ।

 माननीय  सदस्यों  ने  इस  सम्बन्ध  में  जो

 विचार  व्यक्त  किये  हैं,  उन  को  मैंने  बहुत

 ध्यानपूर्वक  सुना  है  ।  माननीय  सदस्य,  श्री

 इन्द्रजीत  गुप्त,  ने  यह  सन्देह  जाहिर  किया  है

 कि  सरकारी  भ्र धि का री  कही  मीसा  का  उपयोग

 इस  तरह  न  करे  ,  जिस  से  इस  का  इस्तेमाल

 देश  के  लिए  न  कर  के  वे  इस  को  व्यक्ति-

 गत  साधन  बना  का '  लोगों  से  द्वेष  निकालें  शौर

 इस  प्रकार  इस  के  वास्तविक  उद्देश्य  की  पूति

 न  हो  सके  ।

 एक  सदस्य  के  अलावा  सभी  माननीय

 सदस्यों  ने  इस  को  सपोर्ट  किया  है  ।  कुछ  बनी

 पूष  इस  सदन  के  एक  बुजुर्ग  नेता,  माननीय
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 att  विभूति  सिर,  से  मुईन  से  चड्ढा  किस्सा  ल  पता

 है  कि  जिस  आजादी  को  हम  लोगों  ने  खून  बहा

 कीर  और  कितने  हीं  लोगों  में  कंपनी  जान  की

 बाजी  लगा  कर,  पोत  किया,  वह  हमारी  ही

 जिन्दगी  में  चली  जाएगी  ।  मैं  ने  उन  से  विन  श्र

 शब्दों  में  कहा  कि  आप  की  जिन्दगी  में  तो  नहीं,

 लेकिन  कई  बार  ऐसा  लगता  है  कि  मेरी  जिन्दगी

 में  ऐसा  हो  जायेगा  ।

 लोगों

 पिछले  एक  वर्ष  से  जो  परिस्थिति  मैं  अपने

 प्रदेश  में  देखता  था,  उस  का  श्री  शमीम  को

 ज्ञान  नहीं  होगा  ।  उन  को  यह  भी  ज्ञान  नहीं

 है  कि  कितने  परिश्रम,  त्याग  और  बलिदान

 के  फलस्वरुप  यह  सदन  भ्रातृत्व  में  आया  है,

 जिस  में  उन  को  बैठने  का  अवसर  मिला  है  |

 हजारों  व्यक्ति  अपनी  |  जमीन-जायदाद  से

 हाथ  धो  बैठें  ।  अ्रनेकी  महिलाझों  का  सुहाग-

 सिन्दूर  मिट  गया  ।  कितनी  ही  ललनाओं  के

 बच्चे  फांसी  के  तख्ते  पर  चढ़  गये  ।  इस  सब

 के  फलस्वरुप  इस  देश  को  आजादी  मिली  ।

 राज  प्रश्न  है  [क  यह  श्रांजादी  रहे  या  चली  जाये  ।

 I0  बैल,  1974,  को  मैं  ने  पटना

 के  गांधी  मैदान  में  श्री  जयप्रकाश  नारायण

 का  भाषण  सुना,  जिस  में  उन्होंने  चाइना

 सरकार  और  उस  के  अध्यक्ष  को  तारीफ

 की  और  यह  भो  कहा  कि  राज  यदि  गांधीजी

 होते,  तो  वह  भी  यहाँ  काम  करते  ।  कितना

 बड़ा  अन्याय  गांधी  जो  के  प्रति  है  ।जो  लोग

 भारत  के  इतिहास  ओर  आ्राज़ादो  के  इतिहास

 से  कुछ  भी  सम्बन्ध  रखते  है,  उन्होंने  देखा

 है  कि  सदी  श्री  जयप्रकाश  तारकायण  को

 जिन्दगी  भर  गांधी  जी  का  पूरा  सहयोग

 कौर  सपोर्ट  मिला  था,  लेकित  उन्होंने  ग्रांधीजी

 क्सी  जिन्दगी  में  उन  के  किसी  सिद्धान्त  को

 नहीं  माना  ।  लेकिन  गाँधीजी  के  मरने  के  बाद

 बह  उन  के  सिद्धान्तों  की  बात  कर  के,  झीर

 उन  का

 बह  सनीयता

 नाम  ले  कर,  देश  में  अराजकता
 और
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 चलाने  लगे।  उस  सभी  में  उन्होंने  कहा  कि

 गांधी  जी  भी  होते  तो  यही  कहते  और  उस

 से  भी  भागे  उन्होंने  कहा  कि  ये  चाइना,  के

 लोग  हमारे  ज्यादा;  मित्र  हैं  और  रशिया  के

 लोग  बूरे  हैं  या श्रौर  कहीं  दूसरे  देश  के  लोग

 बरे  हैं  1  मैं  रशिया  की  कोई  बकालत  नहीं

 करता  लेकिन  मैं  इतना  जरूर  कह  सकता

 हूँ  कि  रशिया  के  लोग  तो  हमारे  भले  की  बात

 सोचते  हैं  शौर  चाइना  के  लोग  तो  हमारी

 जोन  हड़प  फक्र  बैठें  हुए  हैं।  उन  से:  हमें

 अपनी  खाया  हुई  जमीन  श्र  प्रतिष्ठा  को

 वापस  लेना  है  श्लोक  जब  तक  हमारे  देश  के

 एक  भी  आदमी  में  एक  भी  सांस  है  तब  तक

 हम  कभी  भी  चाइना  के  लोगों  को  बर्दाश्त

 करने  के  लिए  तैयार  नहों  हो  सकते  +  जयप्रकाश

 नारायण  को  देख  कर  मेरे  मत  में  पाया  कि

 जिस  तरह  से  हिंदू  का  पुरनिया  ब॒द्ध  जो  हो

 जाता  है  उस  का  मइतष्क  ऋष्ट  हें!  जाता

 है  बसी  ही  हालत  उन  की  हा  रखी  है  |  अमर

 यह  नहीं  होता  तो  देश  के  नो जा कानों  को  वह
 देश  की  प्रगति  कौर  उत्थान  के  लिए  लगाने

 की.  बात  सोचते  न  कि  उन  का  पढ़ना  लिखना

 छुड़ा  कर  गुंडागिरी  करने  को  तरफ  उन  को

 लगाते  |

 सभापति  महोदय,  शाप  ने  बिहार  को

 देखा  होगा  या  नहीं  मैं  नहों  जानता,  मैं  तो

 जयप्रकाश  नारायण  के  जिले  से  आता  हुं,

 उस  क्षेत्र  से  जाता  हूं  जिस  क्षेत्र  में  जय  प्रकाश

 नारायण  का  घर  है  t  वह  हिस्सा  राज  गंगा

 के  कटाव  के  कारण  उस  जिले  से  कट  कर

 बलिया  जिले  में  चला  ग्र या  है  ।  मैं  उन  को
 7

 बहुत  नज़दीक  से  जानता  हूं  -  मेरी  जात यह-

 चान  उन  से  नहीं  हैं,  मैं  ने  राज  तक  उन  को

 नजदीक  से  देखा  भो  नहीं  है,  लेकिन  मैं  ने

 उन  के  कामों को  नजेदोंक से  देखा  है  |  शरीर

 'से  मैं  ने  नहीं:  देखा  है  ।
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 ऐसी  स्थिति  में  बिहार  में  जो  कुछ  हुआ,

 जिस  तरीके  से  85  चूने  हुए  वहां  के

 विधान  सभा  के  सदस्य  लोगों  के  साथ,  जो

 छोटे  तबके  से  कराते'  हैं,  हरिजन  क्लास  से

 आते  हैं,  मुस्लिम  या  कमजोर  वर्ग  से  जाते  हैं

 उन  के  साथ  जिस  प्रकार  का  दुर्व्यवहार  हुमा,

 जिससे  उनका  गाड़ी  में  चलना  मुश्किल  हो

 गया,  किसी  आदमी  का  काम  करना  मुश्किल

 हो  गया,  जो  लोकतंत्र  पद्धति  से  चुन  कर  पाए

 थे  उन  लोगों  के  साथ  जो  बेइज्जती  की  गई

 उस  के  उत्तर  में  इस  तर,के  का  काम  करने  के

 अलावा  दूसरा  कोई  काम  हो  नहीं  सकता  था  |

 किसी  कीमत  पर  बिहार  ?में  श्राप  सुरक्षित

 चल  नहीं  सकते  थे,  कोई  सामान  ले  कर  कोई

 चले,  दो  आदमी  मिल  कर  उस  को  लूट  लेते

 थे  ।  ऐसी  परिस्थिति  में  देश  की  आ्रांतरिक

 रक्षा  और  बाहर  से  रक्षा  के  लिए  यह  आवश्यक

 था  कि  कोई  ऐसा  शासन,  मजबूत  शासन

 ही  जिस  में  प्रनुश्यगन  सभी  लोगों  में  हो

 सरकारी  नौकरों  में  अ्रनुशासन  हो,  विद्या-

 जियों  में  अनुशासन  हो,  शिक्षकों  में  अनुशासन

 हो  और  खास  कर  के  सरकारी  कर्मचरियों

 में  अनुशासन  हो  जो  कि  अपने  काम  को  ठीक

 कार  से  कर  सां  i...  (व्यवधान )

 इन्द्रजीत  गुप्ता  जी  ने  जो  खतरा  बताया

 है  उस  के  ऊपर  माननीय  गृह  मंत्री  महोदय

 की  कोई  व्यवस्था  करनी  चाहए  |  मेरा  सुझाव

 है  कि  चूकि  सब॑  व्यवस्था  बाद  हो  चुको  है

 इसलिए  स्थानीय  स्तर  पर  एम०  एल  To,

 एम०पी०  ओर  जो  लोक  वहा  के  समाजसेवी

 हों  उन  लोगो  की  एक  संस्था  बनाए  ताकि

 स्थानीय  अधिकारों  इस  मिसा  का  बहार

 वाजिब  तरीके  से  न  कर  के  उस  का  दुरुपयोग

 करते  हों  तो  उस  के  विरुद्ध  यह  नाम-

 श्राफिशियल  रिपोर्ट  करे  धौर  उन  के  ऊपर

 शीघ्र  ही  कार्यवाही  की  जाय  ।  उस  के  साथ

 साथ  यह  भी  हो  कि  जो  सरकारी  अ्रधिकारी

 इस  काम  में  गड़बड़ी  करते  हों  उन  के  खिलाफ
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 सख्त  कार्मेबराही  की  जाय  और  उन  के  खिलाफ

 भी  मिसा  का  इस्तेमाल  किया  जाय।  जिन  लोगों

 ने  गलत  तरीके  से  धन  एकत्र  कर  लिया  है

 उन  के  खिलाफ  भी  मिसा  का  इस्तेमाल

 कर  के  उन  के  धन  को  जब्त  करना  चाहिए  |

 इन  शब्दों  के  साथ  मैं  सभापति  महोदय,

 ग्राहको  धन्यवाद  देता  हुं  और  गृह  मंत्री

 महोदय  को  धन्यवाद  देता  हूं  और  उन  से

 ग्रा ग्रह  4रन।  चाहता  हूं  कि  जिस  उद्देश्य  से

 वे  इस  बिल  को  लाए  हैं  उसी  दृढ़ता  और  उसी

 डिटमिनेशन  के  साथ  इस  को  कार्यरत  में

 परिणित  करें  ।

 SHRI  BHOGENDRA  JHA  (Jai-

 nagar):  Sir,  we  all  cherish  freedom
 of  expression,  assembly  and  Press.

 That  is  why,  the  first  reaction  of

 anyone  is  that  when  there  is  any  bill
 or  act  like  that,  we  begin  to  think

 upon  this  issue  as  if  it  curtails  all

 our  baSic  and  normal]  righis  and  liber-

 ty.  That  is  quite  understandable,
 because  for  these  values,  we  had
 been  fighting,  against  the  ‘Britishers
 and  thereafter,  we  have  been  working
 and  progressing  and  trying  to  achieve
 these  values.

 But,  before  the  proclamation  of

 emergency,  we  had  been  fighting  for

 these  <hings  for  about  l4  years,  What
 was  the  condition?  Partly,  it  had

 been  narrated  in  that  book  entitled

 "Why  Emergency”.  My  friend,  Shri
 Rameshekhar  Prasad  Singh,  has  said

 something  about  it,  because  in  Bihar
 ~

 not  a  single  public  meeting  would  be

 held  unless  it  is  protected  by  volun-

 teers  with  lathis,  Some  people  even

 now  from  those  Benches  have  been

 saying  that  J.  P.  was  not  practising
 what  he  was  professing,  I  am  not

 saying  anything  about  him.  We  have

 been  too  close  to  him  to  know  about
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 his  practices  and  professions.  There

 have  been  contradictions  between

 what  the  practised  and  what  he  pro-
 fesseqd  throughout  his  life  and  career.

 We  have  got  enough  proof  of  that.
 I  need  not  go  into  all  that.

 Whenever  a  public  meeting  was

 being  held  by  us,  it  was  said  that  it

 Should  not  be  held.  Men  and  women

 were  being  taken  away  from  the

 trains  whenever  they  were  going  to
 attend  any  public  meeting.  An  open
 call  of  violence  was  given.  Even
 MLAs  were  being  taken  from  their
 houses  and  assaulted.  They  were  be-

 ing  slapped  and  attacked,

 Even  then,  these  things  would  not
 have  gone  to  that  extent,  had  there

 been  the  freedom  of  press  in  our

 country.  Because  there  was  no  free-

 dom  of  press,  because  it  was  being

 prostituted  by  the  monopoly  houses,

 monopolising  the  voice  of  the  country,

 these  things  were  happening.  It  was

 against  this  trend,  against  this  dan-

 ger  that  Jawaharla}  Nehru,  in  his

 days,  had  given  a  warning  to  the

 people  against  the  chain  of  news-

 papers.  Those  who  are  misquoting
 Nehru  should  understand  it.  On

 several  occasions,  Jawaharlal  Nehru

 had  said  that  chain  newspapers  had

 become  a  danger  to  our  country,  a

 danger  to  the  pen  of  the  editor  even.

 Now,  all  these  newspapers  were

 propagating  even  things  said  in  bath-

 rom.  They  were  propagating  these

 things  throughout  the  country.  It  was

 to  curtail  the  freedom  of  the  press,
 to  curtail  the  fundamental  rights  of

 the  people,  that  these  things  were  be-

 ing  propagated.  Whenever  we  addres-

 sed  public  meetings  of  lakhs  and  lakhs

 of  people,  they  completely  suppressed

 these  things  as  if  nothing  had  hapven-
 ed.  There  wag  not  only  a  lack  of

 freedom  of  press  but  there  was  also

 a  danger  to  the  security  of  the  coun-

 try,  On  the  one  hand,  sensible  things

 said  in  public  meetings  were  being
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 blacked  out,  on  the  other  hand,  non-
 sensical  things  or  whimsical  ideas  or

 insane  behaviour  were  being  reported
 as  to  bring  our  Parliament  to  dis-

 repute  outside  in  our  country  and
 abroad.  In  such  a  situation,  because
 of  lack  of  freedom  of  press,  because
 of  control  of  press  by  monopviy  hou-
 ges.  because  of  extra-constitutional
 means  adopted,  they  openly  gave  a
 call  for  violence,  for  overthrow  of  the
 Government,  for  eliminaticn  cf  the

 parties,  for  a  partyles;  system,  etc.,

 they  were  given  a  guard  of  houour.

 When  J.  P.  went  for  the  closure  of
 the  Secretariat,  he  was  given  a  guard
 of  honour  by  the  D.IL.G.  (Police).  On

 a  police  van,  he  was  taken  round  the

 Secretariat  to  ensure  that  none  was

 allowed  to  go  inside  the  Secretariat.
 That  is  how  the  fascism  comes.  That
 is  how  the  ruling  party  and  the  Gov-
 ernment  assisted,  aided  and  abetted
 the  crime  and  things  came  to  such  a
 pass.  Even  in  this  House  many  peo-
 ple  were  under  an  illusion  that  once
 he  happened  to  be  with  Vinobha,
 he  became  a  non-violent  man,  Mr.
 Shamim  said  that  a  similar  call  was
 given  by  Gandhiji  also.  But  Gandhiji
 never  told  students,  “You  don't  study;
 you  don’t  appear  in  the  examina-

 tions.  You  will  be  awarded  degrees
 without  appearing  in  the  examina-
 tions.”  Such  things  had  never  hap-
 pened  before.  Even  these  things  were

 being  propagated  throughout  the

 country.  That  is  how  an  abnorm:l
 situation  developed,  The  normal  life

 of  the  people  was  threatened.  The
 freedom  of  the  press,  the  freedom  of
 the  individual,  the  freedom  of  hold-

 ing  public  meetings,  et¢.  all  these

 things  were  not  only  a  danger  to  the

 fundamental  rights  of  the  people  but
 also  a  danger  to  the  country.  We

 have  been  experiencing  it,  facing  it,

 fighting  it  and  defeating  its  purpose,

 In  such  a  situation,  Emergency  was

 long,  Overdue  because  not  only  these

 things  threatened  the  individual  rights
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 ot  the  peopte  or  of  the  parties  but

 these  things  also  threatened  the  free-

 dom  of  the  country  itself,  the  inte-

 grity  of  the  country  itself,  in  comb:-

 nation  with  some  foreign  powers.  A

 case  has  been  mentioned  in  the  docu-

 ment  entitled  “Why  Emergency?”  that

 through  a  foreign  bank  money  was

 received  by  Mr.  ‘George  Fernandes

 But  ihere  are  more  instances  of  that

 kind.  When  foreign  powers  began  to

 interfere  in  our  internal  affairs  and
 meddle  with  our  freedom  and  :nde-

 pendence  itself,  then  the  necessary

 step  which  was  long  overdue  was

 taken,

 Then,  Sir,  I  wll  say  a  few  words

 regarding  the  freedom  of  the  press
 We  know  that  K.  K.  Birla  and  the

 Indian  Express  group  had  become

 slightly  docile  and  began  to  pay  tri-

 butes  to  the  Prime  Minister  but  after

 the  22nd,  when  they  thought  that

 finally,  take-over  by  the  facist  powers
 रश्क  coming  up,  the  Hindustan  Times

 wrote  jin  the  ‘editoria]  that  the  only
 course  was  for  the  Prime  Minister

 to  go  and  the  Indian  Express  wrote

 that  it  was  ‘time  to  go’,  without  any
 respect  for  the  Judiciary.  They
 wanted  our  system  to  go,  the  demo-

 craty  to  go,  the  democratic  institu-
 tion  to  go.  In  such  a  situation  I  think
 the  measure  taken  for  saving  demo-

 cracy  was  timely  and  the  Bill  cannot
 be  opposed  at  this  stage.

 But  in  the  Objects  of  the  Bill,  two
 main  things  have  been  omitted.  Why
 should  the  Home  Minister  shy  away
 from  them?  He  had  dealt  with  release
 on  bail,  natural  law,  common  law  etc.
 But  two  most  important  things  have
 been  mentioneg  in  the  Bill,  namely
 with  regard  to  (l)  the  Advisory  Board
 and  (2)  the  grounds  of  detention,  In
 such  a  situation,  I  think  these  should
 be  mentioned  in  the  Objects  also  be-

 cause,  otherwise,  one  has  to  reatl  the
 whole  Bill  to  know  what  the  Bill  is

 abut.
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 Reation  &  of  the  Original  Act  deals
 with  the  ground,  ef  detention  and

 Sections  9  0  749  deal  with  the  Ad-

 visory  Boards,  and  they  have  been

 taken  up.  I  think  other  things,  like
 review  of  the  orders  etc.  are  not  bad

 in  themselves,  but  the  review  will  be

 made  by  the  same  officers  or  agencies
 who  jssue  the  orders  of  detention.

 Therefore,  it  will  be  much  better  if

 you  retain  the  system  of  Advisory
 Boards.  After  all,  the  Advisory
 Beards  will  be  constituted  by  the
 State  Government  or  the  Central
 Government  and  they  will  consist  of

 persons  selected  by  the  State  Govern-

 ment  or  the  Central  Govern-
 ment  and  they  will  review  the

 grounds  on  the  basis  of  the  material

 given  by  the  Government.  There  will

 be  no  kawyers.  In  such  a  situation,

 everything  will  be  safe.  I  do  not
 know  why  the  Advisory  Boards  should
 be  taken  away  and  why  the  grounds
 of  detention  should  not  be  given  if

 you  have  got  them.  Here,  in  the
 Act  itself,  37  »s  mentioned  that  Gov-
 ernment  need  not  give  all  the  grounds
 of  detention  if  it  feels  that  any  par-
 tieular  ground,  if  given,  would  harm

 the  interests  of  security  or  mainten-
 ance  of  order.  That  is  there  already
 but  other  grounds  can  be  given.

 So,  in  regard  to  these  two  points  I
 think  the  present  form  of  the  Bill  is
 not  only  unnecessary  but  harmful

 also  because  what  happens  jis  this
 There  will  be  such  incidents  as  has

 been  mentioned  by  my  colleague.

 In  Kanpur,  the  Dean  of  the  Indian
 Institute  of  Technology  Dr,  A.  P.
 Shukla  was  arrested  Prof,  B.  Sircar
 ‘was  arrested  under  MISA  and  है.  P,
 Tiwari.  Secretary  of  the  Karmachari

 Sangh,  who  has  been  having  connec-
 tions  with  the  RSS  and  other  facist

 forces  for  the  last  five  ४९४०४  was
 arrested.  The  Government  has  the
 task  of  seeing,  who  is  occupying  which

 pesition  in  the  Govetnment.  Our
 State  policy  is  secilarism,  democracy
 arid‘  soctalli#in.  Aw  stich  #  hee  to  fight
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 against  communist  forces  which  are

 undemocratic,  and  fascist  forces.  In

 the  administration  also  there  dre

 officers  who  are  predominently  fascist

 and  who  have  RSS  Icanings;  they  are

 there  in  the  bureaucracy.  We  know
 because  there  were  lectures  at  the

 Defence  Academy  for  Army  Officers

 and  formerly  our  friend  Balraj
 Madhok  used  to  be  invited  to  deliver

 lectures  there  for  Army  officers.
 Even  now,  about  a  few  months  ago,
 Mr,  Vajpayee  was  invited  to  deliver  a

 lecture  to  the  IAS  officers  as  part  of

 their  training  programme.  I  do  not
 want  to  say  much  about  it,  When

 the  implementation  of  this  Act  will

 be  in  the  hands  of  such  officers,  then

 some  brake  has  to  be  given.  I  sug-
 gest  that  the  Advisory  Board  be

 retained,  the  clause  on  page  3  of  the

 Bill  which  says  ‘sections  8  to  42  shall

 not  apply’  should  be  deleted  from  the
 Bill.  The  Advisory  Boards  should  be

 retained  and  the  grounds  of  detention
 should  be  given  in  cases  where  the

 Government  feels  that  it  is  not  harm-
 ful  for  the  security  of  the  State.

 One  very  valuable  suggestion  has

 been  made  by  my  friend,  Shri  Ram-
 shekhar  Prasad  Singh.  Why  can’t

 there  be  a  statutory  non-official  body
 at  the  Centra]  level  or  State  level  or

 district  level  to  look  after  the  imple
 mentation  of  this  Act?  We  suggest
 this  because  a  few  persons  who  were

 arrested  last  year  for  creating  viol-

 ence,  chaos  and  anarchy,  because  of

 some  approaches,  have  now  been

 spared;  they  have  not  been  touched;
 it  seems,  some  officers  are  supporting
 some  people  who  have  gone  even

 underground.  The  danger  from  those

 elements  is  not  yet  over.  The  Secre-

 tary  of  the  All  India  Struggle  Com-

 mittee  has  gone  underground  he  is

 not  going  to  offer  satyagraha,  Be-

 cause  we  happen  to  he  on  the  Board,
 we  know  that  many  people  have  fied  to

 Nepal  and  from  there  bring  lenfets

 arid  materials,  In  our  area,  in  North

 Bihar  particularly,  there  is  talk  that

 people  from  Bbinbay  have  gone  ovér
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 to  Nepal  from  that  area  and  the

 American  Embassy  in  Kathmandu  is

 helping  those  people.  There  is  also

 talk  that  the  Chiege  Emossay  people
 are  also  helping  them,  In  such  a

 situation,  immediate  steps  should  be

 taken  to  have  popular  vigilance  by

 having,  a  non-official  body  consisting
 of  people  who  believe  in  secularism

 and  democracy.  Some  institutional
 check  should  be  guaranteed.  Only
 then  this  cay  be  correctly  implemen-
 ted.  This  is  my  submission.

 oft  हरि  सिंह  (खुर्जा)  :  माननी

 सभापति  जी,  मैं  आन्तरिक  सुरक्षा  बनाये

 रखना  के  हिताय  संशोधन  विधेयक,  975

 का  समान  करता  हूं  और  स्वागत  भी

 करता  हूँ  ।  इसलिए  बहुत  समय  से

 महसूस  किया  जा  रहा  था  कि  मीसा  के  ब्स्तगंत

 कुछ  अमेण्डमेन्ट्स  लाये  जायें  कौर  माननीय

 गृह  मंत्री  जी  बहुत  समय  पर  भ्रच्छे  तर  के

 से  यह  संशोधन  लाये  है।  मैं  एक  बार  फिर

 उनका  स्वागत  करता  हूं  ।

 आपको  याद  होगा  कि  जो  स्मगलर  पकड़े

 गए  थे  मीसा  के  प्रन्त्गंत  वहू  दिल्ली  और

 मद्रास  हाई  कोट  से  बरो  कर  दिए  गए  थे

 क्योंकि  कानून  के  भ्रन्दर  कुछ  कमजोरी  थी  ।

 उत  कमजोरी  और  लूप होल्स  को  इल

 संशोधनों  के  जरिए  पूरा  कर  दिया  गया  है।

 इसके  बाद  यह  मिस।  का  काम न  हर  परिस्थिति

 में  कार  गर  रूप  से  काम  करने  की  अ्रवस्था

 मेंरा  जायेगा  ।

 श्राप  जानते  हैं  हिन्दुस्तान  में  पीछे  ने  दो,

 तीन,  चार  साल  के  चन्द्र  प्रतिक्रियांवादी

 लोगों  ने,  प्रानन्दमार्गियों  ने,  जमाते  इस्लाम  ने,

 जब संघ  ने,  भार  ०  एस  ०  एस  ०  भी--जितनी
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 [रो  हरि  सिह]

 भी  ऐसी  पार्टियां  थीं--उन्होंने  देश  में  तोड़-

 फोड़  करने,  देश  की  अरे-व्यवस्था  को  बिगाड़ने

 शासन  और  देश  को  नष्ट  करने  के  झभिपराय

 से  एक  योजना  शुरू  की  थी  ।  ऐसे  लोगों  को

 रोकने  के  लिए,  उनकी  हरकतों  को  बन्द  क  रने

 के  लिए  हमारा  जनरल  ला  फेल  हो  रहा  था,

 बहू  इसके  लिए  काफी  नहीं  था
 और  इसीलिए

 मीसा  की  जरूरत  पड़ी  ।  इसके  अलावा

 ऐसा  कोई  कानून  नहीं  था  जिसके  अन्तर्गत

 ब्लैक-मा्कटीयर्स,  स्मगल सं  कौर  मिलावट

 करने  वालों  को  पकड़ा  जा  सकता  ।  इसी

 लिए  मीसा  का  कानून  बनाना  पड़ा  जिसके

 प्रतिशत  ऐसे  लोगों  की  धर-  कड़  की  जा

 सकती  है  1  आप  जानते  हैं  इन  लोगों  ने

 पिछली  29  तारीख  को  हिन्दुस्तान  की

 सरकार  को  चोट  करने  का  एक  मंसूबा  बना

 लिया  था,  उसकी  सारी  प्लानिंग  कर  ली

 थी  ।  झ्ानन्‍दमागियों  तथा  जय  प्रकाश  के

 के  दूसरे  चेलों  ने  देश  में  खून-खराबा,  तोड़-

 फोड  करने  और  सरकार  को  चलने  न  देने

 की  योजना  बनाई  थी  ।  विरोधी  दलों

 के  कुछ  कार्यकर्ता,  नेतागणों  ने  नो  कलक्टर

 की  कुर्सी  पर  बैठना  शुरू  कर  दिया  था  और

 वह  कहते  थे  कि  हम  कलक्टर  हैं,  हमारी

 सरकार  है  |  ऐसे  समय  में  हमारी  प्रधान  मंत्री

 ने  जिनके  दिल  में  हिन्दुस्तान  की  तस्वीर  है,

 भारत  को  ऊंचा  करने  कौर  आगे  बढ़ाने

 की  लालसा  है,  यह  उचित  कदम  उठाया  ।

 हमारे  55  करोड़  लोग  हैं,  उत  को  खुशहाल

 बताने  का  हमारा  मंसूबा  है  |  उन्हीं

 प्रधान  मंत्री  ने  इन  सारे  हालात  को  देखते

 हुए  इमरजेन्सी  की  घोषणा  करवाई,  जिस

 का  सारे  देश  के  अन्दर  स्वागत  हुआ  है  I

 श्राप  जानते  हैं--हिन्दुस्तान  में  दाज  इन्दिरा

 गांधी  जैसा  नेता  न  होता  तो  हमारा  देश

 दुनिया  के  नग्गे  पर  मिट  जाता,  यहां  पर

 प्रजातन्त्र  के  बजाय  फासिस्ट  हुकूमत

 दर,
 हिटलरशाही  जैसी  हुकूमत  होती  ।

 इस  मौके  पर  श्रीमती  इन्दिरा  गांधी  को

 JULY  25,  2975  ee

 ;
 Maintenance  of

 के
 =  ॥  48:

 nternal  Security
 (2nd  Amdt,)  Bilt

 बधाई  देना  चाहता  हुं।  उन्होंने  देश  को

 बचा  लिया  श्र  हिन्दुस्तान  को  फिर  से

 प्राग
 की

 तरफ़  ले  जाने  के  लिए  मन्ज़िल  शुरू
 की  है  कौर  मैं  जानता  हूं  कि  यह  मन्ज़िल

 कामयाब  के  साथ  पूरी  होगी

 मीसा  के  इस  संशोधन  की  देश  मैं  बहुत

 पहले  से  आवश्यकता  महसूस  की  जा  रही
 थी  ।  इन  स्मगल से  ने,  मिलावट  करने

 वालों  ने,  भ्रष्टाचारियों  ने,  जो  बड़े  बड़े

 नेता  बन  गये  थे,  हमारे  सरकारी  विभागों

 का,  रेल  का  काम  फेल  कर  दिया  था,  अपने

 पैसे  के  बल  पर  ये  सब  को  खरीद  सेना

 चाहते  थे।  इन  को  पकड़ने  के  लिए  मीसा

 कानून  में  जो  यह  संशोधन  झ्राया है  मैं  इस

 का  स्वागत  करता  हूं  ।

 कली  मुल्को  राज  सुनो  (देहरादून)  :

 सभापति  जी,  मे  गृह  मंत्री  जी  द्वारा  प्रस्तुत

 संशोधन  विधेयक  का  स्वागत  करने  के  लिए

 खड़ा  हुआ  हूं  ।  यह  आन्तरिक  सुरक्षा  का

 संशोधन  लाना  इस  लिए  जरूरी  हुआ  कि

 इमरजेन्सी  कायम  हुई  ।  एमरजेन्सी  किस

 लिये  कायम  हुई--इस  पर  पूरी  बहस  हो  चुकी

 है,  सारे  देश  और  इस  हाउस  को  पूरी  तरह

 से  वाज़ा  हो  चुका  है  कि  एमरजेन्सी  क्यों

 लागू  हुई
 ।  इन्टरनल  सुरक्षा  की  वजह  से

 ही  इमरजेन्सी  को  लागू  करना  पड़ा  है  ।

 जैसा  कभी  मेरे  एक  साथी  ने  बतलाया  कि

 बहुत  से  इकानामिक  आराफेन्सेज़  करने  वाले

 लोग  हाई  कोर्ट  से  छोड़  दिये  गये,  उन  की

 कार्यवाहियों  को  रोकने  के  लिए  ही  सरकार

 को  यह  कदम  उठाना  पड़ा  है।  इन  के  ज़रिये

 इकानामिक  झफेन्सज़  का  खत्म  किया  जा

 सकेगा,  इसीलिए  सारे  देश  ने  इसका  स्वागत

 किया  है।

 झा चाय  विनोवा  भावे  के  शब्दों  में  यह

 अनुशासन  पव  है,  मैं  इसमें  यह  जोड़  देना

 चाहता  हूं  कि  यह  करप्शन  खत्म  करने  का  पव

 है,  गरीबों  को  रोटी
 देन  का  परे  है,  देश
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 में  पुर-अमन  ज़िन्दगी  को  चलाने  का  पब  2

 जो  कानून  में  चलने  वाले  लोग  हैं,  सरकार

 उनकी  मदद  किया  करती  है,  को  रोज़ी

 दिया  करती  है,  उन  को  रमन  दिया  करती

 है,  उनको  तरक्की  पिया  करती  है।  लेकिन

 जो  कानून  के  पाबन्द  नहीं  होते,  चाहे  वे

 कितने  बड़े  नेता  हों,  उनके  खिलाफ़  कार्य-

 बाहर  करना  सरकार  का  फर्ज  हो  जाता  है  ।

 कभी  एक  साहब ने  कहा  कि  .000  लोगों में

 00  पोलिटिकल  लोग  हैं  ।  इसमें  क्‍या

 बुरी  बात  है,  अगर  वे  कानून  के  खिलाफ

 काम  करते  हैंतो  उनको  भी  पकड़ा  जाना

 चाहिए  ।  इनमें  बल्कि  ऐसे  लोग  भी  हैं

 जो  हमारी  कांग्रेस  के  भ्रन्दर  रह  कर  तोड़-

 फोड़  कर  रहे  थे  ।  जब  तक  वें  मिनिस्टर

 की  कुर्सी  पर  थे,  जब  तक  उत  सारी

 सहूलियतें  मिलती  रहीं,  तब  तक  उनकी

 जुबान  न  इन्दिराजी  के  सामने  खुली,  न  कांग्रेस

 अध्यक्ष
 के

 सामने  खुली,  न  कांग्रेस  स ं[द।य  दल  के

 सामने  खूल  ।  लेकिन  जब  वे  वहां  से  चले  गये  तो

 सारी  चीजें  खराब  हां  गई  और  वे  भी  उसी

 साज़िश  में  शरीक  हो  गये  l  इन्दरा  जी  की

 इन  कार्यवाहियों  का  देश  की  जनता  ने  स्वागत

 किया  है--देश  की  जनता  यही  चाहती  है

 कि  उस  की  रोजी  शौर  रोटी  मिले,  देश  में

 स्मगलिंग  खत्म  हो,  भ्रष्ट  खत्म  हो,

 बक्सों  की  चोरी  खत्म  हो,  सरकारी  कम-

 चोरियों  में  अनुशासनबद्ध ता  शाये  लोग  रानी

 ड्यूटी  को  ईमानदारी  से  पूरा  करें--इन्दिरा

 जी  के  प्रयत्नों  स ेइन  सब  चीजों  पर  अमल

 शुरू  हो  गया  है,  इसीलिए  जनता  ने  उनका

 स्वागत  किया  है।  लेकिन  जनता  यह  भी

 कहती  है  कि  यह  सिर्फ  शुरुआत  है,  इन  उद्देश्यों

 को  प्राप्त  करने  के  लिये  जब  तक  ज़रूरी  हो

 मीसा  को  लागू  रखा  जाय,  एमरजेंसी  को

 लागू  रखा  जाय  ।  कानून  इन्सान  के  लिये

 होता  है  कानून  जनता  के  लिये  होता  हैं,

 लेकिन  जनता  कानून  के  लिये  नहीं  होती  ।

 इस  लिये  इन  कानूनों  से  जनता  को  राहत
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 मिलनी  चाहिये  देश  में  एक  ऐसी  हालत

 पैदा  ही  गई  थी  जसे  इस  देश  में  कोई  सरकार

 ही  नहीं  है  ।  हम  सरकारी  कर्मचारियों  से

 पूछते  थे  तो  वे  कहते  थे  कि  हम  सरकार  नहीं

 है।  थे  भी  सरकार  को  गालियां  दिया

 करते  थे  ।  मजदूर,  विद्यार्थी,  दुकानदार,

 व्यापारी  सब  के  सब  अपने  फर्ज़  को  भूल

 बैठे  थे  ।  यहां  तक  कि  हम  चने  हुए  नुमाइन्दे

 संसद  सदस्य  और  विधायक  भी  अपने  को

 सरकार  में  नहीं  समझते  थे  लेकिन  एमरजेन्सी

 कराने  के  बाद  सरकार  क्‍या  है--यह  चीज़

 हमारे  सामने  भाई  है  कौर  इसी  लिये  मैं

 इसका  स्वागत  करता  हूं  क्‍योंकि  इसने

 हमारे  फ़  की  याद  को  ताज़ा  कर  दिया  है  ।

 इस  मौके  पर  एक  बात  में  ज़रूर  कहना

 चाहता  हूं  जनता  को  जब  सहूलियतें  नहीं

 मिलती  हैं,  उनको  सहयोग  नहीं  मिलता  है,

 रोटी  नहीं  मिलती  है  तब  उनके  इन्दर

 सन्तोष  पदा  हो  जाया  करता  है--यह

 एक  हकीकत  है  ।  राज  हमारे  यहां  के  किसान

 बहुत  परेशान  हैं  ।  तमाम  हिन्दुस्तान  में  गन्ने

 की  कीमत  का  70  करोड़  रुपया  बकाया  है

 कौर  केवल  उत्तर  प्रदेश  में  24  करोड़  रुपया

 बकाया  है  जिसमें  से  6  करोड़  रुपया  तो

 97—72—73~—74  का  बकाया  है।  सिर्फ

 जिला  सहारनपुर  में  साढ़े  चार  या

 पौने  पांच-करोड़  रुपया  बकाया  है  i}  उनमें

 बड़े  बड़े  किसान  नहीं  हैं,  ज़मीदार  नहीं  हैं।

 उनमें  छोट  छोटे  किसानों  का  पैसा  है  ।

 बड़े  बड़े  किसान  तो  आप  जानते  हैं  सोस/यटी

 वालों  से  मिलकर  अपना  पैसा  वसूल  कर

 लेते  हैं,  लेकिन  गरीब  को  पैसा  नहीं  मिल

 पाता,  जिनमें  मालिनी  थामस  है,  छोटे

 किसान  हैं.  10-20-50  सीधे  वाले  किसान

 हैं  ।  इस  हाउस  के  जरिये  मैं  किसानों  की  यह
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 हि  मंकी  सज  सेना i  _  यह  गरीबों  के  देश  हैं।  पोज
 मानवता  रे

 सबीज  सरकार  तक,  हमारी  प्रारम्भ  भिंनिस्टर  क्या  कहती  हैं
 i  मानवता  कहती  है--शर

 तक;  कष्  मंत्रों.  तक  पहुंचाना  चाहता  हूं  q

 gar  पेमेन्ट  जिल्दों  से  जल्दा  होना  चाहिये

 और  इस  मसले  का  हल  होना  चाहिये  |

 '  5
 ही  स्वामी  भ्रह्मामन्द  जो  (हमीरपुर):

 'समारोह  महोदय,  मैं  इस  संशोधन  विधेयक

 का  समर्थन  करता  हूं  ।  हमारी.  संस्कृति  क्‍या

 हैं
 ?  सरकारें  क्‍यों  बनती  हैं

 ?  सरकार  या

 संस्कृति  मानवता,  को  ऊंचा  उठाने के  लिये  बनती

 हैं।  जब  देश  के  अन्दर  पानकर्ता  खत्म हो  रही

 थी,  पूंजीपति  बढ़  रहें  थे;  जब  देश  शोर  विदेश

 “के  पूंजीपतियों  ने  देखा  कि  इन्दिरा  गांधी  ने

 गरीबों  का  नाम  लिया  है,  मानवता  का  नोम

 “लिया  है  तो  इन  सारे  पूंजी  ,तियों  ने  इकट्ठ

 होकर  इंदिरा  गांधी  को  हुकूमत  को  खत्म

 करने  ब  इरादा  कर  लिया  ।  ऐसी  स्थिति

 में  हमारी  इंदिरा  गाँधी  भ्रापंतंकालीन

 स्थिति  इस  देश
 में  लाई  कौर  उनका  बहादुरी

 से  मुकाबलों  किया  हिन्दू  संस्कृति  के  अं गुसार

 हो  ऐसे  देशेद्रोह्टियों  की  एक  लाइन  में  खड़ा

 करके  गोलियों  से  उड़ा  दिया  जाता  हैं,

 क्योंकि  संस्कृति  मानवता  की  रक्षा  के  लिये

 होती  है  ।

 राज  एक  वकील  4  हजार  रुपये  एक

 दिन  की  फीस  लेता  है,  एक  बड़ा  अफसर

 सीन  हजार  रुपये  लेता  है,  लेकिन  एक  मजदूर

 को  सिर्फ  4  रुपये  मिलते  हैं,  जब  कि  वह

 मजदूर  सारे  दिन  काम  करता  है  खेतीहर

 मजदूर  इतवार  को  भी  हल  चलाता  है,  उसको

 क्या।  कोई  पावर  टाइम  मिलता  है
 ?  वें

 हमारे  हाई  कोर्ट  और  सुप्रीम  कोर्ट

 किस:  गरीब  की  मदद  करते  हैं  ।  लेकिन

 जब  इन्दिय  गांधी  ने  ग़रीबी  को.  दूर  करने

 का  बीड़ा  उठाया  तो  सारी.  अदालतें,  ये  हाई

 कोर्ट,  इन्दिरा  गांधी  के  खिलाफ़  हो  गये  ।

 ... मैं श्राजं  यह  -सही  बात  कहता  डूँएरन्दिस

 “गांधी  की  आवाज़  को  ये  दवा  नहीं  सकते  |

 एक  आदमी  को  कपड़ा  मिले,  ध: उ  एक  इब्सेन

 को
 न्याय  मिले  ।  मानवता  कहतें।  है  कि  हर

 इन्सान  को  दवाई,  भोजन,  बस्स  मिले

 उसके  साथ  बराबरी  का  बर्ताव  हो  ।  ओज  तक

 हमारे  देश  में  पूंजीपतियों  द्वार  हरिजनों

 शौर  मेहतरों  को  बराबरी  का  भ्रंधिकार  नहीं

 दिया  गया  जब  पूंजीपतियों  ने  देखा  कि  प्रधान

 मन्त्री
 सब  को  बराबर  कर  रही  हैं  तो  उन्होंने

 संगठित  हो  कर  प्रधान  मंत्री  को  ही  हटाने

 का  षडयंत्र  रचा  |  बराबरी  के  माने  यह  नहीं

 थे  कि  बड़े  आदमी  को  काट  देतीं  और  छोटे

 भ्रामक  को  बढ़ा  देतीं  ।  बराबरी  के  माने  थे

 कि  जरूरत  की  चीज़ें  सब  को  मिलें  ।  इसीलिये

 इन्दिरा  गांधी  को  मारने  का.  प्रयास  किया

 शौर  देश  में  हत्या यें  बढ़  गई  एसी  स्थिति

 में  क्या  हो  सकता  था,  सिवाय  इसके  जो

 प्रधान  मंत्री  ने कदम  उठाया  ?  मैंने  पहले  ही

 कहा  था  कि  जयप्रकाशजी  को  नारद  मोह

 हो  रहा  है  शरीर  वह  सत्ता  हथिया  कर  देश

 का  नेता  बनना  चाहता  है,  इसको  फ़ौरन

 बन्द  किया  जाय  ।

 मेरी  मांग  है  कि  वकीलों  को  खत्म  करना

 चाहिये,  न्यायालय  पंचायत  के  रूप  में  बदलने

 चाहिये,  हर  आदमी  की  मेहनत  करनी

 चाहिये  |  यह  नहीं  कि  एक  आदमी  तो  हजारों

 के  कपड़े  पहन  कर  घने  और  एक  आदमी

 नंगा  घूमे  ।  जो  चार,  चार  हज़ार  रुपया

 रोज़  का  लेते  हैं  उनकी  सारी  सम्पति  का

 राष्ट्रीयकरण  होना  चाहिये,  श्रावश्यकंता  से

 अधिक  जिसके  पास  भी  धन  हो  उसको

 निकाला  जाय  और  उस  सम्पत्ति  को  देश

 हित  में  लेंगीं  दिया  जाये

 मैं  सत्यासी  हूं,  मेरी  कोई  व्यक्तिगत

 सम्पत्ति  नहीं  है  ।  मेरे  (ता  ज़मींदार  थे  i

 स॒  था सी  होमे  के  बाद  मेरे  पास  जायदाद  से
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 संबंधित  कागज़  झा,  मैंने  कहा  कि  मैं

 सन्यासी  हूं  मुझे  कुछ  नहीं  चाहिये  ।  मूझे

 जो  यहां  से  तनख्वाह  मिलती  है  उसमें  से

 मैं  एक  पैसा  भी  अपने  लये  नहीं  लेता,  सारा

 पैसा  मैं  स्कूल,  कालेज  को  देता  हूं  ।  मैं  भिक्षा

 मा  (कर  खाता  हूं  ।  गांधी  जी  का  सम्पर्क

 मैंने  किया  है  और  देखा कि
 जब  तक  देश  में

 गरीबी  है  तब  तक  किसी  को  सम्पत्ति  रखने

 की  जरूरत  नही  है  ।  इन्दिरा  जी  ने  गरीबों

 को  ऊ  ?  उठाने  की  बात  की  तो  दुनिया  के

 तौर  हमारे  देश  के  पूजा पति  उनका  विरोध

 कर  गह  है  ।  इन्दिरा  जी  ने  तो  ऐसे  लोगों  को

 जल  में  बन्द  किया,  लेकिन  अगर  मैं  प्रशासक

 होता  तो  ऐसे  लोगों  को  गोली  से  उडवा  देता

 Spt  GIRIDHAR  GOMANGO

 (K  raput).  Mr.  Chuirmau,  Sir,  I  rise

 {o  support  this  amendment  Bill  be-

 caus.  i!  has  been  brought  at  the  ap-

 prop  tate  time  and  the  emergency  has

 been  enforced  to  stop  the  internal

 disturbances,  This  is  a  ripe  time  for

 the  penple  to  get  rid  of  internal  dis-

 turbances  I  am  not  going  to  repeat

 again  as  to  what  happened  _  before

 emergency.

 The  development  of  the  country

 depends  upon  the  people,  the  politi-
 cians.  the  personnels  and  the  press.
 In  the  interest  of  the  country  it  is

 highly  cssential  for  these  four  groups
 to  have  discipline  by  which  the  coun-

 try  can  progress,

 India  has  got  two  Gandhi  eras—

 ‘Mahatma  Gandhi  era’  started  in  947

 which  brought  independence  to  this

 country.  The  next  era  is  from  974

 onwards  which  is  ‘Indra  Gandhi  era’
 which  will  bring  economic  indepen-
 dence  to  the  country.  The  democra-
 tic  socialism  of  which  we  are  thinking
 of,  can  be  achieved  because  of  this

 emergency.  The  Act  wag  passég  pre-

 viously  but  the
 action  wag  not  efficient

 but  after  tie  declaration  of
 emergency
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 it  became  efficient.  Why  not,  there-

 fore,  invite  emergency  and  MISA  ?

 Tre  country  needs  revolution,  not

 red  .evolution  but  green  revolution,

 Thy  country  requires  reformution.

 Reformation  will  not  come  al]  of  a
 sudden  just  like  revolution  Some

 May  get  temporary  gain  but  may  lose

 permanently  if  they  do  not  tolerate
 all  this.  We  respect  our  great  leader

 Shrimatj  Indira  Gandhj  who  has  got
 three  ‘T”  powers  that  is  to  say,  maxi-
 mum  Tolerance,  appropriate  Timing
 and  Tackling  the  problem.  These  are
 the  three  T’s,  She  is  serving  the

 :ountry  with  sincerity  and  devotion
 and  she  wants  the  country  to  be  a
 Letier  nlave  for  future  generations.

 While  concluding,  I  would  say  that
 the  MISA  will  eradicate  al]  these  evils
 from  A  to  Z  These  evils  are:  Agita-
 tion.  Black  Money,  Corruption,  Des-
 truction  and  disturbance,  Exploitation,
 Falsehood,  Goondaism,  Hoarding,  In-

 security,  Jealously,  Kith  and  _  kin

 favouritism,  Laziness,  Mannerless

 things  and  Murders,  Nepotism,  Orga-
 nisations  which  are  not  good  for  the

 country,  Political  abuses  which  will
 pollute  the  political  atmosphere,
 Quarrels  for  power,  Reactionary  for-
 ces,  Sabotage,  Threatenings,  Unwant-
 ed  things.  Violence,  Worst  position  of
 the  country,  and  Youth  Unrest,  Re.

 Sarding  the  letters  ‘X’  and  ‘Z’  I  woulg
 say  this:  The  MISA  wil]  put  ‘X’  mark,
 that  is,  ‘into’  in  regard  to  all  these
 evils  and  we  will  get  ‘Z’,  that  is,
 ‘Zero’  which  means,  complete  eradi-
 cation  of  the  said  evils.

 श्री  रास  सिह  भा  (इंदौर)
 सभापति  जी,  मुझे  दुख  कौर  प्राश्चरयं  होता

 है  कि  ऐसे  विषय  पर  बोलने  के  लिए  केवल

 5  मिनट  का  समय  मिला,  शौर  मेरे  जैसे

 आदमी  को  जो  बहुत  ज्यादा  इस  विषम  में

 कहना  चाहता  हो।  खैर  बाप  के  हुक्म  का

 पालन  करना  है  !  मुन्ने  मंत्री  जी  से  एक

 प्रश्न  पूछता  है  कि  यह  इमरजेंसी  का  समय, है,
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 इसमें  सरकार  भी  चिन्तित  है  और  हम  भी  ।

 देश  की  स्थिति  में  कुछ  सुधार  होना  चाहिए

 और  जो  अशान्ति  फना  रहे  हैं  उनको  अ्रच्छी

 संज्ञा  भी  मिलनो  चाहिए।  इसमें  कोई  शक

 नहीं  है।

 ग्राम  हाल  में  गुजरात  विधान  सभा  में

 यहां  के  गृह  मंत्री  ने  सदस्यों  को  यह  आश्ना-

 सन  दिया  है  कि  पिछले  वर्ष  गुजरात  में  नव

 निर्माण  समिति  का  जो  आन्दोलन  चला  और

 जिसको  ले  कर  सारे  देश  में  ख़राबी  हुई

 जयप्रकाशजी  मृत-रा1:  जैसे  पड़े  थे
 उनको

 भी  जोश  शाया,  उस  आन्दोलन  में  जिन्होंने

 आग  लगाई,  तोड़  फोड़  की,  हड़तालें  कराई,

 कितनी  हत्या यें  हुई  हैं  शर  ऐसे  मामलों  को

 लेकर  जो  पकड़े  गये  हैं  उनके  लिए  गृह  मंत्री

 ने  कहा  है  कि  उनको  छोडा  जायगा  ओर

 सरकार  उनके  खिलाफ़  कैसे  वापस  लेने

 के  बारे  में  विचार  कर  रही  है।  इतना  ही

 नहीं  जो  रपए  आन्दोलन  में  पुलिस  शौर

 मिलिटरी  के  द्वारा  मारे  गये  हैं  उ  के  परिवार

 बालों  को,  मृतकों  का  वीरता  का  पुरस्कार

 दिया  जायगा  और  परिवार  को  आजीवन

 पेंशन  दी  जायगी,  जैसे  देश  की  आजादी  के

 लिए  फ्रीडम  फायटर  को  दी  जाती  है  ।

 दूसरी  बात  यह  कि  जिस  पुलिस  ने  ला

 एण्ड  झा डर  मेनटेन  करने  के  लिए  जो  कार्यवाही

 की  है  उन  पुलिस  जवानों  के  खिलाफ़  कार्य-

 वाही  की  जायगी।  यह  वहां  के  गृह  मंत्री

 नेकहा  है।  मैं  मंत्री  जी  से  जानना  चाहता

 हूँ  कि  क्या  ऐसी  सरकार  को  बने  रहने  देना

 चाहिए  ?  एक  प्रश्न  यह  है  कि  जो  देश

 के  अन्दर  तोड़  फोड़  कर  रहे  हों,  श्रागजनी

 कर  रहे  हों,  हत्या  कर  रहे  हों  उन्हें  तो  पुरस्कार

 देंगे  शौर  जिन्होंने  ला  एण्ड  झा डेर  मेनटेन

 करने  के  लिए  अपनी  ड्यूटी  बजाई  है  उनके

 ऊपर  कार्यवाही  की  जायगी  शोर  वह  भी

 ऐसे  वक्‍त  में  जब  कि  देश  में  इमरजेंसी  है
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 कौर  उसमें  ये  सारे  कानूत  बन  रहे  हैं,  क्‍या

 यह  उचित  होगा  ?  इसका  गृह  मंत्री

 जी  ख़लासी  करें  कि  गुजरात  विधान  सभा

 में  जो  वहां  के  गृह  मंत्री ने  स्टेटमेंट  दिया  है

 उसके  बारे  में झाप  क्‍या  सोच  रहे  हैं  ?

 श्री मनु,  मैं  यह  निवेदन  करना  चाहता

 हैँ  कि  मै  मज़दूरों  में  काम  करता  हूं  कौर

 गुजरात  मज़दूर  महाजन  मजदूरों  की

 संस्था  है  और  “मजदूर  संदेश”  उनका

 मुख्य  पत्र  है।  जो  मजदूर  महाजन

 हैं  वे  मुराद  जी  ग्रुप  से  सम्बन्धित  है,  संगठन

 कांग्रेस  से  सम्बन्धित  है  कौर  इस  चुनाव

 में  कांग्रेस  के  विरुद्ध  उन्होंने  अहमदाबाद  में

 झपने  उम्मीदवार  खड़े  किये  थे  शीर  मैं

 आपको  बताना  चाहता  हूं  कि  वहां  पर  6

 सीटों  मेंसे  पाच  सीटें  हमले  जीती।  केवल

 एक  ही  सीट  वे  जीत  पाए।  इस  तरह  से

 श्राप  देखें  कि  वहां  पर  मजदूर  लोगो  ने  काग्रेस

 का  साथ  दिया  ।

 में  यह  भी  बताना  चाहता  हूं  कि  उपाय

 के  समय  वहां  पर  मज़दूर  काम  पर  जाते  थे

 कौर  नव-निर्माण  समिति  वाले  उन  मजदूरों

 को  काम  पर  जाने  से  रोकते  थे  ।  उन

 मज़दूरों  ने  उस  टाइम  पर  जब  कि  दो  महीने

 तक  कर्फ्यू  लगा  हा  था,  उसमें  मिलें

 चलाई  ध्रौर  वे  मिलिट्री  वालों  से  कहते  थे

 कि  हमें  प्रोटेक्शन  मिलनी  चाहिए।  उस

 वक्‍त  वहां  पर  मिलिट्री  लगी  हुई  थी  और

 थे  उसकी  प्रोटेक्शन  चाहते  थे।  इस  तरह

 से  जो  ग़रीब  वर्ग  था,  बह  मेहनत  करके  पेट

 भरना  चाहता  था  कौर  मिलिट्री  से  प्रोटेक्शन

 मांगता  था  लेकिन  दूसरे  लोग  उनको  काम

 नहीं  करने  दे  रहे  थे,  भाग  लगा  रहे  थे

 कौर  मारपीट  कर  रहे  थे  ।

 MR.  CHAIRMAN:  I  would  request
 you  now  to  conclude.
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 की  राम  सिह  भाई  :  इस  सम्बन्ध  में

 मुझे  बहुत  कुछ  कहना  था।  म॑ने  पहले  समय

 मांगा  था  लेकिन  मुझे  मौका  नहीं  दिया  गया  ।

 तब  श्राप  कहते  है  तो  मै  बन्द  कर  देता

 हूँ

 MR.  CHAIRMAN:  I  am  really  sorry.

 Kindly  conclude.

 श्री  रास  माह  भाई  :  श्रोता,  मैं  यह

 देखता  हू  कि  यहां  पर  कुछ  लोगो  की  मोनो-

 पली  है  और  उनका  ही  नाम  बोलने  में  आगे

 होता  है  कौर  उनको  ज्यादा  टाइम  भी

 दिया  जाता  है।  जो  पुराने  भ्रामक  है  कौर

 बूढ़े  अनुभवी  आदमी  है,  उनको  वक्‍त  नहीं

 मिलता  है।

 मेरे  पास  जयप्रकाशजी  का  एक  लेख  है,

 मैं  उसको  उद्धत  करना  चाहता  था  जिस  में

 उन्होने  गाधीजी  के  लिए  बहत  गन्दे  शब्द

 लिखे  है।  उनको  कैसे  सर्वोदय  नेता  माना

 जासकता  है।  जयप्रकाशजी  भी  सर्वोदय

 नेता  रहे  ही  नही  ।  वे  तो  हार  मान  कर

 सर्वोदय  के  शरणागत  हो  गये  थे।  लेकिन

 आप  मुझे  और  समय  नहीं  दे  रहे  है,  इसलिए

 मैं  उसको  उद्धत  नही  कर  रहा  हूं  ।

 SHRI  B.  R,  SHUKLA  (Bahraich):

 Mr.  Chairman,  Sir,  this  House  has

 already  approved  the  proclamation  of

 emergency  and  the  present  amending

 provisions  in  the  Maintenance  of  In-

 ternal  Security  Act  are  nothing  but

 the  necessary  follow-up  legal  action

 because,  if  we  have  to  deal  effectively
 with  the  emergency  provisions,  then,

 necessarily,  we  have  to  introduce  such

 changes  which  curtail  and  restrict  the

 persona]  liberty,  the  abuse  of  which

 is  threatening  the  very  existence  of

 the  State.  Therefore,  my  respectful
 submission  is  that  it  is  perfectly  in

 accordance  with  the  constitutional

 provision  contained  in  Article  22,  The
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 present  amending  Bill  makes  provi-
 sions  which  shall  be  coextensive  with

 the  period  of  emergency.  Therefore,
 the  drastic  measure  would  not  be  in

 operation  after  the  cessation  of  emer-

 gency.  That  is  one  basic  feature.

 Secondly,  it  is  not  necessary  to  dis-
 close  the  facts  or  the  grounds  on  which
 a  person  is  sought  to  be  detained  by
 the  appropriate  authority  under  this

 amending  Bill.  Thirdly,  it  also  pro-
 vides  that  it  is  not  necessary  that  the

 person  so  detained  should  be  given
 an  oppurtunity  to  make  representa-
 tion.  These  are  the  departures  from
 the  common  law  and  the  natural  rule
 of  justice.

 Now,  when  there  is  a  conflict  be-
 tween  individual  liberty  and  ‘he
 State,  then,  certainly,  the  State,  as  the
 custodian  of  the  rights  and  liberties
 of  the  entire  nation  has  to  override
 and  suspend  the  personal  liberty  of
 an  individual.  It  would  be  asked  why
 this  draconian  law  is  sought  to  be  im-

 posed  banning  all  sorts  of  personal
 freedom.  My  answer  to  this—and  all
 of  us  are  of  this  view——is  that  there
 are  big  sharks  in  the  shape  of  sabo-
 teurs,  in  the  shape  of  enemy  of  the
 State  and  in  the  shape  of  anti-social
 elements  who  cannot  be  brought  with-
 in  the  clutches  of  the  ordinary  law  of
 the  land.  They  are  too  big  and  too
 powerful  to  break  the  sinews  of  the
 net  of  common  law.  Therefore,  this

 amending  Bill  has  been  thought  to  be

 necessary  to  be  on  the  statute  book.

 My  submission  is  those  enthusiastic
 friend  sitting  on  this  side  should  not
 think  that  these  measures  are  remedies
 for  all  times  to  come.  These  measures
 are  not  a  penacea  for  al]  evils—social,
 administrative,  political  ang  economic.
 The  only  thing  which  the  hon’ble
 Home  Minister  has  to  take  care  is
 this  that  he  should  impress  upon  the
 authorilies  at  the  State  and  adminis-
 trative  level  to  see  that  they  should
 not  make  an  indiscriminate  use  of
 these  provisions  in  detaining  innocent

 persons  with  malafide  and  witerior
 motives  otherwise  just  as  in  the  case
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 of  medicine,  when  the  most  powerful
 medicine  is  to  be  applied,  the  milder
 does  not  have  any  effect.  The  harsh

 remédy  does  not  always  bring  about
 the  desired  results.  I  would  like  to

 say  a  word  about  ‘liberty’.  From  time
 immemorial  Hberty  has  been  valued

 and  loved.  About  ‘liberty’  one  very
 eminent  writer  has  said  these  words:

 “Thou  hatest  nothing  but  the

 whip,  the  chain  and  the  dungeon
 key;  Thou  art  the  only  deity  before
 whom  the  devotee  does  not  trem-

 ble”,

 I  will  conclude  by  saying  that  the
 anti-social  elements  who  are  the  ene-

 rics  of  the  State  must  be  dealt  with

 effectively.

 MR.  CHAIRMAN:  I  have  to  offer

 my  regrets  to  the  other  hon.  Members
 who  could  not  be  given  the  opportu-
 nity  to  speak  because  we  had  decided
 that  the  Minister  will  reply  at  5
 O'clock.  There  are  ten  to  twelve

 Members  stil]  who  want  to  speak.  I
 think  the  understanding  was  here
 that  the  Minister  will  begin  at  5  P.M.
 So,  I  “पा  7९0  the  ton  Minister  to

 reply.

 THE  MINISTER  OF  HOME  AF.

 FAIRS  (SHRI  K.  BRAHMANANDA

 REDDY):  Mr.  Chairman,  Sir,  at  the
 outset  I  would  like  to  thank  all  the
 hon.  Members  on  this  side  of  the
 House  ag  well  as  on  the  other  for

 giving  their  support  to  this  MISA  am-

 ending  Bill.  I  have  not  tried  to  cover
 the  same  ground  because  it  has  al-

 ready  bec:,  ccvered  .vhen  the  Resolu-
 tion  an  proclamation  of  emergency
 was  taken  up  by  this  House.  Suffi-
 cient  material  has  been  put  forward
 either  by  the  mover  of  the  Resolution

 or  the  Prime  Minister  intervening  or
 other  hon.  Members  participating  in
 the  debate.  I  have  algo  said,  Sir,  that
 the  activities  of  certain  political  par-

 ties  in  the  last  two  years  have  been

 so  violent  disruptive  of  national  unity

 and

 it  looked  as  if  the  nation  was

 ifting  towards  anarchy  because  of
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 the  activities  of  these  leaders  of  poli-
 tica]  parties.  As  Mr.  Indrajit  Gupta
 has  said,  this  Proclamation  and  the

 subsequent  amending  Bill  of  the  MISA

 has  come  about  because  of  the  une

 precedented  circumstances  in  the

 country.  Naturally,  Sir,  an  unprece-
 dented  situation  where  we  see  clearly
 the  prospect  of  the  nation  drifting  to-

 wards  Jawlessness  and  violence  and

 then  coming  in  the  way  of  activities

 which  would  go  to  help  or  ameliorate
 the  condiliong  of  the  weaker  sections

 of  the  society,  has  to  be  met  effective-

 ly.  If  that  has  to  be  met  effectively,

 naturally,  certain  sieps  have  got  to

 be  taken.  As  the  Prime  Minister  once

 remarked,  in  the  other  House,  it  3s  a

 painful  necessity.  The  activities  of

 these  leaders,  of  these  parties,  have

 necessitated  the  proclamation  of  em-

 ergency  and  the  subhsequeni  actions
 had  to  be  taken  for  strengthening  the

 nation,  seeing  to  it  that  no  serious  in-

 ternal  disturbances  arise  and  that  the

 nation  and  the  nation’s  economy  so

 get  strong.

 Now,  my  friend,  Mr.  Shamim  was

 saying  that  at  the  time  when  MISA

 was  introduced  originally,  there  was
 an  assurance  on  behalf  of  the  Gov-

 ernment  that  it  will  not  be  used

 against  political  activities.  Of  course,
 I  have  also  said  on  Some  other  occa-

 sion  that  MISA  will  not  be  used

 against  legitimate  political  activities.
 It  does  not  mean  that  all  activities

 whether  violent  or  otherwise,  disrupt-

 ing  the  country  and  indulged  in  by
 politicians  are  exempted.  Therefore,

 you  have  to  distinguish  between  law-

 ful  political  activities  and  subversive
 or  violent  activities  indulged  in  by

 politicians.  Therefore,  Sir,  you  have
 to  make  a  distinction.

 Has  Mr.  Shamim,  in  spite  of  his

 great  advocacy  for  democratic  tradi-

 tions—-he  hag  quoted  Gandhiji;  he  has:

 quoted  Panditji;  he  hag  quoted  some

 others—taken  care  to  see  whether

 such  things  have  been  happening
 these  years  ave  legitimate  political’
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 activities  and  lawful  activities?  Are

 they  indulged  in  in  some  other  coun-

 tries,  which  you  wanted  to  quote?
 Even  in  Britain,  I  am  told,  there  is

 a  Defence  of  Realm  Act  which  takes

 care  of  situations  like  this.  I  do  not

 want  to  go  into  it  again.  Do  you  think

 that  incitement  to  the  Police  or  the

 Army  is  a  legitimate  political  acti-

 vity?  As  Mr.  Bhogendra  Jha  has  said

 and  as  Mr.  Singh  hag  also  said  who
 was  present  at  the  meeting,  no

 public  meeting  could  be  held  without

 armed  political  cadres  to  preserve

 peace  and  order.  Or,  do  you  think

 that  a  Janta  Sarkar  or  a  Janta

 Adalat—I  have  not  urderstood
 it  ull  now,  |  do  not  know’  whether

 my  friend  Mr  Shamim  has  understood

 i—or  encouragement  io  violence  or

 creating  a  Climate  of  not  only  violence

 but  hatred;  the  type  of  false  and  base-
 less  rumour-mongering  and  this  chi-
 racter  assassination  jndulged  in  even
 on  the  floor  of  this  House-—do  you
 think  this  is  a  thing  which  can  be  call-
 ed  legitimate  politica]  activity?  Docs
 it  not  shake  people's  faith?  Does  it
 not  shake,  as  the  Prime  Manister  once

 remarked,  pceople’s  will?  After  all,
 we  are  a  democracy  We  want  to  in-
 volve  our  people  in  our  development
 activities.  We  want  to  make  them

 partners,  Not  only  do  We  want  them

 to  be  determiners  of  their  own  des-

 tiny,  not  only  do  we  want  them  to
 determine  what  type  of  government
 they  should  have  in  this  country,  but

 छू)  also  want  them  to  involve  them-
 selves  at  every  stage  and  in  every
 sphere,  in  every  region,  actively  in
 the  development  activities  so  that

 they  can  not  only  feel  but  share  in
 the  fruits  thereof.

 Therefore,  my  submission,  as  I  have
 Said  even  in  the  other  House,  is  that

 if  all  of  us  believe  in  the  democracy
 that  we  have,  that  our  elders  have

 given  us,  we  have  to  play  the  rules  of

 the  game  strictly.  Therefore,  my  sub-

 mission  is  that  it  can  be  taken  that  it
 should  not  be  used  against  any  legiti-
 mate  political  activity,  but  not  all
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 types  of  political  activity,  vislent,
 subversive,  just  because  they  are  in-

 dulgeqg  in  by  some  political  parties.

 SHRI  S.  A.  SHAMIM:  You  have

 arrested  journalists.  This  morning

 you  arrested  Kuldip  Nayyar.  What

 incitement  to  violence  did  he  indulge
 in?  He  was  arrested  under  MISA.

 SHRI  K,  BRAHMANANDA  REDDY:

 I  am  coming  to  that,  I  would  tell  Shri

 Sham'm  that  law  is  no  respector  of

 persons.  My  friend,  Shri  Bhogendra

 Jha,  was  remarking  in  his  speech  that

 a  Dean  was  arrested  or  a  Professor

 Was  arrested  ang  some  other  person
 wus  arrested.  I  want  to  say  this.  This

 is  not  only  about  politicians.  A  pol.
 tician  may  be  a  big  politician.  It  de-

 pends  on  what  activity  he  does,  what
 is  the  activity  he  is  indulging  in,  wnat

 t)  he  planning  what  is  he  trying  to

 do,  what  is  he  likely  to  da.  That  is
 the  question.  It  is  not  a  question  of
 status.  If  it  is  a  question  of  status

 all  these  leaders  should  noj  be  detain-
 ed  Therefore,  you  must  make  a  dis-
 tinetion,  A  person  because  of  his

 position  may  occupy  a  status  or  sta-

 ture,  but  it  does  not  mean  that  he  is
 not  indulging  in  some  activity  which
 is  detrimental  to  the  interests  of  the
 nation.

 SHRI  VASANT  SATHE  (Akola):
 You  are  not  supposed  to  tell  all  that

 to  Shri  Shamim  as  to  what  they  are

 indulging  in,

 SHRI  K.  BRAHMANANDA  REDDY:

 No,  no.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode):  There  are  certain  cases

 where  bureaucrats  have  misused

 authority,  where  local  police  people
 have  misused  authority.

 SHRI  K.  BRAHMANANDA  REDDY:
 I  am  coming  to  that.  Just  have  some

 patience.

 You  said  about  a  free  press  also.

 Certainly  times  without  number,  the
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 Prime  Minister  has  stated,  and  many
 others  have  stated,  that  the  press
 should  be  free.  We  do  not  want  to

 interfere.  But  you  have  seen  a  sec-

 tion  of  the  press  acting  as  if  there  is

 only  a  one-way  traffic,  trying  to  00

 some  things  which  support  this  type
 of  attitude  or  mentality.  Naturally,
 therefore,  it  has  to  be  taken  care  of.

 SHRI  S.  A.  SHAMIM:  That  section
 of  the  press  is  now  censored.

 SHRI  K.  BRAHMANANDA  REDDY:

 Rightly,  hon.  friends  on  this  side  uf
 the  House  as  well  as  Shrj  Indrajit
 Gupta  raised  a  point  that  the  extra-

 ordinary  powers  that  we  acquire  un-
 der  MISA  should  not  be  abused  or
 misused.  I  certainly  agree  with  it.
 the  Prime  Minister  has  advised  the
 Chief  Ministers  to  be  careful  in  the
 application  of  MISA  and  we,  on

 behalf  of  the  Home  Ministry,  have
 cautioned  the  respective  State  Gov-
 ernments  against  any  possible  abuse
 Or  misuse.  Even  so,  it  may  be  possi-
 ble,  it  may  be  within  the  knowledge
 of  some  hon.  members,  that  some
 misuse  or  abuse  has  taken  place.
 Certainly  it  will  be  within  the  com-
 petence  of  the  respective  detaining
 authorities  as  well  as  the  Central

 Government
 to  see  that  this  type  of

 impression  is  not  given  to  the  public.

 SHRI  INDRAJIT  GUPTA:  The
 public  will  not  know  anything.

 SHRI  ‘  K.  BRAHMANANDA
 REDDY:  I  want  to  say  another  thing
 in  this  connection.  Some  friends
 may  say  that  some  CPI  Members  had
 been  arrested.  I  am  not  trying  to

 justify  the  arrest  or  detention.  I  am

 only  trying  to  say  that  just  the  fact
 that  a  man  belongs  to  a  particular
 party  is  not  the  criterion.  As  ]  have
 said  earlier,  what  he  is  doing  and
 what  he  is  planning  to  do  are  rele-
 vant  points.

 Shri  Indrajit  Gupta  and  other

 friends  said  that  if  the  wife  or  child
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 of  an  arrested  persons  was  not  well,
 he  would  not  be  given  any  inter-
 view.  That  is  not  correct.  Persons
 detianed  after  the  emergency  are

 governed  by  the  same  rules  as  were

 applicable  to  the  original  MISA.  In-

 terviews  with  family  members  are

 not  totally  prohibited  they  are  per-
 mitted  in  certain  specified  circum-

 stances.  ‘heir  frequency  is  regulat-
 ed.  Interview  with  lawyers  is  also

 being  permitted.  You  should  not  go

 with  the  impression  that  interviews

 with  family  members  or  close  rela-

 tions  are  prohibited.  It  may  not  be

 as  frequent  ag  it  used  to  be  but  cer-

 tainly  it  is  permitted  and  it  is

 regulated.

 He  also  raised  another  question—

 the  duration  of  operation  of  this  pro-
 vision.  It  is  mentioned  in  the  amend-

 ing  Bill  itself  in  clause  6:  “Notwith-

 standing  anything  contained  in  this

 Act  or  any  rules  of  natural  justice

 the  provision  of  this  section  shall  have

 effect  during  the  period  of  operation

 of  the  Proclamation  of  Emergency

 issued  under  clause  (l)  of  article  352

 of  the  Constitution  on  the  3rd  day  of

 Necemher,  1971,  or  the  Proclamation

 of  Emergency  issued  under  that

 clause  on  the  25th  day  of  June,  1975,

 or  a  period  of  twelve  months  from

 the  25th  day  of  June,  1975,  which-

 ever  period  48  the  shortest.”  This

 relates  to  the  point  raised.

 SHRI  INDRAJIT  GUPTA:  You

 have  not  clarified  anything.

 SHRI  K.  BRAHMANANDA

 REDDY:  So  far  ag  clause  6  of  this

 amending  Bill  is  concerned,  it  is

 limited  to  the  duration  of  the  emer-

 gency  or  a  period  of  44  months,

 whichever  is  earlier.

 I  do  not  want  to  go  into  other

 matters,  about  some  industrialists

 and  others  meeting  the  Prime  Min-

 ister.  Jt  does  not  mean  that  what

 everybody  says  is  swallowed  or  that

 it  is  taken  without  reservation,  It  is
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 good  for  a  cross  seation  of  society  to
 80  and  inform  the  Prime  Minister:
 We  give  our  co-operation.  You  take  it
 to  the  extent  that  it  is  advantageous.

 My  friend  from  the  Anna  DMK
 welcomed  the  Bill.  I  think  him.  can
 also  tell  my  friend  from  Gujarat  as
 well  as  the  ADMK  friend,  that  we
 are  aware  of  what  is  happening  in
 Gujarat  or  Tamilnadu.

 Now,  as  I  have  mentioned,  even  at
 the  outset,  even  in  my  introductory
 speech,  it  is  not  ag  if  this  ig  the  first
 lime  that  the  grounds  are  not  given
 or  the  Advisory  Board  is  not  brought
 in.  During  the  Proclamation  of

 Emergency  in  1962,  there  was  no

 provision  for  either  grounds  or  Ad-

 visory  Board.  I  have  alsu  brought  it
 to  your  king  notice  to  the  notice  of
 the  hon.  Members  that  in  the  recent
 Bill  that  we  have  passed  two  days
 ago—on  the  23rd  July  1975—with  re-

 gard  to  the  Conservation  of  Forcign
 Exchange  and  Prevention  of  Smug-

 glers  Act,  the  same  thing  has  been

 provided.  No  grounds  or  Advisory
 Board  were  provided  earlier  and

 even  in  4974  there  was  no  provision
 for  Advisory  Boards.  Therefore,  it

 was  not  as  if  this  is  being  resorted  to

 for  the  first  time.  It  has  been  there

 and  88  you  have  rightly  remarked,

 when  this  is  an  unprecedented  situa-

 tion,  a  dangerous  situation,  so  far  as

 the  country  is  concerned,  so  far  88

 the  nation  is  concerned,  when  we

 have  to  meet  it,  there  should  not  be

 a  half-way  house.  We  must  meet  it

 effectively  so  as  to  safeguard  al]  the

 vital  interests  of  the  nation.

 Now,  one  thing  I  would  like  to

 submit  to  you,  that  is  about  the

 possible  abuse  or  misuse  of  this

 power.  Under  original  MISA  also,

 the  detaining  authority  is  restricted

 to  certain  class  of  officers  like  the

 District  Magistrates,  the  Additional

 District  Magistrates  or  some  Commis-

 sioners  or  somebody.  ‘Therefore,  we

 have  taken  care  to  see  that  the  origi-

 nal  detaining  authorities  themselves
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 are  not  small  frys.  They  are  fairly

 high  in  the  ladder  of  Government
 service  and  further  this  is  reviewed
 at  the  highest  level  of  the  State  Goy-
 ernment.  A  review  has  been  pro-
 vided  and  not  only  should  the  State
 Government  see  that  the  declaration
 is  made  within  5  days  but  it  should
 also  periddically  review  the  situation
 and  see  whether  the  detention  order
 has  to  be  kept  or  to  be  revoked.

 Therefore,  that  precaution  hag  been

 taken  to  the  extent  possible.  Now,  it
 Ig  true  I  do  not  believe  in  warning
 but  I  do  say  on  the  floor  of  this
 House  regarding  the  points  that  have
 been  made  by  the  hon.  Members  that
 the  detaining  authorities  must  be  cir-

 cumspect,  and  must  exercise  due  care
 and  see  that  they  do  not  misuse  07

 abuse,  jt  is  within  the  competence  of
 the  State  Governments  to  warn  or

 pull  up  the  authorities  or  revoke  if

 necesseary  any  detention  orders
 which  have  been  found  to  be  not  pro-
 per.  We  are  in  touch  with  the  State
 Governments.  As  I  have  said  earlier
 we  have  cautioned  them  also  against

 any  possible  misuse.  We  have  also  to

 safeguard  against  even  the  threat  of

 detention  or  indulging  in  similar

 practices,  at  certin  times.

 Now,  of  course,  some  friends

 wanted  that  5  days  should  be  limited
 {fo  0  days.  Even  under  the  original
 MISA  a  period  upto  22  days  is  al-

 lowed.  Therefore,  under  the  pressure
 of  circumstances,  action  has  4g  be

 taken  by  the  State  Governments  not

 only  with  regard  to  these  persons

 political  parties  or  others  indulging  in

 violent  activities  but  also  against

 hoarders,  blackmarketeers  and  smug-

 glers  and  naturally  they  would  re-

 quire  some  time.  Fifteen  days  is  nof

 a  big  enough  period  and  a  review  |

 also  provided  within  four  month»

 Practically,  a  month  is  over  now  and,

 therefore,  four  months  is  not  a  big

 period,  In  fact,  one  Hon’ble  Mem.

 ber  wanted  it  to  be  reduced  to  three

 months.  Between  three  and  four

 months  there  is  not  much  difference...
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 SHRI  M.  Cc.  DAGA:  Four  months

 means  20  days,

 SHRI  NIMBALKAR  (Kolhapur):
 When  you  are  outside  it  is  not  a  big
 period  but  when  you  are  inside  it  is
 a-  big  period.

 (Interruptions)

 SHRI  K.  BRAHMANANDA

 REDDY:  Whether  the  period  38  big
 or  small  is  not  the  point.  The  point
 ‘'s  that  in  the  circumstances  of  the

 case  it  was  found  that  four  months

 would  be  necessary  for  the  State

 Governments  do  make  a  review  of

 the  orders  of  the  detaining  authori-

 ties,  and  come  to  their  judgmert.
 That  was  what  was  felt.  Suppose

 somebody  says  ‘why  four  months

 why  not  three  months  and  fifteen

 days’,  I  cannot  give  a  better  argu-

 ment  than  that  we  felt  that  in  the

 cireumstances  of  the  situation  four

 months  would  be  required  by  the

 State  Governments.  That  is  my  sub-

 mission.

 Therefore  the  points  that  have

 been  raised  by  my  Hon’ble  friends,  !

 have  tried  to  meet  and  explain  and

 I  would  now  request  that  this  may

 receive  your  kind  support.

 SHRI  8.  V.  NAIK  (Kanara):  The

 Hen’ble  Minister  has  stated—  I  do

 not  know  whether  it  was  done  inad-

 vertently—that  what  a  person  is

 likely  to  do  will  also  warrant  arrest.

 Is  it  a  fact  or  was  it  an  inadvertant

 statement?  He  used  the  words  ‘wnat

 a  person  is  likely  to  do’.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend

 the  Maintenance  of  Internal  Se-

 curity  Act,  1971,  be  taken  into

 cong  deration.”

 The  Lok  Sabha  was  divided:
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 Division  No,  9]  {17.31  hrs

 AYES

 Agha,  Shri  Syed  Ahmed

 Ahirwar,  Shri  Nathu  Ram

 Ambesh,  Shri

 Ansari,  Shri  Ziaur  Rahman

 Austin,  Dr,  Henry

 Banerjee,  Shri  S.  M.

 Barupal,  Shri  Panna  Lal

 Bhagat,  Shn  B.  R

 Bhagat,  Shri  H.  K.  L.

 Bhargava,  Shri  Basheshwar  Nath

 Bhatia,  Shri  Raghunandan  La!

 Bist,  Shri  Narendra  Singh

 Chandra  Shekhar  Singh,  Shiny

 Chandrappan,  Shi.  C  K

 Chandrika  Prasad,  Shri

 Chaudhary,  Shri  Nitiray  Singh

 Chhutten  Lil,  Shiu

 Daga,  Shi:  M.  C

 Darbara  Singh,  Shri

 Das,  Shri  Anad:  Charan

 Desai,  Shri  DD.

 Deshmukh,  Shri  K  G.

 Deshpande,  Shrimati  Roza

 Dhamankar,  Shr)

 Dixit.  Shri  Jagdish  Chandra

 Doda  Shr  Hiralal

 Duraada,  Shri  L.  K.

 Dwivedi,  Shri  Nageshwai

 Ganga  Devi,  Shrimati

 Gangadeb,  Shri  P.

 Gavit,  Shri  T.  H.

 Ghosh,  Shri  ४.  K.

 Gomango,  Shri  Giridhar

 Gowda,  Shri  Pampan

 Gupta,  Shri  Indrajit

 Hari  Singh,  Shri

 Jadeja,  Shri  D.  P.

 Jha,  Shri  Bhogendra
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 Jha,  Shri  Chiranjib

 Kadam,  Shri  J.  G.

 Kakodkar,  Shri  Purushottam

 Kamakshaiah,  Shri  D.

 Kapur,  Shri  Sat  Pal

 Karan  Singh,  Dr.

 Kisku,  Shri  A.  K.

 Kushok  Bakula,  Shr:

 Lakkappa,  Shri  K.

 Madhukar’,  Shri  K.  M

 Mahajan,  Shri  Vikran

 Majhi,  Shri  Kumaz

 Malhotra,  Shri  Inde:  J

 Mandal,  Shri  Jagdish  Narain

 Manjhi,  Shri  Bhola

 Mirdha,  Shri  Nathu  Ram

 Mishra,  Shri  G.  5.

 Mou,  Shri  Shrikishan

 Mohan  Swarup,  Shri

 Mohapatra,  Shri  Shyam  Sundei

 Mohsin,  Shri  F,  H.

 Negi,  Shri  Pratap  Singh

 Nimbalkar,  Shri

 Oraon,  Shri  Kartik

 Oraon,  Shri  Tuna

 Pahadia,  Shri  Jagannath

 Painuli,  Shri  Paripoornanand

 Palodkar,  Shri  Manikrao

 Pandey,  Shri  Damodar

 Pandey,  Shri  Krishna  Chandra

 Pandey,  Shri  Narsingh  Narain

 Pandit,  Shri  S.  T.

 Pant,  Shri  K.  C.

 Paokaj  Haokip,  Shri

 Parashar,  Prof.  Narain  Chand

 Paswan,  Shri  Ram  Bhagat
 Patil,  Shri  E,  V.  Vikhe

 Patil,  Shri  Krishnarao

 Patil,  Shri  T.  A.

 Patnaik,  Shri  J.  B.

 Raghu  Ramaiah,  Shri  K.

 Rai,  Shrimati  Sahodrabai

 Ram  Singh  Bhai,  Shri

 Ramshekhar  Prasad  Singh,  Shri
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 Rao  Shri  Nageswara

 Rav,  Shri  P.  Ankineedu  Prasada

 Ravi,  Shri  Vayalar

 Ray,  Shrimati  Maya

 Reddy,  Shri  M.  Ram  Gopal

 Reddy,  Shri  P.  Ganga

 Reddy,  Shri  P.  Narasimha

 Richhariya,  Dv.  Govind  Das

 Rohatgi,  Shrimati  Sushila

 Roy,  Shri  Bishwanath

 Sadhu  Ram,  Shri

 Saini,  Shri  Mulki  Raj

 Samanta,  Shri  S.  Cc.

 Sambhali,  Shri  Ishaque

 Sankata  Prasad,  Dr.

 Sarkar,  Shri  Sakti  Kumar

 Sathe,  Shri  Vasant

 Satish  Chandra,  Shri

 Satpathy,  Shri  Devendra

 Satyanarayana,  Shri  B.

 Savitri  Shyam  Shrimati

 Sayeed,  Shri  P.  ऐश,

 Sethi,  Shri  Arjun

 Shailani,  Shri  Chandra

 Shambhu  Nath,  Shri

 Shankaranand,  Shri  B.

 Sharma,  Shri  A.  P.

 Sharma,  Dr.  H.  P.

 Shastri,  Shri  Biswanarayan

 Shastri,  Shri  Sheopujan

 Shivnath  Singh,  Shri

 Shukla,  Shri  B.  R.

 Shukla,  Shri  Vidya  Charan

 Subramaniam,  Shri  C.

 Sudarsanam,  Shri  M.

 Suryanarayana,  Shri  K,

 Thevar,  Shri  P.  K.  M.

 Unnikrishnan,  Shri  K.  P.

 Venkatswamy,  Shri  G.

 NOES

 Shamim,  Shri  S,  A,
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 MR.  CHAIRMAN:  The  result"  of

 the  Division  is—Ayes:  121;  Noes:  I.
 The  motion  was  adopted.

 MR,  CHAIRMAN:  Now,  we  take

 up  clause-by-clause  consideration

 of  the  Bill.  From  clauses  2  to  4  there

 are  no  amendments.  I  put  them  to-

 gether.

 MR,  CHAIRMAN:  The  question  is:

 “That  clauses  2  to  4  stand  part  of

 the  Bill,”

 The  motton  was  adopted

 Clauses  2  to  4  were  added  to  the  Bill

 Clause  5—(Amendment  of

 5)

 section

 SHRI  M.  C.  DAGA  (Pal);  I  beg  to

 move:

 ‘Page  2,  line  30,—

 omit  “or  otherwise”.’  (8)

 It  says  here:

 “provided  in  this  section,  no

 person  against  whom  a  detention

 order  made  under  this  Act  is  ix,

 force  shall  be  released  whether  on

 bai]  or  bail  bond  or  otherwise.”

 Now,  in  the  old  clause  5  you  have

 said  that  he  can  be  released.  Now

 you  say,  “otherwise’  I  have  _  not

 understood  it,  You  should  omit  the

 word  ‘otherwise’.

 SHRI  K.  BRAHMANANDA  RED-

 DY.  The  point  is:

 “Notwithstanding  anything  con-

 tained  in  any  other  law’  You  may

 kindly  note  the  words:

 “and  save  as  otherwise  provided
 in  this  section’

 “Otherwise’  means  that  the  Gov-

 ernment  can  revoke  an  order.  Gov-
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 ernment  can,  in  some  circumstan-
 ces,  give  parole;  but  he  is  not  entit-
 leq  for  any  bail  or  any  bail  bond  or
 otherwise.

 SHRI  M.  ए  DAGA:  If  the  Gov-
 ernment  wants  to  release  him  at  any
 time,  will  this  debar  him?

 SHRI  K,
 REDDY:  No.

 BRAHMANANDA

 MR.  CHAIRMAN:  Mr.  Daga,  are
 you  withdrawing  your  amendment?

 SHRI  M.  C.  DAGA;  Yes.

 Amendment  No.  8  was  by  leave,  with
 drawn,

 MR.  CHAIRMAN  Now  I  put  Clause
 5  to  the  vote  of  the  House,

 The  question  is:

 “that  Clause  5  stand  part  of  the  Bull”,
 Phe  motion  was  adopted.

 Clause  5  wag  added  to  the  Bill.

 Clause  6—{Insertion  of  new  section
 6A)

 MR,  CHATRMAN:  In  clause  6,  we

 have  a  large  number  of  amendments.
 Amendments  I,  2,  3  and  4  are  from
 Mr.  Dd.  N.  Tiwary  and  he  is  not  here.
 Now  emenaments  6  and  7  are  from

 Bhogendra  Jha.  Shri’  Ramavatar

 Shastri,  Shri  S.  M,  Banerjee  and  Shri

 C,  K.  Chandrappan.  Now  Mr.  Jha.

 SHRI  BHOGENDRA  JHA  (Jam-

 Nagar):  The  provision  in  clause  8

 days  that  sections  8  to  2  shall  not  ap-

 ply  in  the  case  of  detenus  detained

 under  MISA,  after  the  bill  is  passed.
 Section  8  relates  to  providing  the

 grounds  of  detention.

 *Shri  T,  Balakrishniah  also  record-ed  his  vote  for  Ayes,
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 MR,  CHAIRMAN:  Mr.  Jha,  there

 are  amendments  9,  10,  Il  anr  12  Some

 of  them  are  in  the  name;  of  your  party
 I  take  all  the  amendments  as

 having  been  moved.

 SHRI  M.  C.  DAGA:  I  am  moving

 amendinent  40  and  12,

 SHR!  BHOGENDRA  JHA:  I  beg  to

 move:

 Page  3,  line  32,—for  “four”  sub-

 stitute  “three”  (6).

 Page  3,—

 omit  lines  44  to  51,  (7)

 SHRI  &  M.  BANERJEE:  I  beg  to

 move:

 Page  3,  line  —

 for  “fifteen  days”  substitute

 “ten  days”  (9)

 Poge  3,  line  24,  —

 for  “fifteen  days”  substitute

 “ten  days’  (il)

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 Page  3,  line  l4—

 after  “the  officer”  insert  “not

 below  the  rank  of  Commission-

 er  Secretary.”  (10).

 Puge  3,  line  32,  —

 for  “four  months”  substitute
 one  month’.’(i2)

 MR.  CHAIRMAN:  These  amend-

 ments  are  now  before  the  House.

 Hon,  Members  can  speak  on  ajl  the

 amendments  to  gether,

 SHRI  BHOGENDRA  JHA:  Sec-

 tion  3  of  the  Act  provides  for  giving

 grounds  of  detention  to  the  detenu.
 In  the  Act  itself,  it  is  provided  that  if

 the  Government  feels,  after  detaining
 that  8  particular  ground  is  not,  in
 the  public  interest,  to  be  supplied  to
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 the  detenu,  then  it  need  not  be  sup-

 plied  but  other  grounds  shall  have  to
 be  supplied.  Here,  now  there  is  no

 question  of  going  to  the  courts.  In

 such  a  situation,  the  submission  of

 grounds,  taking  into  account  the  fact
 that  the  detention  order  has.

 necessarily  been  issued  by  the

 officers,  information  will  be  sup-
 plied  by  that  very  agency;  in  such  a
 Situation  while  giving  the  ground,  at
 least  if  any  officer  or  group  of  officers
 has  got  the  obligation  to  give  the

 grounds  to  the  detenu,  he  will  feel  at
 least  accountable  to  the  department

 itself,  to  the  government  itself  80,
 he  may  be  compelled  to  give  some
 second  thoughts.  In  such  a  situation  7

 want  to  ask  what  the  Government
 loses  by  submitting  the  grounds  of  de-

 tention  and  whether,  and  to  what  ex-

 tent,  the  security  or  public  order  will

 be  threatened  by  this.  So,  I  think  that

 Section  8  should  not  be  made  inappli-
 cable  in  the  case  of  detenus  here.
 It  had  beeen  stated  that  in  the  case
 of  each  detenu,  the  cases  will  be  pe-

 riodically  reviewd  by  the  officers.  In
 these  cases  these  sections  of  the  Act
 will  not  apply.  The  reviewing,  after
 5  days  by  any  officer  and  again  after
 5  days  by  the  State  Government,  may
 be  all  right;  but  that  review  will  take

 place  by  the  officers  themselves  who
 have  issued  the  orders  of  detention,
 or  who  have  arrested  the  persons.
 In  such  a  situation,  that  reivew  itself
 is  not  bad.  But  here  if  we  do  away
 with  the  grounds  of  detention,  it
 would  be  harmful  to  the  Goverment
 itself,  would  be  against  the  interests
 of  the  maintenance  of  security  or  the
 maintenance  of  public  order.  The

 provisions  of  the  Act  would  be  nulli-
 fied  by  this  provision  of  Bill.  This  will
 make  the  provisions  of  the  Act  dead
 provisions.  So,  I  think  section  8  of  the
 Bill  would  be  jnexpendient  and  harm-
 ful  without  being  of  any  help.  Sections
 9  to  2  deal  with  the  formation  and
 functions  of  the  Advisdry  Board.  If  a

 person  is  detained,  an  advisory  board

 consisting  of  three  persons  who  will
 be  judges,  ex-judges  or  persons  fit  to
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 {Shri  Bhogendra  Jha]

 be  appointed  as  judges  will  be  form-

 ed.  Hf  qa  detenu  so  desires  he  can

 argue  his  case  before  the  Board.  If

 the  board  thinks  that  there  is  suffici-

 ent  ground  for  detention,  then  the  Gov.

 vernmét  can  keep  him  in  detention

 for  one  year.  In  such  a  situation  why

 should  the  board  be  made  inapplica-
 ble  in  this  case?  After  all,  the  mem-

 bers  of  the  board  would  be  _  selected

 by  the  Government  for  this  parti-
 cular  purpose.  That  authority,  rests

 entirely  with  the  Government.  In

 such  a_  situation,  doing  way
 with  the  Boarg  is  going  to  far.

 So,  sub-clause  (i)  of  clause  6  on  page
 3  should  be  deleted.  Similarly.  sub-

 clause  (2)  of  section  3  of  the  Act  is  a

 consequential  provision.  If  this  pro-
 vision  is  deleted  from  this  Bill.  I  think

 the  Bill  would  become  more  compact,
 more  helpful  and  more  expedient  and

 it  will  not  contradict  with  the  Act  it-

 self,  Because,  after  all,  sections  8  to

 3  remain  in  Act.  They  are  only
 made  inapplicable.

 In  the  Statement  of  Objects  and  Re-

 asons  aitached  to  the  Bill  it  has  not

 been  provided  that  the  grounds  of

 detention  will  not  be  supplied  to  the

 detenu.  Nowhere  in  the  Statement

 of  Objects  and  Reasons  is  it  mention-

 ed  that  the  grounds  of  detention  will
 be  done  away  with.  It  is  only  men-

 tioned  that  the  granting  of  release  on

 bail,  natural  law  or  common  law

 they  will  be  done  away  with;  the

 mentioning  of  the  grounds  of  deten-
 tion  has  not  been  done  away  with.  If
 this  provision  is  not  deleted,  my  ap-
 prehension  is  that  in  this  emeregency
 some  officer  will  surreptitiously  take
 recourse  to  that  provision  and  not
 mention  the  grounds  of  detention.

 The  Statement  of  Objects  and  Rea-

 sons  does  not  make  mention  of  doing
 away  with  the  advisory  board  alto-

 gether.  In  fact,  sections  9  to  43  deal
 with  them,  So,  this  provision  in  fact

 is  contrary  to  the  Statement  of  Ob-

 jects  and  Reasons.  This  surrepti-
 tious  method  of  introducing  certain
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 provisions  in  the  Bill,  which  are  not

 mentioned  in  the  Statement  of  Ob-

 jects  and  Reasons,  is  not  good,  It  is
 in  bad  taste.  So,  our  amendment

 should  be  accepted  and  this  should
 be  deleted,

 SHRI  S.  M  BANERJEE  (Kanpur):
 Mr  Chairman,  I  support  the  argu-
 ments  advanced  by  my  hon.  Friend,
 Shri  Bhogendra  Jha.  I  do  not  know

 why  the  advisory  Board  has  been
 done  away  with.  The  hon.  Munister
 has  not  given  sufficient  reason,  to

 show  that  there  is  no  need  for  an  ad

 visory  board.  When  you  arrest  some-

 hedy  without  any  warrant,  or  with-
 out  any  reasons  bein!  assigned,  when
 he  is  produced  before  the  authority
 after  5  or  20  days.  or  four  months,  he
 should  be  given  the  feeling  that  jus-
 tice  is  being  done  This  Advisory
 Board  provision  came  when  _  this
 House  discussed  exhaustively  all  the

 provisions  of  the  parent  Act  You  will

 remember  that  in  1971  when  this  Jegis.
 lation  was  brought,  J  was  the  first
 man  to  oppose  it.  Now,  berause  of  the

 change  conditions,  we  are  supporting
 this  Bill  because  we  think  this  is  be-

 ing  used  against  those  who  are  anti-
 nationals  or  who  want  to  hold  the

 country  to  ransom  But  should  it  mean
 that  there  should  be  no  provision  for

 an  Advisory  Board?  The  hon,  Minister

 can  tell  us  why  the  particular  provi-
 sion  has  been  omitted  completely  and
 there  is  a  substitute  for  it

 My  hon.  friend  Shri  Indrajit  Gupta
 mentioned  how  our  party  workers

 fought  against  J  P.  at  every  stage
 with  their  back  to  the  wall,  at  a  time
 when  the  Ghafoor  Ministry  was  al-
 most  tottering,  when  they  were  afraid

 of  coming:  out  against  the  on  slaught
 of  J  P.  and  his  followers,  What  has

 happened  today?

 SHRI  BHOGENDRA  JHA:  In  Sita-

 marhj  a  Communist  Party  woarker  was
 killed.  Up  till  now  the  cace  has  nnt
 been  investigated.

 SHRI  &  M.  BANERJEE:  In  Mad-

 hubani,  Sitamarhi  and  Chapa  ‘Dis-
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 tricts,  the  people  who  fought  J.  फ्

 have  been  arrested.

 In  his  reply  the  hon,  Minister  said

 that  it  is  not  the  person  or  the  party
 which  is  concerned,  but  it  is  their

 action,  He  did  not  even  promise  to

 make  an  investigation.  At  least  when

 We  went  to  the  other  Minister,  he

 promised.  I  would  request  him  to

 kindly  go  through  these  cases  and

 satisfy  himself  whether  the  action

 taken  js  correct  or  not.

 Actually,  it  is  known  to  every  one,

 right  from  the  Prime  Minister  to  Shri

 Bhagwat  Jha  Azad  who  ie  oceupying
 the  Chair  here,  how  in  Bihar  the  C.
 Pp,  T.  workers  and  their  cadre  fought
 against  the  movement  which  was  lan-

 unched  to  suBvert  democracy  and  to
 dissolve  the  Assembly  there.  And  this
 is  the  reward  which  we  get  today.

 The  hon.  Minister  say  it  not  the  per-
 son  or  the  party  which  is  concerned,
 but  the  action  Action  by  whom?  You

 are  relving  on  the  report  of  the
 same  District  Magistratee  and  police
 officers  who  were  hailing  J  P.  and
 his  followers  I  cay  it  is  a  shame  on
 the  Home  Minister  if  he  savs  like  that
 How  do  we  protect  our  workers  in-
 spire  them  to  stpnport  whatever  Shri-

 mati  Tndira  Gandhi  does?  We  may
 have  been  jsolated  from  the  other  op-
 position  but  we  have  definitely  sup-
 ported  her  in  the  proclamation  of

 emergencv  and  in  all  the  actions  taken
 to  save  democracy  And  people  who

 fought  every  inch  for  the  mere  exis~
 tence  of  the  Government  in  Bihar  so
 that  it  could  not  he  thrown  out  at  the
 sweet  will  of  J  P.  are  behind  barc«
 The  Home  Minister  cave  he  will  rot
 even  investigate.  In  that  case  let  the

 District  Magistrate  occupv  the  chair
 of  the  Home  Minister.  Perhan<  he
 thought  that  in  the  present  cooler  at-
 mosphere  there  would  he  nohedv  ta
 criticise  him’  otherwise  it  would  have
 been  imvossible  for  him  ta  address
 this  House.
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 MR,  CHAIRMAN;  You  are  critici-

 sing  all  right  ang  very  strongly,

 SHRI  8,  M.  BANERJEE:  I  have  al}

 regard  for  him,  ह ६  tell  you  honestly,

 In  Kanpur,  what  happened?  In  the
 I.  I.  T,,  Dr,  A.  P.  Shukla  and  Dr,  B,
 Sarkar,  brilliant  professors,  and  Mr,
 R.  K.  Tiwari,  General  Secretary  of
 the  Karamcharj  Sangh,  fought  the
 Dollar  lobhy  headed  by  Dr.  Muthang
 who  was  kicked  ou,  at  aur  instance.

 They  were  creating  some  sort  of  Job-

 bying  there;  Jan  Sangh  and_  their
 shakha  at  IIT,  Konpur.  Dr.  Shukhla

 and  Dr.  Sarkar  fought  tooth  and  nail.
 It  is  known  to  the  district  authorities;
 it  is  known  to  everybody  that  these
 two  professors  were  put  behind  the

 bars  under  MISA,  What  should  I  tell

 you,  Sir  I  expected  Mrs,  Sushila

 Rohatgi  to  support  it  and  I  hope  she
 will  write  a  letter  also.  It  is  her  con-

 stituency;  it  is  not  my  constituency,
 But  it  is  not  a  question  of  contituen-

 cy.  Prof.  Nurul  Ilasan  had  hailed  the

 action  of  the  Ka.amachari  Sangh  at  a

 time  when  the  students  were  there

 under  the  banne.:  of  the  RSS  and

 the  Jan  Sangh.  and  they  were,  aided

 by  the  dollar  lobby,  creating  such  a

 trouble  that  IIT  was  closed.  These

 men,  R.  K.  Tiwari,  General  Secretary
 of  the  Karamcharj  Sangh  and  other

 employeees  fought  it  Prof.  Sushkla

 forcgetting  for  a  moment,  that  he  was

 a  Professor,  Joined  the  Karamcheri

 Sangh  as  Chairman,  There  was  also

 Dr.  B.  Sarkar  who  was  a  brilant  pro-
 fessor  known  to  everyone  in_  this

 country.  Today,  they  are  behind  the
 bars.

 We  request  the  hon,  Minister  to  in-

 vestigate  into  the  charges  if  they  are

 correct,  It  is  not  their  fault.  We  want

 to  support  this  emergency  because  of

 various  reasons.  I  would  request  him

 no  to  stand  on  prestige.  I  know  the

 difficulties  Perhaps  if  Prof.  Shukla  is

 released.  if  one  man  ig  released  then

 we  will  have  to  release  Shri  Jaya-

 prakash  Narayan,  But  that  is  not  cor-
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 [Shri  S.  M.  Banerjee]
 rect,  Two  wrongs  do  not  make  one

 right.  I  want  an  cSsurance  that  these
 cases  Will  be  invc..‘igated.  We  sent
 a  delegation  to  the  Prime  Minister

 also,  They  should  be  released  forth-

 with,  I  did  approach  the  Chief  Minis-

 ter.  But  the  Chief  Minister  is  unable
 to  do  anything  in  the  absence  of  the

 instructions  from  the  Central  Govern-

 ment,  I  request  that  this  should  be  in-

 vestigated,  otherwise,  this  will  become

 a  farce,  if  known  Profesors  are  arres-

 Sed  without  any  fault  on  their  part  I

 am  sure,  my  hon.  friend,  rather  my
 sister  Smt.  Sushila  Rohtagi  will  suy
 that  she  had  a  majority  in  that  area.

 May  be  a  Jan  Sangh  area.  Ultimately,
 Government  put  them  behind  —  the
 bars.  It  is  a  sad  commentry  on  us

 People  wiil  lose  faith  in  the  emer-

 gency  if  such  persons,  known  profes-
 sors  of  Kanpur,  IIT,  are  put  behind  the
 bars.  I  had  a  talk  with  the  Chairman:
 I  had  a  talk  with  Prof  Nurul  Hasan
 I  requested  Shri  Om  Mehta.  I  am  re-

 qesting  Shri  Brahmananda  Reddy
 with  al]  seriousness  and  in  all  humility
 to  kindly  consider  the  issue.  ]  would,
 therefore,  request  you  to  accepi  thi-
 amendment  in  regard  to  the  Advisory
 Board  The  other  am*ndment  js  in  re

 Bard  to  the  reduction  of  review  pe-
 riod  from  5  days  to  0  days  Even  my
 hon,  friend,  the  oldes:  membey  of  the

 House,  Pandit  D,  N  Tewary  has  mo-
 ved  this.  Thig  will  mat  take  more  than
 0  days,  I  know  it  will  be  difficult  for

 him  to  accept  any  amendment.  But  ]
 would  request  him  to  kindly  give  some
 assurances  and  we  would  _  respect
 those  assurances.  This  if  a  very  scri-

 ous  matter  where  innocent  persons
 could  be  arrested  But  Ict  them  have
 the  satisfaction  of  going  before  ihe
 Board  and  reason,  should  be  assign-
 ed.

 If  I  had  said  anything  wrong,  if  I  had

 injured  the  sentiments  of  Shri  Brah-

 manda  Reddy,  I  am  sorry  for  it.  But
 let  him  not  rely  on  the  wisdom  of  the
 District  Magistrate,  I  saw  the  bureau-
 crates  in  Delhi  Joining  the  shakhas
 and  after  the  emergeney,  the  sha  as
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 were  broken.  Somebody  was  beaten
 in  the  Rana  Pratap  Bagh.  So,  don’t

 rely  on  the  bureaucrats,  There  are

 good  bureaucrats  and  there  are  bad

 bureaucrats,  After  all  it  is  a  political
 decision  which  we  have  taken  and  the

 bureaucrats  will  be  subservient  to

 the  politicians;  the  politicians  should
 not  be  subservient  to  the  bureaucrats.

 श्री  मूल  च-द  डागा  (वाली  ):  समाप़्ति।,

 एक  बत  में  जरूर  जानता  हूं-ने  अपने

 गृह  मंत्रों  जसे  पूरा  तरह  से  परिधि  हूं,

 वे  बड़े  सज्जन  हैँ  आर  दुहाने  प्रो

 सज्जनता  की  वे  कही  है,  इस  लिए  मैं

 अपनी  दोनों  एमन्डमेट्स  के बारे  में  आलूदा।

 सब  में  पहले  तो  में  सुप्रीम  कोर्ट  को  एक  विसेन्ट

 रूलिंग  की  तरफ  कप  का  ध्यान  खिचता

 चाहत,  हू---

 “It  must  be  remembered  that  the

 personal  liberty  of  an  individual

 ha,  been  given  an  honoured  place
 in  the  fundamental  rights  which  our

 Constitution  has  zealously  protect~

 ed  against  illegal  and  arbitrary  de-

 piivation  and  that  this  Court  hag

 been  entrusted  with  a  duty  and  in-

 vested  with  a  power  to  enforce  that

 fundamental  right.

 The  scriousness  of  the  step  must  be

 appreciated  by  Government  and

 continuous  check-up  on  the  need  to

 ‘prolong  the  prision  life  of  the  citizen

 made.  The  final  cure  for  prejudicial
 actiivities  threatening  the  survival  of

 the  community  is  not  executive  shut

 up  of  all  suspects  in  prision  for  how

 long  one  is  kept  guessing.  Such  a

 strategy  may  alienate  and  embitter
 men  who  should  be  weaned  away  and
 won  over.”

 What  he  meang  to  say  is  this.  Sup-

 pose  you  entrust  them  to  an  officer.

 Who  is  that  officer?  That  has  not  been
 défined.  You  have  said  in  Section  (3)
 that  “an  officer’  means  “Additional
 District  Magistrate”.  I  have  submit-
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 ted  that  @  person  who  applies  his  mind

 to  the  detention  order,  whoever  does

 it,  must  be  a  seasoned  person  not  an

 ordinary  District  Magistrate.  He  must

 not  be  a  Secretary  or  a  Joint  Secretary
 or  a  Home  Commissioner.  He  must

 be  a  geasoned  person.  I  have  already
 said  that  there  must  be  a  check-up
 from  time  to  time.  You  have  said,  four

 months,  I  say,  there  should  be  a  check-

 up  within  a  month.

 SHRI  छू  BRAHMANANDA  REDDY:
 Mr.  Chairman,  Sir,  we  are  certainly
 thankful  to  the  Communist  Party  of

 India  for  fighting  along  with  प  the

 forces  of  reaction  and  disruption,

 Now,  the  points  or  the  names  of

 certain  persons  where  certain  action

 hag  been  taken  jn  Bihar  have  been

 mentioned.

 Shri  Indrajit  Gupta  has  mentioned

 the  names  of  persons............0005

 SHRI  S.  M.  Banerjee:  I  have  men-

 tioned  about  the  Indian  Institute  of

 Technology,  Kanpur.

 SHRI  छू,  BRAHMANANDA:  RED-

 DY:  The  points,  the  names,  etc.  That

 have  been  mentioned  by  Shri  Indrajit
 Gupta,  Shri  Bhogendra  Jha,  and  Shri
 S.  M.  Banerjee  are  taken  note  of,  It

 is  not  a  question  of  giving  any  assu-

 rance.  It  is  a  question  of  what  has

 been  mentioned  with  great  responsi-

 bility  by  the  leaders  of  the  Commu-
 nist  Party  regarding  the  arrest  of

 some  persons  in  position  etc.,  ang  that
 has  already  been  noted.  I  need  not
 come  before  the  House  and  say.  here

 and  now,  I  give  you  an  assurance  and
 all  that,  I  need  not  say  that.  That

 does  not  mean  much.  They  are  taken

 note  of  and  they  will  be  looked  into.

 I  am  sorry  I  am  not  able  to  accept
 the  amendments.  This  amendment  is

 one  of  the  most  important  of  the
 amendments  to  the  MISA.  I  have  al-

 ready  explained  that  in  my  opening
 speech  and  even  subsequently  also.

 Therefore,  I  am  not  able  to  accept
 these  amendments.  Ag  I  have  said  in
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 my  reply  to  clause  6,  abeut  the  point
 which  hag  been  raised  by  Shri  Indra-

 jit  Gupta,  the  duratian  of  that  is  for
 the  Emergency  or  for  a  period  of
 twelve  months  whichever  is  earlier.

 SHRI  S.  M.  BANERJEE:  Except
 amendment  No.  7,  I  withdraw  the
 other  amendments.

 SHR  M.  ए  DAGA:  I  am  also  with-

 drawing  my  amendments  Nos.  we  and
 12,

 MR,  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  that  the  amendments  be

 permitteq  to  be  withdrawn?

 Hon,  Members:  Yes,

 Amendments  Nos.  6,  0,  10,  i4
 and  2  were  by  leave,

 withdrawn.

 MR.  CHAIRMAN:  I  will  now  put
 amendment  No.7,

 The  question  is:  ‘Page  3,—omit
 lines  44  to  51.”  (7)

 The  motion  was  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill,

 Clauses  7  and  8  were  added  to  the
 Bill.

 Clause  l—(Short  title

 and  Commencament)

 Amendment  mades

 Page  1  line  4,—for  “(Second
 Amendment)”  Substitute—“Amend-

 ment)”  (5),

 (SHRI  K,  BRAHMANANDA

 REDDY):
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 SHRI  -. CBRAHMANANDA,
 REDDY:  १  beg  to  move;  oe

 _  “That  the  Bill,-as.  amended,  he

 MR.  CHAIRMAN:

 is:

 e  question

 “That  the  Bill,  as  amended,  be

 passed.”

 The  motion  wag  adopted,

 8  hrs

 The:  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Monday,  July

 28,  975/Sravana  4  897  (Saka),


